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 या
 LOK  SABHA

 Tuesday,  February  15,  966/Magha  26,
 887  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaxer  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 LA.C,  Services
 +

 *i,  Shri  Shree  Narayan  Das:
 Shri  Madhu  Limaye:
 Shri  P.  C.  Borooah:
 Shri  P.  R.  Chakraverti:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  K.  N.  Tiwary:
 Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  be:  pleased
 to  state:

 (a)  whether  the  latest  assessment
 of  the  increasing  air  traffic  needs  of
 the  I.A.C.  services  has  been  made;

 (b)  if  so,  the  steps  being  taken  to
 meet  the  demands;  ang

 (c)  the  present  traffic  capacity  of
 all  the  running  fleet  of  the  IA.C.?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  An  assessment
 of  the  traffic  during  the  Fourth  Five
 Plan  has  been  made  and  additional
 capacity  hs  been  planned  to  meet  the
 traffic  demands.

 (c)  The  available  Tonne  Kilometres
 Produced  by  the  existing  fleet  in  the
 Corporation  in  a  year  is  about  780
 millions.
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 Shri  Shree  Narayan  Das:  Has  any

 assessment  been  made  as  to  the  ex-
 tent  to  which  the  requirements  would
 have  to  be  met  indigenously  or  from
 foreign  sources?

 Shri  Sanjiva  Reddy:  Ag  regards
 Production  of  pl.  the  per  ge
 ig  very  little  88  stands  now.  Natural-
 ly,  we  will  have  to  depend  on  im-
 ports  to  a  large  extent.

 Shri  Shree  Narayan  Das:  In  this
 assessment,  what  are  the  financial
 conclusiong  reached?  Are  the  profits
 increasing  or  there  will  be  loss  in
 future  also?

 Shri  Sanjiva  Reddy:  No,  there  AB  no
 loss  even  now.  There  is  profit  and
 it  is  showing  an  upward  trenj  every
 year.

 श्री  सु  लिमये  :  क्या  लापरवाही  प्रौर
 बदइंतजामी  फे  कारण  दुर्घटनाएं  बढ़  रहीं  हैं
 जैसे  कि  प्रभी  कुछ  ही  गोज़  हुए  कश्मीर  में  एक
 वायुयान  दुर्घटनाग्रस्त  हो  गया  शरीर  एक
 खारवेल  के  यह  दुर्घटनाग्रस्त  हो  जाने  की
 राज  रावेरे  खबर  शाई  है  तो  बया  उस  का
 झाई०  To  सी०  के  काम  पर  कई  असर  पड़
 रहा  है  और  यात्रियों  की  संख्या  घट  रहो  है  ?

 Shri  Sanjiva  Reddy:  I  am  making  a
 statement  about  accidents  which  will!
 be  comprehensive,  after  the  question
 hour.  Now  to  give  all  details  abeut
 these  accidents  will  be  difficult.

 Shri  P,  0.  Borooah:  Is  it  a  fact  that
 the  efficiency  of  JAC  has  gone  down
 to  such  an  extent  that  there  jis  fre-
 quent  disruption  in  the  service  on  ac-
 count  of  &trikes  and  other  methods
 adopted  by  various  categories  of  em-
 ployces  and  also  due  to  the  personal
 grouse  amongst  the  crew?  If  s0,
 what  steps  have  been  taken  to  rectify
 this  state  of  affairs?



 43  Oral  Answers

 Mr.  Speaker:  Not  so  many  ques-
 tions.

 Shri  Sanjiva  Reddy:  I  am  myself
 worried  about  the  pysition.  4  would
 like  to  study  it  more  closely  before
 making  a  statement.

 Shri  Bhagwat  Jha  Azad:  In  view
 of  the  increasing  demands  for  traffic
 and  revenue,  have  Government  drawn
 up  any  plan  for  acquiring  new  air-
 craft?  If  so,  what  are  the  details
 thereof?

 Shri  Sanjiva  Reddy:  Yes,  there  is  a
 plan.  For  acquiring  planeg  there  is
 in  the  Fourth  Plan  outlay  a  provision
 of  Rs.  49°5  crores.  But  before  we  begin
 increasing  the  number  of  aircraft  etc.
 the  sfficiency  has  to  be  improved  and
 discipline  has  to  be  enhanced  so  that
 we  may  be  able  to  give  better  ser-
 vice.  Anyway,  as  I  said  I  would  like
 to  have  a  little  more  time  to  study
 the  matter  and  see  which  way  it  can
 be  bettered.

 शी  म०  ला०  द्विवेदी  :  जो  वायुयान  बाहर
 से  मंगाये  जा  रहे  हैं  उन  के  मूल्यों  को  देखते
 हुए  क्या  सरकार  ने  कभी  इस  बात  पर  विचार
 किया  है  कि  इंडियन  एयरलाइंस  की  भ्रावश्यक-
 तारों  को  देश  में  पूरा  करने  के  लिए  कोई
 उपाय  किया  जाय,  यदि  हां,  तो  उस  सम्बन्ध
 में  क्या  किया  गया  है  ?

 Shri  Sanjiva  Reddy:  I  do  not  know
 whether  we  can  produce  Caravelles
 and  Fokker  Friendships  and  all  that
 in  India  now.  It  should  be  a  long-
 term  plan.  Just  at  present  We  are
 not  able  to  do  it.

 Shri  8,  C.  Samanta:  What  sort  ef
 aircraft  are  being  kept  in  reserve  for
 extra  services?  Will  Caravelles  also
 be  kept  in  reserve?

 Shri  Sanjiva  Reddy:  Aji  plancs  are
 worked  now  to  a  tight  programme.
 There  is  nothing  like  a_  reserve.
 Wherever  there  are  extra  planes
 some  now  routes  are  opened.  Caravel-
 Jes  and  Fokker  Friendships  are  there
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 now.  Dakotas  are  used  for  feeder
 serivees  here  and  there.

 Shri  Subodh  Hansda;  Is  the  present
 capacity  fully  utilised  particularly  in
 the  field  of  goods  traffic?  If  so.  is
 the  Corporation  running  at  a  loss  or
 profit?

 Shri  Sanjlva  Reddy:  The  capacity
 is  fully  utilised.  It  is  not  run  at  a
 loss.  As  I  said,  they  are  making  a
 profit  progressively  every  year.

 श्री  क०  ना०  तिवारी  :  यह  वायुयान
 क्या  इत्यादि  हैं,  क्या  यह  फुल्ली  इंश्योर  हैं  या
 पार्दली  इंश्योर्ड  हैं  प्रौढ़  यह  किस  के  साथ
 इंश्योर  हैं  ?

 Shri  Sanjiva  Reddy:  They.  are  all
 insured.  Whether  it  will  cover  the
 whole  of  it,  I  do  not  know,  but  they
 are  fairly  well  insured.

 Shrimati  Savitri  Nigam:  As  a  result
 of  the  assessment,  may  I  know  what
 conclusions  have  been  reached?  What
 are  the  new  lines  which  are  going  to
 be  started?

 Shri  Sanjiva  Reddy:  I  do  not  think
 they  have  taken  a  decision  about
 starting  any  new  lines  immediately
 now.  It  is  only  after  they  acquire
 new  planes,  they  can  think  of  new
 lines,

 Shrimat;  Sharda  Mukerjee:  Can
 the  Minister  give  us  any  information
 as  to  what  has  happened  regarding
 the  manufacture  of  Avro-748  which
 was  going  to  be  used  for  civij  avia-
 tion?

 Shri  ‘Banjive  Reddy:  I  want  notice.
 Shri  Narasimha  Reddy:  In  view  of

 the  fact  that  ever  since  the  present
 Minister  was  sworn  into  office,  there
 has  been  a  continuous  chain  of  disas-
 ters  overtaking  our  planes,  would  the
 hon.  Minister  put  in  a  humble  memo-
 rial  to  our  Prime  Minister  ta  relieve
 him  of  this  officer
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 Shri  Sanjiva  Reddy:  I  will  be  very
 grateful  if  my  hon.  friend  can  come
 and  replace  me.  I  will  be  very
 happy.

 Shri  Narasimha  Reddy:  I  will
 select  a  suitable  candidate.

 Shrimati  Renu  Chakravartty:  As
 the  Minister  has  stated,  the  question is  of  improving  the  services  and  giv-
 ing  more  comfort.  In  recent  days, there  has  been  great  trouble  between
 the  pilots  and  air  hostesses.  would
 like  the  Minister  to  look  into  it  per-
 snally  and  to  see  that  no  undue  ad-
 vantage  is  taken  by  certain  pilots
 against  air  hostesses,

 Shri  Sanjiva  Reddy:  As  I  said,  I
 am  really  very  unhappy  about  this  in-
 discipline.  I  do  not  know  if  I  am
 using  a  strongword.  Even  before  the
 accidents  occurred,  from  the  first  day
 I  have  been  looking  at  it  only  from
 this  angle  how  how  to  bring  about
 discipline,  how  to  avoid  quarrels  bet-
 ween  the  pilots  and  air  hostesses,  ]
 have  discusseq  it  with  the  Chairman
 of  IAC,  who  is  also  the  Secretary  of
 the  Department.  It  is  a  line  of  ap-
 Proach  which  we  will  have  to  take
 very  carefully,  because  it  may  affect
 the  whole  service,  there  may  be  some
 strike  or  something.  Anyway,  I  am
 giving  my  thought  to  it,

 Drought  and  Failure  of  Rains
 +

 °2.  Shri  Warior:
 Shri  Vasudevan  Nair:
 Shri  Indrajit  Gupta:
 Shri  Prabhat  Kar
 Shri  Daljit  Singh:
 Shri  M.  8.  Mart!:
 Shri  Sham  Lal  Saraf:
 Shri  R.  Barua:
 Shri  Shree  Narayan  Das
 Shri  Prakash  Vir  Shastri
 Shri  Jagdev  Singh  Siddhanti:
 Shri  Hakam  Chand

 Will  the  Minister  of  Foed,  Agrtical-
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 ture,  Community  Development  and
 Co-operation  be  pleased  to  state

 (a)  whether  the  overall  position
 arising  out  of  drought,  partial  failure
 of  rains  and  floods  in  some  parts  of
 the  country  regarding  Kharnif  harvest
 and  future  prospects  of  rabi  has  been
 received;

 (b)  if  so,  the  State-wise  position  in
 this  respect;  and

 (c)  whether  any,  and  if  so,  what
 measures  have  been  taken  to  utilise
 water  resources  for  growing  rabi  crops
 in  the  various  parts  of  the  country?

 The  Minister  of  Food,  Agriculture,
 Cc  Dev  and  Coopera-
 tion  (Shrj  C.  Subramaniam):  (a)  and
 (b).  A  statement  showing  the  tenta-
 tive  estimates  of  production  of  major
 kharif  cereals  in  1965-66  and  the  cor-
 responding  final  estimates  for  1904-65,
 State-wise  is  placed  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No,  LT-5426  (i)  (168).  As  for  rabi  crops
 it  is  too  early  to  give  a  State-wise
 estimate  of  expected  production.
 However,  the  over-all  shortfall  jn  the
 production  of  foodgrains  as  a  whole
 during  1965-66  may  be  about  2.5
 million  tonnes  as  compared  to  the
 production  during  1964-65.

 (९)  A  number  of  measures  have
 been  taken  to  utilise  water  resources
 for  growing  rabi  crops  in  the  various
 parts  of  the  country.  A  statement  in-
 dicating  the  important  measures  taken
 in  this  respect  is  placed  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-5426  (ii)  186}.

 Shri  Warior:  May  I  know  whether
 the  Government  have  thought  of  giv-
 img  any  tax  relief  to  the  cultivators
 or  taking  any  other  measures,  so  thas
 at  Jeast  the  next  crop  wil]  be  in  order,
 according  to  the  target?

 Shri  0.  §abramaniam:  No,  Sir.  It
 is  for  the  additional  crop  that  is  to  be
 raised  during  rabi  that  we  are  giving
 various  concessiona  We  are  giving
 pumping  water,  we  are  giving  ¢onces-
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 sions  so  that  water  may  be  supplied  at
 reduced  rate,  and  we  are  also  taking
 into  account  the  suply  of  fertilisers
 for  this  programme  to  give  an  induce-
 ment  to  the  cultivators.

 Shri  Warlor:  May  I  know  whether,
 in  order  to  meet  the  deficit  tn  produc-
 tion,  the  Government  hag  taken  any
 steps?

 Shri  C.  Subramaniam:  Yes,  Sir.  We
 are  trying  to  import  as  much  as  possi-~ ble  from  outside  countries.

 Shri  Indrajit  Gupta:  From  the  state-
 ment  given  in  reply  to  part  (c)  I
 see  that  additional  funds  amounting
 to  Rs,  820  lakhs  have  been  placed
 at  the  disposa]  of  State  Governments
 for  miner  irrigation  schemes.  May
 I  know  on  what  basis  this  amount  {s
 allocated  among  the  different  States
 with  particular  reference  to  the  inci-
 dence  of  drought,  and  whether  tne
 State  Electricity  Boards  have  been
 asked  not  to  increase  their  power
 rates  in  the  affected  areas?

 Shri  C.  Subramaniam:  As  far  as
 this  allocation  is  concerned  it  is  not
 on  the  basis  of  drought,  it  is  on  the
 basis  of  the  capacity  to  absorb  the
 amount  and  the  availability  of  feasi-
 ble  schemes  to  be  taken  up  in  these
 areas.  As  far  as  electricity  rates
 are  concerned,  already  a  decision
 has  been  taken  that  the  maximum
 to  be  charged  in  any  area  even  for
 diesel  electricity  should  be  2  paise;
 over  and  above  that  it  should  be
 subsidised.

 Shri  Kapur  Singh:  I  want  to  know
 whether  Sanskrit-based  Hindi  terms
 for  the  Arab  words  Rabi  and  Kharif
 have  since  been  discovered  or  coined
 and  if  so  what  are  they?

 Shri  0,  Subramaniam:  I  did  not
 follow.

 Mr.  Speaker:  That  is  knowledge,
 not  information,

 Shri  Kapur  Singh:  I  want  infor-
 mation,  not  knowledge.

 Shri  Bade:  Salu  is  for  rabi;  Unalu
 is  for’  Xharif.
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 Shri  Prabhat  Kar:  In  view  of  the

 resistance  of  the  cultivators  for  the
 use  of  canal  water  if  they  are  taxed,
 may  I  know  whether  the  Central
 Government  is  advising  the  State  Gov-
 ernment  to  withdraw  the  levy  of'  tax
 on  the  use  of  cana]  water?

 Shri  C.  Subramaniam:  With  regard
 to  new  irrigation  sources  we  are  try-
 ing  to  give  an  assurance  during  the
 first  two  or  three  years......

 Shri  Ranga:  It  is  nothing  new.

 Shr;  C.  Subramaniam:  I|  am  only
 stating  that....so  that  they  may  get
 accustomed  to  that  water.  Later  on
 an  economic  rate  is  to  be  considered
 by  the  government.

 Shri  D.  J.  Naik:  In  certain  areas
 which  are  chronically  affected  by
 famine  or  scarcity  conditions,  what
 measures  do  the  government  intend
 to  take  to  avert  famine  in  those  areas?

 Shri  C.  Subramaniam:  It  is  a  long-
 term  programme  which  has  to  be
 taken  up  during  the  plan  period  for
 the  purpose  of  developing  various
 areas.

 श्री  प्रकाशवीर  शास्त्री:  इस  रमूज़  देश
 में  कुल  धरती  का  कितना  भाग  इस  प्रकार  का
 है,  जिस  में  सिवाय  की  सुविधायें  उपलब्ध
 नहीं  हैं  ?  क्या  उस  क्षेत्र  में  सिचाई  की  सुविधायें
 उपलब्ध  कराने  के  लिए  लधु-मिठाई  योजनाकारों
 को  प्राथमिकता  देने  के  सम्बन्ध  में  भी  कोई
 निर्णय  लिया  गया  है  ;  यदि  हां,  तो  उस  का
 ब्यौरा  कया  है  ?

 Shri  Cc.  Subramaniam:  For  the
 whole  country  only  about  23  or  24
 per  cent  of  the  crop  area  is  under
 irrigation.  The  rest  of  the  area  is  to
 depend  upon  rainfall.  We  have  a
 programme  to  have  _  progressively
 more  and  More  irrigation  program-
 mes,  Even  during  the  next  year  it  is
 estimated  that  a  new  area  of  roughly
 three  million  acres  wil  be  brought
 under  irrigation  under  major,  minor
 and  medium  irrigation  projects.
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 Shri  Daljit  Singh:  How  many
 schemes  of  minor  irrigation  have  been
 submitted  by  the  state  governments
 which  are  still  pending  with  the  Cen-
 tral  Gvernment  and  why?

 Shri  0.  Subramaniam:  I  cannot
 give  the  number  of  schemes  submit-
 ted  but  generally  I  can  inform  the
 hon.  Member  that  whatever  feasible
 schemes  have  been  submitted  have
 all  been  sanctioned.

 att  जगदेव  सिह  सिद्धांत:  कया  सरकार
 को  मालूम  है  कि  किसानों  को  सिचाई  के  लिए
 टयूबवैल  लगाने  की  स्वीकृति  तो  दे  दी  जाती
 है,  लेकिन  उस  में  बहुत  प्रवचन  डाली  जाती
 है  और  किसानों  को  सिंचाई  करने  के  लिए
 बड़ी  कठिनता  से  छोटे  छोटे  भ्र धि कारियों  से
 काम  करवाना  पड़ता  है;  यदि  हां,  तो  क्‍या
 सरकार  इस  रुकावट  को  दूर  करेगी  ?

 Shri  0.  Subramaniam:  It  is  too
 general  a  question.  We  are  continu-
 ally  impressing  upon  the  State  Gov-
 ernments  to  take  uction  30  that  offi-
 cials  respond  to  the  necds  o;  the
 agriculturists  and  I  hope  as  time  goes
 en  the  administration  will  further
 improve.

 Shri  Ranga:  In  view  of  the  assur-
 ance  given  by  the  late  Prime  Minis-
 ter  Lal  Bahadurji  that  the  irrigation
 dues  should  be  withdrawn  or  should
 be  abolished  in  order  to  encourage
 the  peasants  to  grow  foodgrains  and
 bring  their  lands  under  irrigation
 and  also  in  view  of  the  crisis  that  is
 facing  the  country,  especially  in  the
 drought-affected  areas,  what  is  it  that
 the  government  proposes  to  do  in
 erder  to  implement  the  assurance
 given  by  him  or  the  hope  expressed
 by  him?

 Shri  C.  Subramaniam:  The  late
 Prime  Minister's  assurance  was  with
 Tegard  to  new  irrigation  sources.  He
 never  suggested  that  all  the  irriga-
 tion  charges  should  be  given  up.  It
 is  completely  a  State  subject.  Even
 the  Prime  Minister  cannot  give  an
 assurance  with  regard  to  what  may
 take  place  in  the  State  Govern:
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 et  हुकम  चरण  करवाया  मान तोय  मंत्री
 जी  ने  एक  प्रश्न  के  उत्तर  में  बताया  कि  हम
 काश्तकारों  को  करों  में  कुछ  छूट  दे  रह  हैं।  मैं
 यह  जानना  चाहता  हूं  कि  उन  को  किसने
 प्रतिशत  छट  दी  जा  रही  है।  मध्यप्रदेश  सरकार
 ने  जो  पैसा  पम्पिंग  सैट  लगाने  के  लिए  मांगा
 था,  वह  केन्द्रीय  सरकार  ने  भ्र भी  तक  नहीं  दिया
 है।  इस  लिए  पम्पिंग  सैट  नहीं  लगे  है।  इस
 का  नया  कारण  है  ?

 Shri  om  Subramaniam:  With  regard
 to  the  availability  of  finances,  we
 have  allocated  them  on  an  equitable
 basis  to  all  the  State  Governments.
 Madhya  Pradesh  also  has  got  an  al-
 lotment.  I  do  agree  that  it  may  not
 be  adequate  to  their  entire  require-
 ments,  but  we  have  to  function  with-
 in  the  availability  of  resources.  As
 far  as  tax  encession;  are  concerned,  |
 suid  wherever  waulcr  wag  being  used
 for  the  first  time,  we  have  advised
 the  State  Governments  not  to  charge
 anything  for  the  first  time,  and  then
 to  progressively  increase  it  so  that
 they  may  reach  the  maximum  rate.

 tt  हुकम  चन्द  कछवाय  :  माननीय
 मंत्री  जी  ने  कहा  था  कि  काश्तकारों  को  कर
 की  छूट  दे  २हें  हैं  |  मैं  यह  जानना  चाहता  हूं
 कि  कया  छूट  दे  रहे  हैं  ।

 अध्यक्ष  महोदय
 बता  सकते  ।

 :  वह  इस  वक्त  नहीं

 Shri  R.  Ramanathan  Chettiar:  From
 time  to  time,  we  get  different  crop
 estimates  through  different  sources
 and  through  newspapers,  and  so,  in
 view  of  this,  may  I  know  whether
 the  Government  has  got  any  machi-
 nery  to  estimate  the  crops  correctly
 and  put  it  out  to  the  farmers  and  th:
 public?

 Shri  C.  Subramaniam:  We  have  got
 a

 eagece’  i
 and  we  have  also  evolv-

 ed  a  procedure  with  regard  to  the
 estimate  of  different  crops.  I  am
 not  prepared  to  say  it  is  hundred  per
 cent  foolproof,  but  to  the  gxtent
 possible,  we  are  trying  to  make  this
 machinery  as  perfect  as  possible.  avd
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 it  is  through  this  machinery  that  we
 do  this.

 st  बागड़ी ॥.  क्‍या  मंत्री  महोदय  का
 ध्यान  पंजाब  के  सिचाई  भ्र ौर  बजली  मंत्री
 के  उस  बयान  की  तरफ  गया  है,  जिस  में
 उन्होंने  कहा  है  कि  पंजाब  के  दरियाओं  में
 पचास  फीसदी  पानी  कम  है,  इस  लिए  पाकी-
 स्थान  को  जितना  पानी  देना  है,  वह  कम

 हुआ  है  और  इस  कारण  दूसरे  दरिया ग्र ों
 का  पानी  डाल  कर  पाकिस्तान  को  पानी
 विया  जायेगा,  जब  कि  पंजाब  के  किसानों
 की  धरती  बिल्कुल  प्यासी  है  ?  मैं  यह  जानना
 चाहता  हूं  कि  अज  जब  कि  देश  में  पानी  का
 संकट  है,  जिस  की  बिना  पर  अन्न  का  संकट
 है,  तो  क्या  सरकार  पंजाब  के  किसानों  का
 पानी  न  काटने  पर  विचार  करेगी  शौर  इस
 बारे  में  क्या  कदम  उठायेगी

 Shri  com  Subramaniam:  It  is  true
 that  there  is  less  availability  of  water
 to  thef  ailure  of  the  monsoon.  As
 in  the  Punjab  rivers,  and  that  is  due
 far  as  the  supply  of  water  to  Pakis-
 tan  is  concerned,  we  are  governed  by
 international  agreements  and  we  can-
 not  go  behind  those  agreements.  But
 subject  to  that,  we  are  trying  our
 best  to  supply  water  to  the  Punjab
 farmers  as  much  ag  possible,  because
 we  are  quite  aware  that  the  best  re-
 sults  can  be  obtained  from  the
 Punjab  farmers  provided  we  provide
 these  facilities.

 Mr.  Speaker:  The  fact  that  we  are
 committed  to  international  agree-
 ments  is  there,  but  if  there  is  no
 water,  how  can  we  fulfil  it?

 Shri  0.  Subramaniam:  It  is
 subject  to  availability.

 st  बिगड़ो  :  एक  दरिया  से  पचास
 फीसदी  पानी  देने  का  इन्टरनेशनल  फैसला  है,
 लेकिन  पंजाब  के  दूसरे  दरियाओं  का  पचास
 फीसदी  पानी  काटा  जा  रहा  ह  जिस  का
 कोई  प्राधिकार  नहीं  था  t

 अध्यक्ष  सोनम  :  मिनिस्टर  साहब

 कहते  हैं  कि  इस  बारे  में  मिकदार  मुकरंर  है  कि
 पाकिस्तान  को  दरियों  का  इतना  पानी  देंगे  t

 only
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 शार  एक  डा  में  यातो  कत  है.  तो  दूसरे
 से  दे  रहे हैं  ny

 '
 sit  बागड़ी  :  प्रगर  पंजाब  के  दरिया प्र ों

 पानी  कम  है,  तो  क्‍या  हिन्दुस्तान  के  भौर
 दरिया प्र ों  से  ले  कर  देंगे  ?

 Shri  Surendranath  Dwivedy:  The
 hon.  Minister  stated  that  so  far  as
 water  charges  are  concerned,  it  is  a
 matter  concerning  the  State  Govern-
 ments.  May  I  know’  whether  the
 Central  Government  has  ever  consi-
 dered  the  need  of  giving  relief  to
 the  peasants,  as  proof  of  incentive
 to  step  up  production,  by  withdraw-
 ing  the  irrigation  charges  either  in
 new  areas  07  wherever  they  want  to
 grow  additional  crop,  and  whether
 it  has  discussions  with  the  State
 Governments?

 Shri  C.  Subramaniam:  The  hon,
 Member  is  correct;  it  is  not  only  with
 regard  to  the  new  irrigation  sources
 but  even  with  regard  to  old  irrigation
 sources,  if  a  new  additional  crop  has
 to  be  raised,  we  have  advised  the
 State  Governments  to  give  up  the
 irrigation  charges  ‘for  that.

 Mr.  Speaker:  Next  question.

 Feodgrains  Requirements
 +

 #3,  Shri  Harish  Chandra  Mathur:
 Shri  Kajrolkar:
 Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwivedi:
 Shri  Hukam  Chand

 Kachhavalya:
 Ghri  Vishwa  Nath  Pandey:
 Shri  Mohan  Swarup:
 Shri  Bagri:

 +  Shri  Ram  Sewak  Yadav:
 Shri  Basumatari:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Rameshwaranand:
 Shri  Bade:
 Shri  RK  8,  Pandey:
 Shri  Bishwanath  Roy:
 Shri  Mansish  P.  Patel:

 Will  the  Minister  of  Food,  Agricul-
 tare,  Community  Development  and
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 Co-operation  be  pleased  to  state:
 (a)  the  latest  estimate  of  food  re-

 quirements  during  the  year  1968;
 (b)  (i)  the  quantity  we  have  in  the

 country,  (ii)  the  quantity  to  be  im-
 ported  and  (iii)  the  quantity  to  be  had
 through  crash  production  programme; and

 (c)  the  details  of  imports  arranged
 and  crash  production  programme
 drawn  up  and  resources  made  avail-
 able?

 The  Minister  of  State  in  the  Mrinis-
 try  of  Food  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  The  require-
 ments  of  foodgrains  depend  on  a  num.
 ber  of  factors  the  distribution  of  na-
 tional  income,  pace  of  urbanization,
 changes  in  ‘food  habits,  etc.  In  a
 developing  economy  like  India’s  most
 of  these  factors  are  constantly  chang-
 ing.  It  is  not,  therefore,  possible  to
 give  any  precise  estimate  of  require-
 ments  of  the  country  at  any  point  of
 time.  Last  year,  the  country  produced
 88.4  million  tonnes  of  'foodgrains  and
 imported  7.5  million  tonnes  of  food-
 grains,  making  a  total  availability  of
 95.9  million  tonnes,  a  part  of  which  is
 still  available  as  pipe-line  stocks  and
 the  rest  must  have  been  consumed.

 (b)  (i)  The  final  estimates  of  pro-
 duction  of  foodgrains  during

 1965-66  are  not  yet  avail-
 able;

 (ii)  An  attempt  ig  being  made
 to  import  between  0  to  2
 million  tonnes  of  foodgrains
 during  1966;  and

 (iii)  Under  the  Crash  Produc-
 tion  Programme,  an  _adi-
 tional  38  lakh  acres  are  ex-
 pected  to  be  brought  under
 rabi  and  kharif  foodgrains.
 No  quantitative  estimate  of
 production  can  be  given  at
 this  stage.

 (c)  The  total  quantity  of  foodgrains
 to  be  imported  as  also  the  details  of
 such  imports  have  not  yet  been  fina-
 lized.  As  indicated  under  (b)  (iii)
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 obove,  about  38  lakh  acres  of  addi-
 tional  land  ig  expected  to  be  brought
 under  foodgrains  cultivation.  Besides,
 .2  lakh  acres  will  be  put  under  potato
 and  Lz  lakh  acrer  under  vegetable
 cultivation.  The  financial  allocations
 made  to  the  States  for  this  purpose
 are  as  follows:—

 Minor  irrigation  Re.  360  lakhs
 Compost  &  scwage  Rs.  22  lakhs
 Potato  cultivation  Rs.  5  lakhs
 Vegetable  &  kitchen

 gardening  Rs.  3  lakhe

 Shri  Harish  Chandra  Mathur:  There
 is  too  much  noise  in  the  House.  I
 cannot  follow  the  answer.

 Shrimati  Renu  Chakravartty:  Why
 should  the  Leader  of  the  House  be
 in  the  back  seat?

 Mr.  Speaker:  Order,  order.  Now
 that  the  Leader  has  taken  his  own
 seat,  there  should  be  no  noise.  I
 expect  the  hon.  members  to  listen
 silently.  I  cannot  folluw  the  pro-
 ceedings.  We  cannot  g)  On  in  this
 manner.

 श्री  रामेध्यरानग्द:  करा  बध  में  बोई
 जाएगी,  यह  भी  तो  बतायें  |
 Shri  Daji:  If  the  statement  is  80

 long,  it  should  have  been  given  to  us
 earlier.  How  can  We  put  supple-
 mentaries  intelligently  on  such  a  long
 statement?

 Mr.  Speaker:  I  myself  feel  like
 that;  if  it  was  so  long,  it  could  more
 easily  have  been  put  into  a  statement.

 Shri  A.  P.  Sharma:  You  were  ask-
 ing  us  to  listen  to  the  statement.  We
 want  food.  The  question  of  food  will
 not  be  solved  by  a  Jong  statement.

 Mr.  Speaker:  Even  that  has  not
 been  heard  patiently  by  the  mem-
 bers.  .  That  is  to  be  regretted  must.
 At  least  attention  should  have  been
 paid  to  listen  to  that.

 Shri  Harish  ‘Chandra  Mather:  Is  it
 not  correct  that  we  are”  importing
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 this  year  more  wheat  than  what  we
 produced  last  year  and  three  times
 more  than  what  we  have  procured  in
 any  one  year?  If  that  is  so,  do  not
 the  government  think  that  they  have
 got  a  whip-hand  with  them  with  all
 this  imported  wheat  and  they  can  at
 least  do  away  with  wheat  zones,
 which  they  have  carved  out  creating
 all  the  difficulties?

 The  Minister  of  Food,  Agriculture,
 Co!  ity  Devel  t  and  Co-
 eperation  (Shri  0.  Subramantam):
 We  shall  certainly  keep  in  mind  the
 suggestion  of  the  hon.  Member.

 Devi

 Shri  Harish  Chandra  Mathur;  It  is
 not  a  question  of  keeping  it  in  mind,
 I  am  asking  some  factual]  information.

 Mr.  Speaker:  The  first  part  of  his
 question  at  least  was  soliciting  infor-
 mation.  The  second  part  of  his  ques-
 tion  is  a  suggestion  and  he  need  not
 answer  it.  In  the  first  part  he  has
 asked  for  information,

 Shri  Harish  Chandra  Mathur:  Mr.
 Speaker,  will  you....

 Shri  C.  Subramaniam:  The  figures
 given  are  correct.

 Shri  Harish  Chandra  Mathur:  Sir,
 there  is  some  misunderstanding.  The
 first  part,  as  you  yourself  said,  is
 asking  for  information.  The  second
 part  is  this.  The  only  argument
 which  they  have  been  giving  all  the
 time  is  that  they  must  have  some-
 thing  in  their  hands  to  be  able  to
 abolish  the  zones.  Now  when  they
 have  more  than  what  We  produce  in
 the  country  and  three  times  morc
 than  what  we  acquired  at  any  time  in
 the  country,  what  are  the  other
 reasons  which  have  impelled  them  not
 to  do  away  with  the  wheat  zones  at
 Jeast?

 Shri  C.  Subramaniam:  Zones  can-
 not  be  abolished  immediately  in  the
 midst  of  a  season.  I  can  assure  the
 hon,  Member  that  the  matter  is
 under  examination  and  as  soon  as
 that  examination  is  .over....  (Inter-
 ruptions>:
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 Shri  Harish  Chandra  Mathur:  Zones
 should  be  abolished.

 Shri  Raghunath  Singh:  They  should
 be  abolished.

 क्रि  हुकम  चन्द  कछु बाय  :  यह  जयपुर
 का  सैशन  हो  रहा  है  क्‍या  ?

 Mr.  Speaker:  If  the  hon.  Members
 wan‘  such  an  assembly,  then  I  can
 withdraw  and  the  matters  can  be
 settlad  among  themselves.

 sh  हुकम  बन्द  कछवाय  :  जयपुर  में  जे
 हल्ला  मचाया  था  वहीं  यहां  भी  मचा  रह
 हैं  क्या  ?

 We Shri  Harish  Chandra  Mathur:
 are  just  conveying  our  feelings.

 Shri  Hem  Barua:  If  you  withdraw,
 Sir,  to  whom  do  you  propose  to  give
 the  Chair—to  Kamara}?

 Mr,  Speaker:  If  it  was  in  my  power
 I  would  have  put  Shri  Hem  Barua.
 But  that  is  not  in  my  power.

 Shri  Hem  Barua:  Most  welcome,
 Sir.

 Mr.  Speaker:  Certainly,  it  would
 have  been  much  helpful  to  me.

 I  have  to  make  this  observation.
 This  is  not  a  good  start.  We  ought
 now  to  behave  in  a  more  orderly
 manner.  Hon.  Members  should  not
 intefere  and  intervene  in  this  manner.
 I  cannot  follow  and  regulate  the  pro-
 ceedings.  What  do  the  Members
 expect  from  me  if  so  many  voiccs
 are  coming  simultaneously?

 डा०  राम  मनोहर  लोहिया:  मेरा  एक
 व्यवस्था  का  प्रश्न  है।  हम  लोगों  के  जो  कायदे
 कानून  हैं, लोक  सभा  के  काम  चलाने  के  जो
 कायदे  कानून  हैं,  उसकी  धारा  4  की  उपधारा
 1कोप  देखिये  ।  दस  में  कहा  गया  है  :

 “Subject  to  the  provisions  of
 sub-rule  (2),  a  question  may  be
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 asked  for  the  purpose  of  obtaining
 information  on  a  matter  of  public
 importance  within  the  special
 cognizance  of  the  Minister  to
 whom  it  is  addressed.”

 प्रश्न  का  तात्पयं  ही  यही  है  कि  इत्तिला  मिले
 शौर  उस  मंत्री  से  जिसके  दायरे  में  यह  प्रश्न
 जाता  है।  जब  यह  नियम  है,  तब  मंत्री  का
 फर्ज  हो  जाता  है  कि  जो  इत्तिला  उन  से  पूछी
 गई  है,  भ्रमर  वह  इत्तिला  वध  है  तो  उनको
 बतानी  पड़ेगी  ।

 अध्यक्ष  महोदय  :  कौन  सा  शक  पैदा
 हुभा है ?

 डा०  रास  मनोहर  लोहिया  :  इसलिए
 fF  ने  कुछ  नहीं  बताया  ।

 ब्रायन  महोदय  :  मुझे  सुनने  तो  दीजिये
 उनको  जवाब  तो  देने  दीजिये  ।

 Wo  रास  मनोहर  लोहिया  :  उन्होंने
 कुछ  बताया  हो  नहीं  है  t

 भ्रध्यक्ष  महोदय  :  बहुत  अच्छा,  मेहरबानी  |

 ची  शामेहवरामग्द  :  मरा  एक  व्यवस्था
 का  प्रश्न  है  ।

 झ्रध्यक्ष  महोदय  :  कौन  से  नियम  के
 अनुसार  ?

 नबी  रामेइबरासम्द  :  4i  |

 wert  महोदय  :  यह  कहा  गया  है  कि
 स्वामी  जी  पर  नियम  लागू  नहीं  होता  है  ।
 श्राप  कहिये  |

 ft  रामेइबरासम्द  :
 होता  है  ?

 क्यों  लागू  ,नहीं

 श्रीफल  महोदय  :  कहिये  क्या  कहना  चाहते
 हैं  t

 aft  रामेदबरानन्द  :  मंत्री  महोदय  ने  बहुत
 लकवा  चौड़ा  वक्तव्य  पढ़ा  है।  उस  में  यह  कहा
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 गया  है  कि  चालू  बोया  जाएगा  या  दूसरी
 चीज़ें  बोई  आयेंगी  ।  लेकिन  यह  तो  बताया  ही
 नहीं  कि  किस  वर्ष  की  बात  मंत्री  महोदय  कह  रहे
 हैं,  1980 %  या  i990%  at  2000  में
 बोया  जाएगा।

 श्रेय  महोदय  :  मुश्किल  यह  है  कि
 आपने  सिर्फ  जवाब  सुना  है,  सवाल  नहीं  पढ़ा
 है  ।  सवाल  का  जवाब  प्रा  रहा  है,  सवाल  से
 ऐसी  कौन  सी  बात  है  ?

 प्ली  रामेदबरानन्द  :  मैं  तो  यह  कह  रहा
 हूं  कि  सब  प्रकार  के  भ्रष्ट  बोने  का  वर्ष  चला  गया,
 चालू  भी  शा  चुका  है।  यह  किस  वर्ष  के  लिए
 बह  बतला  77%  ?

 अध्यक्ष  महोदय  :  शब  श्राप  बैठ  झपिये  ।

 Shri  C.  Subramaniam:  With  regard
 to  the  year,  I  have  given  the  year  in
 the  answer  itself.  It  relates  to  the
 year  1965-66,

 Mr.  Speaker:  I  am  not  asking  for
 the  year.  I  am  asking  for  an  answer
 to  the  question  of  Shri  Mathur.

 Shri  C.  Subramaniam:  The  first
 first  part  of  the  hon.  Member’s  ques-
 tion  related  to  the  year.  He  him-
 self  gave  the  figures  and  asked  whe-
 ther  what  we  are  importing  is  equal
 to  what  we  are  producing.  I  said:
 “yes,  the  figures  are  correct”.  Then,
 with  regard  to  the  suggestion  that
 the  zonal  system  should  be  abolished,
 certainly  during  an  answer  to  a  ques-
 tion  I  cannot  lay  down  the  policy.  {
 said  IJ  will  consider  the  suggesticn.

 Mr.  Speaker:  Shri  Mathur.
 Shri  K.  0.  Malaviya:  When  even

 the  imports  have  not  been  estimated,
 I  cannot  understand  how  the  rela-
 tionship  can  be  established,

 Shri  Harish  Chandra  Mathur:  Sir,
 just  now  ybdu  were  good  enough  to-
 comment  on  the  behaviour  of  the
 House,  Well,  it  is  not  the  behavjour
 of  the  House.  It  is  sometimes  _sbso-
 lutely  legitimate  and  parliamentary
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 to  give  expression  to  the  feelings.  If it  is  not  done  and  if  you  are  curbing it,  we  will  not  be  able  to  convey  to
 the  Minister  and  the  country  the  sense of  the  House.  No  doubt,  there  is
 something  called  discipline,  When  you ask  for  something  and  we  do  not  lis-
 ten  to  it,  I  can  understand  it  being
 called  not  maintaining  discipline,  But
 discipline  is  very  different  from  par-
 jiamentary  expression.  Now,  my second  question  is...

 Mr.  Speaker:  Is  it  a  question  to  me
 or  to  the  Minister?

 Shri  Harish  Chandra  Mathur:  I  am
 clarifying  the  position  arising  out  of
 your  observations,

 I  can  understand  heavy  imports  un-
 der  certain  compulsions  sometimes,
 as  is  done  by  many  other  countries  in
 difficulties,  But  what  I  have  not  been
 able  to  understand,  and  which  I
 would  like  the  Minister  to  explain,  is
 this  big  crusade  for  imports  from  all
 over  the  world,  from  all  corners,
 from  countries  big  and  small,  and  ap-
 peals  by  Pope  and  U  Thant  and  his
 summoning  30  Envoys  here.  May  I
 know  whether  he  has  any  example  in
 living  memory  in  the  world  of  any
 self-respecting  country,  any  indepen-
 dent  country,  undertaking  such  a
 crusade  for  imports,  aid  and  assis-
 tance?

 Shri  C.  Subramaniam:  When  there
 is  a  natural  calamity,  there  is  nothing
 wrong  or  derogator  (Interrup-
 tions).

 Mr.  Speaker:  I  have  again  to  inter-
 vene.  I  can  only  allow  questions  and
 ask  the  Minister  to  answer  them,

 Shri  S.  M.  Banerjee:  But,  Sir,  why
 should  the  Minister  provoke  the
 House?  If  it  is  a  natural  calamity,
 the  Government  is  responsible  for  it.

 Mr.  Speaker:  In  that  case,  there  are
 Temedies  also.  द

 Shri  Hari  Vishnu  Kamath:  But  we
 cannot  depose  ,it,  unfortunately.

 Shri  0,  Subramaniam:  According  to
 me,  this  year’s  drought  is  unprece-
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 dented.  Therefore,  we  have  to  take
 all  steps  to  meet  the  situation,  Those
 steps  which  are  necessary  for  the
 Purpose  of  meeting  the  situation  are
 being  taken  and  there  is  nothing
 derogatory  in  it.

 Mr.  Speaker:  Shri  Kajrolkar.
 Shri  Harish  Chandra  Mathur:  Will

 you  permit  me  to  ask  one  more  ques-
 tion?

 Mr.  Speaker:  I  am  sorry.
 Shri  Kajrolkar:  What  is  the  State-

 wise  break-up  of  deficit  of  foodgrains
 and  how  much  of  foreign  exchange
 will  be  spent  on  importing  foodgrains?

 Shri  0.  Subramaniam:  I
 immediately  give  the  foreign
 change  componei  :  of  imports.

 Shrimati  Savitri  Nigam:  The  ans-
 wer  of  the  Minister  of  State  is  very
 very  muddling.  What  has  been  the
 basis  of  assessing  the  food  production
 figures?  I¢  the  Food  Ministry  have
 not  been  able  to  assess  the  require-
 ments  of  the  people,  how  could  they
 establish  any  relationship  between
 the  requirements  and  imports?

 cannot
 ex.

 Shri  0.  Subramaniam:  At  any  given
 point  of  time  we  cannot  make  any
 accurate  assessment  but  the  trend  of
 requirements  can  always  be  estimat-
 ed.  It  is  on  that  basis  that  we  have
 made  an  estimate  of  what  is  the  re-
 quirement  during  the  Third  Plan  and
 what  we  are  likely  to  require  during
 the  Fourth  Plan.  We  are  trying  to
 plan  on  that  basis.  We  have  got  a
 machinery,  as  I  have  already  stated,
 to  make  an  assessment  of  the  crop
 prospects  and  to  make  the  final  esti-
 mates  also.

 *  tao  ला०  द्विवेदी :  जिंस  तरह
 से  रेन  का  फोर कास्ट  पहले  से  हो  जाता  है
 उसी  तरह  से  फूड ग्रेन  का  फोर कास्ट  पहले  से
 हो  जाता  है।  प्रभी  मंत्री  महोदय  ने  बतलाया
 कि  उन्हें  मालूम  नहीं  है  कि  कितनी  फूड  की
 रिक्वायरमेंट  होगी  -  झगर  यह  बात
 बह  नहीं  बतला  सकते  तो  फिर  यह  मंत्रालय
 है  ही  किस  लिये  ?
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 Shrj  Raghunath  Singh:  For  making
 statements.

 ग्रध्यक्ष  महोदय  :
 क्या  दूंगा  ?

 ओ  बागड़ी  :  भूखे  मरतों  पर  कोई
 शोक  या  आतंक  नहीं  चलता  ।  जब  तक
 भूख  रहेगी,  ऐसे  ही  चलता  रहेगा

 अध्यक्ष  सहोवय  :  मैंतो  प्रां डर  क ेलिए
 कहता  शौर  माननीय  सदस्य  कहते  हैं  कि
 यह  हाउस  की  फीलिंग  एक्सप्रेस  की  जा  रही
 है

 इस  का  जवाब  मैं

 श्री  म०  ला०  हिवेवीं  :  मेरे  प्रश्न  का
 उत्तर  नहीं  मिला,  भ्रध्यक्ष  महोदय  ?

 झष्यक्ष  महोदय  :  मैं  उसे  डिसग्ललाऊ
 करता  हूं  t

 tt  हुकम  चन्द  कछवाय  सरकार
 द्वारा  जो  जोन  प्रथा  लागू  की  गई  है  उस  से
 सारे  देश  में  हाहाकार  मचा  हुमा  है  भोर
 काफ़ी  उत्तेजना  फल  रही  है  |  हमें  विदेशों
 से  गेहूं  मंगाना  पड़  रहा  है  मैं  जानना
 चाहता  हूं  कि  किन-किन  स्टेट्स  को  कितना-
 कितना  गेहूं  दिया  जायेगा  भौर  जोन्स  की
 जो  दीवार  खड़ी  की  गई  है  सरकार
 हारा  उसे  वह  कब  तक  समाप्त  करने  जा
 रही  है  ?

 Shri  C.  Subramaniam:  I  do  not
 agree  with  the  assumption  that  the
 zonal  system  has  brought  about  scar-
 city  and  various  difficultics;  on  the
 other  hand,  in  our  judgement,  we  are
 trying  to  minimise  the  difficulties  by
 zonal  arrang:  ts  and  pl

 ‘movement  from  one  State  to  another.

 a  हुकम  चंद  कछवाय :.  गेहूं
 *  से  बांटा  जायेगा  प्रान्तों  को,

 इस  का  उत्तर  मंत्री  महोदय  ने  नहीं  दिया
 है  t

 Shri  0.  Subramaniam:  We  take
 into  account  the  production  in  each
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 State  and  the  likely  deficit  and  with
 the  available  quantities  an  equitable
 distribution  is  made  to  all  the  deficit
 States,

 st  विश्वनाथ  पाण्डेय  :  प्रभी  मंत्री
 महोदय  ने  खाद्य  के  सम्बन्ध  में  कहा  कि  आयात
 व्यवस्था  का  विवरण,  भझबिलम्ब  उत्पादन
 कार्य  क्रम  और  उपलब्ध  साधनों  की  प्रतिमा
 ख्परेखा  तैयार  नहीं  है  ।  मैं  जानना  चाहता
 हूँ  कि  इस  के  सम्बन्ध  में  भ्रान्ति  रूपरेखा
 कब  तक  तैयार  हो  जायेगी  ?

 Shri  0.  Subramaniam:  Imports
 have  to  come  from  various  other
 countries  and  when  we  are  able  to
 finalise  our  agreement  with  them  it
 would  be  known.  I  hope,  within  the
 next  two  or  three  months  we  will
 know  the  final  position  Unter-
 ruption).

 Mr.  Speaker:  Unless  hon.  Members
 observe  silence  I  cannot  go  on  with
 the  question.

 ही  fo  मो०  बन्नो  :  उधर  तीन-
 तीन  लोग  बड़े  हुए  हैं।  मैं  नहीं  समझता
 किस  तरह  से  डिसिप्लिन  कैसे  रह  सकेगी।

 शो  रघुनाथ  सिंह  :  आप  की  तरफ
 चार  लोग  खड़े  हुए  हैं।  हमारी  तरफ  जो  खड़े
 हुए  हैं,  They  are  standing  silently.

 Shri  M.  R.  Krishna:  Can  we  be
 prevented  from  standing  even?

 Shri  S.  M.  Banerjee:  You  may
 stand;  we  do  not  mind,

 wenn  महोदय  :  भी  तक  मेम्बर
 साहबान  ने  खामोशी  इख्त्यार  नहीं  की  ।
 मैं  का रंगाई  नहीं  जला  सकता  जब  तक  मेम्बर
 खामोशी  से  नहीं  बैठते  ।

 बौ  हुस्न  अन्य  कछवाय  :  मंत्री  महोदय
 बात  कर  रहे  हैं
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 wean  महोदय  :  अरब  भी  बात  जारी
 है

 श्री  बागड़ी  :  यह  भूखे  मरतों  की
 लम्बी-लम्बी  सांसे  हैं  1

 अध्यक्ष  महोदय  :  अब  बाप  फिर
 शुरू  कर  रहे  हैं  t

 Shrj  M.  R.  Krishna;  To  what  extent
 is  the  Ministry  going  to  solve  the  rice
 scarcity  by  appealing  to  people  in
 the  non-rice-eating  areas  to  give  up
 rice?  Is  it  a  very  serious  appeal
 from  the  Government  or  is  it  a  kind
 of  sport?

 Shri  C.  Subramaniam:  I  wish  io
 submit  that  it  is  a  serious  appez!  and
 ‘t  may  make  an  impact  with  regard
 to  the  availability  of  rice  for  areas
 where  rice-eating  is  the  predominant
 Practice.

 st  रामेइदरानस्व  :  प्रध्यक्ष  महोदय,
 मैं  बर्मी  बम्बई  शादी  स्थानों  का  मगण
 करके  आया  हूं,  वहां  85  रुपये  मन  पंजाब  का
 मेहूं  बिक  रहा  है,  चोरबाजारी  में  शर  पंजाब
 में  वह  22  से  24  रुपये  मन  तक  है।  तो
 क्या  सरकार  इस  प्रतिबन्ध  को  हटाने  का
 विचार  रखती  है  जिससे  कि  पंजाब  के  आदमी
 को  पैसे  मिलें  कौर  वहां  के  भ्रादमी  को  खाना
 मिले  ?  यदि  रखती  है,  तो  कब  तक  भोर
 यदि  नहीं  रखेगी  तो  जो  केराला  की  स्थिति
 है  वह  सारे  देश  में  बन  सकती  है  ।

 Shri  a  Subramaniam:  About  the
 price  of  Punjab  wheat,  what  the  hon.
 Member  has  said  is  in  respect  of  the
 smuggled  wheat  in  the  open  market.
 Ag  far  as  the  Punjab  wheat  on  Gov-
 ernment-to-Government  account  in
 fair  price  shops  is  concerned,  it  is  at
 controlled  price  and  the  price  is  round
 about  Rs.  70  or  so.

 Shri  A.  P.  Sharma:  During  the  last
 session,  the  Minister  had  given  an
 estimate  of  the  shortfall  between  8  to
 30  milfion  tons,  Now  the  Minister  has
 said  that  it  is  between  0  to  2  mil-
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 lion  tons.  I  want  to  know  the  basis
 on  which  this  shortfal]  has  been  esti-
 mated.

 Shri  0.  Sab:  fam:  This  includes.
 the  rabi  crop  prospects  also.  I  had.
 given  the  estimate  in  the  last  session
 with  regard  to  the  kharif  crop.

 Shri  ्,  S.  Pandey:  May  I  know
 whether  it  is  known  to  the  Minister
 as  to  what  would  be  the  requirements
 of  the  various  States  in  966  so  far
 as  the  foodgrains  are  concerned  and;
 if  so,  what  are  those  figures?

 Shri  om  Subramaniam:  T  have  as-
 certaineq  the  requirements  from  vari-
 ous  State  Governments.  But  I  do  not:
 have  those  figures  with  me  now.

 हि
 WF  श्री  प्रिय  गुप्त  :  मैं  यह  जानना  चाहता
 हूं  कि  जब  कि  फूड  मिनिस्ट्री  कुछ  अकड़े
 देती  है  कि  देश  में  कितनी  खाद्य  सामग्री
 पैदा  हुई  है  तो  जहां  तक  हम  लोगों  की  जान-
 कारी  है  जो  कि  3  लाख  या  4  लाख  की
 रेवेन्य ूकी  स्मालेस्ट  यूनिट  है.  ऐडमिनिस्ट्रेशन
 की  वहां  का  कर्मचारी  कई  हजार  एकड़  के
 आंकड़े  देता  है  जोर  गलत  फिगर  देता  है
 क्योंकि  फिजिकली  देखना  सम्भव  नहीं;  है,
 इसलिये  वह  वहां  से  गलत  फिगर  डिस्ट्रिक्ट
 को  देता  है,  डिस्ट्रिक्ट  से  सेक्रेटेरिएट  साफ
 दि  प्रीवियस  को  और  प्रीवियस  से  सेंट्रल
 फूड  मिनिस्ट्री  को  वही  गलत  फिगर  जाती  है
 शौर  सेंट्रल  फूड  मिनिस्ट्री  वही  फिगर  देती:
 है,  तो  हम  पूछना  चाहते  [हैं  कि  जो
 स्टैटिस्टिक्स  गलत  चीज  पर  ब्रेस्ट  है,  वह
 भला  चीज  देश  को  क्‍यों  समझायी  जाती  है
 और  सही  प्रांगण  देने  का  कया  प्रबन्ध  सरकार
 कर  रही  है  ?

 Sbri  0,  Subramaniam:  If  a  separate
 question  is  put  with  regard  to  how
 the  statistics  are  collected,  I  will  be
 able  to  give  all  the  details.

 Shri  Priya  Gupta:  The  question  is
 very  clear....



 65  Ora  Answers

 Mr.  Speaker:  He  should  resume  his
 vat  now.

 Shri  Priya  Gupta:  The  whole  thing
 ig  based  on  this  as  to  how  the  statist-
 ics  about  the  total  production  in  the
 country  are  collect:d.  If  the  method
 is  wrong,  let  the  Minister  say  it  is
 wrong,  and  if  #  is  not,  let  him  say

 Mr.  Speaker:  He  should  resume  his
 seat.

 Shri  Priya  Gupta:  I  am  resuming
 my  seat  (Interruptions).

 Shri  H.  N.  Mukerjee:  May  I  ask  a
 clarification?  This  question  relates  to
 the  quantity  of  foodgrains  imported
 or  produced  or  required  and  all  that
 and  that  means  that  the  Government
 had  already  made  an  enumeration  in
 the  proper  way  regarding  these  mat-
 ters,  In  that  case,  a  question  regard-
 ing  the  methodology  of  making  this
 enumeration  and  regarding  defects
 therein  surely  arises  out  of  this  ques-
 dion.  It  is  absolutely  relevant  and
 the  Minister  should  answer  this  ques-
 tion  insteaq  of  asking  for  another
 question.  This  is  a  matter  which  he
 should  be  in  a  position  to  answer.
 I  do  not  know  why  he  does  not  ans-
 wer  it.

 Mr.  Speaker:  If  he  has  not  got  the
 answer  right  at  this  moment,  what

 can  he  do?  (Interruptions).
 Shri  प्र.  N.  Mukerjee:  He  says,  this

 question  does  not  arise....

 Mr,  Speaker:  The  hon.  Member  put
 the  question  that  the  whole  method
 by  which  these  statistics  are  prepared
 is  wrong  and  that  from  the  very  start,
 wrong  data  js  provided  and  that  goes
 on  upto  the  Centre.  He  asked  what
 the  Minister  was  going  to  do  jn  order
 to  rectify  that  wrong  method.  That
 was  his  question.  (Interruptions),

 श्यो  रामेदबरासरब :.  प्रत्यक्ष  महोदय
 (व्यवधान  )
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 wean  weer:  जब  तक  मैं  मेम्बर
 को कहूंगा  नहीं बह  ऐसे  नहीं  बोलेंगे  t

 Shri  Surendranath  Dwivedy:  My humble  submission  is....
 Mr.  Speaker:  Unless  I  call  a  Mem-

 ber,  no  one  will  speak.  Shri  Dwivedy.
 Shri  Surendranath  Dwivedy:  My humble  submission  is,  either  he  has

 to  say  that  thig  is  not  correct  or  what
 methods  they  are  applying  tor  this
 purpose.  He  has  neither  said  that  this is  not  correct  nor  has  he  indicated
 how  they  are  going  to  collect  the  sta-
 tistics.  That  is  not  the  way  he  should
 reply,

 Shri  Hari  Vishnu  Kamath:  A  clumsy evasion.

 Shri  C.  Subramaniam:  When  I  give an  answer,  it  is  assumed  that,  in  our
 judgment,  this  is  the  correct  informa- tion.  If  the  hon.  Member  thinks  that
 this  is  wrong  information,  then  we will  have  to  go  into  the  entire  me- thodology  and  find  out  where  we  ure
 going  wrong.  That  is  why  I  said  that I  was  prepared  to  make  a  statement if  @  separate  question  was  put.

 Mr.  Speaker:  The  Member  has  pro- ceeded  on  certain  assumptions  (Inter-
 ruptions)  that  the  method  employed  is
 wrong—incorrect  figures  are  given  and
 they  go  on  accumulating  and  are  be-
 ing  sent  to  higher  authorities—and,
 therefore,  the  information  given  is
 also  likely  to  be  based  on  the  wrong data.  Now,  if  the  assumption  is
 wrong,  the  Minister  ought  to  have  said
 that  the  assumption  made  by  the
 Member  was  wrong  and  that  he  did
 not  agree  with  it.  That  would  have
 finished  the  whole  question,

 Shri  C.  Subramaniam:  J  thank  the
 Speaker  for  the  suggestion.  I  thought

 was  implied  in  my  answer.  If,  how-
 ever,  it  has  to  be  said  specifically,  T
 am  prepared  to  say  that  the  assump-
 tions  are  wrong  =  according  to  our
 judgment.  (Interruptions).  «
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 Mir.  Speaker:  Order,  order.
 Shri  Priya  Gupta;  What  is  the  me-

 thod  applied?
 Shri  C.  Subramaniam:  I  cannot  go

 into  that.

 Shri  Priya  Gupta;  It  is  an  open  sec-
 ret,  As  I  said,  the  figures  are  incor-
 rect.  I  can  challenge  it.  This  ig  the
 way  how  statistics  are  collected.

 Mr.  Speaker:  I  have  asked  the
 Member....

 Shri  Priya  Gupta:  I  submit  to  your
 order.

 Mr.  Speaker:  Only  words  are  not
 sufficient  unless  they  are  followed  by
 action  also.  I  have  asked  him  to  re-
 sume  his  seat.  He  cannot  go  on  in
 this  manner.

 श्री  प्रिय  गुप्त  :  गलत  सुझाव  दें
 झोर  मान  लीजिए —

 अध्यक्ष  महोदय  :  देख  लीजिए  कि
 मेम्बर  का  किस  तरह  का  रवैया  है

 att  बिगड़ो  :  मेरा  व्यवस्था  का  प्रश्न
 है  4  के  आधार  पर

 अध्यक्ष  महोदय  :  4  का  कौनसा...

 नबी  बिगड़ो  :  वही  जो  डाक्टर  साहब
 ने  प्रभी  पढ़  कर  सुनाया  ।

 झष्यक्ष  महोबा:  नेक्स्ट  क्वेश्चन,
 मिस्टर  बड़े  t

 aft  रामसेथक्त  यूथ  :  भ्रध्यक्ष  महोदय
 यह  खाद्य  का  प्रश्न  बहुत  ही  महत्वपूर्ण
 है।  इतना  महत्वपूर्ण  है  कि  बार-शार  उठता
 रहा  है  शोर  खुशकिस्मती  या  बदकिस्मती  से
 चेरा  नाम  भी  या  लेकिन  मैं  क्या  कहूं

 सभ्यता  महोदय:  |  कब  बाप  देखिए,
 मैं  मैप्पर  साहिबान  से  दरख्वास्त  करता  हूं,

 पाप  सोचें  कि  सारे  मेम्बरों  का  नाम  सिर्फ
 वहां  होने  से  क्या  इतना  काफी  है  कि  हर  एक
 मेम्बर  को  सप्लीमेंट्री  पूछने  का  भी  हक
 हासिल  हो  जाता  है  ?  यह  जरूरी  नहीं
 है  कि  चूंकि  मेम्बर  का  नाम  है  इस  वास्ते
 वह  जरूर  सप्लीमेंट्री  करेगा  ।  इतना
 वक्‍त  जब  बाकी  बहस  में  लग  गया  शोर  अभी
 तक  तीन  सवाल  ही  हुए  हैं,  दस  मिनट
 भोर  रह  गये  हैं,  तो  मेम्बर  साहबान  इतना
 तो  करें  कि  कम  से  कम  दस  सवाल  तो  हो
 जायें  -  मैं  मेम्बर  साहिबान  की  सहायता
 चाहता  हूं  इसमें  कि  दस  सवाल  जरूर  हो
 जायें  जब  तक  कि  कोई  खास
 बजह  नहों ।  इस  बात  से  कोई  प्वाइंट
 साफ  ब्राइडल  नहीं  उठता  कि  किसी  साहब  का
 नाम  था  जोर  उसे  बुलाया  नहीं  गया।

 ी  रामसेदक  यादव  :  अध्यक्ष  महोदय,
 मेरा  आपसे  निवेदन  यह  है  कि  नाम  हो  तब
 जरूरी  नहीं  जौर  नाम  न  हो  तब  भो  जरूरी
 नहीं  तो  झ्राखिर  हमारे  जैसे  लोगों  को
 मौका  कब  मिलेगा  ?

 झथ्यक्ष  महोदय  :  भाप  बैठें  तो  प्र पने
 श्राप  आपको  प्रश्न  का  उत्तर  मिल  जायेगा  t

 श्री  बिगड़ो  :  इस  तरह  से  कैसे  मिल
 जायगा  ?  नगर  नाम  बालों  को  तो  आप
 बुलाते  हैं  शौर  नाम  वालों  को  बुलाते  नहीं
 हैं

 Mr.  Speaker:  I  have  told  him.  If  he
 persists,  I  may  have  to  take  action

 two  ला०  की  :
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 को स०  Go  साबित  :
 थनी  सुबोध  हंसवा ।
 ओोमतो  सावित्री  निगम |
 श्री  प्र०  बं  बढया  :
 शी  झोंककर  लाल  बेरबा  :
 शी  हुक्म  चन्द  कछवाय  :
 श्री  विश्वास  प्रसाद  :
 ह ।  रामेश्वर  टाटिया  :
 श्री  हिम्मत सिह का  :
 शो  स०  मो०  बीजों  :
 की  भानु  प्रकाश  सिह  :
 शो  बिगड़ो  ;
 शी  किशन  पटनायक  :
 डा०  रास  मनोहर  लोहिया  :
 श्री  रामसेवक  यादव  :
 श्री  घटिया  :
 भी  हरि  विष्णु  कामत  :
 श्री  सु  लिमये  :
 श्री  लीग  रेड्डी  :
 श्यो  लाइन  चोरों  ॥
 श्री  बलजीत  सिह  :
 श्री  हेमराज  :
 श्री  रामचना  इलाका  :
 भरी  घेवर  मीना  :
 श्यो  मा०  ल०  जाधव  :
 भी  Clo  Ao  तिया शी  3
 शी  यमुना  प्रसाद  मंडल
 शो  'शीमादायणल  दास  :
 भरो मती  रामदुलारी  सिन्हा  :
 डा०  लकष्मोमल्ल  सिधवां  :

 क्या  खाद्य,  ष,  सामुदायिक  विकास
 wer  सहकार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उन  राज्यों  के  नाम  क्‍या  हैँ
 खित  से  सरकार  को  ऐसी  रिपोर्ट  प्राप्त  हुई
 है  कि  वहां सूखा  भोर  अकाल है; है  ;

 (ख)  इनका  ब्योरा  क्‍या  है;  कौर

 (ग)  केन्द्रीय  सरकार  मे  उन  शाख्य्ं
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 को  जो  सहायता  दी  है  उसका  राज्य-यार
 ब्यौरा  ब्या  है  ?

 The.  Minister  of  State  in  the  Minis.
 try  of  Food,  Agriculture,  Community
 Develepment  and  Cooperation  (Shri
 Govinda  Menon):  (a)  The  States  of
 Rajasthan,  Madhya  Prodesh,  Maha-
 rashtra,  Gujarat,  Mysore,  Orissa  and
 Andhra  Pradesh  are  reported  to  have
 been  stricken  by  drought  conditions.

 (b)  A  statement  showing  the  total
 number  of  Districts  in  each  State,  the
 number  of  Districts  affected  by
 drought,  the  population  affected,  the
 population  at  present  working  on  re
 lief  works  and  the  peak  population
 that  is  expected  to  turn  up  for  work
 in  the  relief  works  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lid-
 rary.  See  No.  LT-5427/66].

 (c)  The  assistance  to  ‘the  States
 affected  by  the  drought  conditions  will
 be  provided  by  the  Central  Govern-
 ment  according  to  the  principles  laid
 down  by  the  Ministry  of  Finance.

 Shri  Bade:  Js  it  not  a  fact  that  on
 the  8th  January,  1966,  the  Madhya
 Pradesh  Government  had  asked  for
 Rs.  4  crores  for  short-term  lo&n  pro-
 gtamme  ‘for  improved  seeds  and  fer.
 tilisers,  but  the  Central  Governmey’
 have  not  given  a  single  paisa  to  ther
 up  to  this  time?

 The  Minister  of  Food,  Agriculture,
 Community  Development  and  ९
 ration  (Shri  C.  Subramaniam):  tne
 main  question  relates  to  drought  con-
 ditions.  The  loan  asked  for  by  the
 Madhya  Pradesh  Government  is  un-
 der  a  completely  different  programme
 altogether.

 Shri  Bade:  I  want  your  guidance
 in  this  respect.  I  have  asked  for  the
 details  of  the  assistance  given  so  far
 by  tha  Central  Government.  I  want  to
 know  whether  the  Central  Govern-
 ment  have  given  aid  to  the  Madhya
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 Pradesh  Government  for  fertilisers  on
 4  emall-scale  basis,

 Shri  C,  Subramaniam:  As  far  ag  the
 drought  conditions  are  concerned,
 they  start  scarcity  relief  works  in  the
 drought-affected  areas;  up  to  a  cer-
 tain  level,  which  varies  from  State  to
 State,  the  expenditure  is  incurred  by
 the  State  Governments.  Beyond  that,
 the  Central  Government  share  on  a
 50:50  basis  the  extra  expenditure  in-
 volved  in  these  scarcity  relief  pro-

 .grammes.  The  programmes  have  just
 now  started  and  they  are  fun  ‘tioning
 within  their  own  ceilings  now.  As
 goon  as  they  cross  the  ceilings,  we
 shall  make  further  assistance  availa
 ble  to  them.

 Shri  Bade:  From  the  statement  I
 fing  that  in  Madhya  Pradesh  the
 affected  population  is  88  lakhs,  but  the
 number  of  persons  at  present  work-
 ing  in  relief  works  is  only  6  lakhs.  May
 I  know  whether  this  small  number  of
 workers  especially  in  the  Adibasi
 area  js  due  to  the  fact  that  he  Madhya
 Pradesh  Government  have  got  no
 funds  and  that  is  why  they  have
 asked  for  more  funds  for  the  tribal
 areas?

 Shri  C.  Subramaniam:  No;  as  far  85
 these  programmes  are  concerned,  they
 take  some  time  to  be  organised  they
 have  just  now  started.  As  a  matter  of
 fact,  the  real  scarcity  conditions  will
 become  intensified  only  during  April-
 May-June,  when  we  exoect  the  num-
 ber  of  people  working  in  these  relief
 works  to  increase  to  13,  lakhs.  There-
 fore,  it  is  not  as  if  the  number  is  low
 for  want  of  funds;  but  the  org-nisa-
 tion  takes  time,  and  the  intensity  of
 the  scarcity  also  will  be  felt  only
 some  time  later.

 st  यशपाल  सिंह  :  क्‍या  सरकार  ने
 इस  बात  पर  गौर  किया  है  कि  एक  तरफ़  तो

 ू०  पी०  के  पांच  करोड़  किसान  जो  खेती
 करते  हैं  वह  फैमिन  भोर  सूखे  से  कुचले  हुए
 हैं  फ्लोर  दूसरी  तरफ़  उत्तर  प्रदेश  सरकार  ने
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 25  फीसदी  लगान  बढ़ा  दिया  है  तो  इस
 हालत  में  क्या  सरकार  ने  इंटरफ़ीयर  करने
 की  कोशिश  की  है  भोर  उन  किसानों  को
 राहत  देने  की कोशिश  की  है  भोर  जो  पहले
 ही  प्रकार से  कुचले  लोग  हैं  उन  पर  यह
 25  फीसदी  लगान  न  बढ़ाया  जाये  ?

 Shri  0,  Subramaniam:  It  is  not  true
 that  UP  has  been  affec‘ed  vy  da  ought
 as  it  is  understood  for  the  purpose  of
 relief  works.  I  qo  agree  that  there
 has  been  a  failure  of  monsoon  to  a
 certain  extent  in  UP  also.  As  far  as
 land  revenue  is  concerned.  it  is  for
 th:  State  Government,  and  I  de  not
 think  that  the  Central  Government
 can  interfere  in  that.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order.  If  I  have  heard  the
 hon.  Minister  of  State  aright,  I  think
 he  said  that  several  States  were  re-
 ported  to  have  been  _  str:cken  by
 drought;:that  was  the  phrase  that  he
 used,  namely  ‘reported  to  nave  been
 stricken  by  drought’.  Yesterday,
 however  the  President  in  his  Address
 said  categorically—not  ‘reported  to
 have  been  but  categorically....

 “बहुत  से  प्रदेशों  में  सूखे  की  हालत  झा

 पहुची  है,  विशेषकर  महाराष्ट्र,  गुजरात,
 मैसूर,  मध्य  प्रदेश,  राजस्थान  कौर  श्रांत
 में।

 I  have  read  it  out  from  the  Hind,  ver-
 sion  of  the  Address.  The  statement
 ot  the  hon.  Minister  is  inconsistent
 with  the  statement  made  by  the  Pre-
 sident  yesterday  which  is  &  statement
 of  Government,  it  is  in  fact  the  Gov-
 ernment’s  speech  which  is  read  as  the
 Address  by  the  President.  When  the
 President  has  made  a  _  categorical
 statement  to  that  effect,  we  find  that
 the  hon.  Minister  gets  up  in  the  House
 and  says  that  some  States  are  report-
 ed  to  have  been  stricken  by  drought.
 It  is  a  serious  matter  that  he  is  con-
 tradicting  the  President.
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 Mr.  Speaker:  If  it  is  a  serious  mat-
 ter,  it  can  be  taken  up  differently.
 It  is  not  a  point  of  order.

 Shri  S.  M.  Banerjee:  Is  it  correct
 for  the  hon.  Minister  to  say  like  that?

 Mr.  Speaker:  If  the  answer  is  not
 correct,  that  can  be  taken  up  scpa-
 rately.

 Shri  Hari  Vishnu  Kamath:  Is  it
 within  the  campetence  of  the  hon.
 Minister  to  contradict  the  President?

 Mr,  Speaker:  J  cannot  decide  it
 just  now.

 Shri  Hari  Vishnu  Kamath:  You  may
 decide  it  later;  you  may  take  your
 own  time  for  it.

 Shri  Bhagwat  Jha  Azad:  In  view
 of  the  famine  and  drought  conditions,
 certain  States  have  asked  for  assist-
 ance.  and  the  Central  Government
 have  given  assistance.  but  from  the
 statement  it  is  clear  that  there  is  a
 gap  between  the  assistance  demanded
 and  that  actually  given.  May  I  know
 whether  Government  have  got  on
 hand  any  programme  to  enable  the
 States  to  meet  the  gap,  or  whether
 the  people  stricken  by  drought  will  be
 left  in  their  own  condition?

 Shri  C.  Subramaniam:  No,  there
 will  be  central  assistance:  we  are  pro-
 viding  roughly  Rs.  20—30  crores  for
 there  famine  relief  works.

 श्री  स०  का.  हिदी  :  जो  विवरण
 सदन  पटल  पर  रक्खा  गया  है  उम  में  यह
 बनाया  गया  है  कि  यह  जो  सूचना  दी  गई
 है.  अकाल  भोर  मये  के  बारे  में  भ्र ौर  आंकड़े
 दिये  गये  हैं  वे  राज्य  सरकारों  के  प्रतिनिधियों
 द्वारा  दिये  चि  श्लोक  केन्द्रीय  टीम  जो  कि
 अब  इन  राज्यों  का  दौरा  कर  रही  है,  उस
 को  रिपीट  प्राप्त  होने  के  बाद  इस  आंकड़ों
 में  डिवीजन  होगा  ता  मैं  जानना  चाहता
 हैकि  इस  टोम  में  कौन  कौन  से  लोग  हैं,
 कहां-कहां  जा  रहे  हैं  प्रौढ़  कब  तक  लौट  कर
 आयेंगे  कौर  अपनी  रिपोर्ट  देंगे  ?

 2375  (Ai)  LSD—2.

 MAGHA  26,  887  (SAKA)  Oral  Answers  74

 Shri  C.  Subramaniam:  The  Advisers
 of  the  Planning  Commigsion  have
 been  appointed  the  leaders  of  these
 teams,  A  few  officials  from  the  Food
 department  also  have  been  added  to
 these  teams.  They  have  already  com-
 pleted  the  visit  and  submitted  reports.
 These  are  under  scrutiny  now.

 गौ  we  ‘Mo  हिंदी  :  भप्रध्यक्ष  महोदय,
 जब  रिपोर्ट  मौजूद  है  तथा  इस  प्रश्न
 के  साथ  क्यों  नहीं  दी  गई  ?  कया  कारण
 है  कि  मंत्री  महोदय  बतला  रहे  हैं  इसमें  कि
 जब  उस  टीम  की  रिपोर्ट  करा  जायेगी  सब  दी
 जायेगी  ?  गलत  उत्तर  उन्‍होंने  दिया  है  t
 मैं  सीधी  सादी  बात  यह  पूछना  चाहता  हूं  कि
 ऐसा  क्‍यों  किया  गया  ?

 Shri  (९.  Subramatiiam:  The  reports
 have  been  received  and  they  are  ul-
 der  scrutiny.  They  will  have  to  be
 scrutinised  and  when  figures  are
 available,  we  will  collect  them.

 Shri  8.  C.  Ss  ita:  The  stat  mt
 says  that  five  districts  out  of  3  im
 Orissa  have  been  affected.  How  much
 rice  fram  that  State  will  be  available
 ‘for  meeting  the  requirements  of  other
 States  after  meeting  the  deficit,  im
 those  five  districts?

 Shri  Cc,  Subramaniam:  A  far  as
 Orissa  is  concerned,  it  has  always
 been  surplus  in  rice  and  it  has  beem
 supplying  rice  particularly  to  W.
 Bengal.  So  we  are  trying  to  get  aa
 much  rice  as  possible  and  jn  its  place
 make  available  other  foodgraing  so
 that  the  rice  eating  areas  of  W.
 Bengal  can  be  properly  provided  for.

 Shri  Subodh  Hansda:  In  the  «ate-
 ment  is  mentioned  States  which  have
 suffered  from  drought.  But  I  miss  the
 name  of  West  Bengal  in  it.  Does  it
 mean  that  West  Bengal  did  not  suffér
 from  any,  sort  of  drought  and  the  pés-
 ple  of  that  State  have  not  been  affect-
 ed  by  drought

 Shri  C.  Subrasfaniam:  It  is  not  as  ४
 {here  १९  no  drought  in  West  Bengal
 at  all.  We  take  into  account  the
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 drough  when  it  is  widespread.  It  is
 enly  on  that  basis  that  these  seven
 Mates  have  been  mentioned,  that  is
 they  have  been  affected  to  a  much
 Greater  extent  than  other  areas,

 Shrimatj  Savitr;  Nigam:  Is  the
 kon.  Minister  aware  that  the  Bundel-
 khand  area  of  UP  has  been  very  badly
 affected  by  drought  and  that  the  UP
 Governmet  has  again  and  again  been
 asking  for  785  to  open  up  the  rocks
 to  take  out  water  for  irrigating  the
 flelds  there?  If  the  answer  is  in  the
 affirmative.  when  are  the  Central
 Government  going  to  give  a  rig  to  the
 U.P.  Government?

 Shri  C.  Subramaniam:  We  have  a
 programme  for  having  more  tubewells
 in  UP,:  and  in  that  connection  they
 have  usked  for,  equipments.  That  is
 under  consideration.  It  is  because  of
 the  foreign  exchange  scarcity  that  we
 are  unable  to  get  as  many  rigs  as
 possible.  But  we  are  trying  to  get
 these  under  some  aid  programmes  and
 make  them  available  to  various  States.

 श्री  सोकार  लाल  बेरबा  :  इस  स्टेटमेंट
 को  देखने  से  मालूम  पड़ता  है  हम  राजस्थान
 केन्द्र  55  लाख  आदमी  भ्राकालग्रस्त
 हैं  प्रो  सरकार  ने  ]  लाख  आदमियों  को

 रोजगार  दिया  है  कौर  6  लाख  को  प्रौढ़  देने
 की  सम्भावना  है  i  इससे  मालूम  पड़ता
 है  कि  48  लाख  आदमियों  को  रोजगार
 मिलने  की  व्यवस्था  नहीं  है  तो  केन्द्रीय
 सरकार  ने  इन  48  लाख  प्राणियों
 को  खाने  के  लिए  या  उन  कौ  रोज़ी  रोटी  देने
 के  लिए  क्या  प्रबन्ध  किया  है  कौर  अनुदान
 के  रूप  में  कितना  रुपया  दिया  है  ?

 Shri  C,  Subramaniam:  It  is  not  as
 if  everybody  affected  in  these  regions
 comes  to  these  relief  works,  Only  a
 portion  come  for  that.  The  estimate
 is  roughly  6  lakhs  who  come  under
 these  relief  works.  Others  will  perhaps
 ve  able  to  take  care  of  themselves  to
 a  certain  extent;  that  is  why,  they  do
 Not  come  to  these  relief  works  as  such.
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 st  सरोकार  लाल  बैरवा  :  राज्य
 सरकार  तो  भूखों  मार  रही  है।  केन्द्रीय
 सरकार  क्‍या  कर  रही  है  ?

 श्री  हुकम  खुद  कछवाय  :  विभिन्न
 राज्यों  में  कितने  लोग  ग्रकाल  प्रभावित
 हुए  हैं,  इस  बारे  में  सरकार  ने  एक  वक्तव्य
 रखा  है।  मध्य  प्रदेश  में  ७8  लाख  लोग
 अकाल  से  प्रभावित  हुए  हैं  कौर  मैसूर  में
 75  लाख  लोग  अकाल  से  प्रभावित  हुए  है  t
 मैसूर  को  iy  लाख  रुपये  की  सहायता  दी
 गई  है  बौर  मध्य  प्रदेश  को  5  लाख  रुपये  की
 सहायता  दी  गई  है  जब  कि  उस  को  iy
 लाख  रुपये  की  सहायता  दी  जानी  चाहिए  ।
 मैं  यह  जानना  चाहता  2  कि  अलग  अलग
 राज्यों  को  किस  प्राकार  पर  सहायता  दी
 गईं  है  ।

 Shri  0.  Subramaniam:  We  make  an
 estimate  of  the  relief  works  to  be
 started  and  the  likely  expenditure  to
 be  incurred,  As  I  have  already  stat-
 ed,  to  a  certain  level  the  State  Gov-
 ments  bear  the  expenditure.  Beyond
 that  we  give  50  per  cent  subsidy.  It
 is  On  the  basis  of  50  per  cent  that  we
 distribute  whatever  amounts  are
 available,

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Prices  of  Essential  Commodities
 in  Delhi

 *5.  Shri  Yashpal  Singh:
 Dr.  ह  N,  Khan:
 Shri  Subodh  Hansda:
 Shri  Bagri:
 Shri  Vishram  Prasad:
 Dr.  Ram  Manohar  Lobia:
 Shri  Kishen  Pattnayak:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bade:
 Shri  P.  C.  Borooah:
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 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Asad:
 Shri  Ss.  C.  Samanta:

 Will  the  Minister  of  Food,  Agricul-
 tare,  C  unity  Dev  and
 Ce-operation  be  pleased  to  state

 (a)  whether  the  prices  of  all  the
 essential]  commodities  including  food-
 grains  have  shot  up  in  Delhi  after
 the  introduction  of  rationing;

 (b)  if  so,  the  reasons  therefor;  und
 (c)  the  steps  taken  to  bring  down

 the  prices  of  the  same?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Commu-
 nity  Development  and  Co-operation
 (Shri  Govinda  Menon):  (a)  and  (b).
 No,  Sir.  The  prices  of  essential  com-
 modities  have  remained  steady  with
 the  exception  of  coarse  grains  like
 gram,  bajra  and  pulses  like  moong,
 The  Prices  of  vegetabte  oils,  pulses
 other  than  moong,  vegetables,  etc.
 were  lower  in  January  966  than  in
 the  first  week  of  December  1965.  The
 prices  of  rationed  commodities  like
 wheat  and  rice  have  remained  cons-
 tant  since  the  introduction  of  sta-
 tutory  rationing.  Delhi  is  not  a  pro-
 ducing  area  and  its  requirements  are
 met  from  the  neighouring  states.  The
 rise  in  the  prices  of  bajra;  gram  und
 Mmoong  is  mainly  due  to  seasonal  tac-
 lors  and  partly  due  to  lack  of  ade-
 quate  arrivals.

 (c)  The  Government  is  ‘taking  steps
 to  import  coarse  grairs  from  the
 neighbouring  states  of  Punjab  and
 Rajasthan  at  Government  level.  A
 constant  watch  is  also  being:  kept  on
 the  prices  of  al)  essential  commodi-
 ties  and  nmecessafy  steps  are  being
 taken  as  and  when  necessary.  .

 Vensels  and  Cargo  lost  in  Cyclone
 in  West  Const

 6.  Shri  Hukam  Chand
 Kachhavaiya:

 Shri  Bade;
 Shri  Labtan  Chaudhry:
 Shri  Onkar  Lal  Berwa:
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 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  P.  C.  Borooah;
 Shri  Shree  Narayan  Das:
 Shri  Vishwa  Nath  Pandey:
 Shri  C.  ‘K,  Bhattacharyya:
 Shri  Yashpal  Singh;

 Will  the  Minister  of  Transpert.
 Aviation,  Shipping  and  Tourism  he
 pleased  tu  slate:

 (a)  the  number  of  Indian  sailing
 vessels  carrying  cargo  which  were
 lost  in  the  Arabian  Sea  during  fhe
 cyclone  storm  which  hit  the  West
 Coast  Ports  from  Cochin  to  Ratina-
 giri  in  December,  1965;

 (b)  the  extent  of  loss  of  cargo  and
 lives;

 (c)  whether  any  kind  of  assistance
 has  been  given  by  Government  to
 the  next  of  tin  of  those  who  lost
 their  lives;  and

 (d)  if  so,  the  particulars  thereof?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  Eighty-five
 Indian  sailing  vessels  are  reported  to
 have  been  totally  lost.

 (b)  According  to  present  reporta,
 the  loss  af  property  is  estimated  over
 Rs.  30  lakhs  and  about  60  lives  are
 feared  to  have  been  lost.  Enquiries
 are  being  held  under  Section  358  of
 the  Merchant  Shipping  Act,  ‘1958.

 (९)  and  (d).  The  Central  Govern-
 ment  have  rendered  assistance  to  the
 stranded  crew  by  way  of  providing
 food  and  clothing  and  arranging  for
 their  repatriation  to  their  home  ports.
 In  addition,  the  State  Governments
 concerned  have  «also  tendered  =  assis-
 tance,  both  on  thcir  own  and  as  a



 79  «=Written  Answers

 result  of  a  requést  from  the  Central
 Government,  but  the  extent  of  their
 assistance  is  not  known.

 Procurement  of  Riee  from  Surplus
 States

 “7.  Shri  Batmiki:
 Shri  Bagri:
 Dr.  Ram  Marohar  Lohia:
 Shri  Ram  Sewak  Yadav:
 Shri  Kishen  Pattnayak:
 Shri  Bhanu  Prakash  Singh:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Food,  Agrieul-
 ture,  ९  and
 Co-operation  be  pleased  to  state:

 y  Dev

 (a)  whether  Government  have  pre~
 pared  any  scheme  for  the  procure-
 ment  of  rice  from  the  surplus  States;

 (b)  the  quantity  of  rice  proposed
 to  be  procured  for  the  deficit  States;
 and

 (c)  the  broad  details  of  the  pro-
 curement  policy  of  Government?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Govinda  Menon):  (a)  and  (b).  There
 fs  mo  scheme  of  direct  procurement
 by  Central  Government,  The  State
 Governments  of  the  surplus  States
 will  procure  rice  and  make  it  availa-
 ble  to  Government  for  supply  to  the
 deficit  States.  It  has  not  been  possi-
 ble  to  fix  firm  targets  of  procure-
 ment  as  yet.  Efforts  are,  however,
 being  made  to  maximise  procure-
 ment  on  Government  account.

 (c)  Thé  broad  details  of  the  pro-
 curement  policy  ate  as  follows:

 under-
 surplus

 «5...  Procurement  is  being taken  not  only  in
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 States  but  also  in  diftcit
 States  to  enable  control  of
 Government  over  as  large  a
 part  of  the  marketable  sur-
 plus  as  possible.

 2.  Previously,  procurement  was
 confined  to  foodgrains  like
 paddy,  rice  and  wheat.  The
 scope  of  procurement  has
 now  been  broadened  to  in-
 clude  coarse  cereals  like
 jawar,  bajra,  maize  and
 gram.

 3.  The  sources  from  which  pro-
 curement  used  to  be  made
 have  been  broad-based  to  in-
 clude  the  producers  in  addi-
 tion  to  the  millers  and  the
 registered  dealers.

 Intensive  Agricultural  Programmes

 *8.  Shri  P.  0.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samaata:
 Shri  0.  0.  Sharma:

 Will  the  Minister  of  Food,  Agricul-
 ture,  ९  y  t  and
 Co-operation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  re-
 cent  detailed  study  made  by  his  Min-
 istry  has  revealed  that  the  imtensive
 agricultural  programmes  are  likely  to
 be  hampered  by  the  shortage  of  fer-
 tilisers  ‘and  pesticides;  and

 (0)  if  so,  the  steps  being  taken  to
 make  enough  of  fertilisers  and  pesti-
 cides:  available  for  carrying  the  Pro-
 grammes  throygh?

 The  Mintster  of  Food,  Agricaltare,
 t  and  Ce-

 operation  (Shri  C.  Subramaniam):
 (a)  and  (b).  No  such  study  has  been
 made  by  the  Department  of  Agricul-
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 ture.  The  Central  Department  of
 Agriculture  is,  however,  seized  of  the
 problem  of  making  available  adequate
 quatities  of  fertilizers  and  pesticides
 for  the  areas  covered  by  the  Intensive
 Agricultural  Programmes.  The  year-
 wise  requirements  of  these  inputs
 during  the  Fourth  Plan  period  are
 being  estimated  and  arrangements
 made  to  meet  them  by  stepping  up
 the  programme  of  indigenous  produc-
 tion  of  fertilizers  and  pesticides  and
 arranging  larger  imports.

 Block  Development  Officers

 Shri  M.  L.  Dwivedi:
 Shri  P.  0.  Borooah:
 Shri  Bhagwat  Jha  Asad:
 Shri  Subodh  Hanada:
 Shri  S.  C.  Samanta;
 Shri  DD.  N.  Tiwary:
 Shri  Vishwa  Nath  Pandey:
 Shri  Bibhutt  Mishra:
 Shri  A.  N.  Vidyalankar:
 Shri  Krishnapa]  Singh:
 Shri  H.  ८,  Soy:
 Shri  Kajrothar:
 Shri  Man  Sinh  P.  Patel:
 Shri  R.  Ss.  Pandey:
 Shri  Oukar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavaiya:
 Will  the  Minister  of  Food,  Agricul-

 tere,  C  ity  and
 Oe-eperation  be  pleased  to  state

 9.

 Dev

 (a)  whether  Government  have  any
 Proposal  to  abolish  the  post  of  Block
 Development  Officers;

 (b)  if  so,  the  decision  taken  in  this
 regard;  and

 (c)  the  alterrative  arrangements
 envisaged  for  the  performance  of  the
 duties  assigned  to  the  Block  Develop-
 ment  Officers?

 The  Minister  of  Food,  Agriculture,
 ९  y  Devetep  ana  Ce-
 operation  (Shri  C.  Subramaniam):
 (w  to  (c).  The  Central  Government
 have  no  proposal  to  abolish  the  post
 of  Block  Development  Officers.  The
 decision  of  the  Government  of
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 Madhya  Pradesh  in  this  regard  ७
 under  consideratian.

 Haldia  Port
 Shri  S.  rom  Samanta:
 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Asad:
 Shri  P.  C.  Boroeah:
 Shri  Indrajit  Gupta:
 Shri  Madhu  Limaye:
 Dr.  Ranen  Sen:
 Shrimati  Savitri  Nigasm:
 Shri  C.  K.  Bhattacharyya:
 Shri  P.  प्र,  Bheel:
 Shri  Hem  Barua:
 Shri  P.  K.  Deo:
 Shri  Karni  Singhjt:
 Shri  D.  C.  Sharma:
 Shrimati  Jyotsna,  Chanda:
 Shri  Bagri:
 Shri  Ram  Sewak  Yadav:
 Shri  Yashpal  Stngh:

 10.

 Will  the  Minister  of  Transpert,
 Aviation,  Shipping  and  Tourism  be
 Pleased  to  state:

 (a)  the  main  recommendations  ana
 findings  of  the  Study  Tcam  appoint-
 ed  by  Government  about  the  traffle
 likely  to  be  handled  at  Calcutta  and
 Haldia  Ports  and  also  the  financial
 and  other  aspects  of  Haldia  Dock
 Schemes;

 (db)  the  reaction  of  the  World  Bank
 Appraisal  Team  which  recently  visi-
 ted  India  on  the  findings  of  the  Study
 Team;

 (९)  whether  the  Appraisal  Team  has
 already  submitted  its  report  to  the
 World  ‘Bank;  and

 (d)  if  so,  the  reaction  of  the  World
 Bank  about  the  Haldia  Scheme  sad
 Government's  reaction  thereto?

 The  Minister  of  Transport,  Aviattow,
 Shipping  and  “Touriam  (Shrt  Sanjiva
 Reddy):  (a)  According  to  the  asacss-
 ment  made  by  the  Haldia  Study
 Team,  the  traffic  which  the  Caftutta—
 Haldia  port  system  may  .be  called
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 upon  to  handle  by  1970-71  will  be  as
 follows:

 (Million  tonnes)

 Commodities  Total  Cal-  Haldia
 Cal-  cutta

 cutta-
 Haldia
 comp- lex

 i.  Rock  Pho:  won
 fl Sulphur  otas!  I'7  ०02  °5

 2.  (a)  Crude  Oil  3S  3°5
 (b)  Petroleum  pro- ducts  0०03  ०.३

 3.  Foodgrains  23  ०३3  20
 4.  Iron  ore  (3°08  3°0
 5.  Coal  2°75  2°5
 6.  Salt  6.8  0०.2  06

 7-  General  Cargo(in-
 cluding  other  orcs)

 Tora  20.4  6-8  33°

 On  the  basis  of  these  traffic  assum-
 ptions,  the  Haldia  Study  Team  recom-
 mended  the  provision  of  eight  berths
 at  Haldia  in  Phase  I  as  shown
 below:—

 3  Berth  for  P.O.L.
 3  Berth  for  Rock  Phosphate/Sulphur
 3  Berth  for  Foodgrains

 t  Berth  for  Coal
 3  General  Cargo  Beths.
 t  Berths  for  Iron  ore.

 Total  :8
 The  Study  Group  has  ruled  out  river-
 side  berths  except  for  oil.  A  proper
 dock  system  is  considered  necessary.

 The  cost  of  executing  the  project
 was  cstimated  at  Rs.  40  crores,  in-
 cluding  a  foreign  exchange  compon-
 ent  of  Rs.  i4  crores.

 The  Study  Team's  conclusion  was
 that  the  investment  on  Haldia  would
 be  justified  on  economic  grounds  and
 that  steps  should  be  taken  to  go  ahead
 with  the  work.
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 (b)  and  (c).  In  accordance  with  the
 Bank’s  normal  procedure,  the  Apprais-
 al  Team  has  discussed  all  aspects  of
 the  project  with  the  Government  and
 the  Calcutta  Port  Commissioners,  The
 Government  of  India  are  not  aware
 whether  the  Appraisal  Team  has  sub-
 mitted  its  report  to  the  World  Bank
 and,  if  so,  what  its  recommendations
 are.

 (d)  Does  not  arise.

 Central  Fisheries  Corporation  Ltd.
 *ll,  Shri  Subodh  Hansda:

 Shri  5.  C.  Samanta:
 Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and  Co-
 operation  be  pleased  to  state:

 (a)  whether  the  proposed  Central
 Fisheries  Corporation  Ltd.  has  started
 functioning;

 (b)  if  so,  the  functions  of  the  Cor-
 poration;

 (c)  whether  all  the  coastal  arcas
 will  come  under  its  jurisdiction;  and

 (d)  what  will  be  its  financial  invest-
 ment?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Govinda  Menon):  (a)  Yes.

 (b)  The  primary  function  of  the
 Corporation  is  to  undertake  procure-
 ment  of  fish  from  various  sources  in
 West  Bengal  andj  the  neighbouring
 States  and  its  sale  in  the  Calcutta
 market  at  reasonable  rates,  and  also
 in  due  course—

 (i)  it  will  undertake  fishing  opera-
 tions  both  inland  and  deep
 sea,

 (ii)  it  will  formulate  plans  in  con-
 sultation  with  the  State  Gov-
 ernments  for  the  development
 of  fisheries  and  growth  of  in-
 dustry  connected  with  the  pro-
 cessing  and  marketing  of  fish,
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 (iii)  it  will  take  necessary  steps  for

 promotion  of  marketing  activi-
 ties  by  way  of  grant  of  equip-
 ment,  loans  and  advances  to
 fishermen  ond  their  organisa-
 tions,  and

 (iv)  it  may  also  undertake  foreign
 collaborations  for  catching,  pro.
 cessing  and  export  of  fish,
 manufacture  of  marine  engines,
 trawlers  and  other  fishing
 equipment

 (c)  The  Corporation  may  undertake
 fishing  operations  in  the  entire
 coastal  areas  either  independently  or
 in  collaboration  with  State  Govern-
 ments  and  other  parties.

 (da)  The  authorised  capital  of  the
 Corporation  is  Rs.  5  crores  and  the
 present  issued  capita)  is  Rs.  60  lakhs.

 केन्द्रीय  सहकारी  भण्डार,  दिल्‍ली

 शी  प्रकाश वीर  शास्त्री  :
 शी  जगदेव  सिह  सिद्धान्त  :
 श्री  हुकम  चन्द  कछवाय  :

 कै 12.

 क्या  खाद्य,  क्ष  सामुदायिक  विकास
 तथा  रूपाकार  मंत्री  यह  बताने  की  रूपा  करेंगे
 कि  :

 (क  )  कोयला,  पुष्ट  तथ  लोहे  के  बारे  में
 दिल्ली  राज्य  केन्द्रीय  सहकारी  भंडार  द्वारा
 की  गई  अनियमितताओं  से  सम्बन्धित  ऐसे
 कितने  मामले  हैं  जिनके  बारें  में  जांच  पूरी
 हो  गई  है  जोर  इस  सम्बन्ध  में  क्या  कार्यवाही
 की  गई  है  ;

 (ख)  क्‍या  भण्डार  अब  भी  कार्य  कर
 रहा  है  तथा  इसके  पुराने  कमंचारिवन्द  को
 रख  लिया  गया  है;  प्रौढ़

 (ग)  क्‍या  इस  भंडार  के  बारे  में
 कोई  शौर  शिकायतें  प्राप्त  हुई  हैं  ?

 खास,  कृषि,  सामुदायिक  विकास  तथा
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 सहकार  मंत्रों  (भो  fwo  सुब्रहमण्यम)  ४

 (क)  ऐसे  फोन  मामले  हैं।  वे  दस  प्रकार
 हैं  :--

 (a)  प्राधिकृत  स्थान  मेंगुण
 कौर  खांडसारी  का  भण्डार
 तथा  बिक्री  और  सिविल
 रसद  निदेशक,  दिल्ली
 प्रशासन,  दिल्‍ली  को  पाक्षिक
 विवरण  न  भेजना  ;

 (2)  लोहे  स्थित  इस्पात  की  पांव
 बिक्री,  दिल्‍ली  राज्य  लाइसेंस
 प्राधिकारी  को  मिथ्या  विवरण
 भेजना  तथा  मासिक  विवरण
 न  भेजना;  प्रोर

 (3)  खास  जय रामपुर  कोयला
 खान  तथा  भण्डार  के  कर्म-
 चोरियों  के  विरद  सब-
 स्टैंड'  कोयला  खरीदने  तथा
 बेचने  के  बारे  में  प्रा परा धिक
 षडयन्त्र  के  आरोप।

 पहले  दो  मामलों  में  पुलिस  जांच  पूरी
 होने  पर  कानूनी  कार्य  वाही  we  की  गई  बी
 ब्रौर थे  मामले  न्यायाधीश  है  ।  तीसरे
 मामले  में  कानूनी  कार्यवाही  सम्भव  नही
 थी  t

 (@)  भण्डार  शब  भी  काय  कर  रहा
 है

 पुराने  70  कर्मचारियों  में  से  ,  8  भ्रम  भी
 काम  कर  रह  हैं।

 (ग)  कोई  नई  शिकायत  प्राप्त  नहीं
 हुई  है  ।

 लंड  विकास  प्राधिकारी  के  पद  का
 समाप्त  किया  खागा

 $  43.  चश्मो  'कियास  पटनायक  :
 क्रि  प्रकाझवीर  शास्त्री  :
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 आओ  वॉरियर
 ओ  इना जोत  गुप्त  :
 भी  प्रभात  कार
 शी  बासुदेव  नायर  :
 ह 16  स०  मो०  बनर्जी  :
 भी  स०  ला०  त्रिवेदी  :
 श्री  To  Wo  बरखा  :
 श्री  भागवत  झा  झा जाव:
 ह ,  सुबोध  हंसवा  :
 ह 6  स०  Wo  समस्त  :
 शो  विश्वास  प्रसाद  :
 यी  रामसेवक  यादव  :
 ी  घटिया:
 बनी  यशपाल  सिह  :
 शोभती  संतू ना  सुल्तान  :
 लो  Bo  जी०  नायक  :
 भो  सोलंकी  :
 और  प्र०  के०  देव  :
 नो  मोहन  स्वरूप  :
 भी  to  To  पुरी  :
 लो  लिंग  रेड्डी  :
 ह 18  विभूति  मिश्र  :
 भरी  मा०  जल  जाधव  :
 आती  राजदुलारी  सिन्हा  :
 शी  मानसिक  qo  पटेल  :

 कया  खाल,  कृषि,  सामुदायिक  विकास
 तथा  सहकार  मंत्री  9  दिसम्बर,  965
 केल्प  सुनना  प्रश्न  संख्या  0  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  खंड  बिकास  अधिकारी  के  पद
 को  समाप्त  करने  के  बाद  मध्य  प्रदेश  सरकार
 को  क्‍या  अनुभव  हुसना  है  ;

 (ख)  क्‍या  इस  बारे  में  केन्द्र  ज़ोर  मध्य
 प्रदेश  सरकार  के  बीच  कोई  प्रो  पत्न-व्यवहार
 हुमा  है;  कौर

 (ग)  यदि  हां,  तो  अरब  केन्द्रीय  सरकार
 राज्य  सरकार  के  इस  निर्णय  से  किस  हद  तक
 सहमत  हूं।  गई  है  ?  .

 FEBRUARY  15,  966  Written  Answers  88

 बास,  कृषि,  सामुदायिक  विकास  तथा
 साहूकार  मंत्री  भी  लि०  सश्ह्मष्यम)  :
 (के)  राज्य  सरकार  ने  पहली  जनवरी,
 Y966  से  खण्ड  विकास  अ्रधिकारियों  के

 पद  समाप्त  कर  दिए  हैं,  किन्तु  विस्तार
 अधिकारी  (कृषि)  को  खण्ड  का  कार्यभार
 बना  दिया  है  द्रोह  उस  आद्रता  तथा  वितरण
 अधिकारी  घोषित  कर  दिया  है  |  उप-
 मंडल  अधिकारी  (राजस्व)  को  उसके  हवा-
 शिकार  के  खण्डों  का  सर्वकायंभा री  बनाया  गया
 है।  विस्तृत  प्रबन्धों  को  ब्र भी  प्रभी  अंतिम
 रूप  दिया  जाना  है  1

 (ख)  तथा  (ग).  केन्द्रीय  सरकार  ने
 राज्य  के  निर्णय  के  बारे  में  अपनी  सहमति
 नहीं  दी  है।  इस  मामले  पर  योजना
 आयोग  के  परामर्श  सं  विचार  दिया  जा  रहा
 है 1

 Election  Expenses
 Shri  Lahtan  Chaudhry:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Bhanu  Prakash  Singh:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Ram  Sewak  Yadav:
 Shri  Kishen  Pattnayak:
 Shri  Vishram  Prasad:
 Shri  Narayan  Reddy:
 Shri  Yashpal  Singh:
 Sbri  Madhu  Limaye:
 Shri  Vishwa  Nath  Pandey:
 Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 “a

 (a)  whether  it  is  a  fact  that  the
 Election  Commission  has  finalised  pro-
 posals  on  curbs  on  election  expenses;

 (b)  if  so,  the  broad  details  thereof:
 (c)  whether  these  proposals  have

 been  accepteq  hy  Government;  and
 (d)  if  not,  the  reasons  therefor?
 The  Minister  of  Law  (Shri  6.  5.

 Pathak):  (a)  and  (b).  Yes,  Sir;  the
 principal  proposals  of  the  Election
 Commission  on  election  expenses
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 made  in  the  Report  on  the  Third
 Geeral  Elections  in  India,  1962,
 relate  to  the  remova)  of  the  two
 defects  which,  according  to  the  Com-
 mission,  are  the  main  defects  trom
 which  the  existing  law  relating  to  the
 account  of  election  expenses  suffers.
 The  first  defect  is  that  the  periog  of
 accounting  is  limited  to  the  interval
 between  the  date  of  the  notification
 calling  the  election  and  the  date  of
 the  declaration  of  the  result  of  the
 election.

 The  second  defect  is  that  the  ex-
 penditure  incurred  by  political  parties
 on  particular  candidates  or  groups  of
 candidates  sponsored  by  them  does
 not  require  to  be  included  in  the
 accounts  of  any  of  the  candidates.

 The  Election  Commission  has
 recomrmended  that  these  two  main
 defects  should  be  removed  by  an
 amendment  of  the  law.

 Another  important  recommendation
 ef  the  Commission  is  that  there  should
 be  a  provision  prohibiting  election  ex-
 Penses  being  incurred  by  any  person
 other  than  the  candidate,  his  election
 agent  and  persons  authorised  in  writ-
 ing  by  the  election  agent  and  provid-
 ing  that  where  any  such  authorised
 Person  incu:s  any  expenses  he  should
 furnish  w  detailed  account  of  those
 expenses  to  the  appropriate  officer.

 The  other  recommendations  of  the
 Commission  with  respect  to  election
 expanses  relate  to  matters  of  detail.

 (c)  and  (d).  The  proposals  of  the
 Commission  are  now  under  the  consi-
 deration  of  the  Government.

 Kmergeucy  Food  Programme
 716.

 Will  the  Minister  of  Fond,  Agricni-

 ture,  Community  Development  and  Co-
 operation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Government  are  finding  diffi-
 culty  in  raising  two  million  tons  of:
 short  term  crops  under  the  emergency
 food  programme;

 (b)  if  so,  the  nature  of  difficulties
 that  come  in  the  way  of  implementing
 this  programme;

 (c)  whether  it  is  also  a  fact  that  the
 Centre  has  promised  to  meet  the  fer-
 tilizer  requirementg  of  the  States  in
 full  for  the  emergency  programme;

 (d)  if  so,  whether  the  Centre  is  in
 a  position  to  meet  their  requirements:
 and

 (ed  whether  the  main  difficulty  in
 the  implementation  of  this  emergency
 food  plan  is  due  to  the  foreign  ex-
 change  shortage?

 The  Minister  of  Food,  Agriculture,
 Cc  ity  Develop:  and  Co-
 eperation  (Shri  C.  Subramaniam):
 (a)  and  (b).  No  definite  target  of
 additional)  production  of  foodgrains
 has  heen  fixed  under  the  Emergency
 Foed  Production  Programme,  How-
 ever  as  a  result  of  bringing  3:2  million
 acres  of  arca  under  additional  crops
 during  the  rabi  dnd  summer  seasons
 in  1965-66  substantial  additional  food
 production  could  be  expected.  While
 it  is  too  early  to  indicate  the  actual
 production  from  this  additional  acre-
 age,  the  reports  received  from  the
 State  Governments  indicate  that  the
 additiona!  area  to  be  brought  under
 cultivation  by  them  is  likely  to
 exceed  the  overall  targets  given  to
 them.

 (c)  and  (d).  The  fertiliser  require-
 ments  of  the  States  regarding  their
 Emergency  Food  Production  Pro-
 gtTamme  have  been  met  in  full.

 (e;  The  shortage  of  foreign  ex-
 change  has  been  a  limiting  factor  in
 the  proguess  of  the  entire  agricul-
 tural  production  plan  asd  net  merely
 nh

 the  Emergency:  Food  ;  Production
 drive,
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 Scheme  to  issug  Agricultural  Inputs
 *I6.  Shri  Narayan  Reddy:

 Shri  Rameshwary  Tantia:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Azad:
 Shri  S.  0.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Bibhuti  Mishra:
 Shri  Lahtan  Chaudhry:
 Shri  Himatsingka:

 Will  the  Minister  of  Food,  Agricul
 ture,  C  ity  D  and
 Co-operation  be  pleased  to  state

 (a)  whether  it  is  u  fact  that  Union
 Government  are  considering  a  scheme
 {o  issue  agricultural  inputs  like  ferti-
 lizers,  pesticides  and  seeds  against
 crop  failure;

 (b)  if  so,  whether  it  is  also  a  fact
 that  insurance  premium  will  be  includ-
 ed  in  the  price  of  inputs;

 (c)  the  other  main  features  of  the
 scheme;

 (d)  whether  the  scheme  has  beci
 approved  by  the  National  Planning
 Couavii  Siudy  Group  of  Agriculture:
 and

 (c)  the  places  where  this  scheme
 will  be  tried?

 The  Minister  of  Food,  Agriculture,
 ९  y  Dev  and  Co-
 operation  (Shri  C.  Subramaniam)
 (a)  No  such  scheme  is  under  consi-
 deration  at  present.

 (b)  to  (e).  Do  not  arise.

 Bonus  Scheme  for  Food  Supplies  to
 States

 Shri  Himatsingka:
 Shri  Narayan  Reddy:
 Shri  D.  C.  Sharma:
 Shri  Shree  Narayan  Das:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:

 *97.

 Shri  Lahtan  Chaudhry:
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 Shri  Rameshwar  Tantia:
 Shrimati  Savitri  Nigam:.
 Shri  P.  C.  Borooah:
 Sbri  Karni  Singhji:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Food,  Agrical-
 ture,  Community  Development  and
 Co-operation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal  to
 introduce  a  bonus  scheme  for  food
 supplies  to  the  States;

 (b)  if  so,  the  broad  outlines  of  the
 proposal;

 (०)  whether  any  final  decision  has
 heen  taken  in  this  regard;  and

 (a)  how  far  this  scheme  ig  likely  to
 benefit  the  Central  Government?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Co-vperation  (Shri
 Govinda  Menon);  (ay  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 Special  Works  Programme  in  Drought
 Areas

 Shri  Linga  Reddy:
 Shri  Narayan  Reddy:
 Shri  Madhu  Limaye:
 Shri  Kishen  Pattnayak;
 Shri  Hem  Barua:
 Shri  Lahtan  Chaudhry:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  D.  D.  Puri:
 Shri  P.  R.  Chakraverti:
 Shri  Hem  Raj:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Co-operation  be  pleased  to  state:

 "48.

 ‘(a)  whether  it  is  a  fact  that  the
 Centre  is  considering  a  proposal  to  set
 up  a  special  cell  in  the  Department  of
 Agriculture  to  initiate  special  relief
 works  programme  in  the  drought-hit
 areas;

 (७)  if  so,  the  details  about  the  cell
 and  the  nature  of  relief  works  to  be
 undertaken;
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 (c)  whether  it  is  also  a  fact  that  for
 proper  co-ordination  of  the  programme
 between  the  Centre  and  the  States,  a
 proposal  for  setting  up  a  Committee  at
 the  Centre  and  State  level  is  being
 considered;  and

 (d)  if  so,  when  the  work  is  likely  to
 start?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Govinda  Menon):  (a)  A  Special  Cell
 is  being  set  up  in  the  Department  of
 Food.

 (b)  An  officer  of  the  rank  of  Direc-
 tor  will  be  in  charge  of  the  Cell.
 He  wil)  have  the  necessary  support-
 ing  Staff.  The  programme  envisages
 the  starting  of  relief  works  to  provide
 employment  to  people  in  the  affected
 areas.  The  works  that  are  being
 started  are  such  as  to  form  assets  and
 to  improve  agricultural  production  in
 the  areas  concerned,  for  example,
 works  like  medium  and  minor  irriga-
 tion,  soil  conservation  etc.  In  those
 areas,  however,  where  it  is  not  possi-
 ble  to  take  up  productive  works,  it
 may  be  necessary  to  start  unproduc-
 tive  works  purely  for  the  purpose  of
 providing  employment.  In  the  worst
 affected  ureas,  it  may  be  necessary  to
 Provide  gratuitous  relief  to  very  old
 and  disabled  persons.  It  is  also  pro-
 Posed  tu  start  a  scheme  for  providing
 nutritious  diet  to  children;  and  ex-
 Pectant  and  nursing  mothers  in  th:
 affected  areas.  Where  necessary,  pro- vision  of  fodder  for  cattle  will  also
 be  taken  up,

 (c)  There  is  no  proposal  to  set  up  a
 combineq  Committee  consisting  of
 State  and  Central  representatives  Yor
 co-ordination.

 (da)  Does  not  arise.

 विधि  स्नातक

 *i9.  डा०  राम  मनोहर  लोहिया  :
 थी  बिगड़ो
 भी  रामसेवक  यादव  :

 हम  रामेश्वर  टांटिया  :
 ी  यशपाल  सिंह  :
 थी  प्रकाश बीर  शास्त्री  :
 शी  हुकुम  चंद  कछवाय  :
 शी  जगदेव  सिह  सिद्धान्तों  :
 श्री  काज रोल कर  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  ३

 (कफ)  क्‍या  यह  सच  है  कि  दिसम्बर,
 l9esH  fret  समय  दिल्‍ली  विश्वविद्यालय

 के  विधि  के  विद्यार्थियों  तथा  दूसरे  विधि
 स़्नातकों  ने  आपके  निवास  स्थान  फे  सामने
 शौर  संसद्‌  भवन  के  बाहर  प्रदर्शन  किया
 था;

 (ख)  यदि  हां,  तो  उन  की  मुख्य  मांगें
 क्या  थीं;  शरीर

 (ग)  उन  की  मांगों  को  पूरा  करने  के
 लिये  सरकार  ने  क्या  कदम  उठाये  है  ?

 विधि  मंत्री  धी  गोपाल  स्वरूप  पाठक)  :
 (क)  जी  हां  ।  दिल्ली  विश्वविद्यालय  के

 विधि  के  कुछ  विद्याथियों  कौर  प्राय  विधि
 स़्नातकों  ने  दिसम्बर,  l965  7  भूतपूर्व
 विधि  मंत्री  के  निवास  स्थान  शौर  संसद्‌
 भवन  के  सामने  प्रदर्शन  किया  था  1

 (ख)  प्रदर्शनकारियों  की  मुख्य  माग
 यह  थी  कि  अधिवक्ता  ग्र धि नियम,  i96)
 की  धारा  24  (1)  (घ)  के  ब्राउन  भ्रपेक्षित
 प्रशिक्षण  और  परीक्षा  की  पद्धति  को  समाप्त
 कर  दिया  जाय  या  हर  हालत  में  प्रशिक्षण  प्र
 परीक्षा  में  छूट  की  तारीख  दागे  बढ़ा  दी
 जाय  |

 (ग)  भारत  सरकार  द्वारा,  प्रवक्ता
 अधिनियम,  961  की  घारा  49  क  के  भ्र धीन
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 5  दिसम्बर,  .965  को  जारी  की  गई  भ्र धि-
 सूचना  द्वारा  हर  ऐस  व्यक्ति  को,  जिसने
 31  दिसम्बर,  .965  के  पहिले  हुई  परीक्षा
 के  परिणामों  के  आधार  पर  किसी  भारतीय
 विश्वविद्यालय  से  विधि  की  डिग्री  ली  हो,
 प्रशिक्षण  का  कोस  लेने  और  परीक्षा  पास
 करने  से  जैसा  कि  अधिवक्ता  ग्र धि नियम
 की  उपयुक्त  धारा  24  के  प्रधान  अपेक्षित
 है,  छूट  दी  गई  है  ।

 केरल  में  ताज
 * 20.  |  भी  बिगड़ो  :

 शी  रामसेवक  यादव  t
 at  किशन  पटनायक  :
 Bo  रास  सन हर  लोहिया  :
 थो प्र  रं०  चक बतों  :
 लो  क०  ना०  तिबारी  :
 श्री  स०  मो०  बनों  :
 भरी  मु  सिसके  :
 शी  भानु  प्रकाश  सिह  :
 शो  यहा पाल  सिह  :
 श्री  हरि  विष्णु  कामत  :
 शो  इकजोत  गुप्त  :
 शो  वॉरियर  :
 ी  प्रभात  कार  :
 शो  बासुदेशन  साथर  :
 शी  रामेश्वर  टाटिया  :
 श्री  हिम्मतलिहका  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  केरल  में  अगले  चुनाव  कब  तक
 होने  की  सम्भावना  है;

 (")  क्‍या  सरकार  ने  इस  करे  में
 कोई  नीति  बना  ली  है;  कौर

 (ग.)  यदि  हां,  तो  इस  का  ब्यौरा  क्या
 है?

 विधि  मंत्रो  पु  गोपाल  स्वरूप  पाठक  )  :
 (क)  मामला  अरब  भी  बिचाराध्ोन  है
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 कौर  भ्र भी  तक  कोई  अन्तिम  निश्चय
 नहीं  किया  गया  है  ।

 (ख)  और  (ग).  सरकार  की  नीति,
 राज्य  में  यथासंभव  शीघ्र,  लोकतांत्रिक
 पति  से  निर्वाचित  ऐसी  सरकार  की
 स्थापना  करना  है  जो  राज्य  के  राजनैतिक
 जीवन  में  स्थिरता  सुनिश्चित  करने  की
 आवश्यकता  के  भ्रनुखूप  हो  ।

 Subsonic  Aircraft  for  Air-India
 "21,  Shri  Bhagwat  Jha  Azad:

 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri.  Subodh  Hansda:
 Shri  ्,  C.  Borooah:
 Shrimati  Savitri  Nigam:
 Shrimati  Maim:  Sul
 Shri  Madhu  Limaye:
 Shrimati  Jyotsna.  Chanda:

 Transport,
 be

 Will  the  Minister  of
 Aviation,  Shipping  ang  Tourism
 pleased  to  state:

 (a)  whether  Air-Indra  has  submitt-
 ed  any  proposal  for  the  purchase  of
 additional  subsonie  aircraft  and  relat-
 ed  equipment  during  the  Fourth  Five
 Year  Plan;  and

 (b)  if  so,  the  broad  details  of  th>
 proposal?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (०).  With  the  ap-
 proval  of  the  Central  Government,
 Air-India  have  placed  an  order  for
 two  additional  Boeing  707  Jet  aircraft
 for  delivery  in  September  and  Decem-
 ber,  966  at  a  total  cost  of  Rs.  i0°59
 crores,  The  dollar  cost  of  the  project
 amounting  to  $19.00  million  is  being
 met  by  loans  secured  from  U.S.  Com-
 mercial  Banks  and  Boeing  Company.
 One  aircraft  is  of  320B  type  while  the
 second  is  of  convertible  Cargo-cum-
 Passenger  type  (320C).

 Border  roads  in  Assam  and  Tripura
 #22,  Shri  9,  ९.  Sharma:

 Shri  P.  0.  Boregah:
 Shri  M.  L.  Dwivedi:
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 Shri.  Bhagwat  Jha  Azad:
 Shri  Vishwa  Nath  Pandey:
 Shri  c,  K.  Bhattacharyya:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  top  priority  hes  been
 accorded  to  the  development  of  roads
 in  the  border  areas  of  Assam  and
 Tripura;

 (७)  if  so,  the  roads  to  be  developed
 and  the  expenditure  involved;  and

 (c)  the  decision  taken  to  develop the  Shillong-Agartala  link  road?
 The  Minister  of  Transport,  Aviation,

 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  to  (oe),  Yes.  Sir.  A  num-
 ber  of  road  projects  have  recentiyv
 been  suggested  for  development  in  the
 border  areas  of  Assam  and  Tripura
 and  they  are  being  examined.  The
 total  length  of  these  proposals  works
 out  to  nearly  600  miles  involving  an
 expenditure  of  about  Rs.  25  crores.
 This  includes  the  further  development
 of  the  Shillong-Agartala  road  also.
 Co-ordinatea  Agricultural  Schemes

 23,  Shri  P.  R.  Chakraverti:
 Shri  K.  ्,  Tiwary:
 Dr.  L.  M,  Singhvi:

 Will  the  Minister  of  Food,  Agri-
 cultare,  Com:  ity  oh  and
 Co-operation  be  pleased  to  state:

 ta)  whether  the  study  of  problems
 relating  to  the  improvement  of  co-
 ordinated  agricultural  schemes  had
 been  undertaken  by  the  Programme
 Evaluation  Organisation  of  the  Plan-
 ning  Commission  at  the  instance  of  his
 Ministry;

 (b)  if  so,  the  findings  of  the  evulua-
 tion  body  on  farm  schemes;  .

 tc)  the  estnmate  of  the  results  like-
 ly  to  be  yielded  by  the  emergency
 programme  launched  in  the  country;

 and
 4d)  the  role  of  the  co-operative

 organisations  with  regard  to  the  des-
 patch  of  fertilizers  to  consuming
 centres,  their  prompt  distribution  to
 the  cultivators  and  provision  of
 credit?
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 The  Minister  of  Foed,  Agricuitere
 Community  Development  and  Co-ope-
 ration  (Shri  C.  Subramaniam):  (a)  aad
 (b).  Yes,  Sir.  On  the  suggestion  made
 by  Ministry  of  Food  and.  Agriculture,
 the  Programme  Evaluation  Organisa-
 tion  studied  the  problems  be-setting
 coordinated  implementation  of  agri-
 cultural  programmes  and  has  recently
 brought  out  a  Report,  which  inter  alia
 highlighted  the  weaknesses  inhibiting
 the  programmes  of  multiplication  and
 distribution  of  improved  geeds,  timely
 supply  of  fertilizers  and  credit,  plan-
 ning.  coordination  and  implementation
 of  minor  irrigation,  soil  conservation
 and  other  works  schemes  and  exten-
 sion  measures,  particularly  agricul-
 tural  demonstrations  on  cultivators’
 farms.  The  study  is  designed  to  help
 in  an  understanding  of  the  compiex
 nature  of  the  problems  involved  in
 the  implementation  of  agricultural
 Pyogrammes  and  in  the  formulation  of
 measures  for  improvement  ut  different
 levels,

 (c)  The  response  of  the  State  Gov-
 ernments  to  the  Emergency  Food
 Production  Programme  has  been  ea
 couraging.  It  is  anticipated  that  an
 area  of  3.8  million  acres  (J.55  million
 hectares)  will  be  brought  under  addi-
 tional  crops  in  irrigated  areas  during
 the  rabi  and  summer  seasons  in
 66.  Large  areas  are  also  reported  tu
 have  been  brought  under  potato  and
 wegetable  cultivation.  Measures  ta:
 stepping  up  production  of  furm  man-
 ure  in  compost  pits  and  to  accelrrate
 minor  irrigation  (including  lif,  ह
 gation)  Schemes  and  =  to  mobilise
 pirmpsets  have  also  been  taken  by  the
 State  Government  under  this  —  piv-
 gramme.

 (d)  Co-operative  organisations  are
 the  exclusive  distributors  of  nitrogen-
 ous  fertilisers  in  §  States.  In  other
 States,  co-operative  organisations
 undertake  distribution  of  fertilizers  in
 certain  areas.  Cooperative  marketing
 Societies  as  well  as  service  societies
 generally  act  as  an  integrated  struct-
 ture  in  indenting  for  supply  of  ferti-
 lisers,  arranging  storage  at  required
 places  and  making  the  stocky  vail-
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 able  to  farmers  in  time.  Under  the
 crop  loan  system,  the  credit  limit
 fixed  for  a  farmer  includes  a  kind  com-
 ponent  under  which  fertilizer  as  re-
 quired  for  production  purposes  is
 made  available.

 उत्तरी  बिहार  से  पटना  तथा  दिल्‍ली  के  बीच
 विमान  सम्पर्क

 +24,  श्री  विभूति  सिर  :
 श्री  क०  ना०  तिवारी  :

 क्या  परिवहन,  जून,  नौवहन  तथा
 पर्यटन  मंत्नी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तरी  बिहार
 में  कुछ  स्थानों  का  पटना  कौर  दिल्ली  के
 साथ  विमान  सम्पर्क  स्थापित  करने  का  प्रस्ताव
 है;

 (ख)  यदि  हां,  तो  योजना  का  ब्यौरों
 क्या  है;  श्रोर

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं?

 परिवहन,  उड्डयन,  नं बहन  तथा  पर बं टन
 मंत्री  (शी  संगीत  रेड्डी:  (क)  से  (ग).
 कारपोरेशन  ने  पश्चिमी  बिहारः  में  संभावित
 यातायात  की  जांच  की  है।  सर्वे  करने  से
 यह  पता  चला  है  कि  पटना  शौर  पश्चिमी
 बिहार  के  स्थानों  के  बीच  वाणिज्यिक  प्राधार
 र  कोई  भी  सेवा  चलाना  न्याय  संगत
 नहीं  होगा  1

 दिल्‍ली  सें  राशन  को  दुकानें
 25,  शी  युद्धपोत  सिह

 भी  हुकम  जीव  कछवाय
 क्यो  बड़े :
 भो  बिगड़ो  :
 डा०  राम  मनोहर  लोहिया  :

 \  नबी  रामसेवक  यादव  :
 शी  'किशन  पटनायक  :

 FEBRUARY  15,  966  Written  Answers  00

 a  यशपाल  सिह  :
 हाउ  विराम  प्रदान  :

 क्या  खाद्य,  कृषि.  सामुदायिक  विकास
 तथा  रूह कार  मंत्री  7  दिसम्बर,  965  के
 अ्रल्ञारांकित  प्रश्न  संखया  iya7  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  बरपा  करेंगे  कि  :

 (क)  दिल्‍ली  में  दुकानदारों  को  राशन
 की  दुकानें  किस  आधार  पर  दी  गई  हैं  ;

 (ख)  क्‍या  सरकार  को  इन  दुकानों  के
 आवंटन  के  सम्बन्ध  में  प्रपनाये  गये  ढंग  कौर
 तरीकों  के  बारे  में  कुछ  शिकायतें  प्राप्त  दुई
 हैं;  जोर

 (ग)  यदि  हां,  तो  उन  पर  क्या  कार्य  वाही
 की  गई  है  ?

 सवार,  कृषि,  सामुदायिक  दिनारु  तथा
 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (श्रो
 गोबिन्द  मेनन:  (क)  जिन  दुकान-
 दारों  ने  सरकारी  खाद्यान्नों  तथा  चीनी  के
 वितरण  का  काम  सन्तोष  जनक  ढंग  से  किया  था,
 नन्हें  कौर  उपभोक्‍त  सहकारी  स्टोरों  को
 राशन  की  दुकानें  देने  में  तरजीह  दी  गई
 थी  1

 (ख)  कुछ  व्यापारियों  से  जिन्हें  राशन
 की  दुकानें  प्लाट  नहीं  की  जा  सकी  थीं,
 व्यक्तिगत  प्रम्यावेदन  प्राप्त  हुए  थे  ।

 (ख)  प्रत्येक  अभ्यावेदन  की  तत्परता
 से  जांच  की  गई  झोर  उन  पर  जो  भी  कार्य-
 बाहर  प्रावश्यक  थी,  की  गई  थी  ।

 दिल्लो  में  साधन  व्यवस्था  &  अधीन  दिय  जाने
 बाले  काट  को  किस्म

 *o6.  श्री  आकार  लाल  बरवा  :
 ो हुकम  खूब  कल चाय:.
 श्री  बड़  :
 अं,  यज्ञ पाल  राह  :
 श्री  मास  प्रकाशा  यही  :
 भाषा  माठ  तिवारी  :
 थी  का जरल कर  :
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 शी  युद्धपोत  सिह  :
 थी  विश्वनाथ  पाण्डेय  :
 शो  बिगड़ो  :
 को  किशन  पटनायक  :
 डा०.  राम  मनोहर  लोहिया  :
 श्री  घटिया
 श्री  विश्राम  प्रसाद  :
 श्री  रामसेवक  पावर  :

 क्या  खाद्य,  क्ष,  सामुदायिक  विकास
 तथा  सहकार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (के)  क्‍या  दिसम्बर,  i965  के
 लगभग  मध्य  में  सरकार  को  इस  आशय
 को  शिकायतें  मिलो  हैं  कि  दिल्‍ली  में  राशन
 की  दुकानों  को  दिये  गये  भाटे  में  मिट्टी  मिली
 हुई  थो,  वह  भ्रपमिश्रित  था  और  उसमें
 कोई  पड़े  हुए  थे;  शौर

 ख)  यदि  हां,  तो  कया  उसके  लिए
 -उत्तरदायी  व्यक्तियों  के  विरुद्ध  सरकार

 ने  कोई  कार्यवाही  की  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकारिता  मंत्रालय  में  राज्य  मंत्री  क्यो
 गोविन्द  मेनन)  :  (क)  जहां।

 (ख)  बहुतसी  राशन  की  दुकानों  जिनमें
 वे  दुकानें  भी  हैं  जिन  पर  शिकायतों  के  भरा धार
 पर  शक  किया  जा  सकता  था  कौर  रोलर  प्राटा
 मिलों  जो  कि  इन  राशन  को  दुकानों  को
 भाटा  सप्लाई  करती  हैं,  से  शाट  के  निम्‌  ने लिए
 गए  थे  ।  विश्लेषण  करने  पर  ये  नथने  निर्धा-
 रित  मानक  के  अनुरूप  पाये  गये  थे  ।  मत:
 किसी  व्यक्ति  के  बिरद  कोई  कार्यवाही
 नहीं  को  जा  सको  ।  *

 Import  ef  Foodgrains
 oot.  Shri  0.  N.  Tiwary:

 Shri  0.  हू,  Bhattacharyya:
 Shri  Bagri:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Food,  Agrieul-
 ture,  Commanity  Developmemt  and
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 Co-operation  be  pleased  to  state:
 (a)  whether  Government  propose  to

 set  up  a  dead-line  to  stop  import  of
 foodgrains;  and

 (b)  if  so,  what  is  that  and  if  not,
 the  reasons  therefor?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Govinda  Menon):  (a)  and  (b).  Yes,
 Sir.  It  is  expected  that  by  1970-71,
 there  will  be  no  net  imports  of  food-
 gtains  into  this  country:

 Food  Rationing
 "28,  Shri  Indrajit  Gupta:

 Shri  Vasudevan  Nair:
 Shri  Prabhat  Ker:
 Shri  Warior:
 Shri  Gulshan:
 Shri  Bhagwat  Jhy  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shrimati  Savitri  Nigam:
 Shri  P.  C.  Borooah:
 Shri  Ss.  M.  Banerjee:
 Shri  Linga  Reddy:
 Shri  Vishwa  Nath  Pandey:
 Shri  P.  है,  Chakraverti:
 Shri  Madhu  Limaye:
 Shri  Bibhuti  Mishra:
 Shri  P.  K.  Deo:
 Shri  Bade:
 Shri  R.  Barua:
 Shri  P.  H.  Bheel:
 Shri  Kappen:
 Shrimati  Akkamma  Devi:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Yashpal  Singh:
 Shri  R.  8.  Pandey:
 Shri  Basumatari:
 Shri  Surendranath  Dwivedy:
 Shri  D.  C.  Sharma:
 Shri  Shiv  Charan  Gupta:

 Will  the  Minister  of  Food,  Agrieul-
 tere,  C  ity  Dev  and
 Co-operation  he  pleased  to  state

 (a)  the  areas  where  food  rationing
 has  been  introduced:

 e
 (b)  the  steps  being  taken  te  intro-

 duce  rationing  in  other  areas;
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 (c)  whether  sufficient  stocks  have
 been  built  in  to  meet  the  demands  of
 States:  and

 (d)  the  ration  quota  per  head,  fixed
 ‘State-wise?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Commanity
 Development  and  Co-operation  (Shri
 ‘Govinda  Menon):  (a)  Stututory  ration-
 ing  has  already  been  introduced  in
 the  cities  of  Calcutta,  Madras,  Coim-
 batore,  Delhi.  Hyderabad-Secundera-
 bad  and  Vishakhapatnam  and  is  going to  be  introduced  in  Kanpur  City  from
 February  ‘16,  1966.

 (b)  Arrangements  are  afoot  to  in-
 troduce  statutory  rationing  first  in
 other  cities  and  then  in  other  towns
 and  industrial®  areas  gradually  under
 phased  programme.

 (ey  Adequate  stocks  are  being  built
 up.

 (d)  A  statement  showing  the  scale
 of  ration  fixed  in  the  towns  where
 rationing  has  been  introduced  is  given
 below:

 Calcutta.--!900  grams  per  adult
 per  week  consisting  of  000
 grams  of  rice  and  900  grams
 of  wheat  for  rice  eaters  and
 the  other  way  for  wheat
 eaters.  An  additional  ration
 of  200  grams  of  rice;wheat:
 wheat  products  for  heavy
 manual  workers,

 Madras  and  Combatore.—2000
 grams  per  adult  per  week
 consisting  of  १600  grams  of
 rice  and  400  grams  of  wheat
 with  option  to  draw  the  entire
 quantity  in  wheat

 Dethi.—2000  grams  per  adult  per
 week  of  both  rice  and  wheat
 {out  of  which  maximum  quan-
 tity  of  rice  permissib'e  is
 800  grams)  with  an  extra
 ration  of  700  grams  per  week
 for  heavy  manual  workers.

 Hyderabad  Secunderabad  and
 Visakhapatnam.—2!00  grams
 of  both  rice  ang  wheat  per
 adult  per  week  with  an  extra
 ration  of  420  grams  per  adult
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 per  week  to  members  of  fami-
 lies  whose  income  is  Rs.  200
 and  below  per  month.

 Training  of  Farmers
 29.  Shri  Shiv  Charan  Mathar:

 Shri  Hukam  Chand
 Kachhavaiya:

 Shri  Shinkre:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Foed,  Agrieul-
 ture,  C  ity  De  and
 Co-operation  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  9  Com-
 mittee  of  experts  has  suggested  short
 term  courses  in  modern  techniques  of
 farming  for  cultivators;

 (b)  if  so,  the  details  thereof;  and
 (c)  whether  any  schemes  have  been

 formulated  to  implement  this  sugges-
 tion?

 The  Minister  of  Food,  Agriculture,
 Community  Development  and  Co-epe-
 ration  (Shri  C.  Subramantam):  (a)  to
 (c),  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-5428/65}.

 एयर  इण्डिया  के  बोइंग  जिसकी  को  पुचेटना
 *30.  ओ  एिड्डेदवर  प्रसाद  :

 श्री  प्र शश जोर  शास्त्रो  :
 थो  हुस्न  पद  कसा वाय  :
 को  जगदेव  सिंह  सिश्ाष्ती  :
 श्री  दल जोत  सिंह  :
 जिगर  Wo  बरआं  :
 शी  Ho  मोठ  बनों  :

 षष्यो  राज  हाल  बादल  :
 ्  सहन  :
 श्री  लहरी  सिह  :
 शी  काजरोतककर
 की  धर्मासर्तन
 श्री  धा रूप् पा  :
 भी  राम  सहाय  बाइडन
 ह:  शिवमणि  स्वा चो:
 हम  wo  जा०  Ware:
 को  कृष्णदास  ्  :
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 tt  हरि  विष्णु  कामत  :
 शी  रामसेवक  यादव  :
 श्री  बिगड़ो  :
 ो  प्राधिकार  लाल  बैरवा  :

 कपा  यरिवृत,  उमूमन,  नौवहन  तथा
 पर्यटन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  एयर  इंडिया
 का  एक  बोइंग  विमान  कंचनजंगा,  24
 जनवरी,  966  को  माऊंट  ब्लैक  पर
 दुर्घटनाग्रस्त  हो  गया  था  ;

 (ख)  यदि  हां,  तो  दुर्घटना  होने  के
 क्या  कारण  थे  ;

 (ग)  कितने  व्यक्तियों  की  मृत्यु  हुई
 भोर  कितनी  हानि  हुई  है  ;  कौर

 (घ)  क्या  विमान  दुर्घटना  में  हताहत
 व्यक्तियों  के  परिवारों  को  मुआवजा  दे
 दिया  गया  है  ?

 परिवहन,  उड़ान,  तोय हन  तथा  पर्यटन
 मंत्री  थी  संजोए  रेट्रो)  :  (क)  जी,  हां।

 (ख)  दुर्घटना  के  कारणों  की  जांच
 फ्रेंच  हन् क्वारी  कमीशन  कर  रहा  है  ny

 (ग)  106  यात्री  प्रौढ़  विमान  कर्मी-
 इलके11  सदस्य  मारे  गये  ।  विमान
 का,  भूमि  पर  स्थित  होने  की  दशा  में  उसकी
 मूल  लागत  (शोरिजिनल  लैण्डेड  कास्ट),  पर
 पूरा  बीमा  कराया  हुप्रा  था  भौर  इस  प्रकार
 जहां  तक  विमान  का  सम्बन्ध  है,  कोई  बड़ी
 हानि  नहीं  होगी

 (घ)  दुर्घटना  के  शिकार  हुए  व्यक्तियों
 के  बंध  वारिसों  से  प्राप्त  क्लेशों  की  जांच
 एयर-इंडिया  हारा  की  जा  रही  है  ।

 2375  (Ai)  LS—3.

 Fertiliwer  Plants
 L  Shri  Ram  Harkh  Yadav;

 Shri  Murli  Manohar:
 Shri  Madhu  Limaye:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia;

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  his  Ministry  has  sub-
 mitted  any  proposal  for  setting  apart
 separate  foreign  exchange  to  the  tune
 of  Rs.  0  to  5  crores  a  year  for  build-
 ing  fertilizer  plants  in  the  country;

 (b)  if  so,  the  details  thereof;  and

 (९)  the  reaction  of  the  Ministry  of
 Finance  thereto?

 The  Deputy  Mintster  in  the  Minis-
 try  of  Food,  Agriculiure  Community
 Developmen!  ang  Cooperation  (Shri
 Shinde):  (a)  The  Ministry  of  Food
 and  Agviculture  has  not  submitted  any
 proposal  for  setting  apart  forcign  ex-
 change  to  the  tune  of  Rs,  0  to  5
 crores  8  year  for  building  fertiliser
 plants.

 (b)  and  (c).  Do  not  arise.

 Airport  near  Calicut
 2.  Shri  A,  K.  Gopalan:  Will  the

 Minister  of  T:ansport,  Aviation,  Ship-
 Ping  and  Tourism  be  plcased  to  state:

 (a)  whether  it  is  a  fact  that  there
 was  an  Offer  for  an  airport  site  from
 a  private  person  at  Chelanoore,  Cali-
 cut;

 (b)  whether  Government  had  re-
 jected  it;  and

 (९)  if  so,  the  reasons  therefor?

 The  Minister  of  Transport,  Aviation,
 Shipping  anq  Tourism  (Shri  Sanjiva
 Reddy):  (a)  to  (c).  There  was  no
 offer  of  a  site  for  an  airport  by  a  pri-
 vate  person®at  Chelanoore  but  the
 Gwalior  Rayons  had  _  offered  to
 Government  their  fair  weather  Dakota
 airstrip  at  Chellary.  fhe  offer  was  con-
 sidered  by  Government  but  due  to



 107  Written  Answers

 Practical  difficulties  in  developing  the
 strip  for  heavier  aircraft  and  other
 economic  reasons,  it  was  not  found
 Possible  to  accept  it,

 Foreign  Exchange  spent  on  Imports
 3.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Food,  Agriculture  Com-
 munity  Development  and  Ccoperation
 be  pleased  to  state:

 (a)  the  amount  spent  by  Govern-
 ment  in  foreign  exchange  during  the
 year  1963-64,  for  commercial  purchases
 from  U.  S.  A.  outside  P.L.  480;  and

 (b)  the  amount  spent  on  freights  to
 import  the  commodities  under  P.L.  480
 programme  during  the  same  period?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community

 i  and  C  tion  §=(Shri
 Govinda  Menon):  (a)  There  was  no
 commercial  purchase  of  foodgrains
 from  U.S.A.  outside  PL—480  during
 1963-64.

 (b)  The  amount  spent  on  freight  to
 import  the  commodities  under  PL—480
 programme  during  1963-64  was  Rs.
 0.59  crores  in  foreign  exchange  and
 Rs.  .46  crores  in  Indian  currency.

 Land  Survey  Records  in  Kerala
 4.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Co-operation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Preparation  of  land  survey
 in  Kerala  has  not  yet  begun;

 the
 records

 (b)  if  so,  the  reasons  therefor;
 (c)  if  not,  when  the  work  will  begin;
 (d)  when  it  will  be  completed;  and
 (e)  whether  it  is  a  fact  that  because

 of  the  absence  of  these  records,  land
 Reform  legislations  are  being  held  up?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Develo  t  and  Cooperati  (Shri
 Shinde):  (a)  to  (e).  The  informa-
 tion  is  being  collected  and  will  be
 placed  on  the  Table  of  the  Sabha.
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 Settlement  of  Landless  Agricultural
 Labourers  in  Kerala

 5.  Shri  A.  झ,  Raghavan:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  ang  Cooperation
 be  pleased  to  state:

 (a)  the  progress  made  in  carrying
 out  the  sch  for  the  settl  it  of
 landless  agricultural  labourers  in
 Bhoodan  and  Gramdan  lands  in
 Kerala;

 (b)  the  amount  sanctioned  during
 the  Third  Five  Year  Plan;

 (c)  the  amount  spent  so  far;  and

 (d)  the  steps  taken  to  implement  the
 scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Dev  tt  and  Co-operation  (Shri
 Shinde):  (a)  to  (c).  A  scheme  for
 the  settlement  of  000  landless  agri-
 cultural  families  on  3000  acres  of
 Bhoodan  and  Gramdan_  lands  in
 Kerala  State  at  a  total  cost  of  Rs,  5
 lakhs  was  sanctioned  by  the  Govern-
 ment  of  India  in  December,  1985.

 (d)  The  sche:ve  is  being  implement-
 eq  by  the  State  Government.  A  Bhoo-
 dan  Bill  to  facilitate  the  distribution
 of  Bhoodan  lands  has  been  formulated.

 Airfields  in  Assam

 6.  Shri  Liladhar  Kotoki:
 Shri  Hem  Barua;

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 Pleased  to  state:

 (a)  whether  any  scheme  has  been
 drav-n  up  for  the  construction  of  new
 air-flelds  anj  Janding  grounds  in  the
 various  important  towns  in  Assam
 which  have  not  yet  been  connected  by
 air  services;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Transport,  Aviation,
 Shipping  anq  Tourtsm  (Shri  Sanjiva
 Reddy):  (a)  No,  Sir.
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 Construction  of  civil  acrodromes  :s
 planned  on  the  basis  of  the  require-
 ments  of  operators.  The  existing
 fferodromes  in  Assam  are  adequate  for
 this  purpose.

 (b)  Does  not  erise.

 Cc  ative  Organisations
 7.  Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  ity  Devel  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 Eastern  States,  the  co-operative  or-
 Ganisations  were  required  to  contri-
 bute  to  various  defence  funds;  and

 (b)  if  so,  the  total  amount  of  con-
 tribution  made  by  the  cooperative  sec-
 tor  of  the  various  States  in  the  Fas-
 tern  Zone  to  the  various  funds  so  far?

 The  Deputy  Minister  of  Food,  Agri-
 eulture,  C  and
 Cooperation  (Shri  Shinde)  (a)
 Not  only  in  the  Eastern  States,  but  all
 over  the  country,  it  was  suggested  to
 the  cooperatives  that  they  should  con-
 tribute  funds,  from  their  profits,  for
 the  welfare  of  the  jawans  and  their
 families.

 (b)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  in  due  course.

 Functions  of  Block  Development
 Officers

 8.  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Food,  Agricul-
 tare,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  the  names  of  the  States  in
 which  the  functions  of  the  Block
 Development  Officers  and  Revenue
 Officers  are  still  vested  in  one  and  the
 same  person;

 (b)  the  reasons  for  continuing  such
 an  arrangement  contrary  to  the  ad-
 vice  of  the  Central  Government;  and

 (९)  the  steps  being  taken  by  Gov-
 ernment  for  prompt  acceptance  of
 their  advice?
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 The  Deputy  Minister  of  Food,  Agri-

 cultore,  0  it  and
 Co-operation  (Shri  Shinde):  (a)  Only
 in  parts  of  Bihar  State  the  same  per-
 son  discharges  the  functions  of  Block
 Development  Officer  and  Revenue
 Officer.

 (०)  and  (c).  The  combination  of
 revenue  and  development  functions  at
 the  block  level  in  Bihar  was  origi-
 nally  devised  as  an  interim  measure
 till  the  revenue  records  were  brought
 up  to  date.  The  arrangement  has
 been  continued  by  the  State  Govern-
 ment  mainly  on  considerations  of  the
 cost  and  availability  of  suitable  per-
 sonnel  for  effecting  bifurcation.  The
 Government  of  India  have  steadily
 pursued  the  matter  with  the  State  Gov-
 ernment  and  urged  them  to  heve  se-
 parate  functionaries.  The  State  Gov-
 ernment  have  since  agreed  to  bring
 this  about  gradually.  The  bifurcation
 has  already  been  ordcred  in  248  blocks
 out  of  a  total  of  575.

 Central  Acts

 9.  Shri  Shree  Narayan  Das:  Will
 the  Ministe>  of  Law  be  pleased  to
 state:

 (a)  the  number  of  cases  in  which
 the  whole  or  part  of  the  provisions  of
 the  Central  Acts  were  declared  ultra
 vires  by  various  High  Courts  and  the
 Supreme  Court  of  India  during  the
 year  1965;

 (b)  the  names  of  Acts  so  affeeted;

 (०)  the  cases  in  which  appeals
 against  the  High  Court  decisions  were
 filed  in  the  Supreme  Court  and  the
 decision  of  the  Supreme  Court  there-
 on;  and

 (d)  the  number  of  cases  which  are
 still  pending  in  the  courts?

 The  Minister  of  State  in  the  Minis-
 try  of  Law  (Shri  C.  Rg.  Pattabhi
 Raman):  (a)  to  (ay.  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House.
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 Consumers  Cooperative  Stores
 l0.  Shrimati  Renuka  Barkataki:

 Shri  R.  8.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  Ravindra  Varma:

 Will  the  Minister  of  Food,  Agricul-
 ture,  0  ity  Devel  t  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  accepted  a  scheme  to  sell
 0  per  cent.  of  the  cloth  manufactured
 in  the  country  through  Consumers  Co-
 operative  Stores;  and

 (b)  if  so,  the  main  features  of  the
 scheme?

 The  Deputy  Minister  of  Food,  Agri-
 culture,  ९  ity  Develop  it  and
 Co-operation  (Shri  Shinde):  (a)  There
 is  no  such  scheme.  Only  the  textile
 mills  have  agreed  to  supply  cloth  to
 the  extent  of  ten  per  cent  of  the  cross
 seclion  of  their  production  ta  consumer
 cooperatives  und  fair  price  shops.

 (b)  The  question  does  not  arise.

 Payment  to  Sugarcane  Growers

 om  Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Foed,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  sub-
 stantia]  amount  is  due  to  the  sugar-
 cane  cultivators  from  the  Pamba
 River  Sugar  Factory.  Kerala  State  for
 1958-59  and  1959-60  following  the
 decisinn  given  by  the  Price  Fixation
 Committee;

 (b)  if  so,  the  steps  being  taken  to
 implement  the  recommendations  of
 the  Price  Fixation  Conrmittee;  and

 (c)  whether  the  Price  Fixation.
 Committee  propose  to  take  the  ques-
 tion  of  cane  prices  for  the  years  1960-
 6]  and  1961-62?

 The  Minister  of  Food  Agriculture,
 it:  t  and  Coope-

 ration  (Shri  C.  Subramaniam):  (a)
 Yes,  Sir,

 D v  ev:

 FEBRUARY  15,  966  Written  Answers  2.

 (9)  The  Pamba  River  Sugar  Factory,
 have  filed  a  writ  petition  in  the  Kerala
 High  Court  against  the  decision  of
 the  Sugarcane  (Additional)  Fixation
 Authority  and  obtained  a  stay  order
 for  execution  of  the  same.

 (c)  The  gata  for  determination  of
 the  additional  cane  price  for  the  sea-
 sons  1960-61  ang  1961-62.  has  been
 collected  and  is  under  scrutiny.

 Kalady  as  Tourist  Centre

 i2,  Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  o7  Transport,  Avia-
 tion,  Shipping  and  ‘Tourism  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 develop  Kulady,  birth  place  of  Shri
 Sankaracharya,  as  a  tourist  centre;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  in  this  direction?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Aviation  (Shri
 com  N.  Poonacha);  (a)  No.

 tb)  The  question  dows  not  arise,

 Paradecp  Port
 ‘13.  Shri  Maheswar  Naik:

 Shri  Kam  Sewak  Yadav:
 Shri  Bagri:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  iv  state:

 (a)  whether  the  amount  spent  on
 the  construction  of  Paradeep  Port
 since  it  was  taken  over  by  the  Centre
 has  been  charged  to  Orissa  Govern-
 ment  or  the  whole  cost  of  construc-
 tion  will  be  re-imbursed  by  the
 Central  Government;

 (b)  the  latest  stage  of  construction
 of  the  Paradeep  Port;  and

 (c)  the  total  cost  of  construction  as
 it  now  stands  and  whether  any  re-
 vised  estimate  has  been  made?
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 The  Minister  of  Transport,  Avia-
 tion,  Shipping  anq  Tourism,  (Shri
 Sanjiva  Reddy):  (a)  The  money  in-
 vested  by  the  State  Government  on
 the  development  of  the  Project  till  the
 date  of  taking  over  has  been  treated
 as  a  loan  to  the  Port  Project  to  be
 repaid  in  due  course  when  it  is  finan-
 cially  in  a  position  to  undertake  such
 repayments,

 (b)  The  first  stage  development  of
 the  Port  has  been  nearly  completed
 except  for  small  residual  works.  The
 Port  can  operate  as  soon  as  the  two
 tugs  which  are  under  construction  are
 received.

 (c)  The  cost  of  the  first  stage  deve-
 lopment  of  the  Port  is  now  estimated
 at  Rs.  20.5  crores  as  against  the  Pro-
 ject  Estimate  amounting  to  Rs.  9.9
 crores  sanctioned  by  the  State  Gow
 ernment  before  the  Project  was  taken
 over  by  the  Centre.

 Wonder  Rice  Seed
 DU  Shri  Maheswar  Naik:

 Shri  P.  C.  Borooah:
 Shri  M,  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Food,  Agrical-
 ture,  C  ini  Develep  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  won-
 der  rice  seed  has  been  found  out  in
 the  Central  Rice  Research  Institute,
 which  is  likely  to  double  the  paddy
 yield;  and

 (b)  if  so,  the  steps  taken  to  pepu-
 larise  the  seed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation,  (Shri
 Shinde):  (a)  and  (b).  No  wonder  rice
 seed  has  been  found.  Presumably,
 the  reference  is  to  Taichung  Native  I,
 a  high  yielding  rice  variety,  which
 has  been  introduced  from  abroad.  At
 present  this  variety  of  seed  is  being
 multiplied  on  about  12,000  acres  with
 a  view  to  producing  sufficient  seed  to
 cover  about  two  million  acres  during
 Khariff  1966.
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 Ration  shops  in  Harijan  Colonies  in

 Delhi
 .  Shri  Yashpal  Singh:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  ang  Cooperation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ne
 ration  shops  have  so  far  been  opened
 in  the  Harijan  colonies  in  Delhi;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  action  taken  by  Government

 to  solve  the  difficulties  of  the  people
 living  in  Harijan  colonies?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  No,  Sir.
 Ration  shops  exist  in  all  localities  in-
 cluding  those  where  there  is  a  con-
 centration  of  Harijans.

 (b)  and  (०).  Do  not  arise,
 Cost  of  Wood  in  India

 16.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Food,  Agriculture,  Com-

 nity  Devel  t  and  Cooperation Dev'
 be  pleased  to  state:

 (a)  how  far  the  cost  of  the  wood  is
 high  in  India  as  compared  to  the  other
 countries;

 (b)  the  reasons  therefor;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  bring  down  the  prices  of
 wood?

 The  Deputy  Minister  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  Comparable  data  on  the
 cost  of  wood  in  other  countries  is  not
 available.

 (b)  High  cost  of  wood  in  India  is
 due  to  the  demand  being  in  excess  of
 available  supplies.

 (c)  “Fosests”  ig  a  State  subject.
 States  gre  making  efforts  to  increase
 production  of  wood  on  sustained  basis
 by  raising  plantations  and  by  opening
 up  and  working  the  hitherto  inacces-
 sible  forest  areas.
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 Scheme  to  increase  Food  Output
 37.  Shri  Yashpal  Singh:

 Shri  Balmiki:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lobia:
 Shri  Ram  Sewak  Yadav:
 Shri  Kishen  Pattmayak:
 Shri  Bhanu  Prakash  Singh: Shri  Hukam  Chang

 Kachhavaiya:
 Shri  Bade:

 Will  the  Minister  of
 culture,  0
 6  ti

 Food,  Agri-
 ity  Devel  it  and

 be  pl  d  to  state:
 (a)  whether  the  Indian  Council  of

 Agricultural  Research  have  formulat-
 ed  any  scheme  for  increasing  food
 output;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde);  (a)  Yes.

 (b)  The  LC.A.R.  have  formulated
 the  following  six  schemes  with  the
 main  objective  of  increasing  output  of
 food.

 L  All  India  Coprdinated  Rice  वान
 provement  scheme;

 This  project  has  been  formulat-
 ed  for  a  period  of  five  years
 with  effect  from  ist  April,  965
 from  which  date  it  has  been  put  into
 effect.  From  the  year  1968-67  it  has
 been  included  in  the  Fourth  Five
 Year  Plan.  The  project  which  is  In-
 tended  for  achieving  rapid  progress
 in  the  development  of  varieties  and
 cultural,  fertiliser  and  plant  protec-
 tion  practices  conductive  to  high
 yields,  hes  starteg  functioning  with
 the  Central  Coordinating  Centre,
 Hyderabad  under  the  charge  of  a
 Froject  Coordinator  who  is  assisted
 by  a  Joint  Project  Coordinator  and
 ancilliary  staff.  There  are  Zonal  co-
 ordinating  Centres  at  C.R.R.I,  Cut-
 tack,  Coimbatore,  Raibur  Patna,
 Kapurthala  and  Palampur.  The
 Scheme  is  being  implemented  with  the
 collaboration  of  the  Rockfeller  Foun-
 dation  who  have  already  placed  the
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 services  of  an  expert  to  act  as  Joint
 Fuoject  Coordinator,

 2,  All  India  Coordinated  Wheat  Im-
 Provement  scheme;

 This  scheme  has  been  drawn  up for  breeding  of  improved  verieties  of wheat  that  are  high  yielding,  of
 superior  quality  and  disease  resistant.
 The  scheme  will  replace  the  Coordina-
 ted  Wheat  Rust  Control  Scheme  which
 hag  been  in  operation  since  the  Frst
 Five  Year  Plan.  There  is  a  provision for  appointment  of  a  Senior  Wheat
 Breeder-cum-Coordinator  in  the  pro-
 posed  scheme  and  five  zonal  Coordi-
 nators  in  each  of  the  Wheat  zones.
 There  will  be  nine  ‘main  centres  and
 nine  sub-centres  under  the  scheme  in
 different  States.  This  set  up  is  expec-
 ted  to  provide  continuous  Central  sti-
 mulus  to  the  work  at  the  far-flung
 stations  to  exploit  the  most  =  recent
 breeding  material.  The  Rockefe!ler
 Foundation  has  been  associated  with
 this  Project,  They  have  provided  the
 services  of  a  Specialist  who  is  working
 as  Joint  Project  Coordinator.  Action
 has  ben  initiated  to  put  the  Coordi-
 nated  Scheme  into  effect  during  the
 Fourth  Plan  Commencing  from  1966-.
 67.

 3.  All  India  Coordinated  Barley  Im-
 provement  scheme:

 The  object  of  the  scheme  is  to
 evolve  agronomically  superior  varieties
 possessing  resistance  to  the  rusts  and
 other  diseases  prevalent  in  different
 barley  growing  regions,  both  for
 human  consumption  and  industrial  re-
 quirements  and  to  work  out  suitable
 agronomic  practices  to  exploit  the
 maximum  yield  potential  of  the  im-
 proved  varieties  and  other  in  put  fac-
 tors.  The  scheme  provides  for  a  Co-
 ordination  Cell  at  the  headquarters  of
 the  LA.R.I.  and  four  main  centres
 under  that  Institute.  It  alsgo  provides
 for  four  main  centres  in  the  States,
 The  Rockefeller  Foundation  have  pro-
 vided  a  Wheat  Specialist  who  will
 provide  technical  assistance  in  the
 Barley  Project  also.
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 4.  All  India  Coordinated  Millets  Im-

 provement  scheme;
 This  scheme  has  also  been  drawn

 up  with  the  assistance  of  the  Racke-
 feller  Foundation  and  its  main  objec-
 tive  is  to  increase  cereal  production
 trough  intensifying  research  on  the
 imprevement  of  millets.  The  scheme
 provides  for  the  establishment  of  six
 main  centres  and  eight  sub-ceatres  in
 different  parts  of  the  country  in  the
 scheme  has  been  approved  for  inciu-
 sion  in  the  Fourth  Five  Year  Plar,  and
 action  has  been  initiated  to  put  it  into
 effect  from  1966-67.  The  Rockefeller
 Foundation  have  provided  the  services
 of  an  Expert  under  the  Cereal  Im-
 provement  Programme  and  that  ex-
 pert  is  coordinating  this  project  also.

 5.  All  India  Coordinated  Sorghum
 Improvement  scheme:

 This  project  has  been  formulated  to
 intensify  research  on  the  improvement
 of  Sorghum  and  provides  for  the  es-
 tablishment  of  eight  centres  and  seven
 sub-centres  in  different  parts  of  India.
 In  this  project  the  help  that  ig  avail-
 able  at  the  Regional  PIRRCOM
 Centres  at  Hyderabad,  Coimbatore
 and  Kanpur  in  different  displines  will
 also  be  utilised.  This  scheme  is  to  be
 executed  in  collaboration  with  the
 State  Governments  who  wil]  provide
 necessary  land  and  buildings  etc.  free
 of  cost,

 6.  All  India  Coordinateg  Maize  Im-
 provement  scheme:

 With  a  view  to  evolve  high  yield-
 ing  varieties  of  hybrid  maize  suitable
 for  different  agro-climatic  cond#inos
 in  India  a  scheme  entitled  “Coordi-
 nated  Maize  Breeding  Scheme”  is  run-
 ning  for  the  last  severa]  years.  Under
 this  scheme  five  main  centres  and  ten
 sub-centres  have  been  established  in
 different  parts  of  the  country.  The
 scheme  jis  to  be  continued  in  the
 Fourth  Plan  on  an  expanded  basis.  As
 a  result  of  research  undertaken  in  the
 scheme  a  large  number  of  hybrids
 have  been  evolved.  Nine  hybrids  have
 finally  been  released  for  large  scale
 cultivation  in  different  regions  of  the
 country,  These  hybrids  have  the
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 capacity  to  give  increase  in  yield Tanging  from  20  to  50  per  cent  com- pared  with  the  local  varieties  under 800d  conditions  of  fertilization  and
 management.  Some  of  them  contain higher  starch  Proportion  and  as
 such  have  great  commercia)  Potentia- lities.  Prospects  of  releasing  othen hybrids  in  future  are  very  bright. 7.  Coordinateg  Pulses  Improvement Scheme:

 In  addition  to  the  above,  a  project for  Intensification  of  Coordinated  re- search  for  the  Improvement  of  Pulses has  also  been  sanctioned  for  a  period of  five  yearg  at  an  estimated  cost  of Rs.  35  lakhs  with  the  collaboration of  USAID.  The  scheme  hag  been  put into  effect  at  LAI.  centre  with  effect from  December,  1965.  The  work  on
 the  scheme  will  also  be  carried  out
 at  three  other  main  centres  in  Agri- cultural  Universities  namely,  Pant-
 nagar  (U.P.),  Ludhiana  (Punjab),  and
 Rajendranagar  (A.P.)  The  U.S.  Gov-
 ernment  have  agreed  to  contribute
 the  services  of  scientists  in  the  field
 of  Plant  Breeding,  Plant  Pathology,
 Entomology  and  Agronomy  with
 necessary  supporting  personnel.  Work
 in  the  different  main  centres  as  well
 as  the  branch  locations  will  be  coord!-
 nated  by  a  Project  Coordinator.

 Will  the  Minister  of  Feod,  Agricul-
 tare,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  an  Agricultural  Staff
 College  is  proposed  to  be  set  up  in
 India  on  the  lines  of  the  Impertal
 Stafy  College,  London  as  suggested  by
 Dr.  ५.  K.  Rao,  Member  Planning
 Commission;  and

 (b)  if  so,  the  broad  details  thereof?
 The  Deputy  Minister  in  the  Mints-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
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 Shinde):  (a)  and  (b).  The  proposal  to
 set  up  a  Central  Staff  College  in  India
 during  the  Fourth  Five  Year  Plan
 has  been  agreed  upon  in  principle  but
 the  details  of  the  project  are  stil)  un-
 der  examination.

 Area  covered  by  Cash  Crops
 19.  Shrimati  Savitri  Nigam:

 Shri  M.  L.  Dwivedi:
 Shri  Hukam  Chand

 Kachhavaiya:
 Will  the  Minister  of  Food,  Agri-

 eulture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  Government  have
 made  any  survey  to  determine  ag  to
 how  much  new  area  has  been  cover-
 ed  by  the  cash  crops  during  the  last
 one  year  in  different  States;  and

 (b)  if  so,  the  details  thereof,  State-
 wise?

 The  Deputy  Minister  of  Food,  Agri-
 eulture,  0  nity  Devel:  it  and
 Cooperation  (Shri  Shinde):  (a)  and
 (bd).  Statistics  of  area  under  cash
 crops  become  available  when  the  Final
 Estimates  of  the  crops  are  issued.
 There  is  no  provision  in  the  existing
 system  of  collection  of  statistics  to
 determine  how  much  of  the  area  is
 mew  and  how  much  is  old.
 Central  Advisory  Council  of  Shtp-

 building  and  Ship-repairing
 me.  Shri  8.  0.  Samanta:

 Shri  Subodh  Huansda:
 Shri  P.  0.  Boroosh:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Asad:

 Will  the  Minister  of  Transport,  Avia-
 thon,  Shipping  and  Tourism  be  pleased
 to  state:

 (a)  whether  the  Central  Advisory
 Council  on  ship-building  and  ship-
 repairing  is  functioning;

 (b)  if  so,  its  personnel;
 (c)  how  many  meetings  of  the

 Council  have  been  held  since  its  for-
 mation;  and

 (d)  the  subjects  discussed  there  at
 and  the  recommendations  made  to
 Government?
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 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  Yes  Sir.

 (b)  A  list  of  the  members  of  the
 Council  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-5429/66].

 (c)  Only  one  meeting  of  the  Coun-
 cil  has  been  held  so  far.

 (d)  The  Council  discussed  in  gene-
 ral  the  problems  confronting  the  ship-
 building  and  ship-repairing  industries
 and  particularly  the  shortage  of  essen-
 tial  raw  materials  and  equipment.

 The  Counci]  has  made  the  following
 recommendations  to  Government:

 (i)  A  ship  designs  Centre  should
 be  established  as  soon  as
 possible.

 (ii)  Government  should  try  toe
 persuade  the  Port  Authori-
 ties  at  Calcutta  and  Visakha-
 patnam  to  earmark  repair
 berths.

 मर मो गोझा  उत्तम

 2i.  et  प्रकाशकों  शास्त्री  :
 हरी  जंगबेष  सिंह  सिद्ध  पति  8
 शी  हुकम  चन्द  कछवाय  :
 थो  लिंग.  रेडी  :

 क्या  परिवहन,  उड्डयन,  नौवहन  तथा
 पर्यटन  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (8)  क्‍या  मरम.गोग्मा  पत्तन  का
 विकास  करने  के  लिये  कोई  कार्यक्रम  बनाया
 गया  2;

 (ख)  यदि  हां,  तो  वह  कार्यक्रम  कब  तक
 पूरा  हो  जायेगा;  पर

 (ग)  क्या  इस  काम  के  लिये  कोई  राशि
 नियत  की  गई  है  ?

 परिवहन,  उद् डु पन,  मोहन  तथा  पटन
 मंत्री  रूबी  संजोब  रेड्डी)  :  (क)  जहां।
 मर मो गोझा  पत्तन  को  लगभग  400  टन
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 प्रति  घंटे  की  दर  से  45000  कुल  टन  भार
 प्रौढ़  38  फीट  डुबाव  के  जहाजों  पर  मुख्यतः:
 कच्चा  लोहा  लादने  के  लिये  विकसित  किया
 जायेगा।  प्रथम:  इस  में  लगभग  80  लाख
 टन  की  वार्षिक  मात्रा  का  धरना  उठाना  किया
 जायेगा  |

 (ख)  इस  काम  में  लगभग  तीन  वर्ष
 लगेंगे  ।

 (ग)  चतुर्थ  पंचवर्षीय  योजना  में  मुख्य
 पत्तनों  के  लिये  भ्रावश्यक  व्यवस्था  की  जा  रही
 है  और  इसे  ब्रन्तिम  रूप  दिया जा  रहा  है  V
 इस  बीच  मारमोगोझ्ला  पत्तन  के  विकास  के
 लिये  i966-67  के  लिये  योजना  में  00
 लाख  रुपये  की  व्यवस्था  की  गई  है  ।

 खाद्य  उत्पादन  सम्बन्धी  संयुक्त  कार्यक्रम

 22.  श्री  प्रकाश वीर  शास्त्री  :
 श्री  हरम  खुद  कछवाय  :
 थ्री  जगदेव  सिह  सिद्धान्त  :

 क्या  खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  पंजाब  तथा  राजस्थान  से
 खाद्य  उत्पादन  के  सम्बन्ध  में  कोई  संयुक्त
 कार्य  क्रम  का  प्रस्ताव  केन्द्रीय  सरकार  को  प्राप्त
 हुमा है  बौर  कया  सरकार  ने  उस  पर  विचार
 कर  लिया  है  ;

 ब)  क्या  संबंधित  राज्यों  के  मुख्य
 मंत्रियों  और  खाद्य  मंत्रियों  में  इस  बारे  में
 विचार  विमर्श  किया  गया  है  ;  शोर

 (ग)  यदि  हां,  तो  उस  का  क्या  परिणाम
 निकला  है  ?

 साथ,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  उपमंत्री  (भी  शिन्दे)  :
 (क)  से  (ग).  इस  मंत्रालय  को  पंजाब  तथा

 राजस्थान  से  खाद्य  उत्पादन  के  सम्बन्ध  में
 किसी  संयुक्त  कार्यक्रम  के  प्रस्ताव  के  बारे  में
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 जानकारी  नहीं  है,  कौर  न  इस  बात  की
 जानकारी  है  कि  इस  विषय  पर  सम्बन्धित
 राज्यों  के  मुख्य  मंत्रियों  तथा  खाद्य  मंत्रियों
 में  विचार-विमर्श  हुमा  ।

 म्यों  विमान  यात्रा

 25.  थी  gto  ना०  तिवारी  :  बया
 परिवहन,  उद् लु यन,  नौवहन  तथा  पर्यटन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  भ्रमरीकी
 संतानीय  उड्डयन  अभिकरण  द्वारा  की  गई
 इस  गवेषणा  की  शोर  दिलाया  गया  है,  कि
 लम्बी  हवाई  यात्रा  करने  के  पश्चात्‌  यात्री

 24  घंटों  तक  मानसिक  संतुलन  तथा  प्रीत-
 व्यस्तता  अनुभव  करते  हैं  प्रौढ़  तीन  से  लेकर
 पांच  दिनों  तक  शारोरिक  कार्यो  में  प्र सामान्यता
 अनुभव  करते  हैं;

 (ख)  क्‍या  सरकार  को  मालम  है  कि
 ऐसा  समझा  जाता  है  कि  प्रक्रिया  सरकार
 अपने  राजनयिक  प्रतिनिधियों  को  विदेशों
 में  महत्वपूर्ण  बातचीत  प्रारम्भ  करने  से
 पूर्व  24  घंटे  तक  विश्राम  करने  के  प्रदेश
 देने  का  विचार  कर  रही  है;  पौर

 (ग)  क्‍या  सरकार  ने  यहां  भी  ऐसी
 कोई  गवेषणा  कारवाई  की  है,  बौर  यदि  हां,
 तो  उस  के  क्‍या  परिणाम  निकले  हैं  ?

 परिवहन,  उद् डु पन,  मोहन  तथा  पेंशन
 मंत्री  (शो  संजीब  रेड्डी):  (क)  प्री  ख),
 लम्बी  दूरी  की  उड़ानों  पर,  जिन  पर  टाइम
 साइकिल  वेजेस  का  प्रश्न  उठता  है,  विमान
 कर्मीदल  में  प्री  यात्रियों।  में  हुए  मनं।वंशानिक
 परिवारों  के  बारे  में  यू०  एस०  ०  सहित  कुछ
 पश्चिमी  देशों  द्वारा  की  गयी  गवेषणा  के  बारे
 में  सरकार  परिचित  है  1  वह  प्रेस  रिपोर्ट
 सरकार  की  नोटिस  में  भी  ह:16  गई  है  जिस  के

 प्रनुसार  यू  एस०  ए०  के  स्टेट  डिपार्टमेंट  से,
 झपने  राजनयिकों  को  विदेशों  में  महत्वपूर्ण
 बातचीत  करने  से  पहले  कम  से  कम  एक  दिन
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 ae  विश्राम  करने  का  औपचारिक  तौर  पर
 आदेश  देने  को  तराशा  की  जाती  है  ।

 (ग)  सरकार  ने  भारत  में  ऐसा  कोई
 अनुसन्धान  नहीं  किया  है  ।

 दिल्‍ली  में  प्रागन्‍्तुकों  के लिये  भोजन  व्यवस्था

 26.  शो म०  ला०  द्विवेदी  :
 श्री  भागवत  झा  झ्राजाव  :
 श्री  सुबोध  हंसवा  :
 श्री  स०  to  सामन्त  :
 श्री  प्र०  ं  बदला:.
 श्रीमती  स।वित्री  निगम  :

 क्या  खाद्य,  कृषि,  सामुदायिक  विकास
 तथा  सहकार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  प्रति  दिन  ग्र नुमा नत:  कितने
 ठहरती  कुछ  दिन  तक  रहने  के  लिए  दिल्‍ली  में
 बाते  हैं  कौर  राशनिंग  विभाग  ने  उन  के  भोजन
 के  लिए  किस  प्रकार  की  व्यवस्था  की  है;
 और

 (ख)  राशन  व्यवस्था  लागू  किये  जाने
 से  पहले,  उन  लोगों  के  लिए,  जो  होटलों  में
 नहीं  ठहरते  अथवा  ढाबों  में  भोजन  करते  हैं,
 कोई  व्यवस्था  न  किये  जाने  के  क्या  कारण
 हैं?

 वाय,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य  मंत्री  ी
 गोबिन्द  मेनन:  (क)  दिल्‍ली  में  थोड़ी
 अवधि  के  लिये  जाने  वाले  लोगों  की  संख्या  का
 कोई  प्रतिमान  नहीं  लगाया  गया  है
 दिल्ली  में  जाने  वाले  व्यक्तियों  जिन  की  तीन
 दिन  तक  रहने  की  सम्भावना  है,  द्वारा  या  उन
 के  लिये  प्र स्थायी  राशन  बाई  प्राप्त  किये
 जा  सकते  हैं  '  दिल्ली  में  जिन  की  तीन  दिन  से
 कम  रहने  को  सम्भावना  है,  उन  के  लिए  दिल्‍ली
 में  बहुत  बड़ी  संख्या  में  भोजनालय  हैं  जिन्हें
 उन  की  पूर्व  खपत  के  ग्राधार  पर  राशन  १२-
 मिट  दिये  गये  हैं।  एसोौसियेशनों,  व्यापार-गाहों
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 जिन्हों  ने  बाहर  से  आने  वाले  महमानों
 श्रौर या  ग्राहकों  को  भोजन  खिलाने  के  लिये
 अ्रपने  रसोईघर  बनाये  हुए  हैं,  उन्हें  भी  राशन
 परमिट  जारी  किये  गये  है।

 (ख)  प्रश्न  ही  नहीं  उठता  ny

 Repatriation  of  Indian  and  Pak.
 Officers  and  Crew

 27.  Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Narayan  Reddy:
 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavaiya:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  and  Tourism  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 and  Pakistan  have  repatriated  all
 Officers  and  crew  detained  by  them
 during  the  recent  conflict  between
 them;  and

 (b)  if  so,  number  of  officers  and
 crew  repatriated  and  number  of
 those  still  left  in  India  and  Pakistan?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  It  is  a  fact  that
 a  decision  to  repatriate  all  officers
 and  crew  of  sea-going  and  I.W.T.
 vessels  has  been  taken  and  imple-
 mented.

 (b)  (i)  All  Pakistani  officers  and
 crew  of  Pakistani  vessels  detained  in
 Incia  numbering  54  have  been  re-
 patriated;

 Gi)  All  Indian  officers  and  crew  of
 sea-going  vessels,  numbering  7l,  have
 been  repatriated.  Out  of  259  LW.T.
 crew  interned  in  East  Pakistan,  all
 but  6  are  understood  to  have  return-
 ed.  Enquiries  are  being  made  about
 the  others.
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 सास  में  विधि  मंत्रालय  का  शाखा  सचिवालय

 28.  शमी  बड़े  :
 शो  हुकम  अरब  कछवाय  :

 क्या  विधि  मंत्री  24  अगस्त,  965
 के  अतारांकित  प्रश्न  संख्या  500  के  उत्तर
 के  सम्बन्ध  में  यट  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मद्रास  में  विधि  मंत्रालय
 का  शाखा  सचिवालय  स्थापित  करने  के  बारे
 में  अन्तिम  निर्णय  किया  जा  चुका  है;  ब्रोकर

 (ख)  यदि  हां,  तो  क्‍या  निर्णय  किया
 गया  है  !

 विधि  मंत्रालय  में  राज्य-मंत्री  (भरी  wo
 रा०  पट्टा भि रामनन)  :  (क)  विधि
 मंत्रालय  (विधि  काय  विभाग)  का  एक  शाखा
 सचिवालय  मद्रास  में  स्थापित  करने  की  प्रथा-
 पना  इस  समय  स्थगित  कर  दी  गई  है।

 ख)  प्रश्न  ही  नहीं  उठता  ।

 पाली  घाट  पर  पुल

 29.  भरी  हुकम  चंद  कलुवा  :
 गयी  बढ़ें :

 क्या  परिवहन,  उड्डयन,  सौ बहन  तथा
 पर्यटन  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  शिवपुर  (मध्य  प्रदेश)  प्रौर
 सवाई  माधोपुर  (राजस्थान)  के  बीच  पाली
 चाट  पर  चम्बल  नदी  पर  पुल  का  निर्माण
 कार्य  कब  तक  आरम्भ  हो  जाने  की  संभावना
 है;  ध्रौर  है

 (ख)  उक्त  पुल  के  निर्माण  के  सम्बन्ध
 में  द्रव  तक  क्‍या  कार्यवाही  की  गई  है  ?

 परिवहन,  उड्डयन,  मोहन  तथा  बैंटन
 मंत्रों  (लो  संजीव  रेड्डी)  :  (क)  धौर  (छ).
 चूंकि  सवाई  माधोपुर  शिवपुर  सड़क  पर  बबल
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 नदी  के  ऊपर  पासीघाट  पर  का  प्रस्तावित
 पुल  राज्य  सड़क  पर  पड़ता  है  प्रत:  दह  राज्य
 परियोजना  है  -  इसलिये  इसके  निर्माण
 की  जिम्मेदारी  मुख्यतः  संबद्ध  राज्य  सरकारों
 की  है।  परन्तु  ग्रन्तर्राज्यिक  संचार  युविधांध्रों
 को  बढ़ावा  देने  की  दृष्टि  से  जून,  1964,
 में  ध्रन्तर्राज्यिक  पुलों  के,  जिनमें  राजस्थान--
 मध्य  प्रदेश  सीमान्त  क्षेत्र  में  पासीघाट  पर
 चंबल  नदी  का  प्रस्तावित  पुल  भी  शामिल
 है.  सर्वेक्षण,  जलीय  भ्रांकड़ों  को  इकट्ठा  करने,
 स्थान  निश्चित  करने  जैसे  प्रारम्भिक  कामों  के
 लिए  तीसरी  पंचवर्षीय  प्रायोजना  में  केन्द्रीय
 सहायता  देने  की  व्यवस्था  करने  का  तय
 किया  गया  था  ।  इन  पुलों  के  वास्तविक
 निर्माण  के  लिए  धन  की  व्यवस्था  करने  के
 प्रशन  पर  चौथी  पंचवर्षीय  प्रायोजना  में
 विचार  किया  जाता  था  1  तदनुसार  पाली-
 घाट  पर  चंचल  नदी  के  प्रस्तावित  पुल  शौर
 राजस्थान  के  दो  अन्य  बलों  के  सर्वेक्षण  के
 लिए  नवम्बर,  965  में  कुल  1,216,00,
 रु०  का  धन मान  मंजूर  किया  गया  था  1
 हन  प्रारंभिक  जांचों  के  पूरा  होने  के  बाद
 इस  पुल  तथा  ऐसे  ही  प्राय  पन्नों  के  निर्माण
 के  लिए  धन  की  व्यवस्थ  करने  के  प्रश्न  पर
 आयी  पंचवर्षीय  प्रायोजना  में  ऐसी  परि-
 योजनाकारों  कै  लिए  धन  की  उपलब्धि
 अनुसार  विचार  किया  जायेगा  |

 कोयले  का  मूल्य

 30.  भो  बड़े  :  क्‍या  लाख,  कृषि,
 सामुदायिक  विकास  तथा  सहकार  मंत्री  7
 दिसम्बर,  965  के  तारांकित  प्रश्न  संख्या
 684  के  ग्रनुपूरक  ब्रह्म  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  दिल्ली  राज्य  केन्द्रीय  सहकारी  स्टोर
 द्वारा  कोयला  रनों  से  किस  दर  पर  कोयला
 खरीदा  गया  था  प्रौढ़  जनता  को  किस  दर
 पर  देखा.  गया  था;  प्रौर
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 (@)  इस  प्रकार  कितना  लाभ  कमाया
 गया  ?

 ताथ,  कृषि,  सामुदायिक  विकार  तथा
 सहकार  मंत्रालय  में  उपमंत्री  (श्रो  शिन्दे)  :
 (क)  एक  विवरण  सभा-पटल  पर  रखा
 जाता  है  t  [ पुस्तकालय में  रखा  गया  ।
 देखिये  संख्या  एल०  dlo— 5430/66]

 (ख)  भण्डार  को  नुकसान  हा  ।

 गे  का  उत्पादन

 31.  श्री  हुकम  चन्द  कछवाय  :
 गयी  बड़े  :

 क्या  खाद्य,  कृषि,  सामुदायिक  विकास
 तथा  सहकार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  सरकार  किसानों  के  लिए
 किसी  ऐसी  योजना  पर  विचार  कर  रही  है,
 जो  “भ्रधिक  भ्रमण  उपजाओ”  योजना  को
 ध्यान  में  रखते  हुए  उनको  कम  भूमि  पर
 गन्ने  की  खेती  करने  के  लिए  प्रोत्साहित
 करे  ;

 (ख)  क्‍या  इस  सम्बन्ध  में  कुछ  ऐसे
 सुझाव  भी  प्राप्त  हुए  हैं  ;

 (ग)  यदि  हां,  तो  उसकी  मुख्य  बातें
 क्या  हैं  कौर  गन्ने  की  खेती  को  कम  करके
 खाद् याप् तका  कितना  उत्पादन  बढ़ने  की
 संभावना  है;  शौर

 (धन)  इस  के  कब  तक  क्रियान्वित  होने
 की  संभावना  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्री  (श्री  खि०  सुब्रह्मण्यम)
 (क)  भोर  (ख).  जी  नहीं  ।

 (ग)  प्लोर  (५).  प्रश्न  ही  नहीं  उठते।
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 “ग्रीक  श्र  उपजा प्रो/  आन्दोलन

 32.  श्री  हुकम  चन्द  कछवाय  :
 शो  बड़े  :

 क्या  खाद्य,  कृषि,  सामुदायिक  विकास
 तथा  साहूकार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि :

 (क)  क्‍या  यह  सच  है  कि  अखिल
 भारतीय  कांग्रेस  समिति  से  संबद्ध  कांग्रेस
 सेवादल,  युवक  कांग्रेस,  महिला  कांग्रेस,  आदि
 संगठनों  के  कार्यकर्ताओं  द्वारा  गांव-गांव
 जा  कर  “अ्रधिक  प्रश्न  उपायो”  प्रान्दोलन
 का  सूत्रपात  किया  गया  है  ;

 (ख)  क्या  किन्हीं  न्य  संगठनों  नें  नौ
 ऐसा  प्रान्दोलन  प्रारंभ  किया  है;  भर

 (ग)  यदि  हां,  तो  वे  कौन-कौन  मे
 संगठन  हैं  और  सरकार  ने  उन्हें  इस  प्रान्दो-
 लग  में  किस  प्रकार  सहायता  की  है  भ्रथवा
 सहायता  करने  का  विचार  किया  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  उप-मंत्री  धी  शिन्दे)  :
 (क)  से  (ग).  जानकारी  इकट्ठी  की  जा  रही

 हैं  कौर  मिलते  ही  सभा-पटल  पर  रख
 दी  जायगी  ।

 “एक  समय  का  भोजन  चाहो”  प्राग्दोलम

 33.  ओ  हुकम  चन्द  कछवाय  :
 नी  बड़े :.
 ह  युद्धवीर सिह  :

 क्या  खाद्य,  कृषि,  सामुदायिक  विकाल
 कया  सहकार  मंत्री  7  दिसम्बर,  965
 के  प्र तारांकित  प्रश्न  संख्या  2007  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  किन्हीं  राजनीतिक  तथा
 सांस्कृतिक  संस्थाओं  ने  “एक  समय  का
 भोजन  बचाने”  प्रान्दोलन  का  समर्थन  किया
 है;  प्रौढ़
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 (ख)  यदि  हां,  तो उसका  ब्यौरा  क्‍या
 है?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य-सूत्रो  (श्री  गोबिन्द
 असन)  :  (क)  कभी  मालूम  नहीं

 (ख)  प्रश्न  ही  नहीं  उठता

 U.  S.  Fertiliser  Consultants

 34,  Shri  Warior:
 Shri  Vasudevan  Nair:
 Shri  Prabhat  Kar:
 Shri  Indrajit  Gupta:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  Rameshwar  Tantla:
 Shri  Himatsingka:

 Will  the  Minister  of  Food,  Agricu.-
 ture,  C  nity  Develop:  it  and
 Co-operation  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a
 four-member  team  of  U.S.  Fertiliser
 consultants  which  participated  —  in
 the  recently  held  seminar  on  fertili-
 sers  has  suggested  that  the  Govern-
 ment  of  India  and  U.S.  aid  should
 combine  economic  and  _  technical
 assistance  in  agricultural  program-
 mes;

 (b)  if  so,  the  main  details  therecf:

 (c)  whether  Government  have
 examined  the  suggestions;  and

 (d)  if  so,  the  nature  of  decisions
 taken  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Shinde):  (a)  Yes.

 {b)  A  copy  of  the  recommendations
 of  the  team  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No,  LT-543/65).

 (c)  and  (d).  The  recommendations
 are  under  consideration.

 73०

 Haldia  Port
 35.  Shri  Warlor:

 Shri  Vasudevan  Nair:
 Shri  Prabhat  Kar:
 Shri  Indrajit  Gupta:
 Shri  C.  K.  Bhattacharyya:

 Shri  Hem  Barua:
 Shrimati  Jyotsna  Chanda:
 Dr,  Ranen  Sen:
 Shri  Karni  Singhji:
 Shri  Dinen  Bhattacharya:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  the  further  progress  made  to-
 wards  developing  Haldia  as  a  subsi-
 diary  Port  of  Calcutta;  and

 (b)  the  amount  so  far  spent?
 The  Minister  of  Transport,  Aviation

 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Al)  preliminary  work  in
 respect,  of  the  first  phase  of  the  deve-
 lopment  of  the  new  dock  system  at
 Haldia  hag  been  completed.

 A  contract  has  been  awarded  for
 the  construction  of  an  oil  jetty  at
 Haldia.

 The  award  of  a  contract  for  the
 work  relating  to  the  manual  excava-
 tion  of  the  dock  costing  Rs.  80  lakhs
 was  sanctioned  in  January,  1968.

 Tender  documents  for  the  counstruc-
 tion  of  the  dock  and  lock  ent-ance
 have  been  prepared  by  the  Calcutta
 Port  Commissioners.

 Discussions  have  been  held  with  a
 team  of  World  Bank  experts  for  the
 grant  of  a  loan  to  cover  the  foreign
 exchange  requirements  of  the  Haldia
 Project.

 The  construction  of  the  rail  link  to
 Waidia  is  in  progress.  The  West
 Bengal  Government  are  arranging  to
 acquire  the  necessary  land  for  the
 construction  of  a  road  link  to  Haldia,

 Arrangements  lave  becn  made  by
 the  West  Bengal  Government  to  sup-
 vly  the  necessary  power  from  their
 grid  at  Kolaghat.

 (b)  The  total  expepditure  incurred
 on  the  project  upto  the  3151.  December,
 965  is  Rs.  39]  lakhs.
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 Import  of  Foodgrains
 Shri  Linga  Reddy:
 Shri  Daljit  Singh:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  S,  C.  Samanta:
 Sbri  Subodh  Hansda:
 Shrj  P.  C.  Borooah:
 Shrimatj  Savitri  Nigam:
 Shri  Vishwa  Nath  Pandey:
 Shri  Bibhuti  Mishra:
 Shri  P.  K.  Deo:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  y  Devel  it  and
 Co-operation  be  pleased  to  state:

 (a)  the  quantity  of  foodgrains  in
 terms  of  wheat  and  rice  imported from  other  countries,  country-wise,
 including  that  under  P.L.  480,  during

 the  last  three  months  up-to-date;
 (b)  the  terms  on  which  it  has  been

 imported;  and

 (c)  the  extent  to  which  the  short-
 age  will  be  met?

 The  Minister  of  State  in  the  Minis.
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Govinda  Menon):  (a)  The  quantities
 of  wheat  and  rice  imported  from  va-
 rious  countries  during  the  last  three
 months  (November  965  to  January
 966)  are  as  under:

 000,  metric  tons)

 Country  Wheat  Rice  Total

 U.S.A.
 (i)  P.L.  480  =  §2472  7

 Commer
 Ss

 Canada  4orl  40°r
 Bunna  .  95  os
 Thailand  67°4  67°4
 UALR...  76  76

 Torat  3659°7  Bas  Tae
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 (b)  The  cost  of  wheat  imported  from
 U.S.A.  under  P,L.  480  Agreement  is
 wholly  payable  in  Indian  rupees.  The
 cost  of  wheat  purchased  commercially from  U.S.A.  has  been  paid  for  in  dol-
 lars.  Wheat  from  Canada  has  been
 imported  against  the  allocation  made
 by  that  country  under  their  interna-
 tional  Food  Aid  Programme.

 The  payment  of  rice  imported  from
 Burma  and  Thailand  is  made  in
 Pounds  Sterling,  For  the  rice  imported from  the  U.A.R.,  the  cost  was  paid  in
 non-convertible  Indian  rupees  to  be
 utilised  by  U.A.R.  for  purchase  of
 specified  commodities  from  India.

 (c)  The  major  portion  of  the  short-
 age  during  the  year  is  likely  to  be
 met  by  import  of  foodgraings  from  the
 U.S.A,  under  P.L.  480,  Since,  how-
 ever,  the  U.S.  Government  has  not
 made  any  long-term  commitment  so
 Yar,  it  is  not  possible  to  say  at  present
 to  what  extent  the  shortage  will  be
 met.  With  the  commitments  already
 made  by  the  U.S.A.  and  certain  other
 countries,  our  requirements  for  the
 next  three  months  would  be  met.

 Training  of  Pilots  by  Flying  and
 Gliding  Clubs

 37.  Shri  Narayan  Reddy:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Onkar  Lal  Berwa:

 Shri  Lahtan  Chaudhry:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  while
 addressing  the  annual  Conference  of
 the  Flying  Clubs  in  December,  1965,
 the  former  Union  Minister  for  Trans-
 port  had  urged  the  Flying  and  Gld-
 ing  Clubs  to  help  in  training  the
 large  reserve  of  commercial  pilots  who
 coulg  be  employed  during  emergen-
 cies;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  to  assist  these  clubs
 to  train  more  pilots  in  the  country
 and  also  to  train  them  for  defence
 purposes?
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 The  Minister  of  Transport,  Aviation,

 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  The  former  Minister  of
 Transport,  while  inauguarating  the
 Annual  Conference  of  Flying  Clubs  in
 December,  +1965,  hagd  urged  upon  the
 Flying  Clubs  to  play  their  role  effec-
 tively  by  providing  adequate  facilities
 for  training  pilots  upto  Private  Pilot's
 Licence  stage  as  well  as  training  of
 N.C.C.  Cadets,  so  as  to  provide  a
 potential  reserve  of  candidates  who,
 with  further  training,  could  become
 Commercial  Pilots  or  Air  Force  Pilots.

 (b)  Facilities  for  flying  at  subsidised
 rates  are  alreudy  available  at
 a  number  of  Flying  Clubs  in  the
 country.  Clubs  which  fulfil  the
 prescribed  conditions  of  eligi-
 bility,  are  given  grant-in-aid
 by  Central  Government  in  the  shape
 of  fixed  Annual  Subsidy  and  monthly
 Subvention  related  to  the  number  of
 flying  hours  done  by  the  clubs.  Fur-
 ther,  Government  have  made  some
 relaxation  in  the  existing  restriction
 on  number  of  hours  under  the  subsi-
 dised  scheme  so  as  to  enable  a  trainee
 to  complete  250  hours  of  flying  in  four
 years  which  is  the  basic  requirement
 tor  further  training  for  a  Commercial
 Pilot’s  Licence.

 Rationing  in  Delhi
 Shri  Narayan  Reddy:
 Shri  Eswara  Reddy:
 Shri  D.  N.  Tiwary:
 Shri  Vishwa  Nath  Pandey:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Food,  Agricul.
 ture,  Community  Development  and

 thon  be  p!  d  to  state
 (a)  whether  it  ig  a  fact  that  Tation-

 ing  in  Delhi  started  in  the  second
 week  of  December,  1965;

 (b)  whether  it  is  also  a  fact  that
 due  to  the  in
 most  of  the  people  had  to  face  diffi-
 culties  due  to  the  non-availability  of
 rationcards  and  also  due  to  non-
 availability  of  foodgrains  in  ration
 shope;  and

 38.
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 (c)  if  so,  whether  any  enquiry  has

 been  conducted  in  the  matter  and  the
 result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Co-operation  (Shri
 Govinda  Menon):  (a)  Yes,  Sir.

 (by)  No,  Sir.  Even  in  those  pockcts
 of  the  city  where  people  did  not  get
 their  ration  cards  before  the  introduc-
 tion  of  rationing,  cards  were  issued  as
 soon  388  applications  were  reccived
 without  any  loss  of  rations.  The
 ration  shops  were  selected  well  in
 time  and  they  were  issued  atta,  rice
 and  sugar  during  the  week  preceding
 the  introduction  of  rationing.

 (९)  Does  not  arise.
 Punjab's

 39,  Shri  Gulshan:  Will  the  Minister
 of  Food,  Agriculture,  Community  De-
 velopment  and  Co-operation  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Punjab  Government  demanded  2  lakh
 tons  of  fertilizers  from  the  Central
 Government  in  the  year  ‘1965;  and

 demand  for  Fertilizers

 (b)  if  so,  how  much  quantity  was
 uctually  supplied?

 The  Deputy  Minister  in  the  Mints-
 try  of  Food,  Agriculture  Community
 Development  ang  Co-operation  (Shri
 Shinde):  (a)  and  (b).  The  requisite
 information  is  given  below:

 (Figures  in  Tonnes)

 Kind  of  Qty  Q  Q
 Fertilizer  demard-alloucd  supplied edfor  for  till

 April,  April,  3%-3-66 65  to
 Hi

 to
 March,  March,

 3966  7966

 Sulphate  of
 Ammonia  7RSCO.  89.506  £7,000

 Urea  $,500°  2,635  37
 Calcium  Amn  “a

 Dium  Nitrite  £,55,640  2ATCS2  I67  es

 Note.—Againat  the  sfi-India  average  of
 45  %  of  supply  against  demand  in  case  of
 Purs:t  itisag  %  of  Supph  sp.rsidcarsre,
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 Supply  of  Pumping  Sets  to  Punjab
 40,  Shri  Gulshan:  Will  the  Minister

 of  Food,  Agriculture,  Community
 Development  and  Co-operation  be
 pleased  to  state:

 (a)  whether  any  request  has  recent-
 ly  been  received  from  the  Punjab
 Government  for  the  supply  of  pump-
 ing  sets;

 (b)  if  30.  whether  any  assurance
 was  given  to  the  State  Government
 to  supply  the  same;

 (c)  whether  the  demand  has
 been  fulfilled;  and

 now

 (d)  if  not,  the  reasons  for  the  delay?

 The  Deputy  Minister  in  the  Ministry
 of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Shinde):  (a)  to  (d).  The  Punjab
 Government  recently  intimated  its
 overall  requirements  of  pumping  sets
 under  the  mivor  irrigation  program-
 me.  The  State  Government  has  been
 advised  to  arsange  for  the  bulk  pur-
 chases  on  a  departmental  basis,  if
 necessary  under  a  rate  contract  nego-
 tinted  with  the  indigenous  manufac-
 turers  of  the  pumping  sets.  fur  ensu-
 ing  thei:  distribution  to  farmers  in
 time  and  at  reasonable  prices.

 Rationing  in  Kanpur
 He  Shri  S,  M.  Banerjee:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Co-opera-
 tion  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chief  Minister  of  U.P.  had  requested
 for  adequate  supply  of  foodgrains
 before  introducing  statutory  ration-
 ing  in  Kanpur;  and

 (b)  if  so,  the  quantity  required  for
 Kanpur  and  supplies  made  by  the
 Centre?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Govinda  Menon):  (a)  Yes,  Sir.
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 (b)  According  to  State  Government,

 Kanpur  requires  10,000,  tonneg  of
 wheat  per  month  and  this  is  being
 supplied.

 प्रकास-प्रीत  क्षेत्रों  क ेलिए  राज्यों  के  कार्यक्रम

 42.  भी  किशन  पटनायक  :
 Wo  रास  मनोहर  लोहिया  :
 को  मधु  लिमये  :
 श्री  बागड़ी  :
 श्री  लिंटन  जौहरी  :
 श्री  रामेश्वर  टांटिया  :
 श्री  हिम्मसिहका  :

 क्या  खाद्य,  कृषि,  सामुदायिक  विकास
 तथा  सहकार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि :

 (क)  जिले  राज्यों  ने  अकालग्रस्त  क्षेत्रों
 के  लिए  राहत  और  सदय  देने  से  कार्यक्रम
 बना  लिये  हैं,  उनके  नाम  क्या  हैं  ;

 (ख)  क्या  उन्होंने  उक्त  कार्यक्रम  के
 लिये  केन्द्रीय  ccc  भी  मांगी  है  ;  जोर

 (ग)  इस  सम्बन्ध  में  केन्द्रीय  सरकार  ने
 अरब  तक  क्‍या  कार्यवाही  की  है  ?

 लाश,  ऋषि,  सामुदायिक  विकास  तथा
 साहूकार  मंत्रालय  में  राज्य-मंत्री  (क्रि  गोविन्द
 मेनन)  :  (क)  सभी  अ्रकालग्ररत  राज्यों
 अर्थात  राजस्थान,  मध्य  प्रदेश,  महाराष्ट्र,
 गुजरात,  मै दूर,  उड़ीसा  और  आंध्र  प्रदेश  ने
 प्र काल ग्रस्त  क्षेत्रों  के  लोगों  को  राहत  और
 सहायता  देने  के  लिए  कार्यक्रम  तैयार  किए
 हैं  ।

 (ख)  और  (ग).  जिन  राज्यों  ने
 सहायता  मांगी  है  या  जो  राज्य  मांगेंगे  उन्हें
 वित्त  मंत्रालय  द्वारा  निर्धारित  सिद्धांतों  के
 आधार  पर  केन्द्रीय  सरकार  द्वारा  सहायता
 सुलभ  की  जाएगी  ।
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 भूसी  विकास  /रेनिस
 43...  ह ।  किशन  पटनायक  :

 डा०  राल  मनोहर  लोहिया  :
 थो  मू  लिमये  :
 को  बागड़ी  :
 श्री  नारायण  रेड्डी  :
 श्री  रामेश्वर  टाटिया  :
 श्यो  हिम्मत सिह का  :
 शी  विश्वनाथ  पाण्डेय  :
 शी  मि०  Yo  मृति :
 श्री  रामदत्त  इलाका  :
 भी  घ्लेद्वर  सीना  :

 क्या  खाद्य,  कृषि,  सामुदायिक  विकास
 तथा  सहकार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  ने  परती  भूमि  को
 कृषि-योग्य  बनाने  के  लिए  एक  भूमि  विकास
 निगम  स्थापित  करने  के  प्रस्ताव  को  भ्रन्तिम
 म  दे  दिया  है  ;

 (ख)  यदि  हां,  तो  उसके  प्रशासन  तथा
 उसके  कार्य-क्षेत्र  सम्बन्धी  ब्यौरे  क्‍या  हैं  ;
 कौर

 (ग)  यद  नहीं,  तो  विलम्ब  के  क्‍या
 कारण  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  उप-मंत्री  ची  शिन्दे)  :
 (क)  तथा  (ख).  विशेषतया  निर्यात  की  जाने
 बाली  फलों  को  उगाने  हेतु  बेकार  भूमि  को
 सुधारने  तया  कृषि  योग्य  बनाने  के  लिए  भूमि
 विकास  निगम  स्थापित  करने  का  प्रस्ताव
 अभी  विचाराधीन  है  ny

 (ग)  बढ़े  बीज  फार्मों  जैसी  कुछ  प्लान
 योजनायें  जिनको  भूमि  बिकास  निगम  से
 अधिक  प्राथमिकता  मिलेगी,  के  लिए  भूमि
 के  बड़े  खाण्डों  की  मांग  है  राज्य  सरकारों
 की  पेशकश  प्राप्त  होने  पर  ही  इस  बात  पर
 विचार  किया  जाएगा  कि  क्‍या  शेष  समस्या
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 का  इतना  महत्व  है  कि  भूमि  विकास  निगम
 की  स्थापना  उचित  होगी  ।  इस  से  पहले  कि
 इसे  शुरू  किया  जाए  उचित  खर्च  पर  भूमि  की
 सिंचाई  की  सम्भावना झर ों  बोर  योजना  की
 भ्रामक  प्रावस्था  को  भी  पूरे  तौर  से  दृष्टि  में
 रखना  होगा  t

 सूखा  से  प्रभावित  क्षेत्रों  मे ंबालों  क ेलिए  भोजन

 44.  भी  कीमत  पटनायक:
 भी  मू  लिमये  :
 डा०  राम  नोहर  लोहिया:
 बची  बागड़ी

 क्या  खास,  कृषि,  सामुदायिक  विकास
 तथा  सहकार  मंत्री  यह  बताने  की  कृपा  करेंगे
 fie:

 क)  क्‍या  सरकार  ने  सूखा  से  प्रभावित
 क्षेत्रों  मे ंबच्चों  को  भोजन  देने  की कोई  योजना
 बनाई  है  ;

 (ख  )  इस  कार्य  हेतु  कितना  घन  निर्धारित
 किया  गया  है  ;  प्रौढ़

 (ग)  इस  योजना  से  जिन  बच्चों  को
 लाभ  होगा  उनका  व्यौरा  जया  है  ?

 साख,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य-मंत्री  (भरी
 गोबिन्द  मेनन)  :  (व)  सूखा  से  प्रभावित
 क्षेत्रों  के  बच्चों  को  पोष्टिक  खाद्य  देने  की
 एक  योजना  विचाराधीन  है  t

 (@)  प्रौढ़  (ग).  अन्य  देशों  से  सहायता
 प्राप्त  होने  पर  ही  यह  योजना  विस्तारपूर्वक
 तैयार  की  जाएगी  कौर  यह  सहायता  किस
 सीमा  तक  प्राप्त  होने  की  सम्भावना  है,  इस
 का  पता  लगने"  के  बाद  ही  इस  योजना  के
 ब्यौरों  जिन  में  इससे  लाभान्वित  होने  वाल
 बच्चे  भी  हैं,  का  निश्चय,  किया  जाएगा  ।
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 बड़े  पन्नों  पर  न  उठाया  गया  साल
 45.  शनी  झोंककर  लाल  बैरवा  :

 श्री  महेश्वर  नायक  :
 श्री  बैरियर
 श्री  इन्दजीत  गुप्त  :
 शी  वासुदेव  नायर:
 श्री  प्रभात  कार  :
 श्री  भागवत  झा  प्रासाद  :
 श्री  म०  ला०  द्ियेदी  :
 शी  स०  Wo  सामन्त  :
 शी  सुबोध  हंसवा  yy
 श्री  to  Wo  बदा  :

 क्या  परिवहन,  उद्यान,  नौवहन  तथा
 पर्यटन  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 देश  के  बड़े  पत्तनों  पर  न  उठाये  जाने  के  कारण
 पड़े  हुये  माल  को  नीलाम  करने  का  निर्णय
 किया  है  ;

 (ख)  न  उठाया  गया  माल  कितना  है
 मीर  कितने  मूल्य  का  है  श्लोक  किन  किन  पत्तनों
 पर  पड़ा  हुमा है  ;  और

 (ग)  किलने  वर्षों  के  बाद  माल  न
 छुडाया  गया  माना  जाता  है  ?

 परिवहन,  उदयन,  नौवहन  तथा  पर्यटन
 मो  भी  संजोए  रेड्डी)  :  (क)  जी  नहीं  ।
 यदि  माल  के  मालिक  द्वारा  या  अन्य  व्यक्ति
 द्वारा  जो  इस  काम  के  लिये  नियुक्त/  किया  गया
 हो,  माल  बोई  या  कमीशन  की  हद  से  निर्धारित
 कालावधि  के  इन्दर  न  उठाया  जाये  तो  कानून
 के  मातहत  संवाद्ध  पत्तन  ट्रस्ट  बोर्ड  या  पत्तन
 कमीशन  को  उस  माल  को  जो  वहां  उतारे
 जाने  पर  उस  बोर्ड  या  कमीशन  के  पास  रखा
 गया  हो  नीलाम  द्वारा  बेचने  का  हक  है

 (ख)  बौर  (ग).  सूचना  इक्ट्ठी  की
 जा  रही  है  कौर  यथा  समय  सभा  पटल  पर
 रख  दो  जायेगी  ।
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 परकाज  की  पैदावार  में  ऋद्धि
 46.  श्री  झंकार  लाल  बैरवा  :

 शी  हुकम  चन्द  कछवाय  :
 ब्या  खाद्य,  कृषि,  सामुदायिक  विकास

 तथा  सहकार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 उन  किसानों  को,  जो  अनाज  की  पैदावर
 में.  वृद्धि  दिखाते  हैं,  ऋण  देने  की  योजना
 बनाई  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्योरा  /  या
 है;  जौर

 (ग)  यह  योजना  कब  कार्यान्वित  कै
 जायेगी  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  उप-मंत्री  (को  बिगडे)  :
 (क  )  ऐसी  कोई  योजना  नहीं  बनाई  गई  है  ।

 फिर  भी  फसल  ऋणों  की  पद्धति  के  भ्रनुसार
 सहकारी  संस्थानों  के  कृषक  सदस्यों  को  पूरे
 उत्पादन  के  लिए  वित्तीय  सहायता  देना  है  ।
 यह  बताया  गया  है  कि  अल्प-कालीन  ऋण
 श्रावश्यकताये  विभिन्न  फसलों  के  उप  -न
 खर्च  के  प्रचलित  मापदण्ड  को  मुख्यतया  ध्यान
 में  रखते  हुए  निश्चित  की  जानी  चाहिएं  t
 राज्य  सरकारों  को  यह  भी  सुझाव  दिया  गया
 है  कि  उन  सदस्यों  को  जो  श्रपर्नी  उपज  सहकारी
 विपणन  पद्धति  के  द्वारा  बेचते  हैं  अतिरिक्त
 ऋण  देकर  सहचरी  विपणन को  प्रोत्साहन  दें  ।

 (ख)  तथा  (ग).  प्रश्न  ही  नहीं  होता  ।

 एस०  एस०  गोविन्द  जयंती
 47.  श्री  झोंककर  साल  बैरवा  :

 ह ,  ‘Tro  ना०  तिवारी  :
 शो  हुकम  चन्द  कछवाय  :
 ओ  बड़े  :

 क्या  परिवहन,  उड्डयन,  नौवहन  तथा
 चयन  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  दिसम्बर,
 9965  में  एक  विदेशी  जहाजरानी  कम्पनी
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 रेडियो  संदेश  भेजा  था  भारतीय  tutory  crop  insurance  scheme  has ने  एक  13  संदेश  भे  कि  एक  भारतीय  जला  alice
 जहाज  “गोविन्द  जयन्ती”  नावें  के  समुद्र
 तट  पर  खतरे  में  था  प्रो  से  तत्काल  सहायता
 पहुंचाई  जावे  ;

 (ख)  क्‍या  कोई  सहायता  पहुंचाई  गई
 थी  ;  बौर

 (ग)  यदि  हां,  तो  किसके  द्वारा  भ्रौर
 क्या  सहायता  पहुंचाई  गई  थी  ?

 परिवहन,  उद् भु यन,  नौवहन  तथा  पेंशन
 मंत्री  (भो  संजीव  रेड्डी)  :  (क)  20  दिसम्बर,
 965  को  एस०  एस०  “गोविन्द  जयन्ती”

 ने  जब  वह  नावें  के  समुद्र  तट  पर  था  स्वयं
 एक  विपत्ति  संकेत  भेजा  था  tv

 (ख)  शरीर  (ग).  उसके  बाद  शीघ्र
 ही पोत  की  विपत्ति  टल  गई  कौर  विपत्ति
 सकेत  वापस  ले  लिया  गया  ।  इसलिये  किसी
 सहायता  की  ग्रावश्यकता  नहीं  पड़ी  t

 Crop  Insurance
 48,  Shri  Subodh  Haneda:

 Shri  ss.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C,  Borooah:
 Shri  Bhanu  Prakash  Singh:
 Dr.  L.  M.  Singhvi:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohla:
 Shri  Ram  Sewak  Yadav:
 Shri  Kishen  Pattnayak:
 Shri  Yashpa}  Singh:
 Shri  Hukam  Chand

 Kachhavatya:
 Shrt  D,  J.  Natk:
 Shri  R.  Barua:
 Shri  D.  C.  Sharma:  .
 Shri  D.  D.  Part:
 Shri  R.  8.  Pandey:
 Shri  M.  L.  Jadhav:

 Will  the  Minister  of  Food,  Agricul.
 tare,  C  ity  Development  and
 Cooperation  be  pleased  ९०  state:

 (a)  whether  the  proposal  for  sta-

 (b)  if  so,  the  details  of  the  scheme
 and  when  it  will  be  implemented;  and

 (c)  if  not,  the  reasons  for  the  delay?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Shinde);  (a)  No.  The  Central  Gov-
 ernment  have  decided  only  to  under-
 take  legislation  to  enable  desiring
 States,  to  introduce  a  crop  insurance
 scheme;

 (b)  and.  (०),  Do  not  artse.

 India  Tourism  Hotel  Corporation
 49,  Shri  Subodh  Hansda:

 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  c  Borooah:
 Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Teurism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 India  Tourism  Hotel  Corporation  have
 decided  to  .put.up  aine  luxury.  hotels
 in  the  different  parts  of  the  country
 by  1967;

 (b)  if  so,  the  places  selected  for
 Putting  up  these  Hotels;  and

 (c)  the  total  estimated  cost  of  these
 Hotels;  and

 (d)  whether  any  foreign  exchange
 is  necessary  and  {if  so,  the  total
 amount  thereof?

 The  Minister  of  Transport,  Aviation,
 Shipping  ang  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  On  the  basis  of
 a  feasibility  survey  and  reports  re-
 garding  the  ned  for  additional  hotel
 accommodation  at  various  places  of
 tourist  interest  the  India  Tourism
 Hotel  Corporation  propose  to  set  up
 9  hotels  at  Bombay,  Madras,  Agra,
 Bangolore,  Hyderabad,  Calcutta,  and
 Varanasi.
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 (c)  and  (d).  The  estimated  cost  of
 the  hotels  is  about  Rs.  6  crores.  The
 foteign  exchange  content  will  range
 from  0  per  cent  to  5  per  cent  of
 the  cost  of  the  hotels.

 Horticulture  Research  Institute
 Shri  Bhanu  Prakash  Singh:
 Shri  Kishen  Pattnayak:
 Shri  Bagri:
 Shri  Ram  Sewak  Yadav:
 Dr,  Ram  Manohar  Lohia:
 Shri  Vishram  Prasad:
 Shri  Utiya:
 Shr;  Yashpa]  Singh:

 Will  the  Minister  of  Food,  Agrical.
 ‘tare,  Community  Devel  and
 Cooperation  be  pleased.  to  refer  ९०
 the  reply  given  to  Unstarred  Ques-
 tion  No.  945  on  the  7th  December,
 965  and  state:

 (a)  whethér  any  funds  have  since
 been  allotted  for  setting  up  of  the
 Indian  Council!  of  Agriculture  Re-
 search  Institute  of  Horticulture  at
 Hessaraghatta  (Mysore  State);  and

 (b)  if  not,  when  the  funds  will  be
 allotted?

 The  Deputy  Minister  i  the  Minis
 try  of  Food,  Agricattare,  Community
 Development  and  Co-operation  (Shri
 Shinde):  (a)  and  (b).  The  proposal
 for  setting  up  the  Institute  has  been
 accepted  for  inclusion  in  the  Fourth
 Five  Year  Plan  and  a  provision  of
 Rs.  2  lakh  is  being  made  ७.  the
 budget  estimates  for  1986-67.

 Distribution  of  Fertilisers
 51,  Shri  Bhanu  Prakash  Singh:

 Shri  Kolla  Venkaiah:
 Shri  Mf.  N.  Swamy:
 Shri  Laxmi  Das:
 Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwivedi:
 Shri  Aukam  Chand

 Kachhavaiya:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr,  Kam  Manohar  Lohia:
 Shri  Ram  Sewak  Yadav:
 Shri  Vishram  Prasad:
 Shri  Utiya:
 Shri  Yashpal  Singh:
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 Shri  Vishwa  Nath  Pandey:
 Shri  M.  8.  Murti:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Azad:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Food,  Agri-
 culture,  0  ity  pment  and
 Cooperation  be  pleased  to  refer  to  the
 replies  given  to  Starred  Question
 No.  250  and  Unstarred  Question
 No.  920  on  the  l6th  November  and  the
 7th  December,  965  respectively  ‘and
 state:

 Dev

 cy  whether  Government
 since  idered  the  reco
 made  by  the  Committee  on  Fertilizers
 and  Fertilisers  Policy  Team;  and

 (b)  if  so,  the  nature  of  decisions
 taken  on  each  recommendation?

 The  Depaty  Minister  in  the  Ministry
 of  Food,  Agriculture,  Community
 Devel:  ६  and  Co-operati  (Shri
 Shinde):  (a)  and  (b).  Two  statements
 indicating  the  recommendations  made
 by  (l)  the  Committee  on  Fertilisers
 and  (2)  the  Fertiliser  Policy  Team  and
 the  decisions  taken  thereon  are  laid
 on  the  Table  of  the  House.  [Placed
 in  library.  See  No.  LT-5432/65].

 have

 Law  on  adoption  of  Chifidren

 52.  Shri  Bhanu  Prakash  Singh:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Ram  Sewak  Yadav:
 Shri  Kishen  Pattnayak:
 Shrt  Vishram  Prasad:
 Shri  Yashpal  Singh:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  720  on  the  l6th
 November,  965  and  state  the  progress
 made  so  far  in  bringing  the  Law  on
 the  Adoption  of  Children  up-to-date?

 The  Minister  of  State  I  the  Mists-
 try  of  Law  (Shri  ९.  R.  Pattabhi
 Raman):  The  matter  is  still  under
 consideration.
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 Consumer  Cooperatives  of  Workers
 in  Industrial  Undertakings

 53.  Shri  Daji:  Will  the  Minister  of
 Food,  Agriculture,  Community  Deve-
 lopment  and  Co-operation  be  pleased
 to  state:

 (a)  whether  any  directives  have
 been  issued  by  Government  in  the
 matter  of  supplies  to  be  made  to  the
 Consumer  Cvoperatives  of  workers
 in  the  industrial  undertakings  in
 areas  where  there  is  a_  statutory
 rationing;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Food  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Govinda  Menon)  (a)  and  (b).  The
 ddvice  given  to  the  State  Govern-
 ments  regarding  supplies  to  be  made
 to  all  consumer  co-operatives  are  a8
 follows:

 (i)  Consumer  Co-operatives  should
 be  attached  to  wholesale  co-operative
 stores  for  the  purpose  of  drawing  sup-
 plies  and  not  to  private  wholesalers.
 Exceptions  ‘nay  be  made  where  in
 view  of  the  distance  involved  a  parti-
 eular  co-operative  store  prefers  to
 drow  its  supplies  from  a  nearer  pri-
 vate  wholesaler,  and

 (ii)  Issue  of  rationed  commodities
 to  consumer  co-operatives  from  Gov-
 ernment  stocks  may  be  made  on  a
 consignment  basis.

 State  Governments  are,  however,  to
 exercise  discretion  in  this  matter,  if
 there  are  other  considerations  sug-
 gesting  an  alternative  course.

 Village  Volunteer  Force

 54.  Shri  Shiy  Charan  Mathur:  Will
 the  Mitister  of  Food,  Agriculture,
 Community  Development  and  Co-ope
 ration  be  pleased  to  state

 (a)  whether  the  village  volunteer
 force  established  during  962  had  its
 impact  on  the  furtherance  of  eamp-
 aign  of  increasing  agricultural  output
 in  the  country;
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 (b)  if  so,  the  details  thereof;
 (c)  whether  there  is  any  proposal

 to  mobilise  the  said  force  for  increas-
 ing  food  production  at  the  present
 juncture;  and

 (d)  it  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Ministry
 of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Shinde):  (a)  and  (b).  The  scheme  of
 Village  Volunteer  Force  was  launched
 in  January  963  with  a  three-fold  pro-
 gramme  of  production,  mass  education
 and  village  defence.  Labour  and
 cash  donated  under  the  scheme  were
 utiliseq  mainly  for  implementing
 works  resulting  in  increased  agricul-
 tural  production  such  as  construction
 and  renovation  of  ‘minor  _  irrigation
 works,  laying  ot  compost  pits,  soil
 conservation  works,  drainage  and  flood
 protection  measures,  tree  plantation
 and  construction  and  repairs  of  vil-
 lage  roads.  By  the  end  of  May  ‘1964,
 the  number  of  mandays  utilised  were
 reported  as  252.56  lakhs  and  cash
 donations  received  as  Rs.  27.25  lakhs.

 (c)  and  (d).  In  the  present  context,
 the  activities  of  the  Village  Volunteer
 Force  have  been  oriented  to  meet
 current  needs.  Especially  in  the
 sphere  of  agricultural  production,  it
 has  been  suggested  to  the  State  Gov-
 ernments  that  members  of  the  Village
 Volunteer  Force  be  assigned  specific
 tasks  in  regard  to  activities  like  com-
 posting,  excavation  and  maintenance  of
 field’  channels,  plant  protection  mea-
 sures,  production  of  fruits  and  vege-
 tables  and  poultry  keeping.

 National  Highway  between  Bharatyer
 and  Mahua

 55.  Shri  Shiv  Charan  Mathur;  Wil)
 the  ‘Minister  of  Transport,  Aviation,
 Shiping  and  Jourism  be  pleased  to
 state

 (a)  whether  it  ts
 a

 fect  that  large-
 scale  repaira  of  ational  Highway
 No._]  .betewren  Bheratpur.and  Mahua
 are  underwey  for  a  very  lang.  .tine;
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 (b)  if  so,  when  the  work  was  start- ed  and  the  reasons  for  the  inordinate
 delay  in  its  completion;  ang

 (९)  when  the  work  is  likely  to  be
 completed?

 The  Minister  of  Transport,  Aviation, Shipping  ang  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes.

 (0)  The  work  of  raising,  widening and  improving  miles  87/0,  and  106)0,  of
 Bhavatpur-Jaipur  section  of  National
 Highway  No.  l  was  sanctioned  in
 March  1963.  The  work  was  awarded
 in  April  963  to  Bharat  Sewak  Samaj and  another  contractor.  There  was,
 however,  slow  progress  in  the  section
 of  work  entrusted  to  Bharat  Sewak
 Samaj.  It  was,  therefore,  withdrawn
 from  them  and  taken  up  for  execution
 departmentally.  The  work  is  now
 progressing  satisfactorily.

 (c)  The  work  is  expected  to  be  com-
 pleted  by  June,  1966.

 Contesting  of  Election  by  Independent
 Candidates

 56.  Dr.  L.  M.  Singhvi:
 Shri  Bade:

 Will  the  Minister  of  Law  be  -pleas-
 ed  to  state:

 (a)  whether  the  Election  Commis-
 sioner  made  a  statement  in  Lucknow
 in  November-December,  965  to  the
 effect  that  candidates  should  not
 contest  elections  as  Independents  and
 whether  similar  observations  are  con-
 tained  in  the  Report  on  the  Third
 General  Elections;

 (b)  whether  the  making  of  such
 statements  and  observations  are  not
 weyond  his  functions;  and

 (c)  whether  it  indicates  that
 Independents  will  not-..-be  treated
 fairly  and  impartially  by  the  Elec-
 tion  Commission  in..the  forthcoming
 General  Elections?

 --The  Minister  gf  Statein  the  Minis-
 try  of  Law  (Shri  0.  R,  Pattabhi
 Raman):  (a).  Staternent*  attributed:  to
 the  Election  Commisstonet ts  cor-
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 rect.  His  views  on  this  subject  are
 contained  on  pages  88-89  of  Volume  I
 of  the  report  on  th:  Third  General
 Elections  in  India  1962,  which  is  being placed  on  the  Table  of  the  House.

 (b)  and  (०),  The  Election  Commis-
 sion  has  the  right  and  duty  to  express its  views  on  the  question  as  on  other
 questions  relating  to  elections.  The
 apprehension  that  Independents  will
 not.  be  treated  fairly  ang  impartially
 by  the  Commission  in  the  forthcom-
 ing  General  Elections  is  unwarranted,

 Seminar  on  Fertilisers
 57.  ‘Dr.  L.  M.  Singhvi:

 Shri  Kolla  Venkaliah:
 Shri  M:  N.  Swamy:
 Shri  Laxmi  Das:

 Will  the  Minister  of  Food,  Agri-
 culture,  C  ity  Devel  it  and
 Cooperation  be  pleased  to  state:

 (a)  whether  Government  have  taken
 note  of  the  deliberations  of  a  three-
 day  seminar  on  fertilisers  held  in
 Delhi  in  the  later  half  of  December,
 1965;  and

 (b)  the  main  points  which  emerg- ed  at  the  seminar  ang  in  what  way Government  propose  to  promote  a
 more  intensive  ‘programme  of  ferti-
 liser  utilisation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture.  Community
 Development  and  Co-operation  (Shri
 Shinde):  (a)  Yes

 (०)  The  Fertiliser  Association  of
 India,  Delhi  which  convened  the
 National,  Seminar  on  Fertilisers  in
 December,  2965  has  forwarded  to  Gov-
 ernmemt  a  brief  report  :-and  recom-
 mehdations  of  the  seminar.  The  reco-
 mmendations  given  in  statement  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-5438/66)  are
 under  consideration  of  Government.

 The  new  strategy  for  agricultural
 production  envisages  the  cultivation
 of  new  hybrid  varieties  of  food  grains
 and  cash  crops  in  selected  areas.
 These  new  varieties  are  highl?’'  res-
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 ponsive  to  high  doses  of  fertilisers  and
 their  cultivation  will  lead  to  more  in-
 tensive  utilisation  of  ertilisers.  Gov-
 ernment  are  also  taking  a  number  of
 steps  ta  promote  a  greater  use  of
 fertilisers  on  the  lines  recommended
 by  the  Committee  an  Fertilisers  which
 submitted  its  Report  in  September,
 1965.

 froduction  of  Virginia  Tobacco
 58,  Shri  Kolla  Venkaiah:

 Shri  M.  N,  Swamy:
 Shri  Laxmi  Das:

 Will  the  Minister  of  Food,  Agri-
 culture,  ९  ity  Dev  it
 and  Cooperation  be  pleased  to  state:

 (a)  the  preliminary  estimate  of  the
 production  of  different  grades  of

 flue-cured  Virginia  tobacco  of  966
 crop;  and

 (b)  the  prospects  of  marketing?
 The  Deputy  Minister  in  the  Minls-

 try  of  Food,  Agriculture,  Community
 evel  t  and  Co-operation  (Shri

 Shinde);  (a)  The  preliminary  estimate
 of  the  crop  is  60  million  lbs.  These
 estimates  however  do  not  indicate  the
 quantities  of  different  grades  of
 Virginia  or  any  other  tobacco.

 (hb)  Considering  the  fact  that  the
 surplug  stocks  of  the  previous  years
 have  heen  almost  sold  out  and  that  ७
 higher  demand  is  likely  to  accrue  in
 the  foreign  market  specially  the  U.K.
 on  account  of  trade  ban  on  Southern
 Rhodesia,  the  marketing  prospects
 can  be  regarded  as  bright.

 Panchayati  Raj  Institutions

 59.  Shri  Kolla  Venkalah:
 Shri  M.  N.  Swamy:
 Shri  Laxmi  Das:

 Will  the  Minister  of  Food,  Agri-
 culture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  any  action  has  been
 taken  by  Government  on  the  main
 recommendations  contained  in  interim
 report  of  the  Committee  appointed
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 to  study  the  financial  resources  of  the
 Panchayati  Raj  institutions;

 (b)  if  90,  the  action  taken  or  pro-
 posed  to  be  taken  thereon;

 (c)  whether  the  final  report  has
 been  presented  by  the  Committee;

 (d)  if  so,  the  recommendations
 contained  therein;  and

 (e)  the  reaction  of  Government
 thereto?

 The  Deputy  Minister  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Shinde):  (a)  and  (b).  The  main  re-
 Tommendations  contained  in  the  in-
 terim  report  of  the  Balwantral  Mchta
 Committee  on  the  financial  resources
 of  Panchayati  Raj  institutions  were
 considered  by  Government,  in  con-
 sultation  with  the  States’  representa-
 tives,  at  the  Annual  Conference  on
 Community  Development  ang  Pancha-
 yati  Raj  and  the  Conference  of  Statc
 Ministers  of  Communitv  Development
 Panchayati  Raj  held  in  July,  965  at
 Srinagar.  The  accepted  recommenda-
 tions  have  been  forwarded  to  the
 State  Governments  for  implementa-

 tion.
 (c)  No,  Sir.

 (d)  and  (e).  Do  not  arise.

 Central  Fish  Marketing  Corporation
 60.  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Devel  t  and  Coeperetion
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  25l  on  4607
 November,  965  and  state:

 (a)  the  activities  of  Central  Fish
 Marketing  Corporation  so  far;

 (b)  how  much  fish  it  has  ectually
 marketed  80  far;  and

 .
 (c)  whether  there  has  been  any

 appreciable  impact  on  the  supplies
 and  retail  prices  of,  fish  in  the  Cal-
 cutta  market?
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 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Govinda  Memon):  (a)  Since  its  regis-
 tration,  the  Central  Fisheries  Corpo-
 ration  has  arranged  for  setting  up
 of  fish  celling  stalls  in  the  Calcutta
 markets,  procurement  of  equipment,
 vehicles  etc,,  and  training  of  staff.  An
 office  and  a  depot  have  been  set  up
 an  Calcutta.  The  Corporation  has  ar-
 ranged  with  fishermen  ang  their  orga-
 misations,  fish  merchants  and_  the
 State  Fisheries  authorities  for  supply
 of  fish  to  the  Corporation.  The  Cor-
 poration  has  started  selling  fish  from
 the  3rd  December  1985.

 (b)  Upto  date  information  will  be
 laid  on  the  table  of  the  Sabha.

 (c)  It  is  too  early  to  assess  whether
 the  supply  of  fish  by  the  Central
 Fisheries  Corporation  has  created  an
 impact  on  the  supplies  and  retail
 prices  of  fish  in  the  Calcutta  market.

 Conference  on  Intensive  Agricultural
 Programmes

 62.  Shri  Ram  Harkh  Yadav:
 Shri  Narayana  Reddy:
 Shri  Lahtan  Chaudhry:
 Shri  Onkar  La]  Berwa:
 Shri  Hukam  Chang

 Kachhavatya:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  an  All-India  Confer-
 ence  was  held  in  Delhi  towards  the
 middie  of  December  965  for  the

 sideration  of  intensive  agricultural
 programmes;

 (b)  if  a0,  the  bodies  and  persons
 represented  in  the  Conference  and
 the  main  recommendations  made  by
 the  Conference;  and

 (c)  the  action  taken  thereon?
 ‘The  Deguty  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  aig  Co-operation  (Shri

 (a)  to  (०) Shinde):  A  statement  js

 FEBRUARY  15,  966  Written  Answers  452
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No,  LT-5533/66}.

 Development  of  Forests
 €3.  Shri  Vishram  Prasad;

 Shri  Yashpal  Singh:
 Shri  Bhanu  Prakash  Singh:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr,  Ram  Manohar  Lohia:
 Shri  Ram  Sewak  Yadav:
 Shri  Utiya:

 Will  the  Minister  of  Food,  Agri-
 eulture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  the  progreas  so  far  made  in
 the  development  of  forests  in  the
 country;  and

 (b)  the  total  amount  spent  so  far?
 The  Deputy  Minister  in  the  Miinis-

 try  of  Food,  Agriculture,  Community
 i  ६  and  Co-operation  (Shri

 Simde):  (a)  “Forests”  is  a  State  sub-
 ject  in  the  Constitution.  The  Govern-
 ment  of  India,  however,  renders  all
 possible  assistance  in  the  implementa-
 tion  of  development  of  forestry  sche-
 mes  included  in  the  Five  Year  Plans.
 During  the  period  of  First  Five  Year
 Plan  a  few  schemes  of  development
 were  taken  up.  An  area  of  about
 75,000  acres  were  brought  under
 plantations  both  under  the  scheme  of
 Economic  plantations  and  Rehabilita-
 tion  of  degraded  forests,  In  the  Second
 Plan  period,  projects  of  greater  diver-
 sity  were  undertaken  on  a  larger
 scale.  Emphasis  was  specially  laid  on
 raising  plantations  of  teak,  sal,  blue-
 gum  etc.  An  area  of  about  -4,70,000
 acres  was  brought  under  species  of
 economic  and  industrial  importance
 and  degraded  forests  over  an  area  of
 3,20,000  acres  were  rehabilitated.
 During  this  period  6,800  miles  of
 forest  roads  were  constructed.  The
 Third  Five  Year  Plan  placed  special
 emphasis  on  measures  which  will  help
 to  meet  the  long  term  requirements  of
 the  country.  In  addition  to  the  raik-
 ing  of  about  -7,00,000  lakh  acres  of
 plantations  under  the  State  schemes,
 an  area  of  about  1,70,000  acres  will
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 have  been  planted  up  under  the  Cen-
 trally  sponsored  scheme  of  Plantation
 of  Quick  Growing  Species  in  the  cur-
 rent  Plan.  This  scheme  aims  at  meet-
 ing  the  Taw  material  requirements  of
 the  wood-based  industries.  Further,  a
 project  for  training  in  modern  logging
 Techniques  is  being  implemented  with
 assistance  from  the  United  Nations
 Special  Fund.

 (b)  The  expenditure  on  the  deve-
 lopment  of  Forests  in  the  First,  Second
 and  Third  Five  Year  Plans  is  as
 below:

 (Rs.  in  crores)
 First  Five  Year  Plan  9.50
 Second  Five  Year  Plan  3 Third  Five  Year  Plan  48.o00(Anticipate
 Double  Paddy  ang  Wheat  Crops

 64.  Shri  Vishram  Prasad:
 Shri  Yashpal  Singh:
 Shri  Bhanu  Prakash  Singh:
 Shri  Kishen  Pattnayak:
 Shri  Bagri:
 Shri  Ram  Sewak  Yadav:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  the  progress  so  far  made  to
 grow  double  paddy  crops  in  Bihar;
 and

 (b)  whether  similar  experiments
 are  proposed  to  be  made  for  the
 Production  of  double  wheat  crope  in
 Punjab  and  Uttar  Pradesh?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,

 (Shri
 Shinde):  (a)  Not  much  progress  has
 been  made  for  two  crops  of  paddy
 in  Bihar.  Areas  in  warmer  regions
 with  supply  of  water  during  the  Rabi
 season  afe  being  explored  for  this
 purpose.

 (b)  It  is  not  possible  to  grow  double
 wheat  crops.  Only  segregating  hybrid
 material  to  expedite  purification  to
 evolve  varieties  from  the  same  for

 _advancing  generations,  they  are  taken
 to  the  hills  for  having  another  gene-
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 ration  in  summer.  Thus  having  two
 Bencrations  in  a  single  year  as  against the  single  generation  in  one  yeur  from
 the  normal  crop  production  point  of
 view,  it  is  not  possible  to  produce  two
 crops  of  wheat.  However,  a  program- me  double  cropping  of  paddy  followed
 by  wheat  is  very  popular  in  many of  the  States.

 Export  of  Sugar
 65.  Shri  Vishram  Prasad:

 Shri  Bhanu  Prakash  Singh:
 Shri  Yashpal  Singh:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  the  quantity  of  sugar  exported so  far  to  foreign  countries  during  the
 year  ‘1965-66;  and

 (b)  the  sugar  likely  to  be  produced
 during  the  next  one  year?

 The  Minister  of  Food,  Agriculture,
 ty  Dev  and  Coope- ration  (Shri  C.  Subramaniam)  (a)

 16,140,  tonnes  of  sugur  have  go  _  far
 been  exported  during  the  sugar  year 1965-66  (lIst  November,  965  to  3lst
 October,  1966).

 (b)  About  33  lakh  tonnes  of  sugar
 is  likely  to  be  produced  during  the
 current  sugar  year  1965-66,

 Cultivation  of  Cash  Crepes
 66.  Shri  Vishram  Prasad

 Will  the  Minister  of  Food,  Agricul-
 tare,  Commaonity  Development  and
 Cooperation  be  pleased  to  state:

 {a)  whether  in  view  of  the  food
 shortage  in  the  country,  there  is  any
 proposal]  under  consideration  of
 Government  to  put  some  kind  of
 restrictions  on  the  cultivation  of  cash
 crops  in  the:  country;
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 (b)  if  so,  its  nature;  and
 (c)  if  not,  the

 -same?
 reasons  for  the

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  AgricuJture,  Community
 Development  and  Co-operation  (Shri
 Shinde):  (a)  No.

 (b)  and  (c).  The  Government  has
 to  view  agriculture  as  a  whoie_  to
 meet  the  needs  of  the  country  in  res-
 pect  of  commercial  crops  as  well  as
 food  crops.  With  the  new  approach
 in  multiple  cropping  there  is  less  pos-
 sibility  of  one  crop  being  at  the  ex-
 pense  of  the  other,

 Credit  for  Farmers

 67.  Shri  Krishnapal  Singh:  Will
 the  Minister  of  Food,  Agriculture,
 ९  ity  Devel  ¢  and  Co-
 operation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ar-
 rangements  for  the  supply  of  ferti-
 lisers  and  implements  on  loan  and
 other  credit  facilities  to  farmers  have
 been  planned  for  increasing  the  pro-
 duction  of  foodgrains  and  other  crops;

 (b)  whether  representatives  of
 actual  growers  have  been  consulted
 and  whether  Government  propose
 to  organise  a  Central  Board  and
 similar  boards  in  States  on  which
 Agricultural  Scientists,  Farmers  and
 Officials  of  Food  and  _  Agriculture
 and  Irrigation  and  Power  Ministries
 are  represented;  and

 (c)  the  steps  taken  or  being  taken
 to  simplify  and  purify  the  adminis-
 trative  machinery  so  that  these  facili-
 ties  87९  made  available  to  the  agri-
 culturists  in  time  and  without  undue
 hardships?

 The  Deputy  Minister  in  the  Mimis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  The  crop  loan  system
 which  has  been  accepted  by  all  the
 States  for  implementation  is  intended
 to  provide  credit  to  farmerg  on  the
 basis  of  production  requirements  which
 take  into  account  the  cash  expcnses
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 of  cultivation  as  well  as  cost  of  in-
 puts  like  fertilisers  etc,  Besides,  tac- cavi  loans  and  short-term  loans  are also  given  to  the  farmers  for  the
 purchase  and  distribution  of  fertilisers
 ‘amongst  other  inputs,  namely  seeds and  pesticides.  Further,  a  Committee on  Fertilisers,  which  was  appointed by  the  Government  in  1965,  has  recoin- mended  grant  of  loans  to  the  extent of  Rs.  280.90  crores  from  the  Coopera- tive  Sector  to  the  farmers  for  the
 purchase  of  fertilisers  in  970-7l.  The above  recommendations  of  the  Com-
 mittee  are  under  consideration  of  the
 Government,

 (b)  Government  have  «already  set
 up  a  Panel  of  some  leading  progres- sive  agriculturists  consisting  of  26
 members  from  different  parts  of  the
 country  to  advise  Government  on  the
 implementation  of  agricultural  pro- duction  programme.

 (c)  These  facilities  are  now  made
 available  to  agriculturists  mainly
 through  cooperative  institutions.
 District  Development|Co-ordination
 Committees  with  representatives  of
 cultivators  thereon  amongst  others
 have  been  set  up  to  secure  co-ordinat-
 ed  working  and  provide  direction  and
 guidance  in  effective  tackling  of  pro-
 blems  relating  to  agricultural  produc-
 tion,

 Report  on  Third  General  Elections
 68.  Shri  Hem  Raj:

 Shri  Madhu  Limaye:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia:
 Shri  Linga  Reddy:
 Shri  C.  K.  Bhattacharyya:
 Shri  Shree  Narayan  Das:
 Shri  Bade:
 Shri  Ram  Sewak  Yadav: *  Shri  Bagri:
 Shri  Shiv  Charan  Gupta:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  state:

 (a)  whether  the  recommendatidns
 embodied  in  the  Report  of  the  Elec-
 tion  Commission  on  the  Third  General Elections  have  been  studied  by  Gdv-
 ernment;  .  a
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 (b)  if  so,  which  of  them  have  been
 accepted;  and

 (c)  the  action  taken  thereon?
 “The  Minister  of  State  in  the  Mints-

 try  ef  Law  (Shri  C..R.  .Pattabhi
 Raman):  (a)  to  (c).  The  recommenda-
 tions  embodied  in  the  Report  of  the
 Election  Commission  on  the  Third
 General  Elections  are  under  scrutiny
 by  Government,.

 Employees  of  Food  Department
 70.  Shri  D.  C.  Sharma:

 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  S,  C,  Samanta:
 Shri  Subodh  Hansda:
 Shri  P.  0.  Borooah:
 Shri  A.  N.  Vidyalankar:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  S.  M.  Banerjee:
 Shri  P.  H.  Bheel:
 Shri  P.  K.  Deo:
 Shri  Shree  Narayan  Das:
 Shri  Kajrolkar:
 Shri  Dharmalingam;

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  ity  Dev  t  and
 Cooperation  be  pleased  to  state:

 (a)  whether  the  employees  work-
 ing  in  the  Department  of  Food  and
 its  attached  offices  are  being  asked
 to  opt  for-service  with  the  Food  Cor-
 poration  of  India,  or  face  uncertainty
 about  their  jobs;

 (b)  whether  it  is  a  fact  that  the
 employees  of  the  Department  of
 Food  are  unhappy  about  their  inter-
 seniority  and  promotions  in  the  Cor-
 poration  and  their  losing  the  service
 of  the  Central  Government;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Mints-
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 hereafter  be  transferred  to  the  Food
 Corporation  of  India,  is  at  present
 under  the  consideration  of  the  Gov-
 ernment.  One  of  the  proposals  under
 consideration  in  this  context  is  to  give
 such  employees  an  option  to  elect  for
 service  under  the  Food  Corporation
 or  for  continuing  in  the  Food  Depart-
 ment  or  its  offices  sume  of  the  func-
 tions  of  which  are  gradually  being
 taken  over  by  the  Food  Corporation
 of  India.

 (b)  There  have  been  some  repre-
 sentations  to  this  effect.

 (c)  As  stated  in  reply  to  part  (a)
 of  the  question,  the  procedure  and
 the  terms  and  conditions  of  service
 in  this  context  are  at  present  under
 the  consideration  of  the  Government
 and  final  decision  will  be  taken  by  the
 Government  only  after  fully  consider-
 ing  all  the  aspects  of  this  question.

 “Work  to  Rule”  Campaign  by  Air
 India  Employees

 Wi.  Shri  Kajrolkar:
 Shri  Madhu  Limaye:
 Shri  Yashpal  Singh:

 Will
 Aviation,  Shipping  and  Tourism
 pleased  to  state:

 the  Minister  of  Transport,
 be

 (a)  whether  the  employees  of  Air
 India  who  have  been  _  observing
 “Work  to  Rule”  for  about  a  month
 have  given  it  up;

 (b)  if  so,  whether  the  administra-
 tion  have  arrived  at  any  settlement
 with  the  employees;  and

 (९)  if  so,  its  terms?
 The  Minister  of  Transpert,  Aviation,

 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes,  Sir,

 (b)  and  (c).  The  Air  Corporations
 Employees’  Union  called  off  the  agita- द  of  Food,  Agriculture, ९  ity

 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  The  question
 Tegarding  the  terms  and  conditions  of
 service  of  the  employees  of  the  Food
 Department,  who  have  been  pr  will

 tion  after  the  Management  had  sought
 and  held  a  meeting  with  the  Presiding
 Officer  of  the  Natiena)  Industrial  Tri-
 bunal  along  with  the  Union  repre-
 sentatives.  Flea:
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 Air  India  Engineers’  Strike
 72,  Shri  Kajrolkar:

 Shri  Madhu  Limaye:
 Shri  Yashpal  Singh:
 Shri  Krishnapal  Singh:

 Will  the  Minister  of  Transport
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Air  India  cancelled  al}  flights  on  the
 morning  of  25th  December,  965  fol-
 lowing  a  lightning  strike  by  the
 Flight  Engineers;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  to  prevent  such

 strikes  in  future?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes,  Sir.

 (b)  and  (c).  The  alleged  reason  for
 the  illega]  strike  was  the  withdrawal
 of  a  Flight  Engineer  who  was  sche-
 duled  for  duties  on  flight  AI/l09  on
 24th  December,  965  since  it  appeared
 that  he  intentionally  kept  the  entire
 flight  waiting  after  the  passengers  had
 been  boarded,  by  taking  an  inordinate-
 ly  long  time  to  carry  out  his  preflight
 duties.  The  Management  has  pointed
 out  to  the  Flight  Engineers  Associa-
 tion  the  illegality  of  the  strike.  The
 strike  was  called  off  at  8  p.m.  the
 same  day  after  the  Management  had
 discussions  with  the  President  of  the
 Association  when  he  returned  to
 Headquarters  jJater  in  the  day.

 Import  of  Wheat  from  US.A.
 78,  Shri  Karni  Singhji:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 unity  Development  ang  Cooperation

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  forwarded  any  posi-
 tive  agricultural  production  pro-
 grammes  to  U.S.A.  in  order  to  import
 wheat  from  that  Country  under  a
 long-term  arrangement;
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 (0)  if  so,  the  details  thereof;  and
 (c)  the  steps  taken  or  proposed  to

 be  taken  to  give  practical  shape  to
 the  production  programme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community

 and  Cooperatio  (Shri
 Shinde):  (a)  No  Sir.  But  the  Govern-
 ment  of  India  have  given  the  US.
 Government  an  estimate  of  the  quan-
 tities  and  kinds  of  inputs  that  would
 be  required  for  the  programme  of
 increasing  agricultural  production  in
 the  next  five  years,  the  object  being
 to  secure  assistance  for  obtaining
 those  inputs.

 (b)  the  details  are  described  in  the
 paper  entitled  “Reorientation  of  Pro-
 grammes  of  Agricultural  Production”,
 circulateg  to  the  Members  of  the
 Parliament  in  November,  1965.

 (c)  the  programme  for  increased
 agricultural  production  will  constitute
 the  hard  core  of  the  Fourth  Five
 Year  Plan.  Preliminary  action  for  the
 first  year’s  programme  (1966-67).  has
 been  taken  and  the  appropriate  pro-
 visions  have  been  made  in  consulta-
 tion  with  States  and  Union  Territories.

 Thefts  at  sea  Ports
 74.  Shri  A.  N.  Vidyalankar:  Will  the

 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  complaints  of  thefts  at  sea  ports
 have  considerably  increased  and
 cases  of  thefts  of  Motor  parts  and
 valuable  machine  parts  have  been
 reported,

 (b)  whether  it  is  also  a  fact  that
 these  thefts  considerably  delay  instal.
 lation  of  plants  and  machinery
 because  such  parts  have  to  be  ordered
 afresh  and  this  takes  consjderable
 time  in  securing  fresh  licences  to
 import;  and

 (c)  the  remedial
 taken  to  prevent

 measures  being
 this  pilferage  at
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 The  Minister  of  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  The  information  is  being  col-
 lected  and  will  be  placed  on  the  Table
 of  the  Sabha  in  due  course.

 Compensation  to  Kerala  Fishermen
 75.  Shri  A.  V.  Raghavan:  Will  the

 Minister  of  Food,  Afritulture,  Com-
 tunity  Develop:  it  and  Ci
 ‘be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  to  pay  compensa-
 tion  to  the  owners  of  mechanised
 fishing  boats  who  have  suffered
 damages  due  to  cyclone;  and

 (b)  if  so,  the  nature  of  assistance
 Proposed  to  be  given  to  the  boat
 owners?

 The  Minister  of  State  In  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  There  is  no  pro-
 posal  under  the  consideration  of  the
 Central  Government  to  pay  compen-
 sation.

 (b)  Does  not  arise.

 Calicut  Airport
 76.  Shri  A,  V.  Raghavan:

 Shri  A.  K.  Gopalaa:
 Will  the  Minister  of  Transport

 Aviation,  Shipping  and  Tourism  be
 pleased  to  state

 (a)  whether  Government  have  de+
 cided  to  locate  the  Calicut  airport  in
 Kerala  at  Karipur  village;

 (b)  if  so,  whether  the  estimates  for
 the  project  have  been  prepared;  and

 (c)  when  the  construction  work  will
 cormmence?  .

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Touriem  (Shri  Sanjiva
 Reddy):  (a)  The  matter  is  under  con-
 sideration.

 (b)  No,  Sir.
 (e)  The  work  is  expected  to  be

 undertaken  during  the  Fourth  Plan.
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 Spare  Parts  for  Mechanised  Fishing
 Vessels  in  Kerala

 77,  Shri  A.  ९.  Raghavan:
 Shri  Vasudevan  Nair:
 Shri  A.  K.  Gopalan:
 Shri  Warior:

 Will  the  Minister  of  Food,  Agri-
 culture,  C  y  Devel  it  and
 Cooperation  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  difficulties  of  mechanised  fish-
 ing  vessel  owners  in  Kerala  in  getting
 spare  parts  of  marine  diesel  engines;

 (b)  if  so,  the  steps  taken  to  import
 spare  parts  of  marine  diesel  engines;
 and

 (c)  the  amount  of  foreign  exchange
 sanctioned  for  this  purpose  during  the
 year  1966-67?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Develop  and  Cooperation  (Shri
 Gevinda  Menon):  (a)  to  (c).  No  pro-
 posal  has  heen  received  from  or
 through  the  Government  of  Kerala  for
 the  import  of  spare  parts  of  marine
 diese]  engines.  Import  licence  appli-
 cations  for  similar  imports  are  pro-
 cessed  individually  when  received.

 Development  of  Major  Ports
 78.  Shri  Subodh  Hansda:

 Shri  Yashpal  Singh:
 Shrimati  Renuka  Barkats
 Shri  Ravindra  Verma
 Shri  R.  S.  Pandey:
 Shri  Rajeskwaer  Patel:
 Shri  A.  K.  Gopalan:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  R.  Barua:

 fei:

 Will  the  Minister  of  Transpert,
 Aviafion,  Shipping  and  Tourism  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  to  develop  major  ports
 during  the  Fourth  Five  Year  Plan;

 (७)  whether  this  was  discussed  et
 @  meeting  of  the  Natioral  Harbour
 Board  held  in  Calcutta  tn  the  last  part
 of  December,  ‘1963;  ‘and
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 (c)  if  so,  the  main  decisions  taken
 at  the  Board’s  meeting  and  Govern-
 ment’s  reaction  thereto?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  The  Fourth  Five  Year
 Plan  will,  among  other  things,  cover
 the  improvement  and  development  of
 major  ports.

 (b)  The  Fourth  Five  Year  Plan  for
 major  ports  was  one  of  the  items  dis-
 cussed  at  the  meeting  of  the  National
 Harbour  Board  held  at  Calcutta  in
 December,  1965.

 (c)  There  was  a  general  discussion
 on  the  Fourth  Plan  for  major  ports.
 It  was  indicated  during  the  discussion
 that  the  Plan  which  was  still  in  the
 draft  stage  would  be  finalised  shortly.
 It  was  agreed  that  the  foreign  ex-
 change  requirements  should  be  brought
 dowh  to  the  minimum  and  that  ade-
 quate  provision  should  be  made  for
 ensuring  «additional  reserve  capacity
 at  the  major  ports.  It  was  also  em-
 phasised  that  measures  to  improve
 operational  —  efficiency  should  be
 special'y  considered.  It  was  further
 agreed  that  the  detailed  phasing  of
 the  work  to  be  covered  by  the  Fourth
 Plan  should  be  decided  by  Govern-
 ment  in  consultation  with  the  Plan-
 ning  Commission.  Necessary  action  is
 being  taken  accordingly.

 Strike  by  Japanese  Seamen
 79.  Shri  Umanath:

 Shri  Ram  Harkh  Yadav:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Japanese  Seamen’s  Union  had  expres-
 sed  its  willingness  to  exempt  India-
 bound  ships  carrying  aid  and  essen-
 tia)  cargo  during  their  strike  in  the
 second  half  of  December,  1965;

 (b)  whether  such  a  request  was
 made  by  the  Government  of  India
 and,  if  so,  with  what  results;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Transport,  Aviation,

 Shipping  and  Tourism  (Shri  Sanjiva
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 Reddy):  (a)  There  was,  a  newspaper.
 report  to  this  effect  in  November,  1965_,

 (b)  No,  Sir.
 (c)  No  occasion  for  making  such  a

 request  arose,

 80.  Shri  A.  N.  Vidyalankar:
 Shri  Subodh  Hansda:
 Shri  Ram  Harkh  Yadav:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 Pleased  to  state:

 (a)  whether  the  Punjab  Govern- ment  and  othcr  State  Governments  on
 the  Pukisjap  Borders  have  represent-
 ed  to  the  Central  Goyernment  hat
 the  Centre  ,.should  make  .adequate
 financial  contributions  for  -the.  repair
 of  damaged  roads  on  the  border  due
 to  Indo-Pak  war  and  for  the  further
 development  of  the  border  road
 system;

 (b)  whether  Government  have  exa-
 mined  the  request  and  if  so,  their
 reaction;  and

 (c)  whether  Government  have
 undertaken:  any  finaneila]  liabilities  to-
 repair  the  damaged  border  roads  in
 Punjab  dnd  if  so,  to  what  extent?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  to  (c).  Yes,  Sir,  A  re-
 quest  was  received  from  the  Govern-
 ment  of  Punjab  for  Centra)  financial
 assistance  for  the  repair  of  roads
 damaged  during  the  recent  Indo-Pa-
 kistan  conflict  in  the  border  areas  of
 the  State  and  for  the  further  develop-
 ment  of  certain  other  roads  in  that
 region.  The  Government  of  India
 have  examined  the  request  and
 agreed  to  give  a  grant-in-aid  of  Rs.  44
 lakhs  to  the  State  Government  for  the
 repair  of  damaged  roads,  This  deci-
 sion  has  also  been  communicated  to
 the  State  Government.  No  proposal
 for  development  of  new  roads  has,
 however.  been  accepted.
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 Emergency  Food  Production  Scheme  of
 Madhya  Pradesh

 8l.  Shri  Shiva  Dutt  Upadhyaya:
 Shri  R.  S,  Pandey:
 Shri  Uikey:
 Shri  A,  S.  Saigal:
 Shri  है.  Tiwary:
 Shri  Chandak:
 Shrimati  Maimoona  Sultan:
 Shri  Wadiwa:
 Shri  J.  P,  Jyotishi:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 704  on  the  7th  December,  965  and
 state  the  details  of  the  progress  made
 so  far  in  sanctioning  the  emergency
 food  production  scheme  of  the  Gov-
 ernment  of  Madhya  Pradesh?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  The  Government  of  India
 have  sanctioned  allocations  of  Rs,  25
 lakhs  and  Rs,  3.60  lakhs  for  the  Minor
 Irrigation  and  Poultry  Development
 Schemes  respectively  during  the  cur-
 rent  financial  year.

 Delimitation  Commission
 32.  Shri  Vishwa  Nath  Pandey:

 Shri  S.  V.  Ramaswamy:
 Will  the  Minister  of  Law  be  pleased

 to  state:

 (a)  whether  the  Delimitation  Com-
 mission  of  India  has  finalised  its  re-
 port  delimitating  the  Parliamentary
 and  Assembly  Constituencies  in  all
 the  States;

 (b)  whether  the  Commission  has
 submitted  its  report;

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (d)  if  not,  the  causes  of  the  delay?
 The  Minister  of  State  in  the  Minis-

 try  of  Law  (Shri  C.  R.  Pattabhi
 Raman):  (a)  The  Delimitation  Com-
 mission  of  India  has  completed  its
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 work  and  published  its  final  Orders.
 pertaining  to  8  States  and  3  Unlon.
 Territories  specified  below:—

 Andhra  Pradesh
 Kerala
 Madhya  Pradesh
 Madras
 Maharashtra
 Mysore
 Orissa
 Punjab
 Goa,  Daman  and  Diu
 Himachal  Pradesh

 l,  Pondicherry.

 CHARA

 #
 ८०
 ९७
 EE

 ~  o

 The  Commission  has  also  completed
 its  work  in  respect  of  the  States  of
 Assam,  Gujarat,  Rajasthan  and  West
 Bengal  and  the  Orders  will  be  pub-
 lished  shortly.

 ted The  00  has  completed  its.
 public  sittings  for  Bihar  in  Tirhut  and
 Bhagalpur_  divisions  and  the  public
 sittings  in  the  remaining  two  divisions,
 viz.  Patna  and  Chhotanagpur,  have
 been  fixed  for  the  last  weck  of  this
 month.  It  will  be  holding  its  public
 sittings  for  Uttar  Pradesh  at  five
 places  on  the  3rd,  4th.  I]th,  l2th,  l4th,
 i6th  and  l7th  of  March.

 The  Commission  has  also  discussed
 the  draft  proposals  in  respect  of  the
 Union  Territories  of  Manipur  and  Tri-
 pura  with  the  associate  members  and
 the  draft  proposals  are  being  publish-
 ed  under  section  9(2)  of  the  Delimita-
 tion  Commission  Act,  962  in  the
 official  gazettes.  The  proposals  in  res-
 pect  of  Union  Territory  of  Delhi  are
 being  formulated.

 (9)  The  Delimitation  Commission  is
 not  required  under  the  law  to  submit
 any  report  to  the  Government  of  India:
 or  to  any  State  Government.

 (९)  and  (4),  Do  not  arise.

 Development  of  Tourism

 83.  Shri  Vishwa  Nath  Pandey:  Will
 the  Minister  of  Transport,  Aviation,
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 Shipping  and  Tourism  be  pleased  to
 state:

 (a)  the  amount  allocated  and  spent for  the  development  of  tourism  in  the
 Central  and  State  sectors  during  1965-
 66;

 (b)  the  amount  of  additional  grants
 and  subsidies  given  to  the  States
 during  the  above  period;  and

 (९)  the  amount  of  loans  ang  sub-
 ‘sidies  granted  out  of  the  Central  sec-
 ‘tor  fund  to  the  private  hotels  and
 restaurants  during  the  above  period?

 The  Minister  of  State  im  the  Minis-
 try  of  Transport  ang  Aviation  (Shri

 *C.  M,  Poonacha):  (a)  During  1965-66,
 the  amount  allocated  for  the  develop-
 ‘ment  of  tourist  centres  was  Rs.  5°38
 lakhs  in  the  Central  sector  and
 Rs,  131-78  lakhs  in  the  State  sector.

 ‘The  anticipated  expenditure  during
 1965-66  is  estimated  at  Rs.  25°44  lakhs
 in  the  Central  sector  and  Rs,  111-64,

 ‘lakhs  in  the  State  sector.
 (b)  Additional  subsidy  amounting  to

 ‘Rs,  1*5  lakhs  has  been  sanctioned  in
 ‘the  case  of  Government  of  West  Ben-
 gal  only  during  1965-66,

 (e)  Nil.  Government  does  not  give
 loans  to  the  hotel  industry.  These  are
 given  by  the  Industrial  Finance  Cor-
 poration  and  the  State  Finance  Cor-
 porations.

 Scarcity  of  Foodgrains  in  States
 84.  Shri  Vishwa  Nath  Pandey:

 Shri  Bibhati  Mishra:
 Shri  Rama-handra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Mohan  ह

 Will  the  Minister  of  Food,  Agricul-
 “ture,  Ci  unity  Development  and  Co-
 -eperation  be  pleased  to  state:

 (a)  the  present  position  in  regard  to
 te  scarcity  of  foodgrains  in  the  vari-
 e@us  States  and  Union  Territories;

 (७)  the  demands  made.  by  the  differ-
 ‘ent  States  and  Union  Territories  from
 ‘the  Centre  during  the  last  three
 months,  and
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 (c)  the  allotments  made  by  the  Cen-

 tre  and  the  quantities  actually  sup-
 plied?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Devel  ६  and  ९  ti  (Shri
 Govinda  Menon):  (a)  to  (c).  The
 situation  created  by  the  serious  short-
 fall  in  production  has  not  yet  started
 showing  its  full  effect.  Demands  of
 foodgrains  received  from  the  various
 States  are  examined  every  month
 with  reference  to  the  total  availability
 with  the  Government  of  India  and
 an  equitable  allocations  made,  keep-
 ing  in  view  the  total  availability  and
 the  total  demand.  During  the  _  laat
 three  months,  November,  December
 and  January,  the  total  demand
 amounted  to  above  9  lakh  tonnes  of
 wheat  and  6  lakh  tonnes  of  rice.  The
 actual  supplies  amounted  to  l4  Jakh
 tonnes  of  wheat  and  4  lakh  tonnes  of
 rice.
 Imported  Rice  wasted  in  Bombay  Port

 85.  Shri  Kajrolkar;
 Shri  Bagri:
 Shri  Ram  Sewak  Yadav:
 Shri  Yashpal  Singh:

 Wil)  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 quantity  of  imported  rice  from  Thai-
 land  has  been  wasted  in  Bombay
 Port

 (b)  if  so,  the  reasons  therefor;  and
 (९)  the  action  taken  in  the  matter?
 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  No,  Sir
 (hy  and  (०).  00  not  arise.

 Indian  Airlines  Corporation
 86.  Shri  Liladhar  Kotok!:  Wil!  the

 Minister  of  Transport,  Aviation,  Sbip-
 ping  and  Tourism  be  pleased  to  state:

 (a)  whether  Indian  Airlines  Corpo-
 ration  have  acquired  additional  air-
 crafts  during  3६
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 (b)  if  so,  the  number  and  iypes
 thereof;  and

 (c)  the  extent  to  which  the  replace-
 ment  of  Dakotas  has  been  effected
 thereby?

 The  Minister  of  Transport,  Aviation,
 Shipping  4ng  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes,  Sir.

 (b)  One  Caravelle  aircraft  was
 acquired  in  December,  965  and  two
 Feckker  Friendship  air.raft  were  secur-
 ed  on  charter  for  operation  between
 November,  965  and  April,  1966.

 (c)  The  acquisition  of  additional  air-
 eraft  has  enabled  the  Corporation  to

 ‘provide  Friendship  services  on  some
 of  the  routes  previously  operated  with
 Dakotas,

 National  Highway  in  Assam
 87.  Shri  Liladhar  Kotoki:  Will  the

 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  iarge
 number.  of  bridges  on  National  High-
 way  No.  37  in  Assam  necd  urgent  re-
 eonstruction;  and

 (b)  if  so,  the  steps  being  taken  in
 the  matter?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes  Sir.

 (b)  On  N.H,  37  there  are  26  major
 bridges;  which  have  to  be  reconstruct-
 ed  at  an  estimated  cost  of  Rs.  359
 crores.  Contracts  for  all  these  bridges
 have  been  awarded  to  various  contrac-
 tors,  and  work  on  most  of  them  has
 been  commenced.  Every  effort  i3
 being  made  to  complete  the  works  te
 fore  the  monsoon  of  1967,

 In  addition  to  the  28  major  bridges, there  are  a  large  number  of  weak
 and  nerrow  minor  bridees  having  in-
 dividual  lengths  less  than  700  ft.  each.
 Asa  first  phase  programme  these
 bridges  have  been  strengthened  for
 elass  3  loading.  Under  the  second
 Phase,  the  reconstruction  of  these
 minor  bridges  has  been  taken  up  re-
 cently.
 2375  (AI)  LS—®

 5)

 Written  Answers  770

 Pay  Scales  of  Veterinary  Doctors  in
 Delhi

 88.  Shri  Linga  Reddy:  Will  the  Mi-
 nister  of  Food,  Agriculture,  Comma-
 nity  Development  and  Cooperation  be
 pleased  to  state:

 (a)  the  pay-scales  of  the  Veterinary
 Doctors  prevalent  in  the  different
 States  in  India;

 (b)  the  steps  taken  to  bring  about
 uniformity  in  the  different  grades  of
 the  Vete-inary  Services;

 (c)  whether  ‘the  Central  Pay  Com-
 mission  had  recommended  the  ap-
 pointment  of  the  Mysore  Veterinary
 Graduates  in  the  pay  scale  of  Rs.  350--
 800;

 (d)  whether  Government  are  aware
 of  the  strike  by  the  Veterinary  stu-
 dents’  and  Doctors’  agitation  in
 Mysore  for  the  implementation  of  the
 said  pay  scales  since  the  9th  Novem.
 ber,  ‘1965;  and

 (e)  if  so,  the  steps  taken  both  by
 the  Central  and  State  Governments in  this  respect?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculiure,  Community
 Devzlopment  and  C_operation  (Shii
 Govinda  Menon):  (a)  to  (e).  Tae
 fixation  and  revision  of  pay  scaics  0६
 Veterinary  Assistant  Surgeons  in  the
 States  are  the  responsibility  of  tha
 State  Governments.  The  jurisdiction
 of  the  Sezend  Central  Pay  Con:mis-
 sion  was  restricted  ६0  Central  Govern-
 ment  emp'oyees  onlv.  The  pay  scale3
 of  Veterinary  Doctors  emp'oyed  by
 the  Stnte  Governments  vary  from
 State  to  State.  To  bring  about  uni-
 formity  in  these  pay  scales,  as  far  us

 -possible,  the  State  Governments  in-
 cluding  Mysore  were  advised  in
 August,  96l,  that  the  recommenda-
 tions  of  the  Agricultural  Admiristra-
 tion  Committee  (Nalagarh  Committee)

 “which  inter-alia  provided  for  revision
 of  scales  of  pay  for  agricultural  ser-
 vices  should  mutatis  mutandis  be  made
 applicable  to  Animal  Husbandry  Ser-
 vices  also.
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 The  Government  of  India  have  hot
 received  any  report  about  the  agita-
 tlon  by  Veterinary  Doctors  etc,  in
 Mysore.

 ara  क्षेत्र

 8%  नौ  प्रक्रादाघोर  शास्त्री  :
 शनी  हुकुम  चंद  'कखूवाय :.
 बनी  जगदेव  सिह  सिद्धान्त  :
 शी  सिद्धधवर  प्रसाद  :
 क्रो  So  to  चक॒वर्तो  :
 बरो  प्र०  Wo  बदला  :

 क्या  खा  ग्र,  कृति,  साधु  ता  थिक  विकास  तथा
 सहकार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  खाद्य  क्षेत्र  समाप्त  करने  के
 विषय  पर  नये  सिरे  से  विचार  किया  जा  रहा
 है;  कौर

 (ख)  यदि  हां,  तो  कब  तक  निर्णय  किये
 जाने  की  संभावना  है  ?

 खाद्य,  कृषि,  सामुशाणशिक  विकास  तथा
 सहकार  संजा लय  में  राज्य-मंज़रों  (भो  गोविन्द
 मेनन)  :  (क)  और  (ख)  वर्तमान  खाद्य
 जोनों  को  जारी  रखने  की  पग्रावश्यकता  भ्रथवा
 अनावश्यकता  की  समीक्षा  समय  समय  पर
 राज्यों  के  मुख्य  मन्त्रियों  के  परामर्श  से  की
 जाती  है।  अगली  बार  समीक्षा  करने  की
 तारीख  जभी  निर्धारित  नहीं  की  गयी  है  ।
 मत:  इस  समय  यह  बताना  सम्भव  नहीं  है  कि

 इस  मामले  में  कोई  नया  निर्णय,  यदि  कोई
 हुमा  तो,  कब  लिये  जाने  की  सम्भावना  है।

 Flour  Mills  in  Assam

 80,  Dr.  Sarojini  Mahishi:  Will  the
 Minister  of  Food,  Agricu'ture,  Com-
 munity  Development  and  Co-operation
 Be  pleased  to  state:

 (a)  the  particulars  of  the  flour  mills
 which  were  set  up  in  Assam  last  year
 and  are  now  ready  to  go  into  produc-
 tion;

 (७)  whether  it  ts  a  fact  that  Govern-
 ment  have  not  so  far  sanctioned  them
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 quota  of  wheat  for  trial  run  an@
 grinding  purposes;  and

 (c)  if  so,  the  steps  being  taken  te
 expedite  the  matter  and  thus  utilise
 the  idle  capacity?

 The  Minister  of  State  In  the  Mintis-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shrt,
 Govinda  Menon):  (a)  l  M's.  7५०७४
 Flour  Mit!ls.  Nowgong;  and  2,  M/s.
 Biswanath  Flour  Mills,  Tinsukia.

 (9)  and  (c).  Milling  licences  under
 the  Wheat  Roller  Flour  Mills  (Licens-
 ing  &  Control!)  Order,  ‘1957,  to  these
 two  flour  mills  are  under  issue.  Ad-
 hoe  quota  of  wheat  for  test  grinding
 will  be  issued  after  the  terms  and
 conditions  governing  the  sale  of  im-
 ported  wheat  are  accepted  by  the
 mills  and  other  necessary  formalities
 are  completed.

 राज्यों  में  रबी  की  फसलों  का  बोया  जाना

 9i.  wy  बिभूति  सिर  :  क्‍या  qe,
 कृषि,  सामुदायिक  विकास  =  हा
 सहकार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  वर्ष  ‘1964-65  में  विभिन्न  राज्यों
 में  कितनी  भूमि,  में  रबी  की  फसलें  उगाई
 गई  थी;.

 (ख)  इस  वर्ष  कितनी  भूमि  में  रथी
 क्रि  फसलें  जगाई  गई  ;  कौर

 (ग)  केन्द्रीय  शोर  राज्य  सरकारों  ने
 किसानों  को  किस  प्रकार  प्रत्यक्ष  सहायता  दी
 है?

 साख,  हवि,  सामुदायिक  दीवार  तथा
 सहकार  मंत्रालय  में  उपदेशो  (औ  दिन  वे):
 (क)  एक  विवरण  (प्रनुबन्ध  )  सभा  पटल
 पर  रखा  गया  है  [पुस्तकालय  में  रखा  गया,
 बेली  संध्या  LT—  5434(i)/66  ]

 (@)  अभी  तक  i965-66  को  रबी
 की  फसलों  के  प्नन्गेत  भाई  फसलों  के  क्षेत्र  का
 सही  अनुमान  लगाना  सम्भव  नहीं  है।  फिर
 भो,  राज्य  सरकारों  से  प्राप्त  सूचनाधों  के
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 अनुसार  झा  है  कि  भाषतकालीन  उत्पादन
 कार्यक्रम  के  प्रतिशत  i965-66  के  रबी  व
 बीचम  मौसमों  की  भ्रवधियों  सीमित  क्षेत्रों  में
 38  लाख  एकड़  (as  5  लाख  हैक् टे  पर)  भूमि

 को  ग्र ति रिक्त  फसलों  के  प्रस्तुत  खाया  जायेगा।

 (ग)  एक  टिप्पण  (पग्रनुबन्ध  2)  सभा
 बटल  पर  रखा  गया  है  [पुस्तकालय  में  रखा
 मया,  देखिये  संख्या  LT-  5434  (ii)/66)

 उर्वरकों  का  रायात

 92.  ह ।  विभूति  सिश  :  गया  खाद्य,
 कृषि,  सामुवायिक्र  विकास  तथा  सहकार
 संती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बच  i965-66  में  कब  तक
 सरकार  मे  विदेशों  से  कितनी  मात्रा  में  गर्व  रनों
 का  प्रख्यात  किया  है  ;

 (ख)  किन-किन  दैत्यों  से  श्लाघित  किया
 गया  ;  शौर

 (ग)  भारत  में  कृषकों  को  किस  भाधार
 बर  उर्वरक  दिये  गये  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहुकार  मंत्रालय  में  उपमंत्री  (शो  मिस्रे)  :
 (क)  तथा  (@).  965-66  (31-1-66
 बक)  के  दोरान  ग्रा यात  किये  गए  नाइट्रोजन-
 मुक्त  उर्वरकों  की  मात्रा  तथा  जिन  देशों  से
 रायात  किये  ण्य ये  उनके  नामों  के  सम्बन्ध  में
 जानकारी  प्रदर्शित  करने  वाला  एक  विवरण
 झा  पटल  पर  रखा  गया  है,  [पुस्तकालय  में
 रखा  गया,  देखिये  संख्या  LT.  5435/66)

 (ग)  नाइट्रोज़नपूरक  उर्वरक  जो  कि
 केन्द्रीय  उर्वरक  कल  में  शामिल  किये  गए  हैं
 का  भोजन  करते  समय  इस  मंत्रालय  द्वारा

 “मु  छाया  निम्न  बातों  पर  ध्यान  दिया  जाता
 2  —

 (१)  राज्यों  से  प्राप्त  मांग  ।

 (2)  देशीय  उत्पादन  तथा  प्रायातों
 प्ले  प्राप्त कुल  करवाई  ।

 (3)  राज्यों  के  पास  जो  करी-झोर
 स्टाक  उपलब्ध  है  t

 (4)  राज्यों  को  निर्धारित  किये  गये
 कोटा  के  उठाने  में  उनका
 पूर्व-कार्य  ।

 (5)  राज्य  में  उत्पादन  बढ़ाने  के  लिए
 उर्वरकों  को  लोकप्रिय  बनाने
 की  आवश्यकता  |

 जो  स्टाक  राज्य सरका सों  को  मिलता  है
 उसे  किसानों  में  वितरित  करने  के  लिए  बे
 स्वयं  जिम्मेदार  हैं  t

 Foedgrains  Decomposed  in  Jingrapore,
 West  Bengal

 93.  Shri  C,  K.  Bhattacharyya:  Wik
 the  Minister  of  Food,  Agriculture,

 y  Develop:  and  pera-
 tion  be  pleased  to  state

 (a)  whether  it  is  @  fact,  as  reported
 in  an  Calcutta  daily  of  the  0th
 December,  1965,  that  350  maunds  of
 tice  in  the  Central  Government
 godown  at  Jingrapore,  West  Bengal
 had  become  decomposed  in  1964;

 (b)  whether  it  was  decided  to  sell
 this  rice  as  animal  food;

 (c)  whether  the  same  rice  was
 allotted  to  the  West  Bengal  Govern-
 ment  towards  the  end  of  965  for  dip-
 tribution  in  ration;  and

 (d)  whether  the  price  charged  from
 the  West  Bengal  Government  was
 Rs.  56  per  quintal?

 Whe  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Commantly
 Development  and  Cooperation  (Surt
 Govinda  Menon):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 Procurement  of  Rice  and  Paddy  by
 West  Bengal  Government

 ot  Shri  Mohammad  Ellas:  Will  the
 Minister  of  Food,  Agriculture,  Cem-
 munity  Deyelopment  and  Co-opera-
 tion  be  pleasad  to  state:

 (a)  the  total  quantity  of  rice  256
 ‘paddy  procured  #  tar  by  the  West
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 Bengal  Government  under  their  new
 Procurement  policy;  and

 (b)  arrangements  being  made  to
 distribute  them  in  the  rural  and  urban
 @reas?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  During  the
 period  lst  November  965  to  5th  Feb-
 Tuary  966  about  92,000  tonnes  of  rice
 @nd  192,000  tonnes  of  paddy  were
 procured  by  West  Bengal  Government,

 (b)  Quantities  procured  in  deficit
 districts  will  be  distributed  through
 modified  rationing  to  different  classes
 ‘of  consumers  within  the  district.  Pro-
 curement  mad2  in  surplus  districts
 will  be  utilized  partly  for  meeting
 the  modifieq  rationing  needs  of  the
 local  population,  partly  for  meeting
 the  requirements  in  the  _  statutorily
 rationed  areas  and  partly  for  meet-
 ing  the  shortfall  in  the  deficit  districts.

 Co-operatives  in  West  Bengal
 95.  Shri  Mohammad  Elias:  Will  the

 Minister  of  Food,  Agricu'ture,  Com-
 munity  Development  and  Co-operation
 be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  co-operated  with  the  Co-
 operatives  in  West  Bengal  in  pro-
 curing  paddy  and  rice  under  the  state
 trading  scheme;  and

 (b)  if  so,  the  details  thereof?
 The  Minlster  of  State  in  the  Mints-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  The  Central
 Government  has  not  entered  into  any
 dealings  with  the  Co-operatives  in
 West  Bengal  for  procurement  of
 paddy  and  rice,  as  procurement  in
 West  Bengal  is  by  the  State  Gov-
 ernment.

 (b)  Does  not  arise,
 Depot  Managers  ef  D.MS.

 96.  Shr)  Yashpal  Singh:  Will  the
 Minister  of  Food,  Agrieniture,  Com-
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 munity  Develcpment  and  Co-operation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 of  the  Depot  Managers  of  Delhi  Milk Scheme  who  have  resigned  from  the
 service  during  the  last  four  and  five
 years  have  not  so  far  been  refunded
 their  security  back;

 (b)  whether  there  is  any  time
 limit  to  refund  the  above  security;
 and

 (c)  if  so,  the  reasons  for  not  refund-
 ing  the  security  for  such  a  long  time?

 The  Deputy  Minister  in  the  Minis.
 try  of  Good,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  Yes.

 (b)  and  (ec),  The  security  deposit  te
 kept  by  the  Deihi  Mik  Scheme  tor
 a  minimum  period  of  six  months
 after  the  Depot  Manager  vacates  the
 post  and  is  re‘eased  after  the  depot
 accounts  for  the  period  of  hisjher
 service  are  audited  and  discrepancies,
 if  any,  settled.  There  is  no  maxt-
 mum  limit  within  which  the  refund
 must  be  made.  Release  of  security
 has  not  been  possible  in  a  number  ef
 cases  83  audit  and  reconciliation  of
 Depot  accounts  have  not  been  comp-
 leted  in  those  cases.

 weal  के  लिये  ऑप्टिक  खास

 97.  भारी  ह्लोकार  साल  बैरवा  :
 चली  मे  ' लिंगम  :

 बया  खाय,  बि,  सामाजिक  frre
 तथा  सहकार  मंत्री  यह  बताने  की  ढपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रम रोका
 सरकार  ने  भारत  में  सूखा  से  प्रभावित  क्षेत्रों
 में  बच्चों  को  पौष्टिक  खाद्य  देने  का  निश्चय
 किया.  &  ;

 (ख)  यदि  हां,  तो  यह  सहायता  किक
 “किन  राज्यों  से  प्राप्त  होगी  ;  भोर

 (ग)  इस  से  कितने  बच्चों  को  साथ
 पहुंचने  को  संभावना  है  ?
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 era,  बाज,  सामुदायिक  विकार  तथा
 सहुकार  मालय  में  राज्य-पात्रो  पूछो  गोविन्द
 मत)  :  (क)  प्रम रोकी  सहायता  द्वारा
 सूखा  से  प्रमावित  क्षेत्रों  में  बच्चों  का  पौष्टिक
 खाद्य  देने  का  जश्न  विचाराधीन  है।

 (खत)  यदि  यह  सहायता  प्राप्त  हुई  तो
 बुध  से  प्रभावित  सभी  राज्यों  में  बांटी  जाएगी  ।

 (ग)  इस  योजना  से  जो  बच्चे  लाभान्वित,
 होंगे  उनको  संख्या  भोर  श्रेणियों  का  निश्चय
 आप्त  सहायता  को  देखते  हुये,  किया  जाएगा  ny

 Advocates  in  Mysore  State
 BL  Shri  Kajrolkar:  Will  the  Min-

 @ter  of  Law  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  as

 many  as  400  Advocates  in  Mysore
 ®tat>  have  been  dis-enrolled  as  a
 wesult  of  the  rules  framed  by  the  Bar
 Council  of  India;

 (b)  if  80,  the  measures  proposed  to
 @ave  the  advocates  from  this  predica-
 @ent;

 (c)  whether  the  exemption  period
 @s  proposed  to  be  extended  by
 dmg  the  Advocates  Act  for  at  least  a
 period  of  0  years;  and

 (a)  whether  the  present  educated
 @nemployment  problem  is  ‘n  be
 @olved  by  opening  the  avenues  of
 Practice  in  Lower  Courts  initially  be-
 fore  appearing  in  the  High  Courts?

 The  Minister  of  State  in  the  Minte-
 ह. 4  of  Law  (Shri  C.  BR.  Pattabhi
 Maman):  (a)  No,  Sir.  The  Bar  Coun-
 ei  of  India  has  by  its  resolution  dec-
 Bered  as  void  the  enrolment  of  74
 persons  made  by  the  Bar  Council  of
 Mysore  and  directed  the  names  of
 the  said  persons  to  be  removed  from
 the  rolls  of  the  State  Bar  Council.

 (७)  The  resolution  of  the  Bar
 Council  of  India  has  been  impugned
 fm  the  High  Court  of  Mysore.  The
 @ecision  of  the  High  Court  is  awaited.

 (ce)  No,  Sir.
 4d)  No,  Sir,  Ye  rs  भ  |

 C.D.  Blocks  in  Orissa
 99.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Food,  Agrical-

 ture,  ९  ity  Develop  ang
 Co-operation  be  pleased  to  state:

 (a)  whether  the  Orissa  Govern-
 ment  have  requested  the  Centre  te
 increase  the  allocation  for  Com-
 munity  Developm-nt  Blocks  in  the
 State  during  1966-67;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis.

 try  of  Food,  Agriculture,  Community
 t  and  C  tion  (Shri

 Shinde):  (a)  No,  Sir.
 (b)  Does  not  arise.
 National  Highways  in  Rajasthan
 100,  G6hri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  and  Tourism  be
 Pleased  to  state:

 (a)  the  total  mileage  of  National
 Highways  in  Rajasthan  as  on  the
 3lst  December,  1965;  and

 (b)  the  names  of  these  Highways?
 The  Minister  of  Transport,  Avia-

 tion,  Shipping  and  Tourism  (Shri
 Ganjiva  Reddy):  (a)  782  miles.

 (b)  Nameg  of  National  Highways
 passing  through  Rajasthan  are  as
 follows:
 Si.  National  Neme  of  the  Mileage No.  Highway

 Neionel  noe O.  ighw:
 ad  than

 ब्या  कक  Highwayco-  चढा 3  Highway  co-
 mNect  era, Gwalior,  Shiv-

 Sie  ach julia,
 Thare  and Bombay.

 #  है  The  highwa:
 nnecting  Debi,  bead
 {i

 ur,  A  5
 pur  Ah-

 medabad,
 .  and  Bombay.

 ao%  The  highwsy  co-  $38
 nnecting  Al
 Bharmpur,  Had
 Bar  Giker jikener  783
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 Wareliotises  in  Rajasthan
 30l.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Food,  Agfticul-

 tare,  y  Devel  and
 Co-operation  be  pleased  to  state

 (a)  the  number  of  warehouses  at
 present  in  Rajasthan;  and

 (b)  the  number  of  warehouses  pro-
 posed  to  be  opened  in  the  State  dur-
 ing  1986-677,

 The  Minister  of  State  in  the  Miriis-
 try  of  Food,  Agriculture,  Commiunity
 Developtient  and  Cooperation  (Shri
 Govinda  Menon):  (a)  Central  and
 State  Warehousing  Corporations  have,
 at  present,  36  warehouses  in  Rajas-
 than.

 (b)  The  Central  Warehousing  Cor-
 poration  propose  to  open  one  more
 warehouse  in  the  State  during
 1966-67.

 Agricultural  Research  Projeets  in
 Rajasthan

 )  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  food,  Agri-
 eulture,  Community  Development  and
 Ov-speration  be  pleased  to  state

 (a)  the  number  of  Agricultural  Re-
 search  Projects  at  present  in  progress
 ing,  -Raje§than;  and

 “€b)  the  amount  spent  thereon  dur-
 ing  "1965-66  so  far  in  Rajasthan?

 The  Députy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  २७)  and  (8).  The  required
 information  is  being  collected  and
 WIM  be  on  “the  Table  ofthe  Lok  Sabha
 jm  due  course.

 “Nise  8  Meal™  Scheme
 103,  Shri  Kappes.

 Shrimati  Akkamma  Devi
 Bhri  Badshah  Gupta:

 Wilt  the  Minister  of  Food,  Agrical-
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 ture,  C  unity  Devel  it  and
 Co-operation  be  pleased  to  state

 (a)  whether  the  ‘“Miss-a-Meal”
 scheme  has  been  adopted  in  all
 States;  ahd

 (b)  its  impact  on  the  food  gitua-
 tion?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Devéloptiient  and  Couperation  (Shri
 Govinda  Menon):  (a)  Most  of  the
 States  have  adopted  the  spirit  of  the
 Sé¢heme  either.  on  8  voluntery  basis
 or  under  orders  issued  by  them.

 (b)  The  Scheme  has  a  great  morat
 and  psychological  value  in  the  pre-
 aent  atmosphere  of  scarcity.

 Supply  of  Fish  to  Calcutta
 04  Shri  Tridib  Kumat  Chaudhari:

 Will  the  Minister  of  Food,  Agri-
 culture,  ९  y  Dev  and;
 Co-operati  be  pl  d  to  state

 (a)  the  actual  quantity  of  fish  daily
 supplied  to  the  Calcutta  market  by
 the  Central  Fisheries.Corporatipn  and
 the  target  announce  about  the  daily
 supplies  that  the  Corporation  would,
 be  able  to  send;

 (b)  the  reasons  for  the  shortfall;
 and
 --(t)}  whether  the  Corporation  ex-
 pects  to  make  good  the  present  shor®
 fall?

 ‘The  Minister,  of  State  in  the  ‘Minis
 try  of  Food,  Agriculture,  Community
 Ne  t  and  Cooperation  (Snr}
 Wovinda  Menan):  (a).  The  quantity
 of  tish  supplied  to  the  Calcutta  mare
 cet  by  the  Central  Fisheries.  Cotpo-
 ration  now  ranges  Between  50  an@
 225  maunds  a  day.  No  targét  of  Wally
 supplies  was  anounced  by  the  Cor-
 Doration

 २७)  and  ९७).  "Thase  ह...  net  ह... ज
 The  supplies  are  however  being
 q@tadually  increased.  AY



 a  81

 Scarcity  of  Rice  in  West  Bengal
 105  Shri  Tridib  Kumar  Chaudburt:

 Will  the  Minister  of  Food,  Agricul
 ture,  C  and
 Co-operation  be  pleased  to  state:

 (a)  whether  Government  have  re-
 eeived  any  reports  about  the  high
 prices  and  acute  scarcity  of  rice  pre-
 wailing  in  all  deficit  districts  and
 areas  in  West  Bengal,  outside  the
 statutory  ration  areas,  as  a  result  of
 cordoning-off  of  the  surplus  rice
 areas  and  prevention  of  all  move-
 ments  of  paddy  and  rice  from  the
 cordoned-off  surplus  arcas  to  deficit
 areas  of  the  State  under  the  Essen-
 tial  Commodities  Act  and  Orders
 thereunder;  and

 (b)  whether  Government  have  re-
 eeivoj  any  request  for  rice  and  wheat
 from  the  Government  of  West  Bengal
 to  meet  the  ration  needs  of  deficit
 areas  in  the  State?

 The  Minister  of  State  in  the  Minlie-
 try  of  Food,  Agriculture,  Community
 Development  ang  Codperation  (Shri
 Govinda  Menon):  (a)  Prices  of  rice
 in  West  Bengal  have  been  statutorily
 eontrolled  and  increasing  number  of
 population  is  being  brought  under
 ‘modified  rationing  by  the  State  Gov-
 ‘ernment.  Some  people  are  not  satis-
 fied  with  the  ration  and  try  to  sup-
 pl  t  it  by  purchasing  in  the  black-
 gwoarket,  thus  creating  a  feeling  of
 scarcity  and  pushing  up  the  black-
 mrket  prices  high.

 (b)  knowing  the  Central  Govern-
 fent’s  position  about  rice,  West
 Bengal  Government  have  not  gdemand-
 ध्  any  specific  quantity  of  rice.  They
 ‘want  their  wheat  quota  to  be  increas-
 ed.  The  Government  of  ‘India  are

 ‘inéreasing  the  whest  cacta  of  West
 Bengal  tg  thé  extent  possrle,  kedping
 in  view  the  overall  availability  and
 the  demand  of  thé  other  defitit  States:

 Foreign  Air  Companies
 106,  Shri  Badshah  Gupta:  Will  the

 Minister  of  Transport,  Aviation,  Ship-
 एड  and  Tourism  be  pleased  state:
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 (a)  the  foreign  air  cmopanies  which
 were  nationalised  during  the  year
 1053-54;  and

 (b)  the  new  foreign  companies which  have  sprung  up  thereafter  on
 the  Calcutta-Siliguri  and  other
 routes?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  With  the
 nationalisation  of  scheduled  air  trans-
 port  in  India  in  1953,  the  twe
 nationalised  Corporations—Indian  Air-
 lines  Corporation  und  Air  India  Inter-
 national—took  over  the  operations  of
 the  ex-Indian  Air  Companies.  Indian
 Airlines  Corporation  took  over  opera-
 tions  of  8  Indian  Air  Companies  ope-
 Tating  services  within  India  and  te
 neighbouring  countries  while  Ajr
 India  International  took  over  the  ope-
 rations  of  Air  India  International  Ltd.
 operating  services  to  foreign  countries,
 No  foreign  air  company  was  nation-

 “alised  then.  Opetations  of  scheduled
 services  are  reserved  for  the  nation-
 alised  airlines:  no  foreign  companies
 have  sprung  up  in  India  efter  nation-
 alisation.

 Ald  from  U.K.  for  Famine  Areas

 ¢77.  Shri  P.  ९,  Borooah
 Shri  Dharmalingam

 Will  the  Minister  of  Fasd,  डान
 culture,  Community  Development  gn@
 Co-operation  be  pleased  to  state:

 (a)  whether  the  British  Govern
 ment  have  offered  an  _  interest-free
 loan  of  Rs.  0  crores  to  Iddig  to  tide
 over  the  food  crisis;

 (b)  if  so,  on  what  precise  ‘sexmb;
 and

 (c)  the  artieles/commodities  to  be
 Procured  with  this  loan  and  ‘how much  of  each  of  these  are  to  be  tms
 ported?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Comnmmnity
 Development  amd  Cooperation  (Shri
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 Govinda  Menon):  (a)  to  (c).  The  U.K.
 Gove-:nment  have  offered  an  interest-
 free  loan  of  £75  million  for  the
 following  purposes:

 (i)  the  payment  of  the  non-Indian
 rupee  costs  of  the  shipment
 of  wheat  and  or  other  food
 supplies  from  other  Common-
 wealth  countries;

 (ii)  the  provision  of  pot  handling
 equipment  for  Indian  ports;

 (iil)  the  purchase  of  commodities
 of  direct  relevance  to  the
 present  food  shortage  in  India
 and  commodities  needed  to
 maintain  essential  Indian
 Industrial  production.

 Out  of  the  above  amount  £,0  mil-
 Yon  is  to  be  utilised  on  item  (i)  above
 Precise  allocations  for  the  remaining
 items  have  not  yet  been  settled.
 Details  of  port  hand  ing  equipment  to
 be  obtained  from  this  loan  are,  how-
 ever,  being  worked  out.  Repayment
 of  this  loan  will  be  in  25  years  includ-
 ing  a  grace  period  of  7  years.

 Lhixzury  Hotels
 i08.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourism  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No,  54]  on  the  30th  November,  965
 and  state:

 (a)  whether  the  Indian  party  who
 applizd  for  collaboration  with  Hil-
 tons  has  submitted  the  final  propo-
 gals  to  set  up  the  proposed  network
 ef  luxury  hotels  in  India;

 (b)  if  so,  the  broad  outlines  there-
 ef;  and

 (cy  whether  those  proposals  ful-
 filled  the  minimum  requirements  laid
 down  by  Government  for  such  a
 collaboration?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  No,  Sir.  The  Indian  party
 has  only  submitted  a  preliminary  pro-
 posal  to  st  up  one  hotel  in  India
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 (b)  and  (c).  It  is  not  possible  to

 answer  these  questions  yntil  the  final
 proposals  have  been  received  from
 the  Indian  party  and  have  been  exa-
 ™ined  by  Goverment,

 Cultivable  Land

 109,  Shri  Malaichami:
 Shrimati  Renu  Chakravartty:
 Shri  D.  0,  Puri:

 Will  the  Minister  of  Food,  Agti-
 culture,  Community  Development  and
 Co-operation  be  pleased  to  state:

 (a)  the  extent  of  cultivable  land
 in  the  country  left  uncultivated;

 (b)  the  steps  taken  either  by  as-
 signment  or  leasing  the  land  to  the
 landless  agriculturists  to  utilise  the
 land  for  increasing  food  production;
 and

 (९)  the  progress  made  in  bringing
 such  land  under  the  plough,  State-
 wise?

 The  Deputy  Minister  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Devel  t  and  Cooperation  (Shri
 Shinde):  (a)  The  acreage  of  cultura-
 ble  waste  land  in  the  country  is  43
 million  acres  according  to  the  Land
 Utilisation  Statistics  for  the  year
 1962-63,

 (b)  A  large  extent  of  the  cultivable
 waste  land  might  not  be  available  for
 cultivation  due  to  high  cost  of  recla-
 mation.  Thy  Waste  Lands  Survey
 and  Reclamation  0  ittee  appointed
 by  the  Government  of  India  recom.
 mended  about  2.2  lakh  acres  in  blocks
 of  more  than  250  acres  for  reclama-
 tion  and  cultivation.  Under  the  Cen-
 trally  sponsored  Scheme,  a  survey  ts
 in  progress  to  locate  suitable  lands
 in  blocks  of  less  than  250  acres  for
 allotment  to  landless  agricultural
 families.  So  far  about  4  lakhs  acres
 have  been  located  under  the  Scheme.
 The  Scheme  is  in  progress  in  other.
 districts  of  the  country.

 Lands  suitable  for  cultivation  arp
 distributed  to  landless  families  under

 Dev
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 Centrally  sponsored  schemes,  on  indi-
 vidual  basis  as  well  as  on  colonisation
 basis.  Financial  assistance  to  cover
 reclamation  and  other  cultivation  ex-
 penses  are  provided  to  each  settled
 family  under  these  schemes.

 In  addition,  State  Governments
 have  prograinmes  under  their  day-
 to-day  administration  to  reclaim  lands
 end  settle  landless  families  on  such
 lands.

 (c)  The  State-wise  progress  made
 fs  indicated  below:

 Extent’  of  land
 distributed  to  { landless  —_la-
 bourers  dur-'
 ing  rst  three’
 Plan  periods.  |

 State

 (‘000  acres)
 t.  Andhra  Pradesh  T3°09
 2.  Assam  i  ३702
 3.  Bihar  Not  available
 4.  Gujarat  ]  2-73

 se  Jumna&  Kishmis  Not  available
 6.  Kerala  43.
 7.  Madhya  Pradesh  azry

 a  Mriress  grrr
 9.  Maharashtra  472

 to,  Mysore  Not  available
 ar.  Orissa  Not  available
 Led  Punjab  I-70
 we
 १३.  Rajasthen  38-35,
 vo  Uttar  Pradesh)  ‘8-08
 ts.  West  Bengal  32

 Lawyers’  Panels

 I0,  Shrimati  Rena  Chskravartty:
 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 wader  consideration  to  set  up  law-
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 yers’  panels  who  will  fight  cases  of
 social  oppression  of  women  and  als?
 explain  the  laws  relating  to  marriage
 inheritance  and  maintenance  passed
 recently  and  advise  them  about  the
 Protection  given  to  them  by  the  law;
 ani

 (b)  if  so,  when  it  is  likely  to  be
 finalised?

 The  Minister  of  State  jn  the  Ministry of  Law  (Shri  0.  RB.  Pattabhi  Raman)?
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Boeing  for  Alr  India  International
 nz.  Shri  Basumatari:  Will  the

 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourlsm  be  pleased  to  states

 (a)  whether  it  js  a  fact  that  the
 tenth  aircraft  of  Air  India  Interna-
 tional  scheduled  for  delivery  in  De-
 cember,  966  will  be  a  convertible
 version  of  the  Boeing  707-320;  and

 (०)  if  so,  its  qualities  and  edvant
 ages?

 The  Minister  of  Transport,  Aviation,
 Shipping  anq  Tourlsm  (8h  i  Sanjiva
 Reddy):  (a)  The  l0th  aircraft  of  Air+
 India  scheduled  for  delivery  in
 December,  966  will  be  a  convertible
 Cargo-cum-Passenger  version  of  Boe-
 ing  707-320C.

 (db),  It  can  be  operated  elther  (a)
 es  an  all  passenger  aircraft  or  (0)  as
 a  full  cargo  carrier  or  (c)  as  a  mixed
 cargo-cum-passenger  version,  A  3200
 has  the  advantage  of  flexibility  and  it
 can  be  turned  into  8  freighter  as  and
 when  necessary.

 Emergency  Food  Production  Scheme
 of  Madhya  Pradesh

 M3,  Shri  Hari  Vishae  Kamath:  Wi
 the  Minister  of  Food,  Agriculture,
 Cemmanity  Devel  ¢  and  Ce
 eperation  be  pleased  to  state:

 (a)  whether  है  is  a  fact  that  the
 Madhya  Pradesh  Government  has  sub-
 mitted  {ts  blueprint  Yor  emergency
 food  production  in  the  State:
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 (bd),  if  so,  the  details  thereof;
 (c)  whether  it  has  been  approved;

 and
 (d)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Ministry

 ‘ef  §=Food,  Agficulture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  to  (c).  No  “blueprint”
 has  been  submitted  but  proposals  for
 minor  irrigation  (including  lift  irriga-
 tion)  and  poultry  development
 scheme  involving  an  outlay  of  Rs.  209
 aakhs  were  received  from  the  Govern-
 ment  of  Madhya  Pradesh  under  Emer-
 gency  Food  Production  Programme.
 These  were  duly  examined  and  con-
 sidering  the  feasibility  and  capacity

 -ef  the  State  to  implement  the  Prog-
 ramme  during  the  current  year,  and

 -the  availability  of  funds  with  the
 Centre,  additional  allocations  of  Rs.  25

 “Yakhs  and  Rs.  3°60  lakhs  have  been
 made  to  that  State  for  Minor  Irriga-

 ‘tion  and  Poultry  Development
 “Schemes  respectively

 (d)  Question  does  not  arise.

 Dalry  Co-operatives  and  Anirnal
 Husbandry

 ma.  Shri  Man  Sinh  P.  Patel:  Wil)
 the  Minister  of  Food,  Agriculture,
 Community  Development  and  Ce-
 eperation  be  pleased  to  state:

 (a)  the  action  taken  by  Govern-
 ment  on  the  Report  of  the  Study
 Group  on  Dairy  Co-operatives  and
 Animal  Husbandry;  and

 (9)  ff  not,  the  reasons  for  the  de-
 ‘Vay?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri

 ‘Govinda  Menon):  (a)  This  Ministry  in
 eonsultatjon  with  the  Planning  Com-
 mission,  Department  of  Cooperation,
 'Winistry  of  ‘Finance,  ete,  have  pc-
 pared  the:  guide-lines  045९6  on  the
 report  of  the  Study  Group  on  Dairy
 Coopersitives  end  Animal  Husbandry
 and  ,communicated  the  same.  to  .the
 State  Governments  for  implicmenta-
 tion,  2.3

 (b)  Doep  sot  -arise.,  ty
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 Sethusamudram  Project
 1S.  Shri  Muthiah:  Will  the  Minis

 ter  of  Transport,  Aviation,  Shipping
 and  Tourism  be  pleased  to  state:

 (a)  the  latest  stage  in  the  imple-
 _mentation  of  the  Sethusamudram  Pro-
 ject;

 (b)  whether  the  technical  commit-
 tee  has  submitted  its  report;

 (c)  if  so,  the  main  featyreg  of  the
 report;

 (d)  the  cost  and  the  site  of  the
 Canal;  and

 (९)  whether  the  scheme  is  proposed
 to  be  implemented  in  the  Fourth
 Plan?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Beddy):  (a)  In  order  to  ‘arrive  at  &
 realistic  estimate  of  the  Project,  de-
 ¢ailed  surveys,  trial  borings,  both  om
 land  and  in  the  sea  and  tracer  studies
 are  being  carried  out.  A  seperate
 organisation  has  been  set  up  with
 Headquarters  at  Madras  for  the  pur-
 pose  under  a  Chief  Engineer.  A  Pro-
 ject  Officer  has  also  been  appointed.

 (b)  A  High  Level  Committee  has
 been  set  up  under  the.  Chairmanship
 of  the  Transport  Secretary  to  look  inte
 alf  the  points  connected  with  this  Pro-
 ject  and  make  aq  techno-economic  ap-
 praisal  of  the  Project.  A  Technical  Sub-
 Committee  had  also  been  set  up  to
 examine  the  estimates  and  to  make
 recommendations  to  the  Government.
 The  ‘Technical  Committee  was  of  the
 view  that  detailed  studies  should  first
 be  made  by  the  Project  authorities  to
 work  out  a  realistic  estimatd  and  only
 thereafter  the  Technical  Committee
 would  be  able  to  make  recommenda-
 tions  to  the  Government  on  the  esti-
 mates  of  the  Project.  The  present
 Technical  Sub-Committee  has,  there-
 fore,  been  wound  up  and  it  is  propos-
 ed  to  revive  it  at  the  appropriate  time,
 after  detailed  report  on  the  studies
 Sdet  are  being  currently  carried  .  out
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 by  the  Project  Authorities  becomes
 available,

 (c)  and  (d).  Do  not  arise.
 (e)  Further  action  on  the  Project

 will  be  taken  on  receipt  of  the  techni-
 ea]  report  and  the  estimates  for  the
 Project.

 Paradeep  Port
 ‘16.  Shri  Surendranath  Dwivedy:

 Shri  Linga  Reddy:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  Whether  the  Paradeep  Port  has
 Been  completed  to  be  ready  to  receive
 hips;

 (b)  whether  any  errangement  is
 being  made  to  unload  ships  carrying
 foodgrains  from  U.S.A.  at  Paradeep;
 and

 {c)  if  so,  when  this  work  is  likely
 tt  start?

 :  The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 @eddy):  (a)  Yes.  The  first  stage  of
 the  development  of  Paradeep  Port
 Project  to  handle  two  million  tonnes
 ‘@f  iron  ore  is  nearing  completion.
 he  )  and  (०),  Arrangements  for  re-
 seiving  foodgrain  vessels  at  Paradeep
 @ort  are  under  consideration.  It  is
 @ecessaty  to  acquire  two  ocean  going
 tugs  for  piloting  the  food  ships  into
 the  Port.  The  .tugs  already  ordered
 for  Paradeep  Port  have  hot  so  far
 een  completed  and  may  be  ready
 Whiy  by  the  end  of  the  year.  There-
 fore,  some  interim  arrangements  aré
 being  considered.  The  Port  will  be
 ased  for  handling  food  ships  ag  soon
 88  the  tugs  are  available.

 Paradeep  Port
 at  Shri.  Surendranath  _Dwivedy:

 Will  the  Minister  of  Transport,
 Mviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  Government  have  -re-
 geived  complaints  about  the  violation
 ef  labour  laws  and  Irregular’  dischatge

 bd

 from  service  of  the  employees  of
 Paradeep  Port  by  the  Chief  Engineer,
 Paradeep  Port;

 (9)  #  so,  the  action  taken  and  the
 nature  of  grievances;

 (c)  whether  recognition  has  been
 given  to  any  labour  union  at  the.  Port
 for  promotion  of  better  and  healthy
 labour  management  relationship;  and

 (d)  if  not,  why?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  With  the  com-
 Pletion  of  the  first  phase  of  the  Para-
 deep  Port  Project,  it  hecame  necessary to  retrench  the  surplus  staff  of  the
 Project.  Certain  complaints  were  re
 ceived  that  thé  provisions  of  the  In-
 dustrial  Disputes  Act,  1947,  were  not
 ‘being  complied  with  by  the  Project
 authorities  while  serving  notices  of
 retrenchment  on  the  surplug  staff.  The
 matter  was  examined  on  a  reference
 from  the  Project  authorities  and  they
 have  been  advised  suitably.

 (c)  and  (a).  The  Paradeep  Fort
 “Project  is  now  a  Central  Gevernmentt
 ‘Department.  The  question  of  recog-
 “nition  of  a  union  of  the  employees
 of  the  Port  Project  is  -béing  examined
 with  reference  to  the  relevant  rules
 of  the  Government  of  Indla.

 Import  of  Foodgrains
 us.  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Food,  Agwoulture,
 Community  Development  and  Coope-
 ration  be  pleased  to  state:

 (a)  the  annual  imports  of  foodgraing
 .in  the  country  in  the  Third  Five  Year
 Ptan;  on  ‘

 (b),  how  much  subsidy  Government
 have:  been  paying  every  year.  in  thair
 distribution;  and

 (c)  how  much  subsidy  was  paid  [७
 the  डिक:  year  of-Sqecond  Five  Year
 Plan?  ws
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 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  Imports  of  food-
 grain,  each  year  during  the  Third
 Five  Year  Plan  period  have  been  as
 under  :—

 Year  Cuaraty
 in

 000°  M.

 96I-62  3799  “}
 1962-63  3888-3,

 7963-64  4723  9

 1964-65,  6689 4
 39  65-66  (Upto  3खान66)  €5५8*0

 (Expected  imperts  Curirg  Feb-
 ruary  and  March,  r9€6}  IG£C-O

 (b)  and  (c).  With  a  view  to  stabilis.
 ing  the  prices  of  foodgrains  in  the
 country  and  to  make  them  available
 to  the  vulnerable  sections  of  the  com-
 Taunity  at  reasonable  prices,  the  im-
 ported  foodgrains  were  issued  at  rates
 lower  than  their  economic  cost.  For
 this  purpose  a  scheme  for  the  pur-
 chase  of  foodgrains  has  been  in  opera-
 tion  and  the  results  of  sale  of  ‘food-
 grains  at  subsidised  prices  are  re-
 flected  in  the  accounts  of  the  scheme
 as  losses.  he  subsidy  on  this  basis
 for  five  years  commencing  ftom  the
 last  year  (960-6l)  of  the  Second  Five
 Year  Plan  has  been  as  below:

 Amount
 Year  of

 subsidy
 in  crores

 of  Rs.

 1960-61  18-68,

 ‘1961-62  3925

 1962-63  27S

 4963-64  3387

 1964-65,  33°94

 Accounts  for  the  year  1985-66  are  nat
 yet  complete.
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 Dairy  Schemes
 ii9.  Shri  Man  Sinh  P.  Patel:  Wil

 the  Minister  of  Food,  Agriculture,
 Communty  Development  and  Co-
 operation  be  pleased  to  state:

 (a)  how  much  amount  was  provid-
 eq  for  Dairy  Schemes  in  the  Third
 Five  Year  Plan;  and

 (b)  how  much  expenditure  is  likely
 to  be  incurred  upto  the  end  of  March,
 9667

 The  Deputy  Minister  in  the  Mints.
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Shinde):  (a)  Rs,  36.66  crores.

 (b)  About  Rs,  34.67  crores.

 Visit  by  Members  of  Delimitation
 Commission  to  Agartala

 ‘120.  Shri  Dasaratha  Deb:  Wil)  the
 Minister  of  Law  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 members  of  the  Deiimitation  Commis-
 sion  visited  Agartala  (Tripura)  is

 ~mber,  1965;
 (b)  if  so,  whether  any  representa-

 tion  suggesting  amendments  to  the
 proposa;  submitted  by  the  Delimitation
 Commission  for  delimiting  the  Assem-
 bly  and  Parliamentary  Constituencies
 in  Tripura  has  been  received  by  them
 from  its  associate  member  from
 Tripura  who  is  now  in  detention  under
 DIR;  and

 (c)  if  so,  what  was  the  reaction  of
 the  Commission  to  that  effect?

 The  Mintster  of  State  in  the  Mints-
 try  of  Law  (Shri  C.  BR.  Pattabhi
 Raman):  (a)  and  (b).  Yes,  Sir.

 (ey  The  representation  of  Shri
 Dasaratha  Deb,  one  of  the  Associate
 Members,  was  duly  considered  by
 the  Commission  while  formulating  its
 proposals  relating  to  the  Delimitation
 of  parliamentary  and  assembly  consti-
 tuencies  in  Tripura.  These  proposals
 were  forwarded  to.  Shri  Dasaratha
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 Deb  for  his  views  and  dissenting  pro-
 posals,  if  any.  No  dissenting  propo-
 ‘gals  have  -so  far  been  received  fror:
 him  by  the  Commission.  The  Com-
 mission's  proposals  will  be  shortly
 published  in  the  Gazette  inviting
 ebjections  and  suggestions  from  the
 public.

 Calcutta-Agartala  Air  Servite

 2l.  Shri  Dasarafha  Deb:  Will  the
 Minister  of  Transport,  Aviation,  Ship-
 Ping  and  Tourism  be  pleased  to  state:

 (a)  when  the  direct  LAC.  flights
 from  Calcutta  to  Agartala  over  Pak-
 istun  air  space  are  likely  to  be  resum-
 ‘ed;  and

 (b)  whether  any  negotiations  are
 being  made  between  the  Governments
 ef  India  and  Pakistan  in  this  regard?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  The  Govern-
 ment  of  India  and  Government  of
 Pakistan  have  agreed  to  resumption
 ef  overflying  over  each  other  territo-
 ries  as  prior  to  the  outbreak  of  hosti-
 lities.  Consequentiy  the  Indian  Airlines
 Corporation  have  resumed  operation
 ef  its  scheduled  services  trom  Cal-
 eutta  to  Agartala  overflying  Pakistan
 air  space  with  effect  from  0th
 February,  9€8.

 (b)  Does  not  arise.

 Air  Fares

 i22.  Shri  Basappa:  Wil)  the  Minister
 @f  Transport,  Aviation,  Shipping  and
 Tourism  be  pleased  to  state:

 (a)  whether  an
 x

 steps  have  been
 Waken  to  reduce  the  air  fares  of  the
 ‘Air  India  in  order  to  promote  tour-
 ism;  and

 (b)  if  so,  to  what  extent?
 The  Minister  of  Transport,  Avia-

 tion,  Shipping  and  Tourism  (Shri
 a  Reddy):  (a)  arid  (9),  Inter-

 mational  Alr  Fares  are  repiilated  by
 ‘Wie  International  Air  Transport  Axso-
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 ciation.  Air-India  is  a  member  of
 IA.T,A.  and  have  always  pressed  for
 reduction  in  the  level  of  the  existing
 promotional  fares  and  for  the  intro-
 duction  of  new  promotional  fares.  At
 the  recent  North  Atlantic  Traffic
 Conference  Meeting  convened  at
 Bermuda  in  September-October,  3965
 to  discuss  fares  Air  India  obtained  a
 reduction  in  fares  to  India  as_  indi-
 cated  below:—

 (i)  Reductions  by  amounts  rang-
 ing  from  US  33.90  to  US
 £4.30  in  the  level  of  the  cur-
 rently  existing  individual
 excursion  fares  from  the
 U.S.A,  Canada  and  Mexice
 to  India;  and

 Introduction  of  individual
 inclusive  tour  fares  from  the
 U.S.A.  Canada  and  Mexico
 to  India  at  a  discount  of
 approximately  290%.

 (it)

 These  agreements  would  be  imple-
 mented  with  effect  from  Ist  April,
 966  subject  to  approval  by  the  Gov-
 ernmenis  concerned.

 Joint  Publicity  for  Tourism

 123.  Shri  M.  Rampure:  Will  the
 Minister  of  Transport,  Aviation,  Ship-
 fing  and  Tourism  he  pleased  to  state:

 (a)  whether  any  arrangements  have
 been  made  with  neighbouring  count-
 rieg  of  Asia  for  joint  publicity  to  en-
 courage  tourist  traffic;  ang

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Toarism  (Shri
 Sanjiva  Reddy):  (a)  and  (४),  During
 the  visit  of  the  former  Minister  of
 Transport  to  Thailand,  Singapore
 ‘and  Malaysia  in  April/May,  1965,  the
 possibility  of  having  a  joint  publicity
 programme  with  these  countries  was
 informally  discussed.  No  formal
 arrangements  have  yet  emerged  as  8
 result  of  these  discussions.
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 India-Poland  Shipping  Service
 ‘1%,  Shrj  Dharmalingam:

 Shri  B.  S.  Pandey:
 Will  the  Minist  ot  Transport,

 Aviation,  Shipping  ang  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 and  Polang  have  signed  a  protocol  to
 strengthen  the  shipping  services  of  the
 two  countries;

 (b)  if  so,  its  main  aims  and  objects;
 and

 (c)  how  far  this  protoco)]  will  help
 India  in  promoting  the  shipping  ser-
 vice?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  Yes,  Sir.  A  pro-
 tocol  wa:  signed  between  India  and
 Poland  re:ently  on  28th  January,
 1966.

 (b)  The  object  of  this  protocol  was
 to  review  the  working  of  the  main
 Indo-Polish  Shipping  Agreement
 entered  into  in  960  and  to  take
 decisions  on  questions,  such  as,  revi-
 sion  of  freight  rates,  carriage  of
 dangerous  cargoes  and  other  matters
 of  mutual  interest.

 (c)  It  is  hoped  that  this  protocol
 will  go  8  long  way  in  securing  parity in  the  matter  of  quantities  of  cargo
 ‘lifted  by  Indian  and  Polish  ships,  as
 was  visualised  in  the  parent  agree-
 ment.

 CORRECTION  OF  ANSWER  TO  UN-
 STARRED  QUESTION  NO.  1169,  DAT-
 ED  28-11-65,  REGARDING  PROPO-
 SAL  FOR  ESTABLISHMENT  OF  FLY-
 ING  CLUBS  IN  MADHYA  PRADESH

 The  Minister  of  Transpert,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  Sir,  on  23-11-1965,
 in  the  first  sentence  of  his  reply  ६८
 parts  (a)  and  (b)  of  the  unstarred
 question  No.  69  by  Shri  Lakhmu
 3bawani  who  wanted  to  know  the

 proposal  for  the  establishment  of
 ‘Flying  Clubs  in  the  State  of  Madhya
 Pradesh,  former  Minister  of  Tr:
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 stated  that  two  Flying  Clubs  are
 already  established  in  Madhya  Pra-
 desh,  viz.  Madhya  Pradesh  Flying
 Club,  Indore,  and  Nagpur  flying  Clu
 Nagpur.

 The  factual  position  is  that,  im
 Madhya  Pradesh  as  it  is  constituted
 now,  there  is  only  one  Flying  Club
 viz.  Madhva  Pradesh  Flying  Cluh,
 Indore  with  a  branch  centre  at
 Bhopal.  The  Nagpur  Flying  Club  is
 in  the  State  of  Maharashtra,

 22  hrs,
 INTRODUCTION  OF  DEPUTY

 MINISTER
 The  Minister  of  Parliamentary

 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  May  I  present
 to  you,  and  through  you  to  this  hon.
 House,  Shri  Syed  Ahmed  Mehdi  whe
 has  been  appointed  Deputy  Minister
 in  the  Ministry  of  Mines  and  Metals?

 Another  Deputy  Minister  I  have
 sent  for.  She  is  not  here—Shrimatt
 Jaipal  Singh.

 eft  रामसेवक  यादव  (बाराबंकी)  :
 यह  भी  बता  दिया  जाये  कि  कितने  शौर  लोगों
 को  मंत्री  बनाया  जायेगा  और  कितने  राजा
 लोग  मंत्री  भर्ती  होने  जा  रहे  हैं  ।

 श्री  लघु  लिये  (मुंगेर)  :  सभी  माननीय
 सदस्यों  को  मंत्री  क्‍यों  नहीं  बना  दिया  जाता
 है?

 ‘18:01,  bre.
 MOTIONS  FOR  ADJOURNMENT

 Kerata  Foop  Srruation
 Mr.  Speaker:  I  have  received  tea

 notices  of  adjournment  motions  from
 various  Members  of  various  parties
 about  this  Kerala  food  situation.  May
 I  ask  the  Minister  whether  he  pleads
 that  there  has  been  no  failure?

 The  Minister  of  Food,  Agriculture,
 Community  Development  and  Cogpe-
 vation  (Shri  €.  Subramaniam):  J  de
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 not  think  there  has  been  any  failure
 on  the  part  of  Government.  (Inter-
 ruptions).

 श्री  हुकम  चरण  कछवाय  (देवास)  :
 बह  सरासर  ग़लत  बयान  है

 Mr,  Speaker:  Hon.  Members  might
 kindly  sit  down.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  We  did  not  hear  what  he  said.

 Mr.  Speaker:  Unless  they  allow  him
 to  speak,  how  can  they  hear?  In  this
 manner  if  so  many  hon.  Members
 begin  to  speak  simultaneously,  it  be-
 eomes  difficult  for  anybody  to  follow.

 Shri  Bade  (Khargone):  May  I  sub-
 mit...

 Mr,  Speaker:  Mr.  Bade,  I  have  not
 ealled  you.  Unless  I  call  a  Member,
 I  have  requested  severa)  times  that
 he  should  not  begin  to  speak.  Let  me
 proceed  in  my  own  way  and  then  we

 -@an  see  what  we  reach  to.

 Shri  Bade:  I  submit...

 शी  हुकम  दर्द  कछवाय  :  मंत्री  महोदय
 के  घर  में  भ्र नाज  भरा  हुआ  है,  इस  लिए  उत  को
 लगता  है  कि  अकाल  नहीं  है  ।

 Mr,  Speaker:  |  have  been  told  that
 the  Minister  of  State  made  a  state-
 ment  that  to  some  extent  the  bandh
 in  Kerala  was  justified.  Was  there  a
 statement  made  to  that  effect?  (In-
 terruptions),

 Order,  order.  Would  they  allow  me
 or  not?

 Shri  C.  Subramaniam:  The  bandh
 and  the  demonstration  ig  one  thing.
 It  might  be  that  in  spite  of  the  best
 efforts  of  the  Government,  something
 evuld  not  have  been  done,  the  bandh
 could  have  been  organised.  It  is  on
 that  basis  it  may  have  been  justified.
 That  does  not  necessarily  imply  that
 there  is  failure  on  the  part  of  Govern-
 ment.
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 Shri  A.  ्,  Raghavan  (Badagara):
 Now  he  must  resign.

 sit  हुकम  पद  कल्याण  :  मुलजिम  धौर
 जज  एक  हो  गए  ।

 Mr.  Speaker:  Shri  Prakash  Vir
 Shastri’s  name  is  first.  I  will  ask  him
 what  he  has  to  say.

 Shri  Vasudevan  Nair:  Some  Mera-
 bers  from  Kerala  should  be  allowed
 Our  resolutions  are  also  there.

 Mr,  Speaker:  I  have  said  I  have  tem
 adjournment  motions.  He  may  बड़े
 down,

 करी  प्रकाश बीर  श्ात्जी  (बिजनौर)  :
 अध्यक्ष  महोदय,  केरल  में  भूख  प्रो  खाद्यान्नों
 के  प्रभाव  से  जो  भयंकर  स्थिति  पैदा  हुई  है,
 जिस  के  कारण  सारे  प्रदेश  में  कुछ  समय  से
 शिक्षा  संस्थायें  भ्रोर  दूसरे  काम  करने  वाले
 संस्थान  ठप्प  पड़े  हुए  हैं,  उस  के  लिए  किसी
 एक  राजनैतिक  संस्था  को  दोषी  ठहरा  कर  या
 यह  कह  कर  कि  ग्रीक  राजनीतिक  पार्टी  इस
 आन्दोलन  या  हड़ताल  के  पीछे  थी,  सरकार
 इस  की  भयंकरता  को  समाप्त  नहीं  कर  सकती
 है।  वहां  पर  भूख  प्रौढ़  खाद्यान्नों  के  प्रभाव
 से  जो  स्थिति  पैदा  हुई,  उस  के  विरुद्ध  आन्दोलन
 में  सत्तारूढ़  पार्टी  स  ले  कर  विरोधी  दल  की
 सभी  पार्टियां  सम्मिलित  थीं  ।  इस  स्थिति
 का  कारण  प्रमुख  रूप  से  यह  हुमा  कि  कैरल  यें,
 जो  कि  प्रारम्भ  से  चावल  के  प्रभाव  वाला
 प्रान्त  रहा  है,  कुछ  समय  पहले  160  प्राय
 ब्रिज-व्यक्ति  प्रति-दिग  चावल  दिया  जाता
 था  लेकिन  केरल  की  सरकार  ने  जब  उस
 को  घटा  कर  20  ग्राम  प्रतिव्यक्ति  प्रति-
 दिन  कर  दिया,  तो  लोगों  के  भ्र संतोष  की  सीमा
 लांघ  गई  जब  कि  कैरल  में  यह  स्थिति  &
 उस  के  बसाल  में  मद्रास  प्रो  भ्ान्घ  में  200
 ग्राम  शौर  240  प्राम  चावल  प्रति-व्यक्ति
 बरती-दिन  मित्र  रहा  है  |  देश  के  स्वतंत्र  होने
 के  धारा  खर्च  के  बाद जी  जब  लोगों  को
 रोटी  मांगने  पर  लाठियां  मिलती  हों,  तो  इस
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 [at  प्रकाशवीर  शास्त्र]
 में  सेंट्रल  गवर्नमेंट  की  भ्र सफलता  प्रकट
 होती  है  ।  चूंकि  सेंटर  गवर्नमेंट  स्थिति  को
 सम्भालने  में  असफल  रही  है,  इस  लिए  मैं
 हाउस  की-  भाषा  मांगता  हूं  कि  इस  विषय  पर
 विचार  किया  जाए  tv

 6hri  C.  Subramaniam:  I  object  to
 it

 Mr.  Speaker:  The  motion  is:
 “The  situation  arising  out  of

 Kerala  bandh  demanding  resto-
 ration  of  the  cut  in  rice  ration  in-
 troduced  in  Kerala  State  from
 9th  January,  966  and  complete
 collapse  of  the  administration.”

 Those  Members  in  favour  of  leave
 being  granted  may  kindly  stand  in
 their  seats.
 Several  hon.  Members  stood  up.

 Mr,  Speaker:  There  are  more  than
 fifty  Members,  Leave  is  granted.  The
 adjournment  motion  shall  be  taken  up
 at  4  O'clo.k,  this  afternoon.

 थ्  हुकम  चाव  कछवाय  :  यह  बता  दिया
 जाये  कि  इस  काम-रोको  प्रस्ताव  पर  किस
 किस  सदस्य  के  नाम  हैं  ।

 झष्यकष  महोदय  :  इस  की  कोई  जरूरत
 नहीं  है।  मैं  न ेबता  दिया  है  कि  पहला
 नाम  श्री  प्रकाश वीर  शास्त्री  का  हैं

 (interruptions).  I  have  admitted
 one  adjournment  motion

 Shri  U.  M.  Trivedi  (Mandsaur):  May
 I  make  this  submission?  There  are
 other  adjournment  motions  along  with
 this—a  general  adjournment  motion
 moved  by  me  for  a  food  crisis  in  the
 whole  country.  Is  this  going  to  be
 discusseg  along  with  the  adjournment
 Motion  that  has  been  moved?

 Mr.  Speaker:  I  have  not  allowed  it.
 That  is  too  general  a  problem  and
 that  can  be  discussed  in  the  Presi-
 dent's  Address.
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 am  sure  the  House  will
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 Shri  ए,  M.  Trivedi:  The  whole  ques-
 tion  is  this.  In  this  case  the  food
 crisis  has  developed  in  the  country.
 Today  in  answer  to  question  No,  4  the
 hon.  Minister  has  been  pleased  to  say
 that  at  least  from  five  States  reports
 had  been  received  that  the  food  crisis
 has  developed  ang  famine  conditions
 are  prevailing  and  the  government  is
 not  able  to  meet  that  situation.  This
 is  the  general  condition  prevailing  in
 the  country.

 Mr,  Speaker:  My  submission  is  that
 only  one  adjournment  motion  can  be
 admitted  for  the  day.  That  has  been
 done,  This  can  be  discussed  in  any
 other  manner  that  might  be  possib'e
 but  not  as  adjournment  motions,
 Therefore,  I  will  have  to  proceed  now
 with  the  other  business.  This  would
 be  taken  up  at  4  O'clock,

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 Rabad):  Sir,  I  rise  on  a  point  of
 order.  I  invite  your  attention  to  rule
 6l  of  the  Rules  of  Procedure.  The
 matter  before  the  House  for  which  the
 House  has  given  leave  discussion  on
 the  food  situation  in  Kerala—is  a
 serious  one  in  all  conscience,  and  it
 certainly  calls  for  much  more  time
 than  a  mere  two  and  a  half  hours.

 Mr.  Speaker:  That  can  be  seen  at
 that  time.

 Shri  Hari  Vishnu  Kamath:  I  would
 suggest  this  under  rule  61,  because,  I

 need  more
 time,  and  so,  the  discussion  should
 commenc>  at  an  earlier  hour;  as  soon
 as  the  Railway  budget  is  presented  by
 the  Railway  Minister,  we  can  start  the
 discussion  and  take  up  this  matter  so
 that  it  will  continue  for  the  rest  of  the
 day,  the  whole  day,  rather.

 Mr.  Speaker:  How  long  would  we
 sit  and  all  that  may  be  taken  up  at
 that  time,—  (Interruption).

 Shri  Hari  Vishna  Kamath:  TM
 6.30  under  the  rules.  J  suggest  that “it  might  be  taken  up  much  earlier,  say,
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 as  soon  as  the  railway  budget  is  pre-
 sented.

 The  Minbter  of
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  If  it  is  taken
 up  earlier  it  will  be  better,  because
 they  will  take  at  least  two  and  a
 half  hours.

 Mr,  Speaker:  Then,  I  have  no
 objection.  If  the  Leader  of  the  House
 also  agree,  then—(Interruption).

 Shri  Vasudevan  Nair:
 a  humble  request?

 May  I  make

 Mr.  Speaker:  Does  the  Minister
 agree  to  that  suggestion  also,  that  as
 800n  as  the  railway  budget  is  present-
 ed,  after  that,  this  might  be  taken  up?

 Shri  Satya  Narayan  Sinha:  Not
 earlier  than  three.

 Shri  Vasudevan  Nair:  Generally,  in
 this  discussion,  we  go  by  parties,  but
 you  will  appreciate  that  we  Members
 from  Kerala  should  get  enough
 chance  to  speak  on  this  subject,  so
 that—

 Mr.  Speaker:  I  will  see  to  that.

 Shri  Ranga  (Chittoor):  Muy  I  seek
 a  clarification?  You  were  pleased  to
 say  that  all  other  notices  of  motions
 for  adjournment  which  have  been
 given  to  you  would  not  be  taken  up,
 as  one  adjournment  motion  has  al-
 ready  been  admitted.  But  I  have  also
 undestood  that  all  other  pending
 adjournment  motions  would  be  taken
 up  on  the  subsequent  days  as  and
 when  you  find  it  necessary  or  possible
 to  admit  them  and  then  ask  the
 House  whether  it  is  willing  to  discuss
 it.

 Mr.  Speaker:
 after  Shri  Banerjee  alSo  makes
 point.  Shrj  Banerjee.

 Shri  8.  M.  Banerjee  (Kanpur):
 While  I  submit  to  your  ruling  that
 2375(ai)  LS—6

 I  will  answer  that,
 his
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 only  one  adjournment  motion  can  be
 admitted  for  a  day,  I  may  point  put
 that  the  first  adjournment  motion
 which  you  received,  the  one  given
 notice  of  by  Shri  Prakash  Vir  Shastri,
 relates  only  to  Kerala,  My  summis-
 sion  is  only  this:  that  while  we  dis-
 cuss  the  Kerala  food  situation,  an
 alarming  situation  in  Kerala  itsclf,  we
 should  also  be  allowed  to  touch  other
 States  and  the  general  situation  with
 particular  reference  to  Kerala  and
 the  police  repression,  which  have  been
 mentioned  in  ¢he  other  adjournment
 motions  which  you  have  rejected  be-
 cause  of  the  ruling.  Otherwise,  it  will
 become  difficult  ‘for  us.

 Mr.  Speaker;  That,  I  will  allow.
 ett  रामसेवक  यादव  (बाराबंकी)  :

 अध्यक्ष  महोदय,  मैंने  एक  विशेषाधिकार
 अवहेलना  का  प्रश्न  दैनिक  स्टेट्स मन  भ्रखबार
 के  खिलाफ  दिया  था--

 भ्रध्यज्ष  भमहोबय  :  वह  देर  में  भाया  है  ।
 मैं  कभी  उसको  देखूंगा  ।

 I  have  to  answer  to  Shri  Ranga’s
 question.  There  is  no  doubt  that  we
 have  been  considering  some  adjourn-
 ment  motions,  more  than  one.  That  is
 to  say,  if  more  than  one  adjournment
 motion  notices  were  received  on  any
 one  day,  on  the  second  day,  we  have
 considered  some  adjournment  motions,
 notices  of  which  were  reccived  the
 previous  day.  There  is  no  doubt
 about  it.  But  I  feel  that  that  is  not
 according  to  the  rules;  it  shuts  out
 other  adjournment  motions  that  come
 on  the  ncxt  day.  If  I  tae  up  all  these
 motions  one  after  the  other,  probably
 the  whole  month  will  be  consumed  in
 this,  and  no  further  notice  of  an  ad-
 journment  motion  would  be  possible.
 Therefore,  one  would  be  discussed,
 whichever  the  House  has  given  leave
 to;  the  others  could  be  discussed  but
 in  any  other  discussion  and  not  as
 adjournment  motions.  Therefore,  we
 will  have  other  opportunities  when
 the  House  feels*that  they  ought  to  be
 discussed,  but  not  as  adjournment
 motions.

 e
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 2.4  hrs.
 PAPERS  LAID  ON  THE  TABLE
 Mr.  Speaker:  Shri  Manubhai  Shah.

 Report  or  INDIAN  TarirF  CoMMIssION
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  Shafi
 Qureshi):  On  behalf  of  Shri  Manu-
 bhai  Shah,  I  beg  to  lay  on  the  Table
 a  copy  of  the  following  papers  under
 @ub-section  (2)  of  section  6  of  the
 Tariff  Commission  Act,  95l:—

 (i)  Report  (1985)  of  the  Tariff
 Commission  on  the  continuance  of
 protection  to  the  Ball  Bearings
 Industry  and  the  grant  of  protec-
 tion  to  other  Rolling  Bearings.

 ¢ii)  Government  Resolution  No.
 7(l)-Tar/65  dated  the  3lst  De-
 cember,  1985.

 February,  1966.  [Placed  in
 Library.  See  No.  LT-5898/66].
 (2)  a  copy  each  of  the  following

 statements  showing  the  action
 taken  by  the  Government  on
 ‘various  assurances,  promises  and
 undertakings  given  by  the  Minis-
 ters  during  the  various  sessions
 shown  against  each:—

 (i)  Supplementary  Statement
 No,  I.—Thirteenth  Session,  1965.

 (ii)  Suppl  tary  Stat  t
 No.  IV.—Twelfth  Session,  1965.

 (iii)  Supplementary  Statement
 No,  VIII.—Eleventh  Session,
 1965.

 (iv)  Supplementary  State-
 ment  No.  XI.—Tenth  Session,
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 1964,
 [Placed  in  Library.  See  No.  LT=

 5395/66).  (v)  Supplementary  State-
 ment  No.  XIII.—Ninth  Session,

 InpiaN  TARIFF  (AMENDMENT)  ORDI-  1964.
 NANCE,  965  AND  STATEMENT  SHOW-

 ING  ACTION  TAKEN  BY  GOVT.  ON  (vi)  Supplementary  Statement
 ASSURANCE  ETC.  No.  XVIII—Seventh  Session,

 1964.
 The  Minister  of  Parliamentary

 Affairs  and  Communications  (Shri  (vii)  Supplementary  —_State-
 Satya  Narayan  Sinha):  I  beg  to  lay  ment  No.  XVI—Fifth  Session,
 on  the  Table:—  1963.

 (viii)  Supplementary  6tate-
 ment  No.  XXII.—Second  Ses-
 sion,  1962.

 qd)  a  copy  each  of  the  follow-
 ing  Ordinances  under  provisions
 of  article  23(2)(a)  of  the  Cons-

 titution:  [Placed  in  Library.  See  No.  LT-
 (i)  The  Indian  Tariff  (Amend-  5399/66  to  LT-5406/66].

 ment)  Ordinance,  965  No,  7  of
 965)  promulgated  by  the  Presi-  Shri  Hari  Vishnu  Kamath:  (Hosh-
 dent  on  the  3lst  December,  1965.  angabad).  With  regard  to  item  (2)  of
 [Placed  in  Library.  See  No.  the  statement  on  implementation  of
 LT-5396/66].  assurances,  I  wish  to  recall]  that  it  is

 more  or  less  a  hangover  from  the  last
 (i)  The  Indian  Tariff  session  of  the  Lok  Sabha  and  the

 (Amendment)  Ordinance,  966  House  took  very  serious  notice  of  the
 (No,  |  of  80)  promulgated  7  fact  that  assurances  dating  back  to
 the  President  on  the

 |
 1  962—four  years  old  now—are  still

 February,
 1966.  [Placed  in  pending  implementation.  I  do  not

 Library.  See  No.  LT-5307/66}.  know  at  the  moment  whether  those
 (iii)  The  Delhi  Land  Re-  assurances  given  in  962  and  963  are

 forms  (Amendment)  Ordinance,  still  pending  implementation.  In  this
 966  (No.  2  of  966)  promulgat-  connection,  may  I  invite  your
 ed  by  the  President  on  the  5th  attention  to  rule  323  of  the  Rules  of
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 Procedure?  Under  that  ule,  the
 Committee  on  Government  Assuran-
 ces—it  is  a  parliamentary  committee—
 is  empowered  and  therefore  obliged  to
 consider  and  report  inter  alia—

 “where  implemented,  whether
 such  implementation  has  taken
 place  within  the  minimum  time
 necessary  for  the  purpose”.

 You  in  your  luminous  wisdom  will
 fix  naturally

 Mr.  Speaker:  I  have  made  so  many
 requests  to  the  hon.  member  that  no
 adjectives  should  be  brought  in  when
 he  is  referring  to  me.

 Shri  Hari  Vishnu  Kamath:  I  have
 not  used  derogatory  adjectives,  but
 only  factual  adjectives.

 Mr.  Speaker:  My  submission  has
 been,  whether  they  are  laudatory  or
 derogatory,  none  of  them  should  be
 brought  in.

 Shri  Hari  Vishnu  Kamath:  I  bow  to
 your  ruling  and  I  will  drop  the  word
 “Juminous”.  But  I  stick  to  the  word
 “wisdom”.  You  do  not  object  to  that.
 In  your  wisdom...

 Mr,  Speaker:  Some  other  ber
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 Mr.  Speaker:  Therefore,  I  have

 asked  the  committee  to  look  into  it.
 Shri  Hari  Vishnu  Kamath:  I  am

 grateful  to  you  for  your  observation.
 You  will  readily  appreciate  the  fact
 that  this  Lok  Sabha  is  nearly  four
 years  old.  If  within  this  period  of
 four  years,  you  have  not  becn  able  to
 fix  what  the  minimum  time  should  be
 for  the  assurances  to  be  implemented,
 I  beg  to  submit  that  it  is  not  quite correct  or  proper,  to  say  the  least,  I
 would  certainly  request  you,  entreat
 you,  to  ensure  that  assurances  given
 by  any  minister—I  do  not  blame  this
 minister;  he  speaks  for  his  other  col-
 leagues—are  implemented  within  the
 minimum  time  necessary  for  the  pur-
 pose,  under  rule  823.

 I  know  the  Lok  Sabha  Secretariat
 is  pursuing  this  matter  and  the  Secre-
 tary  has  issued  a_  note  to  several
 ministers  during  the  last  inter  regnum.
 But  I  beg  to  ask  is  it  not  equally  the
 responsibility  of  the  Minister  og  Par-
 liamentary  Affairs?  What  is  he  for,
 if  he  does  not  among  his  other
 numerous  miscellaneous  functions  in-
 clude  this  one  also  in  his  portfolio?
 Has  he,  and  if  so  how  and  when,
 persuaded  and  prodded  other  ministers

 might  refer—as  was  done  yesterday—
 to  my  follies  also.  That  would  make
 my  position  very  embarrassing.  There-
 fore  “wisdom”  and  “folly”  might  be
 avoided  and  only  simple  facts  might
 be  stated.

 Shri  Hari  Vishnu  Kamath:  I  do  not
 speak  for  other  members.  I  speak  for
 myself  and  my  party.

 Mr.  Speaker:  I  have  followed  his
 point.  I  might  inform  him  that  this
 matter  has  been  referred  to  the  com!
 mitteg  and  I  am  expecting  that  report
 within  a  short  period.  When  that  re-
 port  is  received,  the  whole  thing
 would  be  gone  into.

 Shri  Ranga  (Chittoor):  It  is  a
 shame  that  assurances  given  four
 years  ago  are  still  pending.

 to  imp]  t  the  assurances?
 Mr.  Speaker:  That  I  will  know

 after  I  have  received  the  report  of  the
 Committee.

 Shri  प्र.  N.  Mukerjee  (Calcutta  Cen-
 tral):  Sir,  I  am  rather  mystified  by
 this  kind  of  thing  which  has  been  hap-
 pening  for  such  a  long  time.  An
 assurance  is  an  assurance,  unless  Gov-
 ernment  wishes  to  play  with  words,
 unless  the  philosophy  of  semantics  is
 a  kind  of  thing  which  they  want  to
 indulge  in  in  their  peculiar  War.  An
 assurance  5  meant  to  be  implemented.
 If  there  are  some  physical  reasons  or
 other  reasons  which  unavoidably  pre-
 vent  an  assurance  from  being  imple-
 mented,  nothing  prevents  the  Govern-
 ment  from  coming  before  your  Com-
 mittee  to  report  that  for  those  speci-
 fic  reasons  the  assuranée  could  not
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 be  impl  ted.  What  happens  is,
 for  cight  years—this  is  most  fantas-
 tic—certain  assuzances  remain’  un-
 implemented  and  the  Committee  con-
 tinues  to  take  cognizance  of  it.  Do
 we  have  to  wait  for  that  report  from
 the  Committee?  It  stands  to  reason
 that  the  whole  thing  is  fantastically
 improper  and  Government  shows
 contempt  of  the  House  by  refusing  to
 Give  effect  to  an  aSsurance  for  this
 long  time.  Why  docs  not  the  Govern-
 ment  reply?  What  does  the  Minister
 of  Parliamentary  Affairs  do?

 The  second  point  is,  he  is  now—
 from  the  very  peculiar  report  which
 we  find  in  these  days  about  the  for-
 mation  and  re-formation  and  re-
 reformation  of  ministries—the  Minis-
 ter  of  Parliamentary  Affairs  and  he
 has  got  a  Minister  of  State  for  Parlia-
 mentary  Affairs—  God  knows  who
 else.  If  he  is  only  the  Chief  Whip  of
 the  Congress  Party  I  could  have
 understood  his  reticence  in  regard  to
 non-implementation  by  Government
 of  assurance  made  on  the  floor  of  the
 House.  But  if  he  is  going  to  justify
 his  position  ag  Minister  of  Parliamen-
 tary  Affairs—and  now  he  happens
 also,  through  some  king  of  dispensa-
 tion,  to  be  the  leader  of  the  House—he
 owes  it  to  the  House  to  explain  why
 this  kind  of  anomaly  has  taken  place
 for  such  a  length  of  time,

 Shri  U.  M.  Trivedi:  |  (Mandsaur):
 This  tendency  is  growing  in  the  Gov-
 ernment  of  not  making  any  reply
 whatsoever  to  questions  which  are
 taised  and  which  are  of  public  im-
 portance.  In  a  democratic  set  up,
 when  assurances  ४7९  given  by  the
 Government,  those  assurances  are  not
 only  to  be  fulfilled  but  the  House  has
 to  be  made  known  that  those  assu-
 rances  have  becn  fulfilled.  We  have
 seen  that  procrastination  is  the  order
 of  the  day  so  far  as  this  Government
 is  concerned,  so  much  so  even  matters
 which  are  raised  by  the  Auditor-
 General  are  not  replied  to,  not  attend-
 ed  to  for  years  together.  This  has
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 come  to  the  notice  of  the  House  also.
 For  four  years,  five  years  and  six
 years  assurances  given  are  not  ful-
 filled.  No  reply  is  given.  Statements
 are  not  made.  After  five  years  we  go
 out.  Then  he  will  come  with  a  reply
 and  we  will  not  be  able  to  catch  him.
 Four  years  have  passed.  What  pre-
 vents  him  from  giving  a  reply  just
 now?

 Mr.  Speaker:
 just  now.

 We  will  catch  him

 Shri  Satya  Narayan  Sinha:  Sir,  so
 far  as  the  remark  of  my  hon.  friend,
 Shri  Kamath  is  concerned,  jf  he  would
 kindly  come  to  me  in  my  chamber  I
 will  show  him....

 Shri  U.  M.  Trivedi:  What  for?

 Shrj  Satya  Narayan  Sinha:  So  that
 I  may  convince  him  how  I  have  been
 pursuing  my  colleagues  in  this  matter.

 Shri  U.  M.  Trivedi:
 it  here?

 Why  not  say

 Shri  Hari  Vishnu  Kamath:
 them  properly.

 Chase

 Shri  Satya  Narayan  Sinha:  During
 the  Thirteenth  Session  of  the  Lok
 Sabha  the  Department  made  a  review
 of  all  pending  assurances  and  made
 special  efforts  to  have  some  old  out-
 standing  assurances  implemented.  As
 a  result  of  the  efforts  made  all  pend-
 ing  assurances  relating  ६0  Second
 Lok  Sabha  were  implemented  except-
 ing  two.

 Shri  U.  M,  Trivedi:  You  must  be
 ashamed  of  this.
 ‘Shri  Satya  Narayan  Sinha:  |  am

 stating  whatever  the  facts  are.
 Shri  Hari  Vishnu  Kamath:  The

 Government  should  be  ashamed.
 Shri  Satya  Narayan  Sinha:  I  am

 not  concealing  the  facts.  I  am  placing
 them  before  the  House.  These  two
 could  not  be  implemented  because  in
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 the  case  of  one  the  matter  had
 become  sub  judice  and  the  other  rela-
 ted  to  dments  of  the  Scheduled
 Caste  and  Scheduled’  Tribes  list  and
 the  order  could  not  be  implemented  as
 the  entire  question  of  classification
 had  to  be  reviewed.  The  amendment
 to  the  order,  under  the  circumstances,
 was  not  possible.  I  have  completely
 explained  the  position  so  far  as  Se-
 cond  Lok  Sabha  is  concerned.

 So  far  as  the  assurances  given  dur-
 ing  the  time  of  the  Third  Lok  Sabha
 are  concerned,  the  final  position  at
 the  end  of  the  Twelfth  Session  was
 that  out  of  2366  assurances  283  had
 been  implemented  leading  to  a  figure
 of  90°5  per  cent.  A  large  number
 of  implementation  reports  on  pending
 assurances,  on  account  of  our  pursuing
 things,  were  received  after  the  winter
 session  and  will  be  laid  in  convenient
 batches.  On  the  basis  of  the  imple-
 mentation  reports  already  received,
 the  position  of  the  assurances  would
 be  as  follows.  94.42  per  cent  of  assu-
 rances  given  during  the  l]th  session  of
 the  Third  Lok  Sabha  would  stand  im-
 plemented.

 Shr;  Hari  Vishnu  Kamath:  Give  the
 number,  not  the  percentage.

 Mr.  Speaker:  Now,  Shri  Subre-
 maniam.

 NoriricaTIONs  UNDER  SuB-sEcTION  (3)
 oF  SECTION  7  OF  THE  KERALA

 GovEeRNMENT  LaNnD  ASSIGN-
 MEN’  Act,  960  ETC.,  ETC.

 The  Minister  of  Food,  Agriculture,
 Community  Development  and  Coope-
 ration  (Shri  ©.  Subramaniam):
 I  beg:—  a

 (a)  to  re-lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  under  sub-section
 (3)  of  section  7  of  the  Kerala
 Government  Land  Assigninent
 Act,  1960,  read  with  clause  (८)
 (iv)  of  |  the  —  Proclamation
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 deted  the  24th  March,  1985,
 issued  by  the  Vice-President
 discharging  the  functions  of
 the  President,  in  relation  to
 the  State  of  Kerala:—

 (i)  The  Kerala  Land  Assign-
 ment  Rules,  1964,  published
 in  Notification  S.R.O.  No.  ays
 64  in  Kerala  Gazette  dated
 the  25th  March,  1964,

 ‘4i)  The  Rules  for  the  imple-
 mentation  of  the  Cecn-
 trally  sponsored  scheme  of
 settlement  of  landless  agri-
 cultural  labourers  on  Gov-
 ernment  Poramboke  lands,
 published  in  Notification  No.
 6053/A3/62/RD  in  Kerala
 Gazette  dated  the  2200  Oc-
 tober,  1963.

 (iii)  The  Rules  for  the  assign-
 ment  of  Government  lands
 for  the  purpose  of  Settle-
 ment  of  landless  agricultu-
 ral  labourers  under  the  Cen-
 trally  sponsored  scheme  of
 the  settlement  of  such  la-
 bourers,  published  in  Notifi-
 cation  S.R.O.  No.  7165/1963.
 in  Kerala  Gazette  dated  the
 22nd  October,  1963.

 (iv)  Notification  No.  7982/A3/
 63/RD  dated  the  9th  Janu-
 ary,  1964,  making  certain
 amendments  to  the  rules  for
 the  assignment  of  Govern-
 ment  lands  for  the  purpose
 of  settlement  of  landless  ag-
 ricultural  Jabourers  under
 the  Centrally  sponsored
 acheme  of  the  settlement  of
 such  labourers.

 (v)  S.R.O.  No.  80/65  published
 in  Kerala  Gazette  dated  the
 26th  January,  1965,  making
 certain  amendment  to  the
 Rules  for  the  assignment  of
 Government  lands.

 (vi)  S.R.O.  ‘117/65,  published  in
 Kerala  Gazette  dated  the
 28rd  March,  1965.

 (vii)  The  Rules  for  the  Assign-
 ‘ment  of  Goyernment  Land
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 (Shri  0,  Subramaniam]
 in  Development  Areas  for
 industrial  purposes,  publish- ed  in  Notification  S.R.O.
 No.  97/64  in  Kerala  Gazette
 dated  the  l4th  April,  1964.

 (viii)  S.R.O.  No.  231/65  published in  Kerala  Gazette  dated  the
 ist  June,  1965,  making  cer-
 tain  amendment  to  the  Ke-
 rala  Land  Assignment  Rules,
 1964.

 (ix)  S.R.O.  No.  303/65  published
 in  Kerala  Gazette  dated  the
 3rd  August,  1965,  making
 certain  amendments  ty  the
 special  rules  for  the  lease  of
 Government  lands  for  tobac-
 co  cultivation,

 (Placed  in  Library.  See  No,  LT-
 §631/65].

 (2)

 (3)

 A  copy  of  Notification  S.R.O.
 No.  219/64  published  in  Ke-
 rala  Gazette  dated  the  2lst
 July,  1964,  making  certain
 amendments  to  the  \  Kerala
 Lands  Acquisition  Rules,  1963,
 under  sub-section  (2)  of  sec-
 tion  80  of  the  Kerala  Land
 Acquisition  Act,  1961,  read
 with  clause  (c)  (iv)  of  the
 Proclamation  dated  the  24th
 March,  1965,  issued  by  the
 Vice-President  discharging  the
 functions  of  the  President,  in
 relation  to  the  State  of  Ke-
 rala,  [Placed  in  Library.
 See  No.  LT-5332/65).

 A  copy  of  the  Forest  Settle-
 ment  Rules,  1965,  published  in
 Notification  S.R.O.  No.  186/65,
 in  Kerala  Gazette  dated  the
 l]th  May,  1965,  under  section
 77  of  the  Kerala  Forest  Act,
 96l,  read  with  clause  (c)
 (iv)  of  the  Proclamation  dat-
 ed  the  24th  March,  1985,  issu-
 ed  by  the  Vice-President  dis-
 charging  the  functions  of  the
 President,  in  relation  to  the
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 State  of  Kerala.  [Placed  in
 Library.  See  No.  LT-5333/
 65).

 (4)  A  copy  each  of  the  following
 Notifications  making  certain
 amendments  to  the  Kerala
 State  Agricultura]  Loan  Rules,
 under  sub-section  (2)  of  sec-
 tion  0  of  the  Kerala  Agricul-
 turists  Loans  Act,  96l,  read
 with  clause  (c)  (iv)  of  the
 Proclamation  dated  the  24th
 March,  1965,  issued  by  the
 Vice-President,  discharging
 the  functions  of  the  President,
 in  relation  to  the  State  of
 Kerala:

 (i)  S.R.O.  63/64  published  in
 Kerala  Gazette  dated  the

 ‘17th:  March,  ‘1964,

 (ii)  S.R.O.  No.  209/64  published
 in  Kerala  Gazette  dated  the
 7th  July,  1964.

 (iii)  S.R.O.  210/64  published  in
 Kerala  Gazette  dated  the
 7th  July,  964  2

 (iv)  S.R.O.  226/64  published’  in
 Kerala  Gazette  dated  the
 28th  July,  1964,

 (v)  S.R.O.  No.  297/64  published
 in  Kerala  Gazette  dated  the
 29th  September,  1964,

 (vi)  S.R.O.  398/64  published  in
 Kerala  Gazette  dated  the
 i5th  December,  1964,

 (vii)  S.R.O.  No.  120/65,  published
 in  Kerala  Gazette  dated  the
 30th  March,  1965.

 (viii)  S.R.O.  No.  194/65,  published
 in  Kerala  Gazette  dated  the
 llth  May,  ‘1965.
 S.R.O.  227/65  published  in
 Kerala  Gazette  dated  the
 Ist  June,  1965.

 [Placed  in  Library.  See  No.  LT-
 6359/65]

 an (ix
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 G.O.  M.S,  422/Agri./65  pub-
 lished  in  Kerala  Gazette  qat-
 ed  the  l0th  August,  1965,  mak-
 ing  certain  amendments  to  the
 Special  Loan  Rules,  for  deve-
 lopment  of  Rubber  Plantation,
 96l,  under  sub-section  (2)  of
 section  40  of  the  Kerala  Agri-
 culturists  Loans  Act,  1961,
 read  with  clause  (c)  (iv)  of
 the  Proclamation  dated  the
 24th  March,  1965,  issued  by
 the  Vice-President,  discharg-
 ing  the  functions  of  the  Pre-
 sident,  in  relation  to  the  State
 of  Kerala.  [Placed  in  Lib-
 rary.  See  No,  LT-5360/65).

 (b)  to  lay  on  the  table  a  copy  of
 the  Committce  for  Controlling
 and  Supervising  Experiments
 on  Animals  (Administration)
 Rules,  965  published  in  Noti-
 fication  No.  S.O.  22  in  Ga-
 gette  of  India  dated  the  8th
 January,  966  under  sub-sec-
 tion  (4)  of  section  38  of  the
 Prevention  of  Cruelty  to  Ani-
 mals  Act  1960.  [Placed  in
 Library.  See  No,  LT-  5407/
 66].

 Deut  Sates  Tax  (AMENDMENT)
 Rues  Etc.
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 (5)  A  copy  of  Notification  No.
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 (b)  to  lay  on  the  Table  a  copy  of

 the  following  papers—

 (i)  The  Tax  Credit  Certificate
 (Equity  Shares)  Scheme,
 965  published  in  Notifica-
 tion  No.  G.S.R.  834  publi-
 shed  in  Gazette  of  India  dat
 ed  the  2300  December,  965
 under  sub-section  (4)  of
 section  280ZE  of  the  In-
 come-tax  Act,  96l.  [Placed
 in  Library.  See  No.  LT-
 5408/66),

 (ii)  The  Income-tax  (Amend-
 ment)  Rules,  966  published
 in  Notification  No.  S.O.  89
 published  in  Gazette  of
 India  dated  the  I3th  Janu-
 ary,  966  under  section  296
 of  the  Income-tax  Act,  1961.
 [Placed  in  Library.  See  No.
 LT-  5400/66].

 (iii)  Notification  No.  G.S.R.  760
 published  in  Gazette  of  In-
 dia  dated  the  27th  Novem-
 ber,  965  under  sub-section
 (4)  of  section  46  of  the
 Wealth-Tax  Act,  1987.
 [Placed  in  Library.  See  No,
 LT-540/66].

 (iv)  The  following  Notifications
 under  section  38  of  the  Ce::-
 tral  Excises  and  Salt  Act,
 1944:

 The  Minister  of  State  In  the  Mini-
 stry’  of  Finance  (Sint  Bi  Re  Bhaat)?  (a)  Central  Excise  (Tenth
 ties:  Amendment)  Rules,  1965,

 published  in  Notification
 No,  G.S.R.  1789  in  Gazetie
 of  India  dated  the  4th  D.-
 cember,  1965.

 (a)  to  re-lay  on  the  Table  a  copy
 of  the  Delhi  Sales  Tax
 (Amendment)  Rules,  1965,
 published  in  Notification  No.
 F.  4(98)/64-Fin(E)  in  Defhi
 Gazette  dated  the  29th  July,  (b)  Central  Excise  Ist
 3965  under  sub-section  (4)  of  (Amendment)  Rules,  1968,
 section  26  of  the  Bengal  Fin-  published  in  Notification
 ance  (Sales  Tax)  Act,  94I,  as  No.  GS.R,  97  in  Gazette
 in  force  in  the  Union  Terri-  of  India  dated  the  I8th

 tory  of  Delhi  [Placed  in  January,  1968.
 Library.  See  No.  LT-5i0/  [Placed  in  Library.  See  No.  तन

 68).  8411/66).  .
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 (Shri  B.  R.  Bhagat]
 A  copy  each  of  the  following  Noti-

 fications  under  section  59  of  the  Cus-
 toms  Act,  962:—

 (i)  G.S.R.  898  published  in  Ga-
 zette  of  India  dated  the  3lst
 December,  1965.

 (ii)  G.S.R.  20  pudlished  in  Ga-
 zette  of  India  dated  the  Ist
 January,  966

 (iii)  The  Manufacture  in  Cus-
 toms  Bond  (General)  Ist
 Amendment  Rules,  1966,
 published  in  Notification
 No.  G.S.R,  2l  in  Gazette  of
 India  dated  the  Ist  Janu-
 ary,  1966.

 (iv)  G.S.R.  22  published  in  Ga-
 zette  of  India  dated  the  Ist
 January,  t966.

 (v)  G.S.R.  23  published  in  Ga-
 zette  of  India  dated  the  Ist
 January,  1966.

 (vi)  The  Manufacture  in  Cus-
 toms  Bond  (General)
 Second  Amendment  Rules,
 965  published  in  Notifica-
 tion  Nv.  G.S.R.  24  in  Ga-
 zette  of  India  dated  the  Ist
 January,  1966.

 (vii)  G.S.R.  25  published  in  Ga-
 zette  of  India  dated  the  lst
 January,  1966.

 (viii)  G.S.R.  53  published  in  Ga-
 zette  of  India  dated  the  Ist
 January,  1966.

 (ix)  G.S.R.  67  published  in  Ga-
 zette  of  India  dated  the  8th
 January,  1966.

 16 २३  G.S.R.  68  published  in  Ga-
 zette  of  India  dated  the  8th
 January,  1966.

 (xl)  6.58.  69  published  in  Ga-
 gzette  of  India  dated  the  8th
 January,  1966,

 (xl)  G.S.R.  70  published  in  Ga-
 vette  of  India  dated  the  8th
 Jartuary,  1966.
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 (xiii)  G.S.R.  798  published  in  Ga-
 zette  of  India  dated  the  l0th
 January,  1966.

 (xiv)  G.S.R.  93  published  in  Ga-
 zette  of  India  dated  the  l5th
 January,  1966.

 (xv)  G.S.R.  94  published  in  Ga-
 zette  of  India  dated  the  I5th
 January,  1966.

 [Placed  in  Library.  See  No.  LT-
 5412/66),

 l.  A  copy  each  of  the  following  No-
 tificationg  under  section  59  of  the
 Customs  Act,  962  and  Section  38  of
 the  Central  Excises  and  Salt  Act,
 1944:

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Ninety-third
 Amendment  Rules,  965
 published  in  Notification  No.
 G.S.R.  785  in  Gazette  of
 India  dated  the  4th  Decem-
 ber,  1965.

 (ii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Ninety-
 fourth  Amendment  Rules,
 (1965,  published  in  Notifica-
 tion  No.  G.S.R.  786  in  Ga-
 zette  of  India  dateq  the  4th
 December,  1965.

 (iii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Ist  Amend-
 ment  Rules.  1966,  published
 in  Notification  No.  G.S.R.  26
 in  Gazette  of  India  dated  the
 lst  January,  1966,

 (iv)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  2nd  Amend-
 ment  Rules,  1966,  published
 in  Notification  No.  G.S.R.  27
 in  Gazette  of  India  dated  the
 Ist  January,  19668.

 (v)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  =‘  Third
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 (vi)  The  Customs  and

 (ix)  The

 (xi)  The  Customs

 Papers  Laid

 Amendment  Rules,  1968,
 published  in  Notification  No.
 G.S.R.  28  in  Gazette  of  In-

 a
 the  Ist  January,

 1966.
 Central

 Excise  Duties  Export  Draw-
 back  (General)  Ninth
 Amendment  Rules,  1968,
 published  in  Notification  No.
 G.S.R.  29  in  Gazette  of  In-
 dia  dateq  the  Ist  January,
 1966.

 (vii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Eleventh
 Amendment  Rules,  1966,
 publisheg  in  Notification  No.
 G.S.R.  380,  in  Gazette  of
 India  dated  the  Ist  Janu-
 ary,  1966.

 (viii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Fourth
 Amendment  Rules,  1966.
 published  in  Notification  No.
 G.S.R.  3]  in  Gazette  of  In-
 dia  dated  the  Ist  January,
 1966.

 Customs  and  Centra!
 Excise  Duties  Export  Draw-
 back  (General  }  Fifth
 Amendment  Rules.  1966,
 published  in  Notification  No.
 GSR.  32,  in  Gazette  of  In-
 dia  dated  the  Ist  January,
 1966.

 (x)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 beck  (General)  Sixth
 Amendment  Rules,  1966,
 published  in  Notification  No.
 G.S.R.  33  in  Gazette  of  In-
 dig  dated  the  Ist  January,
 1966.  .

 and  Centra’
 Excise  Duties  Export  Draw-
 back  (General)  Seventh
 Amendment  Rules,  1968.
 published  in  Notification  No.
 GSR.  34,  in  Gazette  of  India
 dated  the  Ist  January.  3966
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 (xii)

 (xili)

 (xiv)

 (xv)

 (xvi)

 (xvii)

 Cxvili)

 Papers  Laid  2378

 The  Customs  and  Central
 Excise  Duties  Export  draw-
 back  (General)  Eighth
 Amendment  Rules,  1966,
 published  in  Notification  No
 G.S.R.  35  in  Gazette  of
 India  dated  the  Ist  Janu-
 ary,  1966.
 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Tenth
 Amendment  Rules,  1968,
 published  in  Notification  No.
 GS.R.  36  in  Gazette  of
 India  dated  the  Ist  Janu-
 ary,  1966.
 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (Genera])  Twelfth
 Amendment  Rules,  1966,
 published  in  Notificztion  No.
 37  in  Gazette  of  India  dated
 the  Ist  January,  1966.
 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Thirteenth
 Amendment  Rules,  1996,
 published  in  Notification  Nu.
 G.S.R,  38  in  Gazette  of  In-
 dia  dated  the  Ist  January,
 1966.
 The  Customs  anid  Central
 Excise  Dutieg  Export  Draw-
 back  (General)  Fourteenth
 Amendment  Rules,  1966,
 published  in  Notification  No.
 39  in  Gazette  of  India  dated
 the  Ist  January,  1968.
 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Fifteenth
 Amendment  Rules,  1966,
 published  in  Notification  No.
 40  in  Gazette  of  India  dat-
 ed  the  Ist  January,  1966.

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Sixteenth
 Amendment  Rules,  1986,
 published  in  Notification  No.
 4!  in  Gazette  of  India  dat-
 ed  the  I¢f  January,  1968.
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 [Shri  B,  R.  Bhagat)
 (xix)  The  Customs  and  Central

 Excise  Duties  Export  Draw-
 back  (General)  Seventeenth
 Amendment  Rules,  1968,
 publisheg  in  Notification  No.
 42  in  Gazette  of  India  dated
 the  Ist  January,  1966.

 (xx)  G.S.R.  5]  published  in  Ga-
 zette  of  India  dated  the  Ist
 January,  966

 (xxi)  The  Custom,  and  Central
 Excise  Duties  Export  Draw-
 back  (Gencral)  Eighteenth
 Amendment  Rules,  1966,
 published  in  Notification  No.
 G.S.R.  52  in  Gazette  of
 India  dated  the  Ist  January,
 1966.

 (xxii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty
 second  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  GS.R.  89  in  Ga-
 zette  of  India  dated  the
 i5th  January,  1966.

 (xxiii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Ninteenth
 Amendment  Rules,  1965,
 published  in  Notification  No.
 GS.R.  90  in  Gazette  of  In-
 dia  dated  the  5th  January,
 1966,

 (xxiv)  The  Customs  ang  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twentieth
 Amendment  Rules,  1966,
 published  in  Notification
 No.  G.S.R.  0  in  Gazette  of
 India  dated  the  5th  Janu-
 ary,  1966.

 (xxv)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty-first
 Amendment  Rules,  1966,
 published  in  Notification  No.
 GSR.  92  in  Gazette  of  In-
 dia  dated  the  5th  January,
 1966,

 [Placed  in  Lidrary.  See  No.  LT-
 §413/66).
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 2.  Notification  S.R.O.  No.  407/65  pub-
 lished  in  Kerala  Gazette  dated  the
 6th  November,  965  under  sub-section
 (2)  of  section  9  of  the  Kerala  Stamp
 Act,  959  read  with  clause  (c)  (iv)
 of  the  Proclamation  dated  the  24th
 March,  1965,  issued  by  the  Vice-Pre-
 sident,  discharging  the  functions  of
 the  President,  in  relation  to  the  State
 of  Kerala.  [Placed  in  Library.  See
 No,  LT-544/66].

 Foop  Corporations  (FourtH  AMEND-
 MENT)  Ru  ues,  966

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  I  beg  to  lay  on
 the  Table:—

 A  copy  of  the  Food  Corporations
 (Fourth  Amendment)  ules,  966
 published  in  Notification  Nc.  G.S.R.
 56  in  Gazette  of  India  dated  the
 28th  January,  966  under  sub-sec-
 tion  (3)  of  section  44  of  the  Food
 Corporations  Act,  1964.  [Placed  in
 Library.  See  No.  LT-545/66].

 DEurMrraTion  or  Councit  CONSTITU-
 ENCIES  (UTTAR  PrapEsi)  AMENDMENT

 Orpver,  1966,  FTC.

 The  Minister  of  State  in  the  Minis-
 try  of  Law  (Shri  C.  R.  Pattabhi
 Raman):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers:—

 ()  qa)  The  Delimitation  of  Council
 Constituencies  (Uttar  Pra-
 desh)  Amendment  Order,
 1968,  published  in  Notifi-
 cation  No.  G.S.R.  101  in  Ga-
 zette  of  India  dated  the  23th
 January,  966  under  sub-
 section  (3)  of  Section  3  of
 the  Representation  of  Peo-
 ple  Act,  1950.  [Placed  in
 Library.  See  No.  LT-546/
 66).
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 (2)  Order  No,  40  of  the  Delim:-
 tation  Commission  deter-
 mining  delimitation  of  Par-
 liamentary  and  Assembly
 constituencies  in  the  State
 of  Maharashtra  published
 in  Notification  No.  S.O,  363
 in  Gazette  of  Iadig  dated

 ‘the  29th  January,  1966,
 under  sub-sectien  (3)  of
 section  0  of  the  Delimita-
 tion  Commission  Act,  1962.
 [Placed  in  Library.  See  No.
 LT-547/66}.

 (2)  The  Admission  .3  Advocates
 (Exemption  from  Training  and  Exa~
 mination)  Rules,  965  published  in
 Notification  No.  5.0.  39(7  in  Gazette
 of  Indig  dated  the  I5th  December,
 3965  under  sub-section  (5)  of  section
 49A  of  the  Advocates  Act,  96I.
 [Placed  in  Library.  See  No.  LT-
 5418/66].

 (3)  Notification  No.  G.S.R.  Il]  pub-
 lished  in  Gazette  of  India  dated  the
 22nd  January,  1966,  under  sub-section
 (3)  of  section  £20A  of  ihe  Companies
 Act,  1956.  [Placed  in  Library.  See
 No,  LT-649/68].

 (4)  Report  on  the  Third  General
 Elections  in  India,  962—Vol.  J  (Gene-
 ral).  [Placed  in  Library.  See  No.
 LT-5420/66].

 Report  ON  THE  ACTIVITIES  OF  THE
 Russer  BOARD  FOR  THe  YEAR  1964-65

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shaff  Qu-
 reshi):  I  beg  to  lay  on  the  Table:—

 A  copy  of  the  Report  on  the  activi-
 ties  of  the  Rubber  Board  for  the  year
 1964-65.  [Placed  in  Library.  See  No.
 LT-542/66).
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 Kerata  PANcHayATs  Act,  1960,  Erc.

 The  Deputy  Minister  in  the  Mints-
 try  of  Food,  Agriculture,
 Development  and  Co-operation  (Shri Shinde):  I  beg  to:—

 qd)  re-lay  on  the  Table  a  copy  each of  the  following  Notifications:

 (i)  S.R.O.  No,  352/65  published in  Kerala  Gazette  dated  the 740  September,  +1965,  under
 sub-section  (3)  of  section 380  of  the  Kerala  Pancha-
 yats  Act,  1960,  read  with clause  (c)  (iv)  of  the  Pro- clamation  dated  the  24th
 March,  1965,  issued  by  the
 Vice-President,  discharging the  functions  of  the  Presi-
 dent,  in  relation  to  the
 State  of  Kerala.  [Placed  in

 ia
 See  No.  LT-530/

 (ii)  S.R.O.  No.  343/65,  publish- ed  in  Kerala  Gazette  dated
 the  4th  September,  +1965,
 making  certain  amendments
 to  the  Rules  issued  by  the
 Government  of  Kerala  un-
 der  sub-section  (5)  of  sec
 tion  65  of  the  Madras  Co-
 operative  Socicties  Act,  932
 read  with  clause  (c)  (iv)
 of  the  Proclamation  dated
 the  24th  March,  1965,  issued
 by  the  Vice-President,  in
 relation  to  the  State  of
 Kerala.  [Placed  in  Library.
 See  No,  LT-5366/65}.

 (2)  to  lay  on  the  Table  a  copy  of
 the  Fertiliser,  (Control)  Amendment
 Order,  1985,  published  in  Notification
 No.  G.S.R.  877  in  Gazetic  of  India
 dated  the  25th  December,  +1965,  under
 sub-section  6  of  section  3  of  the  Es-
 sential  commodities  Act,  1985.  [Placed
 in  Library.  See  No,  LT-5422/66].
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 32.26  brs  (l0)  The  Goa,  Daman  and  Diu
 PRESIDENT’S  ASSENT  TO  BILLS  eo

 Mmeleyees)  Bil,

 Secretary:  Sir,  I  lay  on  th
 (ll)  The  Estate  Duty  (Distribu- Table  the  following  three  Bills  passed

 by  the  Houses  of  Parliament  during the  last  Session  and  assented  to  by
 the  President  since  8  report  was  last
 made  to  the  House  on  the  0th  De-
 ember,  965:—

 qd)  The  Kerala
 (No.  5)  Bill,

 Appropriation
 1965,

 (2)  The  Indian  Tariff  (Amend-
 ment)  Bill,  1965.

 (3)  The  Union  Duties  of  Excise
 (Distribution)  Amendment
 Bill,  1965.

 2.  Sir,  I  lay  on  the  Table  copies,
 duiy  authenticated  by  the  Secretary
 of  Rajya  Sabha,  of  the  following  ele-
 ven  Bills  passed  by  the  Houses
 of  Parliament  during  the  last  Session
 and  assented  to  by  the  President  since
 a  report  was  last  made  to  the  House
 On  the  l0th  December,  965

 (l)  The  Delhi  Motor  Vehicles
 Taxation  (Amendment)  Bill,
 1965.
 The  Delhi  Land  Reforms
 (Amendment)  Bill,  1965.
 The  Indian  Works  of  Defence
 (Amendment)  Bill,  1965.

 (2)

 (3)

 (Employment The  Railways
 the  Armed of  Members  of

 Forces)  Bill,  1965.
 The  Cardamom  Bill,

 (4)

 (5)  1965.
 (6)  The  Metal  Corporation  of

 India  (Acquisition  of  Under-
 taking)  Bill,  1985.
 The  Coal  Mines  Provident
 Fund  and  Bonus  Schemes
 (Amendment)  Bill,  1965.
 The  Additional  Duties  of  Ex-
 cise  (Goods  of  Special  Im-
 portance)  Amendment  Bill,
 oes.

 i)  The  Union  Territories  (Direct
 Election  to  the  House  of  the
 Feople),  Bill,  1985.

 (7)

 (8)

 Sanjiva  Reddy):

 tion)  Amendment  Bill,  1965.

 ‘12274,  hrs.
 PETITION  RE,  INDIAN  POST

 OFFICE  RULES,  933
 Shri  Ranga  (Chittoor):  Sir,  I  beg

 to  present  a  petition  signed  by  a  peti-
 tioner  relating  to  the  Indian  Post
 Office  Rules,  1983,

 2.274  hrs.
 STATEMENT  RE.  RECENT  AIR

 ACCIDENT  AT  MOUNT  BLANC,
 BANIHAL  PASS  AND  PALAM
 AIR  PORT

 Mr.  Speaker:  Now  we  will  take  up
 the  statements.  Shri  Sanjiva  Reddy
 has  to  make  a  statement.

 Shri  8.  M.  Banerjee:  (Kanpur):  Per-
 haps  he  is  making  a  statement  on
 the  two  accidents.  But  there  has  been
 an  accident  even  this  morning.

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri

 I  am  giving  infor-
 mation  about  that  also.

 Mr.  Speaker:  The  third  one  is  also
 being  included?

 Shri  Sanjiva  Reddy:  Yes,  Sir.

 Mr.  Speaker;  Is  it  a  long  state-
 ment?

 Shri  Sanjiva  Reddy:  About  2  or  3
 pages.

 An  hon.  Member:  It  may  be  laid
 on  the  Table.

 Another  hon.  Member:  It  may  be
 read

 Mr.  Speaker:  All  right,  he  might
 read  it.  tts
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 Shri  Surendranath  Dwivedy  (Ken-
 Tapara):  It  shoulg  be  circulated.

 Mr.  Speaker:  I  wanted  to  suggest
 that  it  may  be  laid  on  the  Table  of
 the  House  ang  then  circulated  to  the
 Members.  Afterwards,  there  will  be
 some  kind  of  discussion.  Now,  he
 might  lay  it  on  the  Table.

 Shri  Sanjiva  Reddy:  Sir,  I  beg  to
 lay  a  statement  on  the  Table.  [Placed
 in  Library.  See  No,  LT-5423/66).

 Mr.  Speaker:  Shri  Subramaniam
 wanted  to  make  a  statement.

 The  Minister  of  Food,  Agriculture,
 Community  Development  &  Co-opera-
 tion  (Shri  C.  Subramaniam):  I  pro-
 pose  to  make  a  statement  during  the
 debate  on  the  adjournment  motion.

 2.28  hrs.

 STATEMENT  RE.  TASHKENT
 DECLARATION

 The  Minister  of  State  in  the  Mints-
 try  of  External  Affairs  (Shri  Dinesh
 Singh);  On  bchalf  of  Shri  Swaran
 Singh  I  have  to  make  a  statement  re-
 garding  the  Tashkent  Declaration.  It
 is  a  long  statement.  Would  you,  Sir,
 like  it  to  be  read  or  laid  on  the  Table?

 tat  t Mr.  Speaker:  This  also
 shall  be  laid  on  the  Table  of  the
 House.  We  will  have  a  discussion  on
 it.

 Shri  Dinesh  Singh:  Sir,  I  lay  it
 on  the  Table.  [Placed  in  Library.
 See  No.  LT-5424/66].  .

 Shri  Surendranath  Dwivedy:  Are
 they  bringing  a  motion  for  it?

 Mr.  Speaker:  Yes.

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  As  the  House
 is  aware,  we  have  fixed  discussion  on
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 the  President’s  Address  from  the  l6th
 February  onwards.  Yesterday,  the
 Prime  Minister  had  a  meeting  with
 the  leaders  of  the  Opposition  when  it
 was  proposed  to  the  Prime  Minister
 that  the  Tashkent  Declaration  may  be
 discussed  immediately  in  the  Lok
 Sabha.  The  Government  would  like
 to  respect  the  wishés  of  the  Members
 in  this  matter  ang  I  accordingly  sug-
 gest  that  the  discussion  on  the  Tash-
 kent  Declaration  may  be  put  on  the
 i6th  on  a  motion  to  be  moved  by  the
 Minister  of  External  Affairs.

 Shri  Hem  Barua  (Gauhati):  Since
 the  Government  has  fixed  a  discussion
 on  the  Tashkent  Declaration,  may  I
 submit  to  you  to  request  the  hon.  Min-
 ister  to  read  out  the  statement  so  that
 we  might  ask  some  questions  by  way
 of  seeking  clarification?

 Mr.  Speaker:  It  is  being  circulated
 today.  The  motion  that  I  have  re-
 ceived  reads:

 ‘T  hereby  give  notice  of  my  in-
 tention  to  move  the  following
 motion  in  the  Lok  Sabha  on
 Wednesday,  the  l6th  February
 1966:

 ¢
 That  the  Tashkent  Declara-

 tion  be  taken  into  considera-
 tion’

 It  stands  in  the  name  of  Shri  Swaran
 Singh.  Those  hon.  Members  who
 want  to  move  amendments  might  do
 so.

 Shrimati  Renu  Chakravartty
 (Barrackpore):  Will  the  time  aflotted
 for  this  discussion  be  put  down  after
 the  Business  Advisory  Committee
 meeting  today?  Because,  we  would
 like  to  know  when  exactly  the  discus-
 sion  on  the  President's  Address  wil!
 take  place.

 Mr.  Speaker:  We  are  meeting  at
 2  O'Clock  today  when  it  will  be  de-
 cided,
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 2.30  brs,

 DELHI  ADMINISTRATION  BILL
 EXTENTION  OF  Tome

 Shri  Krishnamoorthy  Rao
 (Shimoga):  Sir,  I  beg  to  move: —

 “That  the  time  appointed  for
 the  presentation  of  the  Report  of
 the  Joint  Committee  on  the  Bill
 to  provide  for  the  administration
 of  the  Union  territory  of  Delhi
 and  for  matters  connected  there-
 with,  be  extended  upto  the  2lst
 March,  1966."

 Shri  S.  M.  Banerjee  (Kanpur):  Sir, I  would  like  to  know  the  reasons  why
 time  is  being  extended.

 Mr.  Speaker:  The  Chairman  of  the
 Joint  Committee  may  state.  the
 reasons.

 Shri  Krishnamoorthy  Rao;  The
 motion  for  reference  of  the  Delhi
 Administration  Bill,  965  to  a  Joint
 Committee  was  adopted  by  Lok  Sabha
 on  the  7th  December,  1965.

 The  Rajya  Sabha  concurred  in  the
 motion  on  the  l]th  December,  1968.

 The  first  sitting  of  the  Joint  Com-
 mittee  was  held  on  the  3th  December,
 965  when  the  Committee  decided  to
 invite  written  memoranda  on  the
 Bill  by  the  25th  December,  965  and
 also  to  hear  oral  evidence  of  the  in-
 terested  parties.

 The  Committee  have  so  far  held  5
 sittings  and  have  heard  oral  evidence
 of  4  parties/individuals  on  the  Bill.

 Some  members  of  the  Committee
 desired  to  hear  the  views  of  Shri
 M.  C.  Setalvad,  the  former  Attorney
 General  of  India,  also  on  the  Bill.  He
 fs  scheduled  to  appear  before  the
 Committee  on  the  ]9th  February,  1966.

 Thereafter,  the  Committee  will  take
 up  clause-by-clause  consideration  of
 the  Bill.  4
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 It  is,  therefore,  necessary  that  the

 extension  of  time  for  the  presentation
 of  the  Report  of  the  Committee  may
 be  granted.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Sir,  I  am  a  member  of
 the  Committee  and  in  the  Committee
 We  were  told  by  certain  members  of
 the  ruling  party  that  the  whole  Bill
 is  now  going  to  be  withdrawn.  So,
 we  would  like  to  be  assured  by  the
 new  Ministry  whether  they  are  really
 serious  about  it  and  whether  we
 should  continue  with  this  work  or  will
 we  be  asked  to  wind  it  up  after  a  few
 days.  They  do  not  even  know  what  is
 being  discussed,

 An  hon.  Member:  The  Treasury
 Benches  shoulg  be  more  attentive.

 Shri  S.  M.  Banerjee:  Sir,  unfor-
 tunately,  whatever  the  hon.  Deputy
 Speaker  has  said  I  can  only  read  to-
 morrow  because  I  could  not  hear  it;
 but,  what  I  gathered  from  Shrimati
 Renu  Chakravartty,  who  is  also  a
 member  of  this  particular  Committee,
 and  from  other  Members  is  that  this
 matter  is  still  in  a  melting  pot  and
 they  have  to  make  up  their  mind
 whether  to  accept  it,  reject  it  or
 withdraw  it.  :

 Shrimati  Renu  Chakravartty:  We
 do  not  want  it  to  be  dropped  at  a  later
 stage,

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  If  the  Joint
 Committee  has  not  finished  its
 labour...

 Mr.  Speaker:  One  of  the  Mem-
 bers  says  that  they  have  received  in-
 formation  or,  may  be,  remours

 Skrimati  Renu  Chakravartty:  Mem-
 bers  of  the  ruling  party  in  the  Com-
 mittee  told  us  in  so  many  words  that
 Government  was  re-thinking  on  it.
 Therefore,  the  question  is  whether  we
 start  our  deliberations  and  go  into  all
 this  labour  if.in  the  end  it  will  be
 withdrawn.  I  just  want  that  clarifica-
 tion.  That  fs  all.
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 Time  re.  Bills

 Shri  Satya  Narayan  Sinha:  This  re-
 port  is  incorrect  absolutely.

 Shri  Shinkre  (Marmagoa):  Let  the
 Home  Minister  say  something.

 An  hon.  Member:  Let  the
 Minister  reply.

 Mr.  Speaker:  If  the  Leader  of  the
 House  replies,  should  I  say  that  it  is
 not  correct?

 Home

 The  question  is:
 “That  the  time  appointed  for

 the  presentation  of  the  Report  of
 the  Joint  Committee  on  the  Bill
 to  provide  for  the  administration
 of  the  Union  territory  of  Delhi
 and  for  matters  connected  there-
 with,  be  extended  upto  the  2ist
 March,  1966.”

 The  motion  was  adopted.

 12:33,  hrs.
 DELHI  SECONDARY  EDUCATION

 BILL
 EXTENSION  OF  TIME

 Shrj  Sonavane  Sir.
 I  beg  to  move: —

 “That  the  time  appointed  for
 the  presentation  of  the  Report  of
 the  Joint  Comniittee  on  the  Bill
 to  provide  for  better  organization
 and  development  of  secondary
 education  in  the  Union  territory
 of  Delhi,  be  extendeq  upto  the
 3ist  March,  1968.”

 (Pandharpur):

 Shri  Hari  Vishon  Kamath:  (Hoshan-
 gabad):  Let  us  have  the  reasons  for
 this  also.

 Shri  Sonavane:  The  motion  for  ह
 ference  of  the  Delhi  Secondary  Edu-
 cation  Bill,  964  was  adopted  by  Lok
 Sabha  on  the  29th  November,  1965.

 The  Rajya  Sabha  concurred  in  the
 motion  on  the  !0th  December,  ‘1965.

 The  first  sitting  of  the  Joint  Com-
 mittee  was  held  on  the  4th  December,
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 3965  when  the  Committee  decided  to
 invite  wfitten  memoranda  on  the  Bill
 by  the  27th  December,  965  and  also
 decided  to  hear  oral  evidence  of  the interested  parties,

 On  the  400  January,  966  the  Com-
 mittee  divided  themselves  into  seven
 Study  Groups  and  visited  42  schools
 for  an  on  the-spot  study  of  the  con-
 ditions  of  the  working  of  the  Secon-
 dary  Schools  in  Delhi.
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 The  Committee  were  to  commence
 hearing  of  oral  evidence  from  the  llth
 January,  966  but  due  to  sad  and  sud-
 den  demise  of  the  late  Prime  Minister
 Shri  Lal  Bahadur  Shastri,  the  meet-
 ings  had  to  be  postponed.

 The  Committee  again  met  from  the
 7th  to  9th  instant  and  have  concluded
 the  hearing  of  oral  evidence  of  the
 concerned  interests,  Representatives
 of  5  bodies/individuals  have  appear-
 eq  before  the  Committee  for  oral
 evidence.

 The  Committee  have  now  to  take  up
 clause-by-clause  consideration.  of  the
 Bill  and  it  is  necessary  that  the  ex-
 tension  of  time  for  the  presentation  of
 the  report  of  the  Committee  may  be
 granted.

 Mr.  Speaker:  The  question  is:

 “That  the  time  appointed  for
 the  presentation  of  the  Report  of
 the  Joint  Committee  on  the  Bill
 to  provide  for  better  organization
 and  development  of  secondary
 education  in  the  Union  territory
 of  Delhi,  be  extended  upto  the
 3lst  March,  1966.”

 The  motion  was  adopted.

 2.85  hrs.
 RAILWAY  BUDGET,  ‘1966-67,

 Mr.  Speaker:  The  Minister  of  Rail-
 ways,  Shri  S.  K.  Patil.

 The  Ministér  of  Railways  (Shri
 8.  K.  Patil):  Mr.  Speaker.  Sir,  I
 rise  to  present  the  Budget  for  the
 Indian  Government  *  Railways  for
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 the  financial  year  1966-67,  In  ‘doing
 80,  I  sall  also  refer  to  certain  broad
 Tesults  of  the  Railways’  administra-
 tion  ang  performance.

 ACCOUNTS  oF  1964-65.
 Financial  Results,  1964-65.

 I  shall  deal  first  with  the  accounts
 of  1964-65,  our  last  completed  year.
 The  financial  results  have  turned  out
 to  be  quite  close  to  the  Revised  Esti-
 mates  but  marginally  better.  Gross
 Traffic  Receipts  amounted  to  Rs.  660°  85
 crores  as  compared  with  the  Revised
 Estimate  of  Rs.  660  crores;  the  dif-
 ference  of  one  eighth  of  one  per  cent
 was  because  slightly  lower  earnings
 from  passenger  and  coaching  traffic
 were  more  than  compensated  by
 slightly  more  goods  earnings  and
 sundry  other  earnings  than  anticipat-
 ed.  This  marginal  increase  in  earn-
 ings  has  slightly  improved  the  surplus
 as  .  shall  explain  presently,

 Ordinary  working  expenses  were
 O77  crore  higher  ang  the  dividend
 0°4l  crore  more  than  the  Revised
 Estimates  but  these  increases  were
 largely  offset  by  savings  in  miscel-
 laneous  expenditure  and  in  open  line
 works  charged  to  revenue.  The  actual
 surplus  for  the  year—which  was
 wholly  credited  to  the  Development
 Fund—was  Rs.  18°18  crores  as  against
 Rs.  2°49  crores  forecast  in  the  Re-
 vised  Estimate.

 Revisep  Estimates  1965-66
 Gross  Traffic  Receipts,  1965-66

 About  this  time  last  year,  when  the
 Budget  Estimates  for  the  current  year
 were  presented,  it  was  estimated  that
 there  may  be  an  increase  of  about  30
 million  tonnes  in  originating  revenue
 traffic  in  1965-66,  This  forecast  is  ex-
 pected  to  be  amply  realised  by  March
 this  year  and  even  somewhat  bettered,
 since  the  originating  revenue  ,  traffic
 loaded  up  to  the  end  of  December
 985  exceedeq  the  loading  in  the  cor-
 responding  period  of  1964-65.  by  0°35
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 million  tonnes.  This  in  itself  is  a
 measure  of  the  gains  of  planned  de-
 velopment  and  of  the  basic  strength of  the  cconomy,  It  is  particularly
 noteworthy  that  last  year’s  estimates
 of  increased  economic  activity  and  the
 Railways’  ability  to  support  it  fully, have  been  realised  and  even  bettered,
 despite  the  additional  burdens  im-
 Posed  by  the  events  of  September 1965,

 In  addition  to  the  welcome  increase
 in  originating  tonnage  of  goods  carried
 by  the  Railways,  present  indications
 are  that  the  average  lead  of  traffic  too
 has  slightly  increased.  Further,  since
 there  has  been  improvement  in  goods
 loadings  in  the  first  nine  months  of
 the  year  over  the  proportionate  tar-
 gets  for  the  period  in  certain  relative-
 ly  better  rated  traffic  such  as  miscel-
 laneous  general  goods,  this  too  has
 Proved  beneficial  for  goods  carnings.
 In  the  circumstances,  it  is  expected
 that  goods  earnings  may  reach  the
 figure  of  Rs.  462°00  crores  as  against
 the  Budget  of  Rs.  441-90.  crores.  The
 Budget  Estimate  of  passenger  earnings
 in  the  current  year  envisaged  a
 smaller  rate  of  growth  than  in  1964-
 65,  but  the  check  in  the  rate  of
 growth  has  been  even  more  severe
 because  of  the  setback  during  the
 period  of  hostilities  in  August/Sep-
 tember  +1965,  and  perhaps  because  of
 the  poor  agricultural  season,  There  is
 likely,  therefore,  to  be  a  marginal
 shortfall  of  about  Rs.  1  crore  on
 Budget  anticipations  of  passenger
 earnings.  Other  coaching  earnings
 and  sundry  earnings  have  shown  a
 substantial  increase.  Overall  the
 gross  traffic  receipts  are  now  estimated
 as  likely  to  reach  Rs.  741-80  crores
 which  is  Rs.  (25°80  crores  or  about
 3:6  per  cent,  more  than  the  Budget.

 Working  Expenses,  1965-66
 This  increase  is  however  almost

 wholly  absorbed  by  the  increase  in
 working  expenses  for  certain  clearly
 identifiable  reasons,  The  largest  item
 of  increase  is  the  substantia]  addition
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 to  staff  costs  on  account  of  the  widen-
 ing  of  the  basis  for  the  grant  of  house
 Tent  allowance  from  Ist  July  965
 (adding  about  Rs.  °76  crores  to  the
 bill  this  year)  and,  more  than  that,
 the  grant  of  two  further  instalments
 of  dearness  allowance  decided  upon,
 after  the  Budget,  the  first  in  April
 4965  and  the  second  early  this  month.
 ‘These  took  effect  from  Ist  March
 965  and  ist  December  +1965,  respec-
 tively,  ang  their  result  is  to  increase
 this  year’s  working  expenses  by  Rs.  5
 erores  approximately.  Another  post-
 Budget  item  of  importance  is  an  in-
 crease  of  Rs.  4  crores  during  the  year
 in  the  cost  of  fuel  owing  to  succes-
 sive  increases  in  the  price  of  coal  and
 of  diesel  oil—the  latter  on  account  of
 the  rises  in  duties  in  February  965
 and  again  jn  August  ‘1965.  These  and
 other  increases  in  the  price  of  mate-
 rials,  ag  also  the  increased  cost  of
 carrying  a  somewhat  higher  level  of
 goods  and  of  coaching  traffic  than
 anticipated,  have  led  to  an  overall  in-
 crease  of  about  Rs,  24  crores  in  work-
 ing  expenses  notwithstanding  the  ac-
 tion  taken  to  cut  out  all  avoidable  ex-
 penditure.  Supplementary  Demands
 are  being  presented  to  cover  this  in-
 crease.

 Other  Charges  and  Surplus,  1965-66
 There  are  only  a  few  marginal

 variations  from  the  Budget  Estimates
 on  other  items.  With  increased  earn-
 ings  thus  offsetting  increased  expen-
 diture,  the  Railways  are  expected  to
 earn  a  surplus  of  about  Rs.  29°99
 crores,  which  is  slightly  better  than
 the  Budget  Estimate  of  Rs.  29°24

 crores,  7  5
 Works  Expenditure,  1965-66

 The  Budget  Estimate  for  Capital  ex-
 penditure  on  works  and  rolling  stock,
 both  for  replacements  and  additions,
 was  placed  at  Rs.  345  crores  includ-
 ing  minor  items  chargeable  to  Re-
 venue.  Owing,  however,  to  post-Rail-
 way  Budget  factors,  such  as  additional
 taxes,  increase  in  prices  of  steel,  etc.
 the  cost  of  the  full  programmed  works
 and  other  Capital  expenditure  for  the
 2375(AI)  LS—7
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 current  year  has  gone  up  by  about
 Rs,  6  crores.  Nevertheless  in  view
 of  the  neeq  for  stringent  economy,
 the  increase  is  proposed  to  be  limited,
 by  a  marginal  slowing  down,  to  about
 Rs.  9-8  crores.  The  Revised  Estimate
 of  all  such  Capital  expenditure  is
 Placed  at  Rs,  354°8  crores  in  the  cur-
 rent  year.  Supplementary  Demands
 will  be  presented  for  such  expendi-
 ture  also.

 Revirw  or  THE  RAriLways’  Tarp  Five
 YeaR  PLAN

 Railways  and  the  Emergency
 It  would  be  appropriate  at  this  stage

 to  review  briefly  the  implementation
 of  the  Railways’  Third  Five  Year
 Plan.  This  period  has  been  unique  in
 the  history  of  our  Railways.  Even
 while  we  are  developing  our  rail
 transport  system,  it  has  been  put  to
 the  test  twice  in  emergent  situations
 created  by  the  violation  of  our  inter-
 national  borders—first  in  the  Eastern
 region  in  962  and  next  along  our
 Western  Frontiers  in  1965.  On  both
 the  occasions,  I  am  proud  to  say,  the
 Railways  rose  to  great  heights  in
 promptly  and  effectively  fulfilling  the
 rail  transport  needs  of  the  Defence
 forces  without  disturbing  seriously  the
 flow  of  civilian  goods  and  services.
 These  events  have  proved,  if  any
 proof  was  needed,  the  immense  value
 of  the  basic  railway  network  of  the
 country  and  its  vital  role  both  in  the
 growth  and  devel  t  of  the  eco:
 my  and  in  the  defence  of  the  country.

 FREIGHT  AND  PASSENGER  TRAFFIC:
 ResHAPING  07  THE  RatLway  PLans

 Freight  performance

 After  the  Mid-Plan  appraisal  in  late
 1963,  the  Railway  development  pro-
 gramme  in  the  Third  Plan  was  recast
 to  match  a  freight  traffic  level  of
 about  245  milfion  tonnes  assessed  for
 the  year  1965-66.  During  the  first
 three  years  of  the  Plan,  Railway  capa-
 city  for  freight  traffic  was  greatly
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 stepped  up  and  the  freight  traffic
 actually  carried  registered  an  _  in-
 crease  of  about  35  mililon
 tonnes  in  the  annual  rate  of  move-
 Ment,  taking  the  originating  freight
 traffic  to  a  level  of  about  9  million
 tonnes  in  1963-64.  Strikingly  good
 Railway  performance  successively  in
 the  second  and  third  years  of  the  Plan
 thus  served  to  clear  all  the  traffic
 backlog  and  put  rail  transport  capa-
 cily  ahead  of  the  consumer  demand
 in  principal  sectors  such  as  coal  and
 raw  materials.  In  1964-65.  which
 followed,  there  was  no  increase  at  all
 in  the  installed  capacity  of  steel  plants
 in  the  country.  For  the  Railways,
 there  was  an  indication,  in  mid-964,
 of  a  pause  in  the  rate  of  growth  of
 traffic.  One  of  the  reasons  was  that
 with  easier  availability  of  rail  trans-
 port,  industries,  particularly  the  major
 consumers  of  coal,  began  running
 down  and  holding  reduced  inventories.
 The  resulting  retardation  in  the
 growth  of  bulk  materials  traffic  in
 1964-65.  was  accentuated  by  more  effi-
 cient  industrial  production  reducing
 the  ratios  of  raw  material  inputs  to
 finished  product  outputs  in  serval
 major  industries,  notably  steel,  coal
 washeries  and  cement,  Having  regard
 to  the  slower  rates  of  growth  in
 the  traffic,  as  also  the  need  to  keep
 down  expenditure  in  a  period  of  ris-
 ing  costs  and  prices,  the  Railways  re-
 phased  many  of  their  developmental
 schemes—principally  electrification,
 new  lines,  doublings  and  other  line
 capacity  works—so  that  while  time
 consuming  elements  in  construction
 were  tackled,  the  completion  dates
 were  adjusted  to  fit  in  more  closely
 with  the  incidence  of  traffic  demand.
 The  programme  of  acquisition  of
 rolling  stock  in  the  last  two  years  of
 the  Plan  was  also  reviewed  in  closer
 detail  and  as  a  result,  cut  back.  It
 is  now  anticipated  that  when  the
 Railways  enter  the  Fourth  Plan
 period,  the  freight  trarsport  capacity
 In  terms  of  rolling  stock  will  be  in
 g'neral  just  nominally  ahead  of  de-
 wand.  For  specific  flows  of  traffic.
 atch  as  raw  coal  to  washeries,  washed
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 coal  and  other  raw  materials  to  steel
 Plants  and  iron  ore  for  export  through
 Visakhapatnam  ang  Madras  ports,  the
 margin  of  transport  availability  over
 demand  will  be  somewhat  more.

 On  recent  trends  in  traffic,  the  total
 traffic  expected  to  be  lifted  in  1965+
 66  will  be  204  million  tonnes  originat-
 ing  or  a  little  more,  as  compared  with
 56°2  million  tonnes  in  the  last  year
 of  the  Second  Plan.  In  terms  of  tonne
 kilometres,  the  increase  is  from  88,000
 million  to  about  114,000  million  dur-
 ing  the  Third  Plan  period.  Taking
 the  5  year  period  of  planned  deve-
 lopment  to  the  end  of  the  Third  Plan
 as  a  whole,  freight  traffic  has  much
 more  than  doubled,  with  an  increase
 in  tonnage  of  originating  traffic  by
 about  20  per  cent,  The  increase  in
 tonne  kilometres—which  igs  a  better
 index—is  about  60  per  cent.

 Notwithstanding  the  present  indica-
 tion  of  a  lower  freight  traffic  aggre-
 gate  by  the  end  of  the  Third  Plan
 than  anticipated  earlier,  essentiat
 route  and  terminal  capacity  works
 have  been  steadily  progressed  on  &
 priority  basis  within  the  limited  re-
 sources,  in  order  to  ensure  am
 adequate  but  more  gradual  build  up
 of  rail  transport  capacity,  to  meet  the
 larger  needs  in  the  early  Fourth  Pian
 period.

 Puan  OvTLAY  AND  RAILWays’  own
 ConTRIBUTION

 Plan  expenditure  against  rising  costs

 The  outlay  for  the  Railway  Plas
 was  estimated  at  the  time  of  the  Mid-
 Plan  appraisal  in  963  at  Rs.  1,582,
 crores.  The  Railways  have  spent
 Rs.  1,322,  crores  during  the  first  four
 years  and  have  budgeted  for  an  out-
 lay  of  Rs.  355  crores  in  the  fifth  year
 making  a  total  of  Rs,  ,677  crores  or
 6  per  cent  more.  Throughout  the
 Plan  period,  prices  have  increased
 steadily  of  basic  materials  such  a9
 cement,  steel  and  non-ferrous  metals;
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 so  have  taxes,  such  as  customs  and
 exeise  duties  and  labour  wages.  But
 for  the  judicious  rephasing  of  plan
 works  and  &  sizeable  cut-back  in  the
 acquisition  of  rolling  stock  taking  ac-
 count  of  the  slower  growth  in  de-
 mand  for  rail  transport  in  the  con-
 cluding  years  of  the  Plan,  the  rise  in
 Plan  expenditure  compared  with  the
 Mid-Plan  allotment  would  have  been
 higher  than  the  six  per  cent  now  ex-
 pected  to  be  realised.
 Foreign  Exchange

 While  the  Third  Plan  was  material-
 ly  larger  than  the  Second,  foreign  ex-
 change  expenditure  in  the  Third  Plan
 is  expected  to  be  only  about  Rs.  245
 crores  as  against  Rs.  320  crores  during
 the  Second  Plan,  largely  due  to  signi-
 ficant  development  of  the  manufacture
 of  railway  equipment  and  stores  in
 the  country.
 Self-sufficiency  in  Railway  equipment

 In  the  Third  Plan.  the  Railways
 have  achieved  complete  self-suffi-
 ciency  in  wagon  and  coach  manufac-
 ture  and  in  mechanical  _  signalling
 equipment  and  laid  the  foundations
 for  diesel  and  electric  locomotive  pro-
 duction.  In  the  Fourth  Plan  they  ex-
 pect  to  meet  all  their  rolling  stock
 requirements  within  the  country,
 barring  some  metre  gauge  diesel  loco-
 motives;  but  import  of  components
 would  continue  for.a  few  years.  Track
 materials  are  all  now  indigenously
 produced.  The  present  partial  de-
 pendence  of  wagon  building  on  im-
 ported  steel  will  be  markedly  reduc-
 ed  if  not  eliminated,  when  more-flat
 products  become  available  from  the
 expanded  output  of  the  Rourkela
 Steel  Plant  and  the  new  plant  at
 Bokaro.  The  Durgapur  Steel  Plant
 छ  in  the  process  of  expanding  its
 capacity  for  wheel  and  axle  produc-
 tion  for  the  Railways.
 Railways’  contribution  to  the  Plan

 Despite  the  somewhat  larger  capi-
 tal  outlay,  the  Railways’  contribution
 towards  the  resources  of  the  Third
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 even  of  the  originally  targeted  pro-
 portion—and  well  over  one-third  of
 the  outlay  on  the  Railway  Plan.  The
 Railways’  gross  contribution  will  be
 about  Rs.  688  crores,  covering  expen-
 diture  on  open  line  works  charged  to
 revenue,  on  replacements,  on  railway
 users’  amenities,  staff  housing  and
 amenities  ang  in  accretions  to  the
 various  Railway  Funds.  In  addition,
 of  course,  the  Railways  have  paid
 dividend  to  the  General  Revenues  at
 an  increasing  percentage  rate  on  the
 Capital-at-charge.  They  may  take
 legitimate  pride  in  the  fact  that  apart
 from  a  payment  of  Rs.  2°5  crores  for
 transfer  to  the  States,  they  are  paying
 from  their  earnings  a  dividend  of
 Rs.  04  crores  this  year  as  against
 Rs.  56  crores  just  five  years  ago.

 PuysicAL  ACHIEVEMENTS
 New  lines

 New  line  construction  in  the  Third
 Plan  has  been  mainly  to  meet  the  re-
 quirements  of  industrial,  mineral  and
 major  port  developments  on  a_  large
 scale  or  to  secure  the  objectives  of
 Defence.  Even  so,  projects  which
 were  programmed  carer  have
 had  to  ए€  rephased  owing  to
 limitations  of  resources,  through
 without  projudice  to  the  needs
 of  National  Defence  and_  the
 traffic  demands  of  basic  mining  and
 industrial  schemes.  Including  works
 which  were  in  hand  at  the  beginning
 of  the  current  Plan  the  construction
 of  2200  Kms.  has  been  completed  a8
 against  the  original  target  of  2600
 Kms.  of  new  line  construction.  Some
 of  these  important  new  lines  cons-
 tructed  to  serve  industrial  and  mining
 projects  are  the  Robertsganj-Garhwa
 Roag  and  Bauridand-Karonji  for  coal
 movement  and  the  Sambalpur-Titila-
 garh,  Bimlagarh-Kiriburu  and  the
 Hatia-Nowagaon  lines  for  iron  ore
 traffic.  The  strategically  significant
 lines  Rangapara  North  to  Murkong
 Selek,  Siliguri  to  Jogighopa  and
 Madhopur  to  Kathua  have  also  been
 completed  during  the  period.  The
 Bailadilla-Kottavalasa  line  for  export
 of  iron  ore  through  Vizag  port  is  al-
 most  plete  and  wifl  be  opened  as Ptan  has  been  substantially  in
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 soon  as  the  mines  are
 commissioned,

 Railway

 ready  to  be

 Among  the  new  lines  under  cons-
 truction,  mention  may  be  made  of  the
 important  lines  namely  the  Obra-
 Singrauli,  Katni-Singrauli,  Bangalore-
 Salem,  Mangalore-Hassan,  the  Rail
 link  to  Haldia  Port,  the  broad  gauge link  from  Jhund  to  Kandla  Port  and
 the  Guna-Maksi  lines.  The  rephasing of  these  constructions  has  been  made
 in  such  a  way  that  they  will  be  ready in  time  to  serve  the  needs  of  the
 traffic  for  which  they  are  primarily
 intended.

 As  a  part  of  the  studies  undertaken
 in  advance  for  planning  in  detall
 possible  future  projects  of  industrial, mineral  and  port  development,  the
 Railways  have  surveyed  or  are  sur-
 veying  several  projects.  For  instance
 the  field  work  on  an  Engineering-
 cum-Traffic  survey  has  been  recently
 completed  for  a  possible  new  _  line
 from  Dantewara  to  Bhadrachalam
 Road.  Surveys  have  been  completed
 and  reports  are  under  preparation  on
 the  outlay  needed  for  converting  the
 Miraj-Londa-Goa-Hospet  metre  gauge
 sections  to  broad  gauge,  as  also  the
 Miraj-Kolhapur  ang  Alnavar-Dandell
 branches.  Feasibility-cum-cost  studies
 have  been  taken  up  for  new  lines  in
 the  Dandakaranya  region—from  Dan-
 tewara  to  Dhalli  Rajhara,  Ambaguda
 to  Lanjigarh  Road  and  from  Bhadra-
 chalam  Road  to  Kovvur.  An  align-
 ment  from  Banspani  area  to  the  new
 port  at  Paradip  has  been  surveyed
 and  certain  other  alternative  routes  in
 this  connection  are  also  being  investi-
 gated,

 Doublings
 Doubling  of  track  over  3,150  kilo-

 metres  is  expected  to  be  completed
 and  construction  will  be  in  progress  on
 another  1,450  Kms.  including  the  East
 Coast  line  from  Khargpur  to  Waltair.

 Conversion  to  Broad  Gauge
 The  metre  gauge  sections  Gudivada-

 Bhimavaram  anf  Vijayawada-Masuli-
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 Ppatam  have  been  converted  into  broad
 gauge  for  facilitating  higher  densities
 ot  North-South  traffic  via  Vijayawada.
 Tne  Poona-Miraj  section  is  also  being
 converted  to  broad  gauge  to  cater  ad-
 equately  for  the  increase  in  traffic
 consequent  mainly  on  the  completion
 of  the  Koyna  Project  in  the  area.  The
 hew  B.G.  alignment  also  connects  the
 city  of  Satara,

 Dieselisation  and  Electrification
 Diesel  and  electric  traction  has

 helped  the  railways  to  cope  with  the
 large  increases  in  traffic  on  congested
 routes  and  is  making  steady  progress.
 Against  an  electrification  programme
 of  over  2,500  route  kilometres  initiat-
 ed,  about  1,700  route  kilometres  would
 have  been  brought  under  electric
 traction  on  the  A.C.  system  by  the  end
 of  the  current  year.  The  first  phase
 of  68  route  kilometres  of  conversion
 of  D.C.  electrified  section  to  the  A.C.
 system  has  also  been  completed.  By
 the  end  of  the  Plan  about  374  B.G.
 and  22  MG.  electric  locomotives  will
 be  in  operation.  Diesel  traction  is
 being  steadily  extended  with  pro-
 gressive  addition  to  the  diesel  loco-
 motive  fleet.  The  end  of  the  Third
 Plan  will  see  465  diesel  locomotives
 operating  over  6,000  kilometres  on  the
 broad  gauge  and  67  diesel  locomo-
 tives  operating  over  2,000  kilometres
 on  the  metre  gauge.  The  proportion
 of  goods  traffic  hauled  by  electric  and
 diesel  locomotives  would  have  risen
 to  about  45  per  cent  from  about  0
 per  cent  in  1960-61.

 Modernisation  of  Signalling
 Considerable  work  has  been  done

 on  the  overhauling,  improvement  and
 médernisation  of  the  signalling  and
 train  control  system.  Centralised
 Traffic  Contro)  has  been  commissioned
 on  the  Gorakhpur-Chapra  section  and
 is  under  installation  on  the  Bongal-
 gaon-Changsari  route,  Yards  at  Bhilai,
 Bond:  d.  Tata’  Waltair,
 Nimpura  and  Bhusaval  are  being
 mechanised,  Moghalsarai  and  Andal
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 yards  were  so  equipped  earlier.  Route
 relay  interlocking—for  push  button
 handling  of  a  high  concentration  of
 train  services  at  stations—is  already
 functioning  at  Madras  Central,  Tam-
 baram,  Churchgate  and  Kurla,
 Howrah  and  Ahmedabad  are  the  next
 two  major  stations’  to  have  this
 system.  Automatic  signalling  has  been
 provided  on  the  Rajkharswan-Sini
 section.

 Bridges
 °

 Completion  ahead  of  schedule  of
 the  bridge  across  the  Brahmaputra
 forged  a  vital  permanent  link  in  our
 Eastern  region  transport  system.  A
 second  bridge  across  the  Krishna  has
 been  completed  near  Vijayawada  for
 augmenting  capacity  for  traffic  mov-
 ing  south  of  Vijayawada.  Important
 bridges  under  construction  include
 the  second  Godavari  Bridge  near
 Rajahmundry,  the  Mahanadi  Bridge
 on  the  East  coast  route  and  the  se-
 cond  Jamuna  Bridge  near  Delhi.
 Track  Renewals

 The  programme  of  track  replace-
 ments  consisting  of  12,000  Kms.  of
 rail  renewals  and  11,600  Kms.  of
 sleeper  renewals,  besides  other  rene-
 wals,  has  been  completed.  The  pro-
 portion  of  rails  and  other  track  mate-
 rials  importeq  has  come  down  were
 considerably  in  the  Third  Plan  and  we
 are  now  self-sufficient  in  these
 materials.  To  supplement  the  indi-
 genous  production  of  wooden  and
 metal  sleepers,  the  manufacture  of
 concrete  sleepers  is  being  pursued.

 Rolling  Stock
 The  Rolling  Stock  fleet  has  been

 augmented  during  the  Third  Plan  by
 some  1,275  locomotives,  about  5,600
 coaches  and  117,000,  wagons.

 THE  Rartway  ConveNTION,  965
 The  House  has  discussed  and  adop-

 ted  last  December  the  recommenda-
 tions  of  the  Railway  Convention
 Committee,  which  will  now  come  into
 force  from  Ist  April  1966.
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 Depreciation

 It  will  be  recalled  that  the  provi- sion  for  depreciation  is  to  be  stepped up  almost  two-fold  from  Rs.  380
 crores  in  the  Third  Plan  to  Rs.  650
 crores,  if  possible  in  the  Fourth  Plan
 Dividend

 Dividend  rates  are  to  be  substan-
 Ually  increased—to  55  per  cent.  on
 the  capital  provided  up  to  3lst  March, 964  and  6  per  cent.  on  all  capital
 Provided  after  that  date.  The  latest
 change  in  the  dividend  rate  alone
 will  involve  an  increase  in  the  Rail-
 ways’  dividend  liability  by  about
 Rs.  7  crores  in  1966-67,  the  benefit  of
 most  of  which  will  go  to  the  States
 who  will  receive  an  average  of  about
 Rs.  38  crores  in  all  each  year  during
 the  Fourth  Plan  as  against  Rs.  2.5
 crores  in  1965-66,

 A  begining  is  to  be  made  on  the
 amortisation  of  Railway  capita]  start-
 ing  with  the  element  of  over-capi- talisation.

 Fourtu  Frve  Year  PLan
 Size  of  IV  Plan—Traffic  Forecast
 The  country’s  Fourth  Year  Plan

 is  not  likely  to  be  finalised  and  adop- ted  until  later  this  year  and  the  final
 allocation  of  funds  for  the  Railways’ Plan  has  yet  to  be  determined.  Indi-
 cations  are  that  the  capital  outlay
 likely  to  be  earmarked  for  expansion
 is  of  the  same  order  as  in  the  Third
 Plan  even  though  the  increase  in
 traffic  anticipated,  particularly  freight
 traffic,  is  much  larger  than  the  ex-
 pansion  of  capacity  provided  for  in
 the  current  Plan.  On  the  basis  of
 anticipated  growth  in  the  economy,
 more  specifically  in  those  sectors
 which  make  the  maximum  demand
 On  rail  transport,  such  as  the  fron
 and  steel.  coal  and  cement  industries,
 the  mining  of  «iron  ore  for  export,
 petroleum  products,  fertilizers,  food-
 grains  and  other  commodities  that
 Benerally  move  in  fwll  wagon  loads
 or  even  train  loads,  the  originating
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 freight  traffic  expected  to  be  trans-
 ported  in  1970-71,  is  320  million
 tonnes.

 TRANSPORT  PYRFORMANCE  IN  THE
 CURRENT  YEAR  AND  OUTLOOK  FOR

 1966-67

 As  I  have  already  mentioned,  the
 forecast  made  last  year  of  a  0  million
 tonne  aggregate  increase  in  orgina-
 ting  rai]  freight  traffic  in  1965-66  is
 expected  to  be  amply  realised  this
 year  notwithstanding  fluctuations  in
 recent  weeks  especially  in  coal  traffic.

 Increase  in  rail  capacity

 Steady  gains  from  the  expansion
 of  capacity  over  the  major  routes  of
 the  railway  network  have  been
 in  evidence  throughout  the  last
 twelve  months.  Especially  worthy  of
 mention  is  the  progress  achieved  in
 the  route  to  Assam.  The  _  timely
 augmentation  of  wagon  ferry  capacity
 across  the  Ganga  between  Farakka
 and  Khejuriaghat,  the  completion  of
 the  new  broad  gauge  line  from  Sili-
 guri  to  Bongaigaon  in  record  time  and
 the  opening  of  the  new  transhipment
 shed  at  Bongaigaon  have  together
 proved  to  be  of  immense  value.  Be-
 cause  of  these  steps  and  the  effective
 co-ordination  achieved  between  rail,
 road  and  river  transport  along  the
 Bongaigaon-Jogighopa  axis,  the  flow
 of  goods  to  and  from  Assam  continued
 unabated  in  spite  of  the  sudden  clos-
 ing  down  of  the  all-river  route  from
 Calcutta  last  September.  On  the  other
 difficult  and  important  route,  the
 East  coast  route  to  Vijayawada  via
 Waltair,  an  improvement  of  more
 than  75  per  cent  in  freight  through-
 put  performance  was  recorded.  Fur-
 ther  gains  in  capacity  will  accure  as
 more  of  the  through  doubling  of  this
 route  is  progressively  opened,  along
 with  the  completion  of  the  yard  ex-
 pansions  at  Waltair  and  Vijyawada.
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 Foodgrains
 Movement  of  foodgrains,  imported and  indigenous,  continued  to  get  prio-

 rity  attention,  with  the  Railways
 making  a  major  contribution  in  the
 transport  system  in  evening  out  re-
 gional  imbalances.  In  May  1965,  a
 record  was  created  in  the  clearance
 of  foodgrains  from  ports.
 i3  hrs.
 Passenger  services

 Improvements  in  the  passenger
 services  initiated  last  year  have  been
 substantially  reinforced  this  year.  In
 addition  to  two  new  Janta  trains
 between  Ahmedabad  and  Viramgam
 and  Mehsana  and  Okha,  83  new
 trains  have  been  introduced—49  on
 the  broad  gauge  and  34  on  the  metre
 gauge.  The  runs  of  44  existing
 trains—l4  on  the  broad  guage  and
 30  on  the  metre  gauge—have  been
 extended.  The  suburban  services
 have  benefited  by  another  24  new
 trains  and  the  extension  of  runs  of
 3  existing  trains.  All  these  new  and
 extended  services  have  added  nearly
 17,000  train  kilometres  daily  to
 passenger  train  operations.

 Higher  speeds  and  more  accommoda-
 tion
 The  House  is  aware  that  provision

 of  more  accommodation  and  speeding
 up  of  Mail  and  Express  trains  has
 been  engaging  the  Railways’  atten-
 tion.  In  the  time-table  effective
 from  October  1965,  the  overall  jcur-
 Ney  time  of  85  trains  has  been  re-
 duced.  Application  of  electric  and
 diese]  traction  to  passenger  trains
 Will  not  be  possible  on  any  signifi-
 cant  scale  until  more  of  such  Joco-
 motives  become  available  from  our
 own  production  units.  A  modest
 beginning  has,  however,  been  made.
 The  Howrah-Madras  Mail,  which  45
 now  operated  both  ways  by  diesel
 engines,  takes,  3  to  4  coaches  more
 and  the  journey  time  has  been  re-
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 duced  by  over  4  hours  in  one  direction
 and  over  3  hours  in  the  other,  The
 Howrah-Delhi  Mail  now  hauls  two
 more  bogies  between  Howrah  and
 Moghalsarai;  diesel  engines  hau}  this
 train  between  Howrah  and  Asensol
 and  electric  locomotives  between
 Assansol  and  Makhalsarai.  The  carry-
 ing  capacity  of  these  very  popular
 trains  has  thus’  been  substantially
 enhanced  and  their  performance  im-
 proved.
 3.02  hrs.

 [Mr.  Deputy  SPEAKER  in  the  Chair]
 Freight  outlook  1966-67

 Analyses  of  rail  traffic  anticipations for  1966-67,  indicate  a  possible  in-
 crease  of  up  to  l2  million  tonnes  in
 originating  freight,  over  the  1985-66
 anticipated  traffic  level  of  204  million
 tonnes.  The  bulk  of  this  increase
 will  be,  as  in  the  current  year,  in
 steel  plant  traffic,  coal  for  other  users,
 export  ore  and  cement.  Rai]  trans-
 Port  being  a  very  significant  factor
 in  effecting  expeditious  clearence
 from  ports  and  in  rectifying  at  very
 short  notice  regional  imbalances,  the
 Railways  have  to  be  prepared  for
 effecting  speedy  movements  by  pro-
 viding  an  adequate  margin  in  capa-
 city,  especially  in  rolling  stock.  The
 traffic  in  foodgrains  may  be  expec-
 ted  to  increase  materially  odecause
 of  higher  imports  next  year  though
 this  would  be  partly  offset  by  the
 smaller  expected  production  in  the
 country.  Demands  for  the  movement
 of  other  general  goods  including
 petroleum  products  are  also  expected
 to  increase  to  the  extent  of  perhaps
 a  million  tonnes.

 Buporr  Estmmates  FoR  1986-67
 Cross  Traffic  Receipts,  1966-67

 In  the  light  of  the  above  assess-
 ment  of  the  likely  growth  of  goods
 traffic  and  having  regard  to  the  fact
 ‘that  the  bulk  of  the  increase  in  traffic
 is  postulated  in  low-rated  commodi-
 ‘tes  such  as  iron  ore  for  export,  coal,
 Taw  materials  to  Steel  Plants,  food-
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 grains  etc,,  it  is  estimated  that  yoods
 earnings  in  1966-67,  would  increase
 to  Rs.  488  crores  as  against  Rs.  462
 crores  assumed  in  the  Revised  Esti-
 mates  for  the  current  year.  An  in- crease  of  Rs.  .70  crores  in  other
 coaching  and  in  sundry  earnings  to-
 gether  is  assumed  after  a  sludy  of
 the  current  growth  trends  and  other
 relevant  factors.  The  current  year has  already  witnessed  a  check  in  the
 growth  of  passenger  travel  and  one
 has  to  take  into  account  the  likeli-
 hood  of  this  tendency  ‘for  a  pause  in
 traffic  to  harden  with  the  serious
 drop  in  agricultural  output  and
 agricultural  incomes  expected  this
 year.  Nevertheless,  on  the  basis  of  a
 measure  of  optimism  regarding  the
 possible  improvement  of  conditions
 before  the  close  of  the  Budget  year,
 passenger  receipts  are  placed  at  an
 estimated  Rs.  227.20  crores  in  the
 coming  year  as  compared  with  the
 Revised  Estimates  of  Rs.  220.50  crores
 for  the  current  year.
 Expenses

 In  the  aggregate,  the  assessment  ts
 that  the  total  traffic  receipts  are  likely
 to  go  up  from  Rs.  741,80,  crores  to
 Rs.  777.23  crores.  In  the  normai
 course  this  additional  revenue  ‘as  to
 Meet  the  extra  cost  of  moving  the
 additional  traffic  as  also  to  cover  the
 additional  depreciation  and  the  extra
 dividend  payable  on  the  additional
 capita]  and  only  the  balance,  ff  any,
 can  be  taken  as  surplus.  Normally,
 with  working  expenses  and  the  opera-
 ting  ratio  at  a  steady  level,  an  increase
 in  traffic  growth  and  revenue  of  this
 order  would  have  sufficed  more  or
 less  to  meet  the  costs  of  carrying  the
 additional  traffic  and  the  additional
 depreciation  and  dividend,  even
 though  the  provision  for  depreciation
 wil]  have  to  be  increased  in  1966-67
 by  es  much  as  Rs.  5  crores  above
 the  provision  for  this  year,  following
 the  recommendation  of  the  Conven-
 tion  Committee.  There  are,  however,
 certain  additional  factors  to  be  taken
 into  account.  Ag  the  Convention  Com-

 ittee  also  recogrfised,  their  recom-
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 mendation  to  step  up  the  rates  of
 dividend  payable  by  the  Railways
 during  the  Fourth  Plan  will  cost  the
 Railways  an  additional  sum  of  the
 order  of  Rs.  7  crores  during  1966-67
 as  compared  with  the  dividend  that
 would  have  been  payable  if  the  1965-,
 66  rates  had  been  continued.  Post-
 budget  increase  in  costs,  which  began
 to  apply  one  by  one  during  the  course

 of  ‘1965-66,  such  as  the  successive  in-
 creases  in  the  price  of  coal,  the  addi-
 tional  levis  on  diesel  oil  or  the  more
 liberalised  house  rent  allowance  et-.,
 will  now  apply  for  the  full  year  1966
 67  and  to  that  extent  worsen  the
 position;  apart  from  these,  the  fur-
 ther  instalment  of  dearness  allowance
 decided  upon  only  this  month  will  in
 itself  add  nearly  Rs.  0.5  crores  to
 ordinary  working  expenses  in  the
 coming  year.  Under  these  circums-
 tances,  it  hag  become  unavoidable  to
 enforce  some  modest  measures  for
 securing  additional  revenue  of  the
 order  of  Rs.  8  crores  at  least,  if  only
 to  offset  the  effect  of  the  important
 items  that  I  have  mentioned,  though
 the  anticipated  surplus  of  the  year
 would  still  be  on  the  low  side.  As  T
 pointed  out  last  year,  the  current
 rates  and  fares  were  not  fixed  at  a
 level  which  left  any  cushion  for  new
 commitments  or  further  increases  in
 costs;  but  even  when  the  need  to  en-
 sure  the  continuing  financial  sound-
 ness  of  the  Railways  has  compelled
 an  adjustment,  this  is  being  kept
 down  to  the  absolute  minimum.

 CHANGES  IN  Rates  STRUCTURE
 Season  Tickets

 I  now  come  to  my  proposals.  I  may
 first  mention  that  there  will  be  no  in-
 crease  in  passenger  fares,  It  has  been
 decided  in  fact  to  make  a  slight  re-
 duction  in  season  ticket  changes  for
 journeys  beyond  20  kilometres  in  all
 regions  other  than  those  around  the
 cities  of  Madras,  Bombay  and  Cal-
 eutta;  in  the  latter  rerions  =  scason
 ticket  fares  aro,  already  low  and  will
 not  be  changed.
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 Freight  surcharge—Coal
 other  adjustments

 and  Salt—

 The  principal  change  proposed  is  a
 surcharge  at  the  rate  of  3  per  cent  on
 goods  rates  generally—exempting
 only  export  iron  and  manganese  ore
 and  the  commodities  charged  even
 now  at  highest  of  the  existing  goods rates  viz.,  those  above  100-B.  Defence
 P.  &  T.  and  the  Railways’  traffic  in
 their  own  materials  will  not  be  affect-
 ed  by  these  changes,  since  they  are
 governed  by  special  rules.  It  wil)  be
 recalled  that  there  was  no  enhance-
 ment  made  last  year  in  goods  rates
 generally  and  upward  adjustments
 were  limited  only  to  a  few  bulk
 materials  moving  at  comparatively
 low  rates.  It  is  necessary  to  consider
 this  year,  though  not  for  any  whole-
 sale  revision  of  the  basic  tariff,  the
 categories  (i)  coal  and  coke,  and  (ii)
 salt,  which  were  not  touched  at  all  in
 last  year’s  adjustments.  The  position
 is  that  the  movement  of  these  bulk
 commodities  for  very  long  distances
 is  at  present  uneconomic  because  of
 the  excessive  taper  in  the  existing
 telescopic  rates.  Accordingly,  while
 no  change  is  to  be  made  in  the  basic
 tariff  rate  for  movement  of  coal,
 coke  and  salt  up  to  800  kilometres,  it
 is  proposed  to  effect  relatively  small
 increases  in  the  existing  rates  for
 movements  beyond  800  kilometres,  by
 diminishing  the  existing  taper  above
 that  distance.  The  maximum  increase
 at  the  largest  distance  will  be  limited
 in  the  case  of  coal  to  Rs.  4  per  tonne
 On  existing  ‘freight  rates  which  level
 of  increase  wilt  be  reached  only  for
 distances  beyond  1,860  kilometres.
 The  maximum  increase  for  salt  at  any
 distance  on-account  of  the  revision  in
 the  tariff  rate  will  be  Rs.  3.50  per
 tonne.  I  may  mention  that  even  after
 the  surcharge  of  3  per  cent  is  added,
 the  increase  in  freight  rates  at  .000
 kilometres  would  be  only  0.8  paisa
 per  kilogramme  of  salt  and  event  at
 2.000  kilometres  just  0.53  paise
 per  kilogramme  i.e.,  near  about  half-
 a-paisa.  Almost  half  the  total  salt
 Movement  and  about  58  per  cent  of
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 the  coal  inovement  by  rail  are  for
 distances  of  800  kilometres  or  less
 and  will  not  be  affected  by  the  revis-
 ed  classification,  The  general  eur-
 charge  of  3  per  cent  and_  these
 changes  are  together  expected  to
 yield  about  Rs.  8.l0  crores,  Some
 further  changes  proposed,  which
 would  also  bring  rates  closer  to  costs,
 are  expected  on  the  balance  to  cancel
 vut  giving  no  additional  revenue.  A
 reduction  will  be  made  in  the  rate
 for  a  number  of  commodities  in  com-
 mon  use  including  sugar,  tea,  biscuits,
 medicines,  hydrogenated  oil  and  other
 items  of  consumer  goods  where  the
 existing  Railway  rates  are  considered
 to  be  high  erough  to  permit  the  pro-
 posed  reduction.  This  tariff  revision,
 applicable  both  to  wagon  loads  and
 smalls,  will  carry  ‘further  the  process
 of  downward  adjustments  in  certain
 existing  rates  that  wag  initiated  in
 1964.  The  existing  20  per  cent  sur-
 charge  on  very  small  goods  consign-
 ments  will,  on  the  other  hand,  be
 made  applicable  to  all  consignments

 of  less  than  one  tonne  moving  under
 Class  B  and  consignments  of  Jess  than
 5  tonnes  moving  under  the  present
 very  low  Class  A  rates.  This  adjust-
 ment  is  necessary  because  the  car-
 riage  of  such  small  consignments  is
 uneconomic  and  not  compensated  by
 the  existing  difference  between  the
 rates  for  wagon  load  and  less  than
 wagon  load  traffic.
 Additional  revenue  and  surplus

 After  taking  into  account  all  the
 adjustments  in  ‘freight  rates  proposed
 yielding  an  estimated  additional  reve-
 nue  of  Rs.  8.0  crores  in  all,  the  sur-
 plus  after  meeting  the  obligatory
 dividend  is  assessed  at  Rs,  22.9
 crores.  It  has  been  the  practice  for
 several  years  now.  as  the  House  ‘is
 aware,  to  appropriate  the  entire  sur-
 plus  to  the  Development  Fund.  Ex-
 penditure  chargenble  to  the  Develop-
 ment  Fund,  which  jncludes  capital
 expenditure  on  passenger  and  other
 user  amenities.  emplovee  housing,
 hospitals  and  schools,  unremunerative
 but  necessary  operating  improvements
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 etc.,  totalled  up  to  about  Rs.  34
 crores  in  the  Third  Plan  or  an  average
 of  more  than  Rs.  26  crores  per  year.
 The  estimated  requirements  of  similar
 expenditure,  which  can  be  met  only
 from  the  accruing  surpluses  js  Rs.  30
 crores  per  year  on  the  average  during
 the  Fourth  Plan.  This  is  the  average
 surplus  that  has  to  be  raised.  Because
 of  the  unfavourable  circumstances  al-
 ready  mentioned,  the  Railway  surplus

 is  not  expected  to  exceed  Rs.  22:20
 crores  in  1966-67  and  I  have  neces-
 sarily  to  content  myself  for  the  present
 with  the  hope  that  costs  may  level  off
 and  the  surplus  may  tmprove  in  the
 coming  years,  as  the  result  of  growth
 in  traffic  and  redoubled  efforts  to  in-
 crease  economies  (Shri  Hari  Vishnu
 Kamath:  We  live  on  hopes.)

 WorKS  EXPENDITURE,  1966-67
 With  the  limited  availability  of  re-

 sources,  it  has  become  necessary  for
 the  Government  to  review  capital  in-
 vestment  programmes  and  fix  ceilings
 for  such  expenditure,  which  are  lower
 in  certain  cases  than  in  the  current
 year.  So  far  as  the  Railways  are
 concerned,  the  allotment  for  expendi-
 ture  of  a  capital  nature—apart  from
 the  expenditure  on  replacements
 financed  from  the  Depreciation  Reserve
 Fund—has  been  limited  to  Rs.  225
 crores  in  the  Budget  year  as  against
 Rs.  3424  crores  in  1964-65.  and  Rs,
 282:49  crores  in  1965-66,  Flowing  from
 this  severe  restriction,  it  has  become
 unavoidable  both  to  curtail  drastically
 the  programmes  for  new  works  fn  the
 Budget  year  and  suitably  to  rephase
 works  in  progress,

 ROLLING  STOCK  MANUFACTURE
 Indigenous  wagon  production  and  exr-

 port
 From  small  beginnings  in  the  early

 fifties,  wagon  production.  capacity  in
 the  country  today  has  reached  a  level
 of  around  2.50Q  to  3.000  four  wheeler
 unit  equivalents  per  month—sufficient
 tor  current  needs  and  for  those  of
 the  immediate  future,  including  a  re-
 serve  for  export  The  greater  part  of
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 the  installed  capacity  is  in  the  private
 sector  of  jndustry.  For  the  economy,
 this  building  up  of  capacity  represents
 a  substantial  contribution  to  the  over-
 all  structural  manufacturing  capabili-
 ty  and  to  the  developing  of  new  skills
 and  know-how  in  the  technology  of
 welding,  of  steel  work  fabrication  and
 of  production  line  assembly  systems.
 The  House  will  be  interested  to  know
 that  an  Indian  manufacturer  has
 successfully  competed  for  and  secured

 an  export  order  for  480  goods  wagons
 valued  at  about  Rs.  18  crores.  There
 is  hope  of  securing  more  export
 orders.
 Chittaranjan  Locomotive  Works

 The  Chittaranjan  Locomotive  Works,
 now  in  its  sixteenth  year  of  produc-
 tion,  has  so  far  delivered  nearly  2,000
 broad  gauge  steam  locomotives.  In
 response  to  the  changing  traction  re-
 quirements  of  rapid  traffic  growth,
 the  first  step  in  diversification  of  pro-
 duction  at  Chittaranjan  was  taken  in
 96l,  when  the  manufacture  of  2
 broad  gauge  D.C.  electric  locomotives
 ‘was  organised  and  completed  by  May
 1963.  Thereafter,  the  Works  embarked
 on  a  programme  of  gTadual  adapta-
 tion  of  facilities  to  electric  locomotive
 manufacture  aimed  at  an  initial  out-
 turn  of  72  broad  gauge  A.C.  units
 annually,  rising  ultimately  to  per-
 haps  double  that  number,  In  the
 Third  Plan  deliveries  will  total  803
 steam  and  85  electric  locomotives,  the
 outturn  in  1985-66  alone  being  38
 steam  and  35  A.C.  electric  units.  In
 1966.67,  the  factory  is  expected  to
 produce  29  steam  and  75  7  electric
 locomotives.  The  addition  of  some
 items  of  balancing  machinery  will  en-
 able  the  Works  to  take  up  the  manu-
 facture  of  the  heavy  traction  motors
 required  in  electric  locomotives;  other
 electrical  gear  is  being  supplied  pro-
 gressively  dy  Heavy  Electricals,
 Bhopal.  The  new  Steel  Foundary  at
 ‘Chittaranjan  reached  an  output  of  600
 tonnes  of  steel  castings  per  month  in
 July  968  and  will  be  operating  at  its
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 full  rated  capacity  of  850  tonnes  of
 castings  per  month  by  the  end  of  1966,
 by  which  time  all  items  of  equipment needed  will  have  been  received  and
 installed.

 Diesel  Locomotive  Works
 The  Diesel  Locomotive  Works, Varanasi,  even  in  the  course  of  its

 being  established,  turned  out  the first  broad  gauge  diesel  locomotive  in
 January  964  and  is  expected  to  com-
 plete  about  60  locomotives  before  the
 end  of  the  current  financial  year.  The
 installation  of  manufacturing  facilities at  this  factory  will  be  completed  fully later  in  1966,  The  present  production rate  of  four  locomotives  per  month  is
 being  stepped  up  with  a  steadily  in-
 creasing  proportion  of  indigenous
 content,  Considerable  progress  has
 been  achieved  in  locating  capacity  and
 promoting  production  by  both  private and  other  public  sector  jndustries,  of
 bought-out  items  required  by  the
 factory  for  the  manufacture  of  the
 diesel  engine  and  its  sub-components,
 parts  and  spares.
 Integral  Coach  Factory

 The  Integral  Coach  Factory  which
 commenced  production  in  955  has  so
 far  delivered  about  4,700  coaches.
 The  Furnishing  Unit,  added  nearly
 eight  years  later,  has  equipped  2,700
 coaches  and  its  outturn  is  now  match-
 ed  to  that  of  the  parent  factory.  Pro-
 duction  is  now  fully  diversified.  Be-
 sides  a  variety  of  broad  and  metre
 gauge  hes  of  all  clas
 the  ‘factory  now  manufactures  electric.
 multiple  unit  suburban  stock  with
 electrical  equipment  supplied  by
 Heavy  Electricals,  Bhopal,  and  has  re-
 cently  produced  two  metre  gauge  pro-
 totype  diesel  railcars.

 The  coaches  built  at  the  Integral
 Coach  Factory  have  been  supplement-
 ed  by  those  built  at  the  public  sector
 rafl  coach  unit  under  the  Defence
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 Ministry  in  Bangalore  and  in  the
 private  sector.  In  addition  to  large
 replacements  of  old  stock  that  have
 been  carried  out,  a  very  useful  contri-
 bution  has  been  made  to  the  progres-
 sive  elimination  of  overcrowding  in
 that  additions  have  been  made  faster
 than  the  general  increase  in  traffic
 during  the  Plan  periods.

 Suburban  traffic
 The  number  of  passengers  trans-

 ported  increased  by  about  65  per  cent
 during  the  3-year  interval,  The  in-
 crease  in  traffic  in  the  suburban  areas,
 especially  of  Madras,  Bombay  and
 Calcutta,  was  much  higher  than  this’
 average  and  was  mostly  catried  in
 electric  multiple  unit  stock,  the  pro-
 vision  of  which  was  increased  by  l4
 per  cent  on  the  broad  gauge;  on  the
 only  electrified  metre  gauge  section  in
 Madras  the  increase  in  EMU  stock
 was  33.3  per  cent.

 PRODUCTIVITY

 While  presenting  the  Budget  last
 year,  I  spoke  on  the  successful  mea-
 sures  taken  to  enhance  greatly  the
 Productivity  in  Railway  workshops.
 This  subject  continues  to  receive  sus-
 tained  attention  both  from  the  point  of
 view  of  manpower  and  cost  control.
 Incentive  schemes,  hitherto,  so  suc-
 cessfully  applied  in  the  Mechanical
 Repair  Shops,  are  being  extended  to
 the  Electrical  Repair  Units  and  the
 Civil  Engineering  and  Signalling  and
 Telecommunication  Workshops.

 Work  Sropy
 The  Ministry  of  Railways  have  also

 decided  on  the  introduction  of  work
 study  techniques  on  the  Railways  with
 the  objectives  of  increasing  producti-
 vity  and  efficiency  and  maximising
 economies.  Vigorous  analyses  of
 existing  methods  of  working  will  be
 conducted  with  a  view  to  introducing
 improvements  wherever  possible.

 In  the  initial  stages,  three  zonal
 railway  systems  will  be  covered  by
 the  scheme  for  the  scrutiny  of  diffe-
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 rent  categories  of  operation  by  fully
 trained  work  study  teams.  The  Rail-
 ways  have  also  set  up  their  own
 courses  of  training  in  work  study
 both  ‘for  officers  and  subordinate  staff
 through  which  it  is  hoped  to  foster  a
 general  analytical  attitude  in  railway
 management  and  operation  besides
 obtaining  trained  personne)  for  all
 specific  studies.

 Sarety
 The  response  to  the  various  mea-

 sures  taken  to  arouse  safety  conscious-
 ness  among  staff  and  to  provide  them
 with  better  tools  and  conditions  of
 work  has  been’  encouraging,  Over
 50,000  railwaymen  directly  concerned
 with  the  working  of  trains  have  pass-
 ed  through  safety  camps  organised
 on  the  model  of  ‘Summer  Schools’.
 Safety  Officers  and  Counsellors  con-
 tact  on  the  average  about  40,000
 operating  staff  every  month,  discuss
 and  educate  them  on  problems  con-
 cerning  safety  dn  day-to-day  opera-
 tions.  Staff  who  display  special  alert-
 ness  in  averting  accidents  or  who
 have  excellent  records  of  safety  are
 suitably  rewarded.  Safety  shields  are
 being  awarded  periodically  for  the
 best  record  of  performance  in  yards,
 stations  and  divisions,  I  have  also
 instituted  an  Inter-Railway  Safety
 Shield  to  be  given  to  the  Railway
 with  the  best  safety  record  of  the
 year.  A  psycho-technical  cell  is  now
 functioning  in  the  Safety  Directorate
 of  the  Railway  Board  for  studying  the
 Personality  characteristics  that  tend
 to  make  some  employees  accident
 prone.  Pointsmen,  Cabinmen,  Drivers
 and  Motormen  are  the  categories  so
 far  covered  in  the  studies.  Another
 etudy  is  being  undertaken  on  the
 effect  of  fatigue  on  work  and  safety
 performance.

 Financing  Safety  Worke
 In  December  965  a  pamphlet  show-

 ing  the  action  taken  on  the  recom-
 mendations  contained  in  the  two  re-
 ports  of  the  Kunzru  Committee  was
 placed  on  the  Table  of  the  House
 Of  the  462  rec  decisi
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 had  been  taken  on  all  except  four
 which  had  long  term  jmplications  and
 required  consultation  with  other  orga-
 nisations.  Since  then,  one  more  sug-
 gestion  has  been  accepted.  The  pro-
 Posal  initiated  by  the  Railway  Minis-
 try  has  been  accepted  by  the  Conven-
 tion  Committee  and  Parliament,  t
 contribute  to  the  General  Revenues  a
 further  sum,  averaging  about  Rupees
 two  crores  annually  in  the  Fourth
 Plan  period,  to  assit  the  States  in
 providing  their  share  of  the  resources
 required  to  finance  safety  works  such
 as  manned  level  cTossings  and  over
 or  under-bridges.

 DEPARTMENTAL  CATERING
 On  a  sales  turn-over  of  nearly  Rs.

 4  crores,  in  1963-64.  departmental
 catering  showed  ‘for  the  first  time  a
 smal]  profit.  The  sales  turn-over  in-
 creased  in  1964-65  tg  Rs.  4.45  crores
 but  because  of  increasing  prices  and
 costs,  the  transactions  of  the  year  re-
 sulted  in  a  loss  of  about  Rs.  3  lakhs
 ie,  legs  than  one  per  cent  on  the
 turn-over,  Continued  attention  is  be-
 ing  devoted  to  the  greater  use  of  bet-
 ter  equipment  for  improving  the
 quality  of  the  service  and  of  the  'food

 “served,  as  well  as  jin  the  effort  to
 keep  rising  costs  in  check.

 RAILWAY  PROTECTION  FORCE
 The  Special  Emergency  Units  of  the

 Railway  Protection  Force  raised  after
 1962,  have  once  again  demonstrated
 their  utility  and  efficacy  in  protecting
 Tailway  property  and  vulnerable  in-
 stallations  both  during  the  civil  dis-
 turbances  last  year  in  Madras  and
 Bihar  and  during  the  September  Em-
 ergency  along  the  Western  frontiers.
 In  safeguarding  railway  property
 against  thefts  the  Railway  Protection
 Force  had  during  965  to  open  fire  in
 self-defence  on  8  aecasions  against organised  wagon  looters.  The  number
 of  arrests  made  under  the  Railway
 Protection  Force  Act  rose  from  3972
 in  1963-64  to  5630  in  1964-65.
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 Starr
 Labour  Relations

 Iabour-management  relations  have
 been  good  throughout  the  year.  The
 Permanent  Negotiating  Machinery  has
 proved  generally  a  valuable  instru-
 ment  for  tackling  various  problems
 in  a  responsible  and  purposeful  way
 at  the  highest  level’  of  administration.
 The  Joint  Committees  of  Officers  and
 Staff,  established  at  various  levels,  for
 improvement  of  operatiomal  and  ad-
 ministrative  efficiency  and  the  Pro-
 duction  Committees  in  which  labour
 is  associated  with  management  in
 selected  workshops,  have  both  func-
 tioned  very  satisfactorily.

 Amenities
 The  Railways  have  21  holiday  homes

 located  at  hill  stations  and  other
 places  of  recreation.  A  new  holiday
 home  was  opened  in  Srinag:r  in  1965-
 66,  During  1964-65.  over  2,500  em-
 ployees  availed  of  these  facilities.

 During  1964-65,  14,130  staff  quarters
 were  constructed  and  it  is  hoped  to
 add  about  the  same  number  in  the
 current  year  as  well.

 Education
 Though  education  is  the  responsibi-

 lity  of  the  State  Governments,  the
 Railways  have  continued  to  maintain
 a  number  of  Primary,  Middle  and
 Higher  Secondary  Schools  and  have
 extended  these  facilities  as  necessary
 and  feasible.  There  are  now  755  Rail-
 way  Schools  out  of  which  45  are
 Higher  Secondary  23  Middle  and  687
 Primary,  During  1964-65,  two  Higher
 Secondary  Schools  and  8  Primary
 Schools  were  opened  and  two  Middle
 Schools  were  upgraded  to  the  Higher
 Secondary  standard.  Financial  assis-
 tance  is  also  rendered  to  a  number  of
 non-railway  schools  catering  to  the
 needs  of  children  of  railway  em-
 plovees.  Under  the  scheme  instituted
 ten  years  ago.  for  award  from  the
 Staff  Benefit  Fund  of  scholarships  for
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 technical  education,  the  number  of
 scholarships  awarded  each  year  has
 recently  been  raised  from  1,000  to
 1,142.  In  1964-65,  the  scheme  involved
 an  outlay  of  nearly  Rs,  ]  lakhs  cove-
 ring  2,801,  scholarships,  including  those
 awarded  during  the  year,
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 DESIGNS  AND  STANDARDS
 ORGANISATION

 RESEARCH,

 Corsiderai:le  progress  has  been
 made  in  the  matter  of  building  up  the
 Research,  Designs  and  Standards
 ‘Organisation  to  the  status  required  to
 enable  this  organisation  to  function
 effectively  as  technical  consultants  to
 the  Railways.  The  research  and  de-
 velopmenta]  activities  of  this  organi-
 sation  have  also  been  expanded.
 There  has  been  a  6  per  cent  increase
 in  the  technical  cadre  of  the  organi-

 sation  during  the  past  one  year.  Ex-
 cept  for  the  Chemical  and  Metallurgi-
 cal  Wing  at  Chittaranjan,  the  entire
 organisation  has  now  been  centralised
 at  Lucknow.

 Track  research

 In  the  field  of  developmental
 research,  valuable  work  has  been  done
 @s  regards  railway  track.  Though
 these  investigations  have  to  be  con-
 tinue  dover  a  long  period  for  com-
 Pletion,  they  have  already  /Yyielded
 valuable  information,  which  is  now
 being  used  by  the  Indian  Railways
 and  may  prove  to  be  an  important
 Contribution  towards  the  World
 knowledge  on  this  subject.

 Conclusion
 I  shall  shortly  conclude.  It  was  a

 year  ago  that  I  brought  to  the  atten-
 tion  of  the  House  the  difficult  period
 through  which  the  Railways  had  been
 passing  when  the  additional  traffic  for
 which  they  planned  did  not  materia-
 lise.  The  position  has  since  brighten-
 ed  and  a  normal  rate  of  growth  hes
 been  resumed  in  the  current  year  and
 at  a  level  close  to  our  expectations;
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 meanwhile,  the  programme  of  railway
 expansion  has  been  planned  and
 reshaped  and  its  tempo  adjusted  some-
 what.  I  trust  the  House  will  agree  that
 notwithstanding  many  difficulties,  in-
 cluding  an  increase  in  taxes,  prices
 and  wages,  we  have  had  a  generally
 Satisfactory  year.
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 Over  a  million  people,  working
 round  the  clock,  run  the  railways;  in
 any  emergency,  big  or  small,  railway-
 men  throughout  the  length  and
 breadth  of  the  system  have  given  a
 splendid  account  of  themselves.  It  is
 a  matter  of  gratification  to  them  that
 their  willingness  to  make,  beyond
 the  call  of  duty,  even  the  supreme
 sacrifice,  has  not  gone  unrecognised
 by  the  Nation.  It  is  our  hope  that
 by  hard  work  and  continued  devo-
 tion  to  duty  in  the  years  to  come,  they
 will  steadily  enhance  even  further  the
 value  of  their  services  to  the  country.

 3.25  hrs,
 DELHI  HIGH  COURT  BILL—contd

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  further  considera-
 tion  of  the  following  motion  moved
 by  Shri  Hathi  on  the  9th  December,
 ‘1965,  namely:—

 “That  the  Bill  to  provide  for  the
 constitution  of  a  High  Court  for
 the  Union  territory  of  Delhi,  for
 the  extension  of  the  jurisdiction
 of  that  High  Court  to  the  Union
 territory  of  Himachal  Pradesh  and
 for  matters  connected  therewith,
 be  taken  into  consideration.”

 his Shri  Hathi  is  to  continue
 speech,

 The  Minister  of  State  ip  the  Min-
 istry  of  Home  Affairs  and  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  Mr.
 Deputy-Speaker,  Sir,  I  ain  grateful
 to  the  hon.  Members  for  their  very

 constructive  suggestfons  during  the
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 course  of  the  debate  on  this  छा,
 Shri  Kamath  had  moved  for  an
 amendment  for  referring  the  Bill  to
 the  Select  Committee.  I  may
 straightway  say  that  I  have  full  res-
 pect  and  consideration  for  the  var-
 ious  suggestions  that  the  hon.  Mem-
 bers  have  made.  I  also  believe  that
 wherever  possible,  to  a  large  extent,
 it  would  be  advisable  if  the  imea-
 sures  are  referred  to  and  discussed
 in  a  Select  Committee.

 ‘Shri  Hari  Vishnu  Kamath  (Hos-
 hangabad):  Hear,  hear.

 Shri  Hathi:  Thercfore,  when  I  said
 that  the  Government  had  no  inten-
 tion  of  referring  it,  I  was  expressing
 my  opinion,  because  I  thought  that
 the  Bill  is  not  so  complicated.  Even
 mow,  the  Bill  as  it  is,  does  not  seam
 to  me  to  be  complicatod,  but  it  would
 be  proper,  I  feel,  that  the  Bill  could
 be  referred  to  the  Select  Committee.

 3.27  hrs,

 (Smrimatr  RENU  CHAKRAVARTTY  in
 the  Chair.)

 Shri  Hari  Vishnu  Kamath:
 he  has  tonod  down:  wisdom
 dawned  on  him,

 Good;
 has

 Shri  Hathi:  It  is  not  a  question  of
 toning  down  or  wisdom  dawning.  I
 have  explained,  and  I  shall  explain,
 the  various  points  that  have  heen
 raisei,  but  still,  it  is  always  better
 to  discuss  such  measures  in  a  Select
 Committes:  99  that  we  can  have  a
 better  way  of  handling  it  in  a  more
 sober,  placid  and  quiet  atmosphcre
 as  Shri  Kamath  said.  When  |  say

 so,  I  might  explain  some  of  the  points
 which  were  raised  by  Dr.  Singhvi.
 He  raised  some  constitutional  points.
 He  said  that  article  2l4  of  the  Con-
 stitution  envisaged  only  high  courts
 for  each  State.  He  fufther  said  that
 article  230  of  the  Constitution  only
 envisaged  either  extending  the

 Jurisdiction  of  or  excluding  the  jur-
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 isdiction  from  a  Union  territory  and
 that  it  did  not  include  the  establish-
 ment  of  a  high  court.

 Shri  Hari  Vishnu  Kamath:  Article
 Al.

 Shri  Hathi:  That  is  right.  Shrf
 Kamath  came  to  his  succour  and
 help  and  pointed  out  that  article  24l
 ig  there.  That  is  exactly  the  puint:
 that  article  24]  covers  this,  and  we
 have  got  the  power  to  establish  a
 high  court  for  a  Union  territory.
 Therefore,  the  point  raised  by  Dr.
 Singhvi  is  met  with  by  article  24)
 of  the  Constitution.  So,  there  is.
 nothing  wrong  in  coming  forward
 with  a  measure  of  this  nature.

 Then,  certain  difficulties  which
 wouh}  be  experienced  by  the  peuple
 of  Himachal  Pradeih  were  aiso  put
 forth,  and  Dr.  Shinghvi  and  others
 wanted  a  categorical  assurance  trom
 the  Government  that  there  wiil  be
 a  Circuit  Bench  07  Himachal
 Pradesh.  Actually,  it  is  covered  by
 clause  3(3)  of  the  Bill,  which  reads
 as  follows:

 “Notwithstanding  amything  can-
 tained  in  sub-section  (2),  the
 Judges  and  Division  Courts  of  the
 High  Court  of  Delhi  may  sit  at
 such  other  place  or  places  other
 than  its  principal  seat  as  the  Chief
 Justice  may,  with  the  approval  of
 the  President,  appoint.”

 Therefore,  the  residents  of  Hima-
 chal  Pradesh  may  not  have  to  come
 to  Delhi.  That  assurance  was  de-
 manded  and  that  is  already  provid-
 ed  for.

 Then  comes  another  point  which
 Shri  Chatterjee  made  and  that  was
 that  the  future  of  Punjab  is  yet  in  a
 melting  stage;  he  wanted  to  adjust
 the  territorial  contour  of  the  Drihi
 High  Court  and  also  referred  to  the
 uncertainty  of  the  Punjab  State.
 I  am  not  going  to  touch  on  that
 question  now,  because  here  wa  are
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 dealing  with  the  jurisdiction  of  the
 High  Court  of  Delhi  as  it  is.  In
 future,  if  something  happens,  the.
 jurisdiction  can  be  extended  and
 there  will  be  no  difficulty.  At  pre.
 sent  Delhi  ang  Punjab  come  under
 the  jurisdiction  of  the  same  High
 Court.  We  take  away  the  jurisdic-
 tion  of  Delhi  Territory  from  the
 Punjab  High  Court  by  providing  for
 a  separate  High  Court  for  Delhi.  A_
 suggestion  was  made  that  thc  areas
 round  about  like  Hissar  and  Rohtak
 may  be  placed  under  the  jurisdiction
 of  Delhi.  I  d  not  think  taat  wiil  be
 practicable.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Mr,  Chairman.  When
 the  minister  is  making  a  signilicant
 speech  with  resard  to  the  capital  of
 our  great  country,  there  should  de
 quorum  in  the  House.

 Mr.  Chairman:  The  bell  is  heing
 rung—Now  there  is  quorum.  It  is
 surprising  that  mot  a  single  member
 of  the  trzasury  benches  walks  in
 when  the  quorum  bell  33  rang.

 Shri  Hari  Vishnu  Kamath:  A  sad
 commentary  on  our  parliamentary
 democracy.

 Shri  Hathi;  Mr.  Trivedi  raised
 certain  questions.  He  said  there  3s
 No  reference  to  Leiters  Fatent,  as
 provided  in  other  Presidency  Courts.
 He  also  wanted  the  language  of  the
 drafting  to  be  imoroved.  I  may
 point  out  that  the  Bill  is  just  on  the
 Pattern  of  the  Sombay  Reorganisa-
 tion  Bill  from  ‘vhere  the  prov:sions
 for  the  establishment  of  a  separate
 High  Court  for  Gujarat—sections  28
 to  40—have  been  Lodily  taken  and
 put  in  this  Bill  with  changes  in,
 names  and  slight  adaptations  or
 modifications.  That  Bill  has  been
 passed  by  this  Parliament.  There-
 fore,  care  has  been  taken  to  sre
 that  the  language  ig  as  it  should  be,
 and  as  in  other  Acts.  There  ig  no
 change  whatsoever.  if  we  go  s¢c-
 tton  by  section,  sections  28  to  40  of
 the  previous  Act  have  been  embodird
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 in  clause  3  and  clauses  5  to  5  of  this
 Bill,  namely,  jurisdiction  af  the
 High  Court,  power  to  enrol  acivo-
 cates,  procedure  and  practice  in
 the  High  Court,  custody  of  the  sual
 of  the  High  Court,  writ  petitions,
 power  of  Judges,  procedure  to
 appeal  to  the  Supreme  Court  and!
 transfer  of  proceedings  from  the:
 High  Court  of  Punjab  to  the  High
 Court  of  Delhi.

 Clause  4  is  a  new  clause,  which
 was  not  found  in  that  Act.  That  Is.
 because  of  the  constitutional  nmend-
 ment  that  we  ure  making  here.  So,
 on  the  ground  of  language,  there  is
 no  difficulty.

 We  have  given  civil  original  juris-
 diction  to  this  High  Court  and  80
 provision  about  appeal  is  made  in
 clause  0\]),  Mr.  Trivedi  criticised
 that  this  provision  has  been  made  in
 a  dubious  way.  I  may  point  out
 that  there  was  no  such  provision  in
 that  Act.  Even  the  Punjab  High:
 Court  has  not  got  the  original  civil
 jurisdiction.  Therefore,  this  provi-
 sion  has  been  made.

 So  far  as  other  provisions  of  the
 Bill  about  Division  Bench.  etc,  are
 concerned,  they  will  be  governed  by
 the  orders  known  as  the  Punjab
 High  Court  Order,  ‘1947.  At  the
 time  of  independence  that  whole  Act
 was  enacted  and  the  High  Court  of
 Delhi  will  get  the  same  powers,
 privileges  ani  jurisdiction  as  are
 enjoyed  by  the  Punjab  High  Court.

 There  are  not  many  points,  but  it
 ig  better  to  refer  this  Bill  to  a  Select
 Committee  so  that,  in  a  calm  atmos-
 Phere,  as  suggested  by  Mr.  Kamath,
 we  can  consider  it.

 I  beg  to  move:
 “That  the  Billi  to  provide  for

 the  constitution  of  a  High  Court
 for  the  Union  territory  of  Delhi,
 for  the  extension  of  the  jurisdiction
 of  that  High  Court  to  the  Union
 territory  of  Himmchal,  Pradesh  amd
 for  matters  connected  therewith,  be
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 referred  to  a  Select  Committee  con-

 -sisting  of  23  members,  namely:—
 Shri  S.  V.  Krishnamoorthy  Rao;

 Dr.  M.  S.  Aney;  Shri  Bhagwat  Jha
 Azad;  Shri  Ramachandra  Vithal
 Bade;  Shri  S.  M.  Banerjee;  Choud-
 hury  Brahm  Perkash;  Shrimati  Renu
 Chakravartty;  Shri  Gajraj  Singh
 Rao;  Shri  Shiv  Charan  Gupta;  Shri
 K.  Hanumanthaiya;  Shri  Himmat-
 sinhji;  Shri  Hari  Vishnu  Kamath;

 ‘Sardar  Kapur  Singh;  Shri  Bakar  Ali
 Mirza;  Shri  Gulzarilal  Nanida;  Shri
 Naval  Prabhakar;  Shri  J.  B.  Muthyal
 Rao;  Shri  Sham  Nath;  Shri  Vidya
 ‘Charan  Shukla;  Dr.  L.  M.  Singhvi;
 Shri  U.  M.  Trivedi;  Shri  Ram  Sewak
 Yadav;  and  Shri  Jai  Sukh  Lal
 Hathi.”
 with  instructions  to  report  by  the
 28th  February,  1966.”

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  clarification,  The  minister
 has  thrown  light  on  so  many  matters,
 for  which  I  am  beholden  to  him,  But
 has  he  studiej  one  point  which  is
 assailing  my  mind,  namely,  whe-
 ther  there  is  any  provision  in  the

 -Constitution  whereunder  the  juris-
 diction  of  a  High  Court  established
 in  a  Union  Territory  can  be  extend-
 ed  to  another  Union  Territory?
 There  are  articles  like  article  230
 whereunder  the  jurisdiction  of  the
 High  Court  of  a  State  can  be  ex-
 tended  to  a  Union  Territory,  but
 there  is  mo  provision  whereunder
 the  jurisdiction  of  the  High  Court  of
 a  Union  Territory  can  be  extended

 ‘to  another  Union  Territory.
 Section  ॥7  is  ultra  vires,  in  that

 cage,  according  to  me.
 Shri  Hathi:  In  clause  4  of  the  Bill

 we  are  amending  that  portion  of
 the  Constitution,  whereby  we  say
 that  for  the  words  “High  Court”  the
 words  “High  Court  for  a  Union  ter-
 ritory”  and  for  the  words  “uny
 Union  territory’  the  words  “any  other
 Union  territory”  shall  be  substitut-

 ved.
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 Shri  Hari  Vishnu  Kamath:
 you  amending  the  Constitution?

 Shri  Hathi:  Yes.
 Shri  Hari  Vishnu  Kamath:  How?

 Are

 Shri  Hathi:  In  this  Bill  itself,
 under  article  239,  we  can  make
 changes  in  the  Constitution.  For
 that  purpose,  actually,  if  you  see
 clause  4  you  will  find  that  it  dcals
 with  the  changes  in  the  Constitu-
 tion.  For  this  purpose,  we  inave
 said  that  in  article  217,  the  words
 “the  Governor  of  the  State”  shall  be
 omitted.

 Shri  Harj  Vishnu  Kamath:  Thcre
 should  be  a  separate  Bill  to  amend
 the  Constitution.

 Shri  Hathi:  No,  no.  That  is  exact
 ly  what  we  have  done  in  this  clause.
 We  shall  consider  that  also  in  the
 Select  Committee.

 Mr,  Chairman:  The  question  is:
 “That  the  Bill  to  provide  for  the

 constitution  of  a  High  Court  for
 the  Union  territory  of  Delhi,  for
 the  extension  of  the  jurisdiction  of
 that  High  Court  to  the  Union  terri-
 tory  of  Himachal  Pradesh  and  for
 matters  connected  therewith,  be
 referred  to  a  Select  Committee
 consisting  of  23  members,  name-
 ly:
 Shri  S.  V.  Krishnamoorthy  Rav;
 Dr.  M.  S.  Aney;  Shri  Bhagwat  Jha
 Azad;  Shri  Ramachandra  Vithal
 Bade;  Shri  S.  M.  Banerjee;  Choud-
 hury  Brahm  Perkash;  Shrimatt
 Renu  Chakravartty;  Shri  Gajraj
 Singh  Rao;  Shri  Shiv  Charan
 Gupta;  Shri  K.  Hanumanthaiya;
 Shri  Himmatsinhji;  Shri  Hari
 Vishnu  Kamath;  Sardar  Kapur
 Singh;  Shri  Bakar  Ali  Mirza;  Shri
 Gulzarilal  Nanda;  Shri  Naval  Pra-
 bhakar;  Shri  J.  B.  Muthyal  Rao:
 Shri  Sham  Nath;  Shri  Vidya  Charan
 Shukla;  Dr.  L.  M.  Singhvi;  Shri  U.
 M.  Trivedi;  Shri  Ram  Sewak  Yadav
 and  Shri  Jai  Sukh  Lal  Hathi  with
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 instructions  to  report  by  the  28th
 ‘February,  1966."

 The  motion  was  adopted.

 48.42  brs,
 MOTION  RE:  SEEDS  BILL

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Ceoperation  §  (Shri
 Shinde):  Madam  Chairman,  on  behalf
 of  Shri  C.  Subramaniam,  I  beg  to
 move:

 “That  the  debate  on  the  motion,
 ‘that  the  Bill  to  provide  for  regulat-
 ing  the  quality  of  certain  seeds  for
 sale,  and  for  matters  connected
 therewith,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration’,
 which  was  adjourned.on  the  380
 August,  £65,  be  resumed  now.”
 Shri  Hari  Vishnu  Kamath  (Hos-

 bangabad):  May  I  ask;  Madam  Chair-
 man,  under  what  rule  he  is  making
 this  motion?  There  is  no  rule  in  the
 Rules  of  Procedure  under  which  such
 @  motion  can  be  made,  ag  far  as  I
 know  the  rules.

 Shri  Shinde:  This  is  a  pending  Bill
 and  I  do  not  think  for  moving  such
 &  motion  any  specific  provision  is  re-
 quired,

 Shri  Hari  Vishnu  Kamath:  I]  am
 Sorry,  the  Minister  is  not  well  posted.

 Mr.  Chairman:  Let  me  sec.

 Shri  Rane  (Buldana):  Madam
 Chairman,  last  time  when  this  discus-
 sion  was  gcing  on  on  this  Bill,  there
 ‘was  a  demind  from  almost  all  hon.
 Members  who  participated  in  the  de-
 Date  that  the  Bill  should  be  referred
 ‘to  a  Select  Committee.  I  have  now
 been  able  to  persuade  the  Hon.  Min-
 {ster  of  Food  and  Agriculture  to  re-
 fer  the  Bill  to  a  Select  Committee
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 motion  on  480  August  1985.  The
 motion  now  before  the  House  is  that
 that  debate  which  the  House  then  de-
 cideg  to  adjourn  be  resumed.  There-
 fore,  there  must  be  a  resolution  of
 the  House  before  that  discussion  can
 take  piace.  I  shall  now  put  the  mo-
 tion  before  the  House.

 Shri  Hari  Vishnu  Kamath:  Before
 you  put  the  motion  to  the  House,  may
 I  invite  your  attention  to  certain  rules
 of  procedure.  It  would  de  better  #
 someone  of  the  Law  Ministry  is  also
 present  here.

 Mr,  Chairman:  I  would  request  the
 hon,  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  to  come
 forward.  It  would  be  better  if  some
 other  members  of  the  Treasury
 Benches  are  also  present.  Besides
 the  hon,  Minister  himself,  there  should
 be  Some  other  members  also  to  sup-
 port  him.

 Shri  Hari  Vishnu  Kamath:  This
 discussion  was  adjourned  on  the  last
 occasion  under  Rule  109,  That  rule
 says:

 “At  any  stage  of  a  Bill  which  is
 under  discussion  in  the  House,  a
 motion  that  the  debate  on  the  Bill
 be  adjourned  may  be  moved  with
 the  consent  of  the  Speaker.”

 That  was  made,  the  motion  was
 moved  and,  I  suppose,  the  debate
 was  adjourned,  as  far  as  my  recollec-
 tion  goes.  Now,  unfortunately,  she
 Rules  of  Procedure  suffers  from  some
 sort  of  lacuna.  I  do  not  know  whe-
 ther  it  is  due  to  oversight,  or  whe-
 ther  some  other  factor  crept  in  at
 that  time.  For  instance,  please  refer
 to  rule  30.  It  deals  with  Private
 Members’  Bills  and  Resolutiong  which
 may  undergo  a  similar  fate,  and  the
 debate  adjourned.  But  there  is  a  sub-
 Tule  (2).  Sub-rule  (l)  is  about  ad-
 journment  of  the  debate  on  a  bill  or

 Mr.  Obairman:  The  point  here  is
 different.  J.ast  time  the  House  ad-
 journed  the  debate  on  this  Bill  by  a
 2375  (Ai)  LS—8.

 lution.  Sub-rule  (2)  says  that
 when  the  debate  is  adjourned

 “the  member  in  charge  of  the
 Bul  or  the  mover  of  the  resolution,
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 as  the  case  may  be,  may,  if  he
 wishes  to  proceed  with  such  Bill
 or  resolution  on  a  subsequent  day
 allotted  for  private  members’  bus!-
 ness,  give  notice  for  resumption  of
 the  adjowned  debate...  .”

 This  categorical  provision  is  there.
 It  says  that  the  member  in  charge  of
 the  Bill  or  Resolution  shall  give  no-
 tice  for  the  resumption  of  the  de-
 bate.  In  this  case,  when  an  official
 Bill  is  adjourned,  there  is  no  provi-
 sion  and  there  ig  no  rule  which  pro-
 vides  that  the  Minister  in  charge  may
 give  notice  for  resumption  of  the  de-
 bate.  I  do  not  know  why.

 Mr.  Chairman:  If  the  hon,  Member
 will  read  that  particular  sub-rule  (2)
 of  rule  30,  he  will  notice  that  the
 notice  is  required  in  the  case  of  pri-
 vate  Members’  Bills  bec  all  such
 Bills  have  to  be  balloted.  If  you read  the  sub-rule  further,  it  says:

 and  on  receipt  of  such
 notice  the  relative  precedence  of
 such  Bill  or  resolution  shall  be
 determined  by  ballot.”

 In  the  case  of  Government  business,
 precedence  or  otherwise  will  be
 decided  by  Government  in  relation
 to  its  importance.  Therefore,  this
 will  not  apply  in  this  particular  case.
 I  shall  now  put  the  motion  to  the
 vote  of  the  House.  The  question  is:

 “That  the  debate  on  the  motion,
 ‘that  the  Hill  to  provide  for  regulat-
 ing  the  quality  of  certain  seeds  for
 sale,  and  for  matters  connected
 therewith,  as  passed  dy  Rajya
 Sabha,  be  taken  into  consideration’,
 which  was  adjourned  on  the  8th
 August,  1965,  be  resumed  now.”

 The  motion  was  adopted.
 Mr.  Chairman:  The  debate  is  re-

 sumed  now.  Does  the  Minister  want
 to  say  something?

 ——
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 3.49  hrs.

 SEEDS  BILL—contd.
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture  Community
 Devel  t  and  Cooperation  (Shri
 Shinde):  I  would  request  the  House
 to  take  up  further  consideration  of
 the  following  motion  moved  by  Shri
 Shah  Nawaz  Khan  on  the  llth  May,
 1965,  namely:—

 “That  the  Bill  to  provide  for  re-
 gulating  the  quality  of  certain  seeds
 for  sale,  and  for  matters  connected
 therewith,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”

 Madam,  Chairman,  a  demand  was
 raised  that  the  Bill  should  be  referred
 to  a  Select  Committee.  My  submis-
 sion  is  this.  This  Bill  is  the  first  of
 its  kind  in  India.  It  may  not  be  per-
 fect  in  all  respects.  If  there  are
 some  defects  or  lacunae,  when  they
 come  to  light,  amendments  can  be
 effected  later  on  and  we  will  not  hesi-
 tate  to  seek  the  assistance  of  Parlia-
 ment  in  properly  remedying  them.
 Moreover,  it  is  open  to  the  hon.
 Members  to  suggest  any  amendment
 at  the  stage  of  the  clause-by-clause
 consideration  of  the  Bill.  I,  therefore,
 submit  that  the  further  consideration
 of  this  Bill  may  be  taken  up.

 Mr.  Chairman:  You  have  not  moved
 the  motion  for  referring  the  Bill  to  @
 Select  Committee.

 Shri  Shinde:  We  are  not  conceding
 that  the  Bill  has  to  be  referred  to  a
 Select  Committee.

 Mr,  Chairman:  The  Government
 have  to  make  up  their  mind.  We  have
 just  now  been  told  by  the  whip,  by
 a  leading  Member  of  the  ruling  party,
 that  the  Bill  is  going  to  be  referred  to
 a  Select  Committee.  I  want  to  be
 very  clear  whether  the  motion  given
 notice  of  by  Shri  C.  Subramaniam  is
 going  to  be  moved  or  not.  That  must
 be  clarified  first.  There  is  an  official
 notice  in  the  name  of  Shri  com  Subra-
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 Mr.  Chairman:  I  am  talking  of  the
 ister,  not  the  Minist  of  State,

 who  is  new  to  his  post.

 the  Minister  of  Food  and
 Agriculture.

 Shri  Shinde:  I  have  no  objection  to
 its  being  moved.

 Mr,  Chairman:  It  is  not  a  question
 of  objection.  What  is  the  opinion  of
 the  Government?  I  would  request  you
 to  please  ask  Shri  Subramaniam  to  be
 present  in  the  House.

 Shri  Shinde:  If  such  a  motion  has
 been  given  notice  of  |  agree  that  it
 may  be  referred  to  the  Select  Com-
 mittee.

 Mr.  Chairman:  You  have  to  move
 it  and  then  the  House  has  to  agree
 to  it.  As  the  Minister  is  new  to  his
 post,  I  may  inform  him  that  since  he
 is  moving  the  Bill  on  behalf  of  Shri
 C.  Subramaniam,  he  should  move
 the  motion  for  reference  of  this  Bill
 to  a  Select  Committee  by  reading  out
 the  names.  4

 Shri  Shree  Narayan  Das  (Darbhan-
 ga):  That  will  be  in  the  form  of  an
 amendment  to  the  main  motion.  The
 motion  is  for  consideration  of  the
 Bill.

 Mr.  Chairman:  He  has  already  mov-
 ed  the  motion  for  consideration  of  the
 original  Bill..  So,  its  discussion  is  re-
 sumed  now.  I  am  now  requesting  him
 to  move  the  amendment.

 Shri  Shinde:  |  am  thankful  to  the
 Chair.  In  fact,  I  was  not  instructed
 on  this  specific  point.  I  am  extreme-
 ly  sorry.

 Shri  Hari  Vishno  Kamath  (Hoshan-
 gabad):  It  is  a  very  serious  matter.
 Not  instructed  by  whom?  That  should
 be  clarified.  a.

 Mr.  Chairman:  I  am  rather  perturb-
 ed,  the  Chair  is  rather  perturbed  over
 this.  I  feel  that  the  Minister  should
 be  here.  I  would  suggest  that  the  Min-
 ister  should  be  here  now.

 An  hon.  Member:  The  Minister  of
 State  is  present.

 Shri  Shinde:  I  beg  to  move:
 “That  the  Bill  to  provide  for  ree

 gulating  the  quality  of  certain
 seeds  for  sale,  and  for  matters
 connected  therewith,  as  passed  by
 Rajya  Sabha,  be  referred  to  a
 Select  Committee  consisting  of  30
 members,  namely;  Shri  R.  Achu-
 than,  Shri  Maganti  Ankineedu,
 Shri  Parashottamdas  Haribhai
 Bheel,  Shri  Brij  Raj  Singh,  Shri-
 mati  Jyotsna  Chanda,  Shri  N.  T.
 Das,  Shri  M.  L.  Dwivedi,  Shri
 Gajraj  Singh  Rao,  Shri  R.-Muthu
 Gounder,  Shri  Badshah  Gupta,
 Shri  Hari  Vishnu  Kamath,  Shri
 Kisan  Veer,  Shri  Jiyalal  Mandal,
 Shrimati  Shashank  Manjari,  Shri
 Mohan  Nayak,  Shri  Sarjoo  Pan-
 dey,  Shri  &  K.  Paramasivan,  Shri
 Man  Sinh  P.  Patel,  Shri  Deorao
 S.  Patil,  Shri  Kishen  Pattnayak,
 Shri  Pratap  Singh,  Shri  H.  C.
 Linga  Reddy,  Shri  S.  C.  Samanta,
 Dr.  Sarojini  Mahishi,  Shri  Anna-
 saheb  Shinde,  Shri  Ku.  Sivappra-
 ghassan,  Shri  Sivamurthi  Swami,
 Shri  Shiva  Datt  Upadhyaya,  Shri
 Manikya  Lal  Varma  and  Shri  C.
 Subramaniam  with  instructions  to
 report  by  the  ‘first  day  of  the
 next  session.”
 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  to  provide  for
 regulating  the  quality  of  certain
 seeds  for  sale,  and  for  matters
 connected  therewith,  as  passed
 by  Rajya  Sabha,  be  referred  to
 a  Select  Committee  consisting  of
 30  members,  namely:  Shri  में
 Achuthan,  Shri  Maganti  Anki-
 needu,  Shri  Parashottamdas  Hari-
 bhai  Bheel,  Shri  Brij  Raj  Singh,
 Shrimati  Jyotsna  Chanda  Shri
 N.  T,  Das,  Shri  M.  L.  Dwivedi,
 Shri  Gajraj  Singh  Rao,  Shri  R.
 Muthu  Gounder,  Shri  Badshah
 Gupta,  Shri  ‘Hari  Vishnu  Kamath, Shri  Kisan  Veer,  Shri  Jiyalal  Man-
 dal,  Shrimati  Shashank  Manjari,
 Shri  Mohan  Nayék,  Shri  Sarjoo
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 Pandey,  Shri  S.  K.  Paramasivan,
 Shri  Man  Sinh  P,  Patel,  Shri
 Deorao  S..  Patil,  Shri  Kishen  Pat-
 tnayak,  Shri  Pratap  Singh,  Shri
 H.  C.  Linga  Reddy,  Shri  8.  C.
 Samanta,  Dr.  Sarojini  Mahishi,
 Shri  Amnasaheb  Shinde,  Shri  Ku.
 Sivappraghassan,  Shri  Sivamurthi
 Swami,  Shri  Shiva  Datt  Upa-
 dhyaya,  Shri  Manikya  Lal  Varma
 and  Shri  C:,Subramaniam  =  with
 instructions  to  repart  by  the  first
 day  of  the  next  session”.

 aft  यक्ष पात्र  सिह  (कराना)  :  जहां  तक
 इस  बिल  की  स्पिरिट  का  ताल्लुक  है,  मैं  इससे
 रहमत  हूं  ।  कुछ  सपना  सें  नहीं  भ्राता  है  कि
 झ्रंकार  कहां  तक  इंस्पेक्टर  नियत  करेगी,
 किस  किस  चीज़  के  ऊपर  इंस्पेक्टर  नियुक्त
 किये  जायेंगे  ।  कहां  तो  हमने  यह  वादा  किया
 सभा  है  कि  किसान  सैल्फ-सफिशेंट  होगा  धौर
 कहां  यह  कि  किसान  जिस  बीज  को  बोता  है
 उसके  ऊपर  झा  इंस्पेक्टर  नियुक्त  होंगे  ।
 महात्मा  गांधी  ने  कहा  था  :

 “That  Clovernment  is  best
 which  governs  the  least.”

 सरकार  का  जो  क्राम  था  उसको  तो  सरकार
 ने  छोड़  दिया  है  शौर  किसान  के  काम  को
 सरकार  ने  ले  लिया  है.।  राजस्थान  के  प्रकार
 लाखों  एकड़  ज़मीन  इसलिए  पड़ी  रह  गई  कि
 सरकार  बीज  सप्लाई  नहीं  कर  सकी  ।  उत्तर
 प्रदेश  के  अन्दर  हजारों  एकड़  जमीन  इसलिए

 खराब  हो  गई  कि  इनएक्सपीरियेंस्ड  इंस्पेक्टर
 ने  यह  कहा  कि  बीज  के  साथ  भ्रापको  फर्टिलाइजर
 लेना  पड़ेगा  a  फर्टिलाइजर  डाला  गया  उस
 जमीन  में  जहां  पानी  नहीं  था  1  नतीजा  यह
 हुमा  कि  फर्टिलाइजर  ते  बीज  को  फूंक  दिया  ।
 बीज  जल  नया  |  बीज  तक  मी  वापिस  नहीं
 पाया  -  जब  सरकार  न  तो  पानी  दे  सकती
 हैं  भोर  न  बीज  दे  सकती  है  तो  फिर  क्या  जरूरत
 पड़  गई  है  कि  किस।न  जिस  बीज  को  देता  है
 उसके  ऊपर  भी  दृस्पैक्टर  सरकार  नियुक्त
 करे  कितने  हजार  इंस्पेक्टरों  की  जरूरत
 होगी,  कितना  खर्चा  होगा,  उसको  सरकार
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 को  देखना  चाहिये  ।  यह  सब  खर्चा  सरकार
 को  भपने  यहां  से  तो  देना  नहीं  पड़ता  है,
 किसानों  को  ही  देना  पड़ता  है।  किसानों
 के  ऊपर  ही  सारा  बोझा  पड़ता  है,  उन  पर  ही
 टैक्स  लगते  हैं।  इस  वक्‍त  सबसे  ज्यादा  जो  वर्ग
 टैक्सों  के  बोझ  में  दबा  हुआ  है,  वह  किसान  वर्ग
 ही  है।  किसान  के  सिवा  झोर  कोई  भी  वर्ग
 इतना  ज्यादा  टैक्सों  के  बोझ  में  दबा  हा  नहीं
 है।  जब  इतना  ज्यादा  टैक्स  वह  देता  ही,
 25  परसेंट  जिस  तरह  से  किसान  के  ऊपर
 बढ़ता  हो  तो  किसान  किस  तरह  से  ऊपर
 उठ  सकता  है।  25  परसेंट  यू०  पी०  की
 जावर्नमेंट  ने  जिस  तरह  से  किसान  के  ऊपर
 बढ़ा  दिया  है  झगर  उसने  बिडला,  टाटा,
 डालमिया  &  ऊपर  बढ़ाया  होता तो  हिन्दुस्तान
 में  गदर  हो  गया  होता,  लाखों  भ्रांतियों  ने
 इसके  खिलाफ  प्रचार  करना  शुरू  कर  दिया
 होता  ।  लेकिन  किसान  जहर  की  घूट  भर  कर
 बैठ  गया  कौर  उसने  इस  अत्याचार  को
 बरदाश्त  कर  लिया  t  कया  यह  मुनासिब  था
 कि  इस  मौके  पर  दौर  ज्यादा  टैक्सों  का  बोझ
 लादा  जाता  ।  इंस्पेक्टर  की  जो  तनख्वाह
 होगी  बह  कहां  से  भाएगी  ?  वह  किसान  से
 जो  टैक्स  वसूल  किया  जाता  हूँ  उस  में  से  ही
 जी  जाएगी  tv

 मेरा  निवेदन  है  कि  जो  काम  सरकार
 का  करने  का  है  वह  काम  सरकार  करे  शरीर  जो
 काम  किसान  के  करने  का  है  वह  काम  किसान
 को  करने  का  मौका  दिया  जाए।  पालिका
 काम  यह  है  कि  श्राप  देश  की  सरहदों  की
 हिफाजत  को  व्यवस्था  करें,  देश  को  दुश्मनों
 से  बचायें,  देश  के  लिए  फूड  सप्लाई  करें,  ला
 एंड  सर  मेनटेन  करे  ।  लेकिन  यह  काम
 तो  सरकार  कर  नहीं  रही  है  भ्र ौर  किसान  के
 काम  को  प्र पने  हाथ  में  ले  रही  है  -  वह  काम
 तो  सरकार  से  होता  नहीं  है  कौर  किसानों
 के  काम  को  सरकार  झपने  हाथ  में  लेती  जा
 रही  है।  मेरी  यह  राय  है  कि  यट  सदन  मनु रोध
 करे  कि  दस  बेकार  के  बिल  को  सरकार  वापिस
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 ले  ले  और  किसान  को  प्रपने  पैरों  पर  खड़ा
 होने  दे  ।  श्रात्म-निर्भरता  किसान के  प्रकार
 कराएगी  तो  देश  तरक्की  करेगा,  वर्ना  देश
 तरक्की  नहीं  कर  सकता  है  ny

 सरकार  कहती  है  कि  पचास  करोड़  एकड़
 जमीन  प्रेशर  कल्टोवेशन  है  ।  लेकिन  श्राप
 देखें  कि  पैदावार  कितनी  हो  रही  है  ।  पैदावार
 उतनी  ही  हो  रही  है  जितनी  कि  पांच  करोड़
 एकड़  जमीन  में  होनी  चाहिये  i  पांच  करोड़
 एकड़  ज़मीन  इतनी  पैदावार  दे  सकती  है
 जितनी  पचास  करोड़  एकड़  में  हो  रही  है  ।
 ऐसा  क्‍यों  है  ?  इसका  कारण  यह  है  कि  किसान
 को  पने  पैरों  पर  खड़ा  नहीं  होने  दिया  जाता
 है  ।  सरकार  खुद  यह  कहती  है  कि  सारे  देश  में
 चालीस  हज़ार  ट्रेक्टर  हैं  जिन  में  से  बाईस
 हज़ार  आउट  श्राफ  आर्डर  पड़े  रहते  हैं,  वंडर
 रिवेंज  पड़े  रहते  हैं  प्रौढ़  भ्रठारह  थार  ही
 काम  में  जाते  हैं।  अरब  श्राप  देखेंगे  कि  भ्रठारह
 हज़ार  ट्रैक्टर  इस  पचास  करोड़  को  भूमि  को
 परिक्रमा  भो  नहीं  दे  सकते  हैं  ,  एसके  चारों
 तरफ  घूम  भो  नहीं  सकते  हैं,  पैदावार  करना
 तो  दरकिनार  ।  सरकार  को  चाहिये  कि  वह
 कुछ  भी  कदम  उठाये,  सोच  समझ  कर  उठाये।

 स  बिल  के  पीछे  जो  स्पिरिट  है  उसकी
 मैं  कदर  करता  हूं  ।  लेकिन  श्राप  भूल  गए  हैं
 कि  किसान  को  मदद  कैसे  की  जा  सकती  है
 झ्रापकी  नियत  साफ  है  लेकिन  ज्ञान  की  कमी
 है  ny  कहा  जाता  है

 “The  way  to  hell  is  often  paved
 with  good  intentions.”

 भ्रामक  नीयत  में  मुझे  शक  नहीं  है  1  लेकिन
 जिस  तरह  से  इमदाद  की  जाती  है  उस  तरह
 का  ज्ञान  आपके  पास  नहीं  है  ।  मेरा  भ्रनुरोध
 यह  है  कि  इस  बिल  को  वापिस  लिया  जाए
 कौर  किसानों  को  भ्र पने  पैरों  पर  खड़ा  होने
 दिया  जाएं ।  यह  किसान  का  अपना  मामला
 है।  इंस्पेक्टर  लोगों  का  क्या  तरीका  होता  है?
 जिस  ने  रिश्वत  दे  दी  उसका  बिल  तो  मंजर
 कर  देंगे  प्लोर  जिसने  रिश्वत  नहीं  दी,  जिस  ने
 उसकी  जेब  गर्म  नहीं  की,  उनके  बिलों  को
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 मंजूर  नहीं  करेंगे  ।  एक  में  मामूली  सी  बात
 भ्रापको  बतलाता  हुं  ।  तम्बाकू  की  कीमत
 इस  वक्‍त  पच्चीस  रुपये  मन  हैँ  ।  भौर  तम्बाकू
 के  ऊपर  राज  जो  टैक्स  उत्तर  प्रदेश  के  झावर
 है  बह  पैतालीस  रुपये  मन  है  इंस्पैक्टर  लोग
 क्या  करते  हैं  जिसकी  तरफ  से  उनकी.  जेब
 में  पांच  सौ  रुपये  डाल  दिये  जाते  हैं  उसकी  काश्त
 को  वे  थोड़ा  लिख  देते  हैं,  उसकी  पैदावार  को
 वे  थोड़ी  लिख  देते  हैं  कौर  जो  ऐसा  नहीं  करता
 है  उसकी  पैदावार  को  ज्यादा  लिख  देते  हैँ।
 यह  जो  ब्यरोक्रंटिक  सिस्टम  है,  इसको  शाप
 बन्द  करें,  सको  भाप  बदलें  ।  इस  को  बन्द
 करके  जैसा  महात्मा  गांधी  ने  कहा  था  :

 ‘That  Government  is  best  which
 governs  the  least.”

 उसको  श्राप  करें।  किसानों  को  ड्राप  मौका
 दें  कि  वे  अपने  पैरों  पर  खड़ा  हों  ।  इस  बिल
 की  स्पिरिट  की  में  कद्र  करता  हूं  t  लेकिन  ड्राप
 जानते  नहीं  हैं  कि  कैसे  किसान  की  मदद  की
 जाती  है,  इस  वास्ते  यह  मुनासिब  होगा  कि
 श्राप  एस  बिल  को  वापिस  ले  सें।

 i4  hrs.
 Shri  Krishnapal  Singh  (Jalesar):

 Madam  Chairman,  so  far  as  the  object
 of  the  Bill  is  concerned,  it  is  laudable;
 but  the  Bill  is  rather  premature.  In
 India  the  average  farmer  is  not  2४0०
 well  advanced  as  to  understang  the
 entire  implications  of  the  Bill.  Be-
 sides,  the  bureaucracy—the  inspectors
 and  the  laboratories—State  would,  as
 has  been  said  by  the  previous  speaker,
 complicate  matters  and  will  probably
 lead  to  a  lot  of  harassment.  Therefore
 it  is  my  personal  view  that  this  Bill
 should  not  be  brought  at  present.  We
 should  wait  till  the  farmers  get  edu-
 cated  and  are  able  to  understand  what
 the  different  types  of  seeds  are,  what
 a  hybrid  seed  is  and  how  they  are  to
 be  distributed  and  marketed.  At  pre-
 sent  most  of  them  ere  ignorant,

 Besides  this,  most  of  the  seeds  are
 sold  by  cultivators.  They  are  sold  in
 the  market,  in  mandis,  at  the  time  of
 sowing  or  are  lent  to  farmers  on  a  rate
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 {Shri  Krishnapal  Singh]
 of  interest.  It  will  be  very  difficult
 for  al]  the  cultivators  to  obtain  quality
 seeds  from  a  number  of  growerg  or
 producers  of  seeds.  In  the  case  of
 nurseries,  I  quite  realise,  it  may  be
 possible  to  exercise  some  king  of
 supervision.  If  this  Bill  were  restrict-
 ed  to  horticulture  alone,  I  would  have
 gladly  supported  it;  but  in  the  case
 of  agriculture  I  know  that  it  will  be
 absolutely  impossible  to  exercise
 supervision  over  all  the  people  who
 store  seed  or  who  sell]  the  seed  either
 in  the  market  or  at  home  or  who
 advance  seeds  on  special  rates  of  in-
 terest  like  25  per  cent  or  50  per  cent.

 Therefore  so  far  as  agriculture  is
 concerned,  I  think  it  will  be  a  great
 mistake  and  it  will  lead  to  a  good  deal
 of  hardship  if  it  is  applied  to  agricul-
 ture.
 touch  with  cultivators  and  I  have
 done  some  farming  myself.  It  is  my
 considered  opinion  that  it  will  lead  to
 a  good  deal  of  hardship  if  this  Bill  is
 applied  to  agricultural  seed.  There-
 fore,  either  the  Government  should
 withdraw  this  Bill  or  restrict  it  to
 horticultural  nurseries.  That  is  my
 opinion.  I  hope,  Government  will
 kindly  accept  it.

 aft  सर  पाण्डेय  (रिसड़ा)  :  सभापति
 महोदय,  मैं  श्राप  की  आज्ञा  से  कुछ  कहना
 चाहता  हूं  ।

 Mr.  Chairman:  Shri  Pandey  is  a
 member  of  the  Select  Committee  and
 it  is  not  very  proper  that  he  should
 participate  in  the  debate  just  now.

 Shri  Warior  (Trichur):  With  special
 permission.

 Mr,  Chairmaa:  It  is  true  and  I  know
 it  very  well  that  in  very  special  cir-
 cumstances,  permission  may  be  given;
 tut  the  fact  remains  that,  if  I  am  not
 mistaken,  Shri  Pandey  has  already
 participated  in  the  discussion.

 Shri  0.  N.  Dixit  (Etawah):  On  a
 point  of  orler.  Can  an  hon.  Member
 stand  while  the  Chairman  4s  standing?
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 Mr.  Chairman:  Unfortunately,  this
 is  the  tradition  which  is  being  followed
 on  many  occasions  here.

 Shri  Gajraj  Singh  Rao  (Gurgaon):
 I  also  wish  to  say  a  word  on  this.

 Mr,  Chairman:  Does  he  want  to
 speak  on  the  motion  or  intervene  on
 this  question  of  permitting  Shri  Pan-
 dey  to  speak?  Does  he  want  to  speak?

 Shri  Gajraj  Singh  Rao:  Yes.

 Mr.  Chairman:  All  right.  I  would
 request  Shri  Pandey  that  since  he  is
 a  member  of  the  Committee  and  has
 also  already  had  a  chance  to  speak
 earlier,  he  should  take  the  opportu-
 nity  in  the  Select  Committee  and  not
 insist  on  having  a  special  chance  to
 speak  now.

 Shri  Gajraj  Singh  Rao:  I  am  also  a
 member  of  the  Select  Committee  but
 I  want  to  say  a  word  only  about  the
 last  line  of  the  motion.  This  is  an  im-
 portant  Bill  and  dt  was  contemplated
 in  the  last  session  that  the  report  of

 the  Committee  should  be  presented  by
 the  first  day  of  the  next  session;  that
 means,  this  session.  The  next  session
 now  means  October  and  the  import-
 ance  of  the  Bill  would  go  away.

 Mr.  Chairman:  The  first  day  of  the
 next  session  does  not  mean  October;
 it  means  August.  In  any  case,  his  de-
 sire  is  to  move  an  amendment  to  the.
 motion  that  is  before  the  House  to  the
 effect  that  instead  of  “the  first  day  of
 the  next  session”,  “Ist  April”  should
 be  substituted.

 Shri  Gajraj  Singh  Rao:  Yes.  I  want
 that  the  report  should  be  submitted
 during  this  session  so  that  this  may
 be  effective  for  the  kharif  crop.  It  is
 perhaps  just  by  oversight  that  the
 words  “next  session”  have  been  re-
 peated  as  it  was  in  the  last  session.
 Considering  the  importance  of  good
 seeds  for  more  production,  the  re-
 port  should  be  submitted  in  this  ses-
 sion  so  that  it  may  be  regulated.  I
 would  submit  to  the  hon.  Minister  that
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 it  is  just  by  oversight  that  this  has
 been  put  down  like  this,

 Mr.  Chairman:  This  motion  was
 circulated  to  Members  on  the  l4th
 morning  itself,  that  is,  yesterday  mor-
 ning;  therefore,  the  hon.  Member
 should  have  given  notice  of  his  am-
 endment  by  yesterday.  |  am  afraid,  I
 cannot  waive  the  rule  with  regard  to
 the  time  required  for  notice  of  amend-
 ments.

 Shri  Warior:  Mr.  Chairman,  I  wish
 to  oppose  this  motion.

 Shri  Shinkre  (Marmagoa):  When
 he  is  opposing  it,  at  least  let  there  be
 quorum  in  the  House.

 Mr.  Chairman:  The  bell  is  being
 Tung.  Now  there  is  quorum.  Shri
 Warior  may  resume  his  speech.

 Shri  Warior:  I  am  opposing  this  Bill
 for  many  reasons.  The  first  reason  is
 this.  Why  should  the  Central  Gov-
 ernment  make  inroads  into  the  auto-
 nomy  of  the  States  like  this?  This  is  a
 State  subject.  Particularly  now  when
 agriculture  has  become  so  important,
 the  implementation  of  all  these  res-
 trictions  on  seeds  should  be  left  to
 the  States.  Why  should  the  Central
 Government  take  upon  itself  to  have  a
 corporation  like  this?  We  know  the
 result  of  the  first  corporation,  the
 Food  Corporation.  Now  there  is  going
 to  be  the  Seeds  Corporation.  When  the
 Food  Corporation  came  into  being,
 food  disappeared  from  the  country.
 Now,  the  Seeds  Corporation  is  coming
 into  being  and  the  seeds  will  also  dis-
 appear  from  the  country.  As  soon  as
 these  Corporations  are  set  up,  there
 is  the  failure  of  the  Government  in
 this  field,  that  is,  the  agricultural
 field

 Mr.  Chairman:  The  Food  Corpora-
 tion  has  also  disappeared.

 Shri  Wartor:  That  is  still  there.  But
 the  food  has  disappeared.

 Mr.  Chairman:  The  Food  Corpora-
 tion  also.
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 4,2l  brs.
 (Mr.  Deputy-SpeaKeR  in  the  Chair)

 Shri  Heri  Vishnu  Kamath:
 should  not  disappear  also.

 You

 Shri  Warlor;  Now,  the  Seeds  Cor-
 poration  comes  and  the  seeds  will  dis-
 appear  mainly  because  the  State  Gov-
 ernments  do  not  like  the  Central  Gov-
 ernment  to  interfere  in  their  spheres
 of  activity.  That  is  the  first  reason  why
 I  am  opposing  this  Bill.

 Secondly,  the  Government  is  creat-
 ing  a  big  machinery.

 Mr.  Deputy-Spesker:  I  think  you
 have  spoken  at  an  earlier  stage.

 Shri  Warior:  I  have  not  spoken  on
 this.  .

 Mr.  Deputy-Speaker:  Let  me
 the  list.

 Shri  Hari  Vishnu  Kamath:  This  is  a
 new  motion.  So,  he  can  speak  even  if
 he  has  already  spoken.

 see

 Shri  Warior:  I  have  not  spoken  at
 all.

 Mr.  Deputy-Speaker:  |  am  sorry;  he
 has  not  spoken.  Does  he  oppose  the
 motion  of  reference  to  the  Select  Com-
 mittee?

 Shri  Warior:  I  oppose  the  Bill  it-
 self.

 Secondly,  the  Government  is  creat-
 ing  a  big  machinery  which  in  turn,  I
 am  quite  sure,  will  result  in  harass-
 ment  of  the  agriculturists.  Everything
 is  controlled  under  this  legislation.
 The  production  of  seed,  the  distribu-
 tion  of  seed,  the  sale  of  seed  and  the
 reproduction  of  seed  is  al]  controlled
 by  the  Central  Government  and  the
 State  Governments.  I  think,  most  of
 the  provisions  will  be  implemented  by
 the  State  Governments  because  the
 Central  Government  will  not  be  able
 to  do  that.  Agriculture  fs  such  a  wide
 fleld  and  !t  confes  dirtctly  under  the
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 (Shri  Warior]
 State  Government.  Even  now  there  is
 an  amount  of  harassment  to  the  agri-
 culturists  in  this  country.  That  is  one
 of  the  main  reasons  why  our  agricul-
 turist  is  not  advancing  in  the  way  in
 which  we  like  him  to  advance.  I  know
 of  particular  cases  where  the  seeds  are
 given  to  agriculturists  and  some  of
 the  State  inspectors  go  to  them  and
 harass  them  to  get  back  the  seeds
 which  were  given  to  the  agricultu-
 rists.  Where  they  are  not  produced  to
 that  much  extent,  the  agriculturist  is
 left  with  nothing  after  paying  back  the
 Government.

 Then,  there  are  other  things  also.
 If  the  cultivator  is  not  able  to  give
 back  the  seeds  according  to  the  qua-
 lity  prescribed  by  the  Department  or
 by  the  Inspectorate,  he  is  harassed  by
 the  Inspector.  They  are  taken  to  task.
 How  can  the  cultivator  be  responsible
 for  it?  He  sows  the  seed;  he  uses  the
 fertiliser  and  he  uses  the  water  if  that
 is  also  available  to  him  for  cultiva-
 tion.  That  is  only  his  responsibility.
 But  he  does  not  undertake  the  res-
 ponsibility  to  sprout  every  seed.  How
 can  the  cultivator  know  that  every
 seed  will  sprout  and  have  a  good  har-
 vest?  How  can  he  be  sure  of  it?  It  is
 left  to  the  nature;  it  is  left  to  so  many
 other  factors.  But  the  final  result  is
 that  ‘these  inspectors  will  not  leave
 the  agriculturist;  they  will  harass  him.
 And  that  also  breeds  corruption.
 Where  the  cultivator  cannot  satisfy
 the  inspector  or  the  concerned  Gov-
 ernment  officials,  naturally  some  offer-
 ing  is  necessary

 Shri  Hari  Vishnu  Kamath:  Greasing
 the  palm.

 Shri  Warior:  Greasing  the  palm  or
 lining  the  pockets.  They  will  do  what-
 ever  is  possible.  Whenever  we  think
 of  any  such  legislation  creating  a  new
 machinery  to  operate  on  the  poor  agri-
 culturists  who  are  mostly  illiterate  in
 our  country,  we  must  be  doubly  care-
 ful  to  see  that  it  must  not  result  in
 any  harrasment  to  the  poor  agricul-
 turists.
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 I  entirely  agree  that  our  agriculture
 must  advance,  that  new  techniques
 must  be  adopted,  that  development
 must  be  on  the  proper  and  scientific
 lines  and  all  that.  Everybody  will
 agree  to  that.  But  I  ask:  Will  the
 provisions  contained  in  this  Bill,  the
 ideas  enshrined  in  those  provisions,
 be  able  to  contribute  so  much  for  the
 development  of  our  agriculture  in  a
 proper  and  scientific  way?

 I  know  of  many  friends  who  have
 done  research  in  this  field.  For  inst-
 ance,  my  friend,  Shri  Karuthiruman
 who  is  looking  at  me  is  an  agricul-
 turist  and  he  knows  such  things.

 Shri  Karuthiruman  (Goupichettipa-
 layam):  But  I  do  not  oppose  this  Bill.

 Shri  Warior:  He  cannot  oppose  the
 Bil]  because  he  sits  there.  If  he  sits
 here,  the  position  will  be  otherwise.
 I  think  it  is  quite  premature  to  have
 such  a  Corporation  in  our  country.  It
 will  not  be  in  the  interest  of  the
 development  of  agriculture  to  set  up
 such  a  machinery.  It  will  not  encour-
 age  the  cultivators.  I  say,  proper  en-
 couragement  and  incentives  must  be
 given  to  the  cultivators.  First  of  all,
 the  Government  must  have  a  concrete
 plan  for  that.  But  when  the  cultivator
 is  producing  all  these  things,  the  Gov-
 ernment  comes  and  fixes  the  prices.
 The  prices  are  fixed  not  from  the
 angie  of  the  agriculturist  but  from  the
 angle  of  the  consumer.  What  is  the
 prevailing  price  for  rice  or  for  paddy
 that  the  agriculturist  is  getting  and
 what  is  the  actual  price  prevailing  in
 the  market?  The  middle-man  is  suck-
 ing  these  agriculturists.  Why  should
 that  be  allowed?  The  Government  has
 Rot  so  many  things  to  do  instead  of
 coming  forward  with  this  Bill  for
 creating  a  new  machinery  which  will
 only  result  in  the  harassment  of  the
 cultivator.  Instead  of  that,  I  say,  the
 Ministry  can  think  of  many  ways  of
 giving  incentives  to  the  agriculturists
 and  by  and  by  the  agricutturists
 themselves  wil]  take  to  good  variety  of
 seed  and  they  will  also  multiply  the
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 seed  and  will  adopt  new  techniques.
 They  will  adopt  all  scientific  methods.
 All  this  will  come  provided  the  Gov-
 ernment’s  basic  policy  is  changed  and
 the  entire  system  is  oriented  in  favour
 of  the  cultivators.  This  is  why,  I  say,
 this  is  premature  and  unnecessary.
 This  will  only  result  in  more  corrup-
 tion  and  harassment  to  the  agricul-
 turists.  That  is  why  I  oppose  this  Bill
 in  toto.

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Devel  it  and  Cooperati  (Shri
 Govinda  Menon):  Mr.  Warior  raised
 a  point  that  this  is  not  a  matter  for
 the  Centre...

 Mr.  Deputy-Speaker:  We
 concerned  with  it  here.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Mr.  Deputy-Speaker,  Sir,
 I  do  not  want  to  take  much  time  of
 the  House.  I  want  to  urge  only  one
 particular  point.  I  have  been  very
 much  perturbed  by  a  particular  speech
 of  Shri  Subramaniam  made  at  the
 Andhra  Pradesh  Agricultural  Univer-
 sity  with  regard  to  the  seed  business.
 What  he  says  over  there  is  that  he
 pleads  for  introducing  modern  tech-
 niques.  I  think  nobody  in  this  House
 will  have  any  quarrel  with  him  on
 that.  But  what  we  have  been  saying
 is  that  these  modern  techniques  and
 all  the  credit  facilities  should  be  made
 available  to  the  agriculturists.

 Shri  Shinde:  To  which  speech  are
 you  referring?

 are  not

 Shrimati  Rena  Chakravartty:  Mr.
 Menon  knows  about  it.  It  is  dated  Sth
 February  and  it  was  mede  at  Hydera-
 bad.

 The  report  says:
 “he  spoke  for  the  need  of  ‘intro-
 ducing  modern  techniques  of  ma-
 nagement  in  the  field  of  seed  dis-
 tribution’  and  favoured  the  idea
 of  joint  stock  companies  partici-
 pating  in  the  seed  business.”
 This  is  where  the  cat  is  out  of  the

 bag.  I  want  that  the  Select  Committee
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 should  very  clearly  put  its  foot  dowa
 that  no  clause  in  this  Bill  will  be  per-
 mitted  to  be  used  in  in  way
 that  will  by  the  back-door  bring
 in  the  joint  stock  companies
 participating  in  the  seed  busi-
 ness.  Not  only  that;  while  this
 House  and,  as  has  been  stated  on
 many  occasions,  Government  itself  is
 in  favour  of  strengthening  the  co-ope.
 rative  sector  in  order  to  fight  big  busi-
 ness,  here  is  Mr.  Subramaniam,  our
 great  Food  Minister,  who  says;

 ‘Unfortunately  in  many  parts  of
 the  country,  the  movement  for
 democratic  decentralisation  had
 generated  into  opportunities  for
 factions.  In  some  areas,  village
 democracy  has  meant  a  return  of
 Power  to  the  feudal  forces,  In
 some  places,  the  landowner  has
 muscled  his  way  into  agencies  of
 democratic  decentralisation  and
 co-operation.”

 Instead  of  fighting  those  feudal  ele-
 ments  and  raising  the  level  of  cons-

 and  organisation  of  the
 Poorer  sections  of  the  peasantry,  what
 he  is  saying  is,  “hand  it  over  to  Tatas
 and  Birlas,  who  are  in  joint  stock
 companies”.  If  this  is  going  to  be  the
 real  intention  behind  the  Seeds  Bill,
 then  I  should  say  that  this  House
 should  immediately  tell  Mr.  Subra-
 maniam  and  the  Government  that  it
 will  have  nothing  to  do  with  it  ana
 will  throw  out  this  Bill.

 Mr.  Deputy-Speaker:  Twenty  peo-
 ple  have  already  spoken.  Let  it  now
 go  to  the  Select  Committee.

 Shri  Warfor:  Now  the  siguificance of  the  Bill  is  coming  up  more  and
 more.

 Mr,  Deputy-Speaker:  This  was
 said,  I  think,  even  earlier.  The  Min-
 ister  may  reply  now.

 Shri  Shinde:  Mr.  Deputy-Speaker, there  seems  to  be  considerable  mis-
 understanding  amopgst  the  hon.
 members  about  the  purpose  of  this
 Bill.
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 {Shri  Shinde]
 Hon.  Member  Shri  Yashpal  Singh raised  a  point  that  perhaps  the  agri- culturists  would  be  taxed  as  a  result

 of  enactment  of  this  Bill:  I  think, Shri  Yashpal  Singh  has  failed  to
 understand  the  purpose  of  the  Bill.
 In  fact,  it  would  go  a  long  way  in
 helping  the  agriculturists  of  Indig  if
 this  Seeds  Bill  is  enacted  and  actual-
 ly  put  into  effect.  Shri  ‘Yashpal Singh,  in  fact,  has  admitted  that  the
 spirit  of  the  Bill  is  al]  right  and  he
 welcomes  it.  I  think  all  the  leading
 countries  of  the  world  have  such
 enactments  and  it  has  been  proved
 beyond  doubt  that  similar  legislations
 have  been  extremely  useful  all  over
 the  world.

 Shri  Krishnapal  Singh  has  raised  a
 point  that  the  conditions  in  the  coun-
 try  are  premature  and  are  not  favour.
 able  to  enact  such  a  legislation.  I  do
 not  know  what  he  implies  thereby.
 As  far  as  I  can  understand,  in  Indian
 conditions,  the  most  urgent  necessity:
 today  in  order  to  raise  agricultural
 production  is  to  make  available  good
 quality  seeds  to  farmers.  Our  own
 experience  during  the  last  30  or  40
 years  has  shown  that,  unless  good
 quality  seeds  are  made  available  to
 agriculturists,  it  is  not  possible  to
 make  popular  really  good  quality
 seeds.  So  the  difficulty  as  it  appears
 today  is  not  that  seeds  are  unpopular
 or  the  conditions  are  not  favourable;
 but  so  far  we  could  not  make  good
 quality  seeds  available  to  the  farmers.
 If  the  present  Bill  goes  through  the
 various  pr  and  is  cted  into
 law,  I  am  quite  sure  that  it  will  be
 very  helpful  for  raising  agricultural
 production.  He  also  raised  a  point
 that

 artery  4
 would  be  involved  and

 agricultu’  would  be  harassed.  I
 do  not  know  what  he  means  thereby.
 Scientific  regulations,  in  order  to  make
 good  quality  seeds  available,  will  not
 ‘enuse  any  hardship.  From  what  little
 experience  I  have  in,  this  field,  I  can
 say  that,  wherever  good  quality  seeds

 fhave  been  produced,  the  agriculturists
 themselves  are  enthusiastically  coming
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 ‘torward  and  they  are  prepared  to  be-
 come  growers  of  foundation  seed  or
 seed  multipliers.

 Shri  Warior  is  opposed  to  the  Bill
 on  the  ground  that  there  will  be  a
 compulsory  procurement.  I  do  not
 know  what  he  means  by  compulsory
 procurement.

 Shri  Warior:  The  seeds  loaned  to
 the  cultivators  have  to  be  returned
 and  there  are  certain  regulations  by the  State  Governments.  Therein  the
 Inspectors  go  to  the  cultivators  and
 harass  them.

 Shri  Shinde:  If  the  foundation
 seed  is  made  available  to  the  farm-
 ers,  that  is  made  on  the  condition  that
 they  have  to  make  it  available  to  other
 farmers  for  multiplication  purposes.
 So  it  is  not  a  compulsion,  so  to  say.
 They  themselves  are  interested  in
 seeing  that,  if  they  grow  seeds,  pur-
 chasers  are  available,  and  some  pro-
 duce  seeds  for  their  own  purposes.  So,
 Mr.  Warior's  contention  appears  to  be
 not  very  correct.

 Shrimati  Renu  Chakravartty  has
 raised  a  point  that  seed-growing  is
 likely  to  be  entrusted  to  capitalists.  I
 know  that  she  is  sensitive  about  pri-
 vate  capital,  but  as  conditions  stand
 today....

 Shri  Warlor:  Private  monopoly
 capital  and  not  private  capital.

 Shri  Shinde:  In  fact,  it  has  not  been
 declared  by  Government  that  seeds
 will  be  allowed  to  be  grown  only  by
 joint  stock  companies.  In  fact,  it  is  a
 highty  technica]  subject  and  in  the
 present  ‘circumstances,  if  some  parties
 who  have  technical  knowhow  and
 technical  personnel  at  their  disposal,
 can  help  our  country  in  growing  more
 food,  I  think  their  help  should  be
 taken.  But  it  does  not  necessarily
 mean  that  Government  will  not
 undertake  such  an  activity  on  its
 own  in  government  farms,  or  that
 the  State  Governments  will  not  be
 encouraged  to  do  that.  In  fact,  the
 Centre  is  already  taking  steps  to  see
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 that  the  State  Governments  are  en-
 couraged  to  undertake  such  an  acti-
 vity.

 My  only  submission  is  that,  at  this
 stage,  the  doubts  which  have  been
 raised  by  the  hon.  Members  are  real-
 ly  due  to  some  misunderstanding  on
 their  part  and  I  am  quite  sure  that
 after  the  Bill  is  received  back  from
 the  Select  Committee,  properly  exa-
 mined,  the  House  would  wholeheart-
 edly  support  it.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  provide  for
 regulating  the  quality  of  certain
 seeds  for  sale,  ang  for  matters
 connected  therewith,  as  passed  by
 Rajya  Sabha,  be  referred  to  a
 Select  Committee  consisting  of
 30  members,  namely:  Shri  R.
 Achuthan,  Shri  Maganti
 Akineedu.  Shri  Parashottamdas
 Haribhai  Bheel,  Shri  Brij  Raj
 Singh,  Shrimati  Jyotsna  Chanda,
 Shri  N.  T.  Das,  Shri  M.  L.
 Dwivedi,  Shri  Gajraj  Singh  Rao,
 Shri  R.  Muthu  Gounder,  Shri
 Badshah  Gupta,  Shri  Hari  Vishnu
 Kamath,  Shri  Kisan  Veer,  Shri
 Jiyalal  Mandal,  Shrimati  Shashank
 Manjari,  Shri  Mohan  Nayak,  Shri
 Sarjoo  Pandey,  Shri  S.  K.  Para-
 masivan,  Shri  Man  Sinh  P.  Patel.
 Shri  Deorao  S.  Patil,  Shri  Kishen
 Pattnayak,  Shri  Pratap  Singh,
 Shri  H.C.  Linga  Reddy,  Shri
 S.  C.  Samanta,  Dr.  Sarojini
 Mahishi,  Shri  Annasaheb  Shinde,
 Shri  Ku.  Sivappraghassan,  Shri
 Sivamurthi  Swami,  Shri  Shiva
 Datt  Upadhyaya,  Shri  Manikya
 Lal  Varma  and  Shri  C.  Subrama-
 niam,  with  instructions  to  report
 by  the  first  day  of  the  next
 session.”  हे

 The  motion  was  adopted.

 4.28  hrs,
 UNIT  TRUST  OF  INDIA  (AMEND-

 MENT)  BILL
 The  Minister  of  State  in  the  Ministry

 of  Finance  (Shri  B.  R.  Bhagat):  I
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 beg  to  move:

 “That  the  Bill  to  amend  the
 Unit  Trust  of  India  Act,  1963,  be
 taken  into  consideration.”
 The  House’  I  think,  will  not  ex-

 pect  me  to  make  a  long  speech.  |
 would  like  to  give  briefly  a  resume
 of  the  work  done  by  the  Unit  Trust.

 The  Trust  was  established  in  Feb-
 ruary  964  and  the  sale  of  unit  certi-
 ficates-commenced  on  the  Ist  July,
 1964.  The  initial  response  was  very
 encouraging  and  although  there  has
 been  a  reduction  since  then  in  the  net
 sales  of  unit  certificates,  the  Trust  has
 been  able  to  mobilise  savings  to  the
 extent  of  nearly  twenty  crores  of
 rupees  upto  the  end  of  December,
 ‘1965,  and  serves  about  +1,34,000  in-
 vestors,  many  of  whom  are  individuals
 in  the  upper  and  middle  income
 groups,  who  might  not  normally  have
 invested  their  funds  in  shares  or  other
 securities.  The  initial  dividend  which
 the  Trust  has  declared,  namely  B1%,
 corresponding  to  a  taxable  income  of
 7:62%  on  the  investment  has  not  been
 unattractive.  If  it  is  not  as  high  as
 some  of  the  investors  might  have  ex-
 pected  or  desired,  we  should,  I  think,
 remember  that,  in  the  first  year  of
 the  Trust’s  existence,  there  was  neces-
 sarily  a  time-lag  between  the  sale  of
 units  and  the  investment  of  funds  and
 the  Trust  was  not  able,  in  conse-
 quence,  to  realise  or  to  distribute  a
 full  year’s  income.  In  the  current
 and  succeeding  years,  we  expect  that
 the  Trust  will  be  in  a  position  to  in-
 crease  its  dividend.

 4.30  brs.
 If  the  Unit  Trust  is  to  attract  new

 investors  and  to  make  a  further  effort
 to  create  or  mobilise  savings,  a  mere
 increase  in  the  dividend  which  is  to
 be  distributed  might  not  be  adequate.
 In  the  existing  conditions  in  our  coun-
 try,  the  Trust  has  necessarily  to  com-
 pete  with  several  other  organisations
 and  it  has  also  to  take  into  account
 the  marked  increase  in  the  interest
 rates  all  round  since  it  was  establish-
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 ed.  If  the  Trust  is  to  obtain  addi- tional  resources  at  this  stage,  without
 reducing  savings  in  any  other  form, it  should  try  to  cater  to  the  prefer- ences  and  needs  of  particular  classes
 of  persons,  It  should  offer  them  faci-
 lities  and  opportunities,  which  are  not
 otherwise  available,  so  that  there  may
 be  an  inducement  for  them  to  add  to
 their  existing  savings.

 The  Unit  Trust  is  now  permitted
 under  the  law  to  offer  only  one  kind
 of  unit.  It'is  required  to  pool  all  its
 income  for  distribution  to  the  unit-
 holders  and  to  distribute  virtually  all
 this  income,  and  in  any  event  not  less
 than  90  per  cent.  thereof,  tu  the  bene-
 ficiaries.  We  were  aware,  Sir,  when
 the  Bill  to  establish  this  new  organi-
 sation  was  originally  drafted,  that
 these  provisions  were  likely  to  prove
 to  be  somewhat  rigid  and  that  the
 diversification  of  the  schemes  under
 which  unit  certificates  could  be  pur-
 chased  from  the  Trust  was  desirable.
 We  considered  it  desirable,  however,
 that  this  question  should  be  reviewed
 in  the  light  of  the  actual  experience
 in  regard  to  the  working  of  a  single
 or  common  unit  scheme,  before  the
 necessary  amendments  were  introduc-
 ed.  Now  that  we  have  acquired  this
 experience  and  examined  the  position
 in  some  detail,  we  have  come  forward
 with  certain  specific  proposals,  which
 we  hope  will  enhance  the  usefulness
 of  the  Trust  and  its  ability  to  serve
 the  investing  public.

 Although  these  proposals  have  been
 explained  in  detail  in  the  notes  on
 clauses,  I  might  refer  to  them  very
 briefly  for  the  convenience  of  hon.
 Members.  We  proposed  to  continue
 the  present  unit  scheme  and  to  retain
 all  the  existing  provisions  relating  to
 it,  but  we  also  propose  to  authorise
 the  Trust  to  formulate  as  and  when
 this  is  possible,  other  schemes  intend-
 ed  for  the  benefit  of  persons  who  may
 be  interested  in  securing  an  element
 of  protection  dn  the.  form  of  insurance
 or  in  the  avpreciation  of  the  capital
 attributable  to  their  subscriptions  ‘or
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 the  reinvestment  of  the  income  which
 they  may  be  currently  earning.  The
 new  schemes  will  also  cater  to  the
 needs  of  those  who  may  be  interested
 in  any  particular  choice  of  invest-
 ments  or  in  maximising  their  current
 income  from  these  investments.

 For  enabling  it  to  build  up  a  port-
 folio  of  investments  appropriate  to
 these  new  schemes,  the  Trust  will  be
 authorised  to  borrow  from  the  Re-
 serve  Bank  or  from  the  commercial
 banks  against  the  ordinary  industrial
 shares  which  may  be  in  its  possession,
 a  faeility  which  is  not  now  available
 to  the  Trust.  After  an  initial  port-
 folio  of  selected  or  suitable  scrips  has
 been  built  up,  the  Trust  will  be  in  a
 position  to  place  in  the  market  the
 units  in  relation  to  that  portfolio
 at  appropriate  prices,  as  other  organi-
 sations  now  do  in  the  United  Kingdom
 or  the  United  States.  The  Trust  will
 not  be  required  mandatorily  to  distri-
 bute  ninety  per  cent  or  more  of  the
 income  attributable  to  the  invest-
 ments  underlying  the  units  under
 these  subsequent  schemes.  It  will
 have  a  wide  measure  of  discretion  in
 regard  to  this  matter  and  will  be  able
 to  take  into  account  the  unit-holders’
 needs  and  preferences.

 I  referred  to  the  fact  that  the  Trust
 would  be  able  to  offer  to  the  investors
 a  degree  of  protection  assuring  them
 of  the  fulfilment  of  their  intended
 plan  of  investment  over  a  period  of
 time,  by  providing  for  the  insurance
 of  their  lives.

 oft  झंकार  लाल  बेबो  (कोटा)  :
 भ्रमण  महोदय,  हाउस  में  कोरम  नहीं  है  t

 Mr.  Deputy-Speaker:  There  is  no
 quorum.  The  hon.  Minister  may  re-
 sume  his  seat  for  a  while.  The  bell  is
 being  rung...

 Now,  there  is  quorum.  The  hon.
 Minister  may  now  resume  his  speech.
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 Shri  B.  RB.  Bhagat:  I  referred  to the  fact  that  the  Trust  would  be  able to  offer  to  the  investors  a  degree  of Protection  assuring  them  of  the  fulfil- ment  of  their  intended  plan  of  invest- ment  over  a  period  of  time,  by  pro- viding  for  the  insurance  of  their  lives. As  this  facility  is  basically  of  the nature  of  endowment  insurance  with a  life  cover,  the  Trust  will  act,  as  far as  this  particular  scheme  is  concern-
 ed,  in  close  collaboration  with  the
 Life  Insurance  Corporation.  ‘The  in-
 surance  cover  will  in  fact  be  provided by  the  Life  Insurance  Corporation. We  expect  that  the  Life  Insurance
 Corporation  and  the  Unit  Trust  bet-
 ween  themselves  will  be  able  to  evolve
 a  new  scheme  which  will  reach  a
 class  of  investors  who  may  be  look-
 ing  for  benefits  which  neither  the  LIC
 nor  the  Trust  by  itself  is  now  in  a
 Position  to  offer.

 Apart  from  offering  various  benefits
 under  several  unit  schemes,  the  Trust
 will  also  be  enabled  under  the  law  to
 prepare  plans  for  the  accumulation  of
 savings  in  easy  instalments.  This  is
 intended  to  attract  those  who  may
 not  find  it  possible  to  invest  substan-
 tial  lump  sum  amounts  of  money  in
 unit  certificates,  or  who  for  any
 reason  may  not  be  able  to  make  up
 their  minds,  pendi  the  la.
 tion  of  their  savings,  about  invest-
 ment  in  units  under  any  particular
 scheme.  If,  as  we  hope,  these  savings
 accumulation  plans  are  popularised
 by  the  Trust,  by  means  of  intensive
 promotional  campaigns,  undertaken  in
 consultation  with  the  Savings  Mobili-
 sation  Board,  the  results,  by  way  of
 @n  accretion  to  the  funds  and  re-
 sources  of  the  Trust,  may  well  be
 worth  the  time  er  money,  which  may
 be  spent  in  this  effort.

 The  Bill  provides  also  for  certain
 other  minor  amendments  such  as  pro-
 vision  for  the  creation  of  reserve
 funds,  built  up  from  special  contribu-
 tions  from  the  Reserve  Bank  or  other-
 wise  and  variation  in  the  prices  of
 units,  for  reasons  not  connected  with
 the  fluctuation  in  the  value  of  the  un-
 derlying  investments,  in  case  this  is
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 temporarily  necessary.  These  are Purely  non-controversial  and  I  shan not  detain  the  House  by  explaining the  justification  for  these  ameng- ments.
 The  creation  of  the  Unit  Trust  of India  was  widely  welcomed  when  the Bill  was  first  brought  forward  before the  House,  and  in  comparison  with the  experience  of  other  similar  orga- nisations  when  they  were  first  start- ed  abroad,  the  results  achieved  so  far have  not  been  unsatisfactory.  By

 attracting  a  class  of  investors  who
 might  not  otherwise  have  investec their  savings  in  stocks  or  shares,  by acting  as  a  public  trustee  on  their behalf  and  by  diverting  a  substantial volume  of  additional  funds  for  in- vestment  in  the  capital  markets  in which  the  Trust  has  exercised  a  stabi-
 lising  influence,  this  new  organisation has  abundantly  justified  itself  and  it has  fulfilled  the  hopes  with  which  it was  established.  If  the  results  have
 not  been  more  spectacular  than  they are,  this  is  due  to  a  number  of  extra-
 neous  factors  and  to  certain  difficulties
 which  we  hope  will  be  temporary.

 The  trust  has  inevitably  been  ham-
 Ppered  by  the  fact  that  the  capital
 market  has  not  been  buoyant  and
 foreign  exchange  and  other  shortages
 have  affecteq  the  rate  of  development of  industry  and  business  during  the
 perfod  for  which  it  has  been  in  exist-
 ence.  On  a  long-range  view  of  the
 possibilities,  however,  we  have  cvcry
 hope  that  the  Unit  Trust,  which  pro-
 vides  today  a  vital  service  to  a  new
 and  emerging  class  of  investors,  will
 have  a  major  and  healthy  role  to
 play  in  assisting  our  economic  growth
 and  development.

 With  these  words,  I  move  this  Lill
 for  the  consideration  of  the  House.

 Mr.  Deputy  -Speaker:  Motion
 moved:

 “That  the  Bill  further  to  amend
 the  Unit  Trust  of  India  Act,
 1963,  be  taken  into  consideration.”.
 Shri  Alvares  (Panjim):  Mr.  Depu-

 ty-Speaker,  the  introduction  of  this
 Bill  amending  the  Unit  Trust  Act,  to
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 my  mind,  represents  the  failure  of
 one  more  institutional  devise  of
 Government.  Therefore,  it  is  tragic
 that  at  this  time  when  it  was  neces-
 sary  to  mobilise  savings  in  order  to
 provide  investments  for  small  units,
 Government  are  departing  from  a
 cardinal  principle  adopted  in  the  Unit
 Trust  Act  and  are  now  adopting
 measures  which  were  not  anticipated
 before.

 The  failure  of  the  stock  market,
 of  the  capital  market,  to  provide  in-
 vestments  for  small  industries  natu-
 rally  came  up  for  consideration  of
 Government.  After  all,  the  big  in-
 dustries  and  big  businesses  do  not
 have  to  rely  so  much  upon  the  stock
 market  because  the  institutiona]  de-
 vice  available  to  them  of  underwriters
 of  shares  provides  the  means  by  which
 they  themselves  mop  up  what  the
 stock  market  does  not  take  up,  The
 result  has  been  that  big  business  is
 concentrated  among  monopolists  be-
 cause  after  all  the  shares  that  are
 underwritten  are  again  taken  up  by
 these  people  who  have  floated  these
 very  companies,

 Therefore,  it  was  not  necessary  for
 the  Unit  Trust  to  provide  for  small
 investors.  What  was  necessary  was
 that  the  Unit  Trust  should  provide  a
 forum,  an  agency,  whereby  small
 investors  who  fight  shy  of  the  capital
 market  could  come  forward  to  a
 government-sponsored  institution  and
 give  their  small  savings  for  Govern-
 ment  thereafter  to  invest  in  small
 industry  etc.

 Now,  it  is  obvious,  if  one  lookg  at
 the  Annual  Report  of  the  Unit  Trust
 of  India,  that  a  large  part  of  the  in-
 vestment,  apart  from  what  came  as
 initial  capital  from  the  Reserve  Bank
 which  amounts  to  Rs.  5°05  crores,—

 Rs.  9  crores—was  subscribed  by  the
 public—subject  to  correction,  Out  of
 these  Rs,  9  crores,  a  large  section  of
 investors  are  those  who  do  not  want
 to  risk  theiy  small  capital  in  the
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 capital  market  and  who  want  a  Gov-
 emment  agenty  to  re-invest  it  for
 them,  that  is  the  Unit  Trust,  so  that
 they  are  guaranteed  some  return  for
 their  small  investments.  The  policy
 should  be  that  Government  should
 concentrate  entirely  on  using  the
 Unit  Trust  in  sponsoring  small  indus-
 try  and  small  business.  It  is  un-
 necessary  for  big  business  to  seek
 the  agency  of  the  Unit  Trust.  After
 all,  big  business,  as  I  said,  as  under-
 writers  of  the  stock  market,  which
 in  turn  creates  monopolies,  have  the
 big  prestigious  financial  institutions
 like  the  ICICI,  IFC,  State  finance
 corporations  etc.  and  any  big  indus-
 try  that  is  to  be  started  can  be
 assured  of  adequate  capital  or  funds
 for  the  purpose  of  developing  them.
 It  is  the  small  entrepreneur  who
 needs  thege  funds,  and  rather  than
 the  Unit  Trust  look  to  the  small  man,
 its  investments  have  been  in  these
 big  prestigious  industries,  After  all,
 the  purpose  was  to  get  small  funds
 to  invest  in  small  industry.  The
 Annual  Report  of  the  Unit  Trust
 discloses  that  in  aluminium  it
 invested  Rs.  56°86  lakhs  (2:73  ९९),  in
 banks  they  invested  5°78  per  cent;
 in  cement,  in  enginering,  in  textiles
 and  transport  equipment  they  had
 invested  large  sums  of  money.  What
 is  the  sense  of  Unit  Trust,  which  was
 formed  to  mobilise  small  savings  to
 help  the  small  entrepreneur,  once
 again  diverting  these  funds  to  these
 big  prestigious  organisations  which
 are  well  provided  with  institutional
 finance.  Therefore,  TI  say  that  the
 Unit  Trust  has  failed  in  its  purpose
 and  hence  I  for  one  would  oppose
 any  extension  of  the  manner  in
 which  the  Unit  Trust  would  get  credit.
 because  after  all  this  is  not  going  to
 fulfil  the  original  purpose  of  the
 Unit  Trust.

 Time  and  again  attention  hag  been
 drawn  to  the  failure  of  so  many
 other  similar  institutions,  May  I
 draw  the  attention  of  the  House  to
 the  Reserve  Bank  of  India  Survey
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 of  credit  in  the  rural  sector?  They
 have  proved  that  5  per  cent  of  the
 major  households  have  taken  over  50
 per  cent  of  the  total  credit  from  the
 cooperative  credit  societies  in  the
 rural  sector.  This  goes  to  prove  that
 those  who  have  got  more  and  those
 who  do  not  have  are  not  protected.
 May  I  also  refer  to  a  speech  of  the
 Deputy  Chairman  of  the  Planning
 Commission  and  Minister  of  Plann-
 ing  in  which  he  said  that  650  accounts
 take  away  the  major  portion  of
 credit  that  the  banks  are  able  to
 supply?

 If  this  is  the  picture  of  credit,  why
 is  it  necessary  that  the  Unit  Trust
 should  go  on  investing  in  these  big
 prestigious  industrial  concerns  which
 are  always  provided  with  finance, which  do  not  supply  credit  to  the
 other  institutions  that  need  it,  thus
 defeating  the  specific  purpose  for
 which  the  Unit  Trust  was  formed?
 Unless  there  is  a  satisfactory  expla-
 nation  and  a  guarantee  that  these
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 mobilising  saving,  is  that  is  should
 be  able  to  give  a  good  dividend.  If
 that  is  conceded,  the  distribution  of
 the  portfolio  of  investments  has  to
 be  such  that  it  is  spread  over  a  large
 number  of  scrips  in  the  stock  ex-
 changes  so  as  to  make  it  a  good
 earning.  The  very  fact  that  in  the
 9  or  0  months  that  it  has  been  able
 to  operate,  it  was  able  to  give  a
 dividend  of  6°5  per  cent  (tax  free)
 and  7°62  per  cent  (taxable)  proves

 So  that  in  the  current  year  or
 in  the  coming  years  there  should  be
 a  judicious  balance  of  investments
 catering  to  a  large  variety  of  invest-
 ment  sources  so  that  it  will  be  able
 to  declare  a  higher  dividend,  Once
 that  objective  is  there,  it  acts  as  a:
 constraint  on  the  Trust  to  go  and
 select  out  the  small  sectors  because
 they  are  not  quoted  on  the  stock  ex-
 change.  It  will  be  able  to  invest
 only  in  the  public  companies,  not
 in  the  private  companies.  That  way
 the  small  sectors  will  not  come  in.
 That  is  why  I  say  that  to  oppose  the
 Bill  on  the  ground  that  the  Trust
 is  meant  for  the  small  sector  is  to

 it  on  an  imaginary  ground.

 small  savings  are  channelled  to
 smal]  industry,  which  has  no  other
 method  of  finding  fin  ,  I  opp  ‘PPO
 the  Bill.

 Shri  B.  R.  Bhagat:  I  am  sorry  the
 hon,  Member  has  opposed  the  Bill
 on  a  ground  which  is  imaginary.

 Shri  Alvares:  I  quoted  from  the
 annual  report  of  the  Unit  Trust.

 Shri  8,  है,  Bhagat;  He  based  his
 speech  on  an  assumption  that  the
 Trust  was  created  to  promote  small
 sectors.  I  do  not  know  if  this  Trust
 was  created  only  for  the  small  entre-
 Ppreneurs  or  smal]  sectors,  This  was
 not  the  pti  in  the  original
 Bill.  But  the  fact  is  that  it  has
 drawn  small  savings.  He  said  that
 it  should  be  for  small  savings  ard
 small  sectors,  It  hag  drawn  small
 savings  because  80  per  cent  of  the
 investments  are  in  small  savings.  If
 he  means  that  it  should  attract  small
 savings,  that  purpose  has  been  serv-

 ed  by  the  Trust.  In  the  very  nature
 of  things,  one  of  the  essential  objec-
 tives  is,  one  of  the  incentives  for

 Of  course,  it  is  a  laudable  object.  We
 have  programmes  for  small  enter-
 prises  for  which  various  other  agen-
 cies  are  there.  It  may  be  necessary
 to  augment  the  resources  of  those
 agencies  and  also  create  more  agen-
 cles.  But  all  the  same,  I  say  that
 the  ground  of  opposition  adduced  by
 the  hon.  Member  is  not  tenable.

 As  I  have  already  explained,  as  a
 result  of  experience  of  working,  it
 has  been  found  that  because  of  vari-
 ous  other  factors,  in  the  recent
 months  the  investments  to  the  Unit
 Trust  have  not  been  very  good.  Al-
 though  it  has  succeeded  in  filling  in
 a  role  in  drawing  savings  from  those
 persons  who  otherwise  would  not
 save,  the  more  important  things  is
 to  see  that  by  introducing  diversifi-
 cation  in  various  ways  we  should
 take  care  of  the  other  objective.  We
 expect  that  the  Trust  will  be  able
 in  the  coming  years,  in  the  condi-
 tions  of  the  capital  rmarket,  in  the
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 conditions  of  the  various  attractions
 that  other  forms  of  savings  provide,
 to  play  its  effective  role,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  further  to  amend
 the  Unit  Trust  of  India  Act,  1963,

 be  taken  into  consideration.”
 The  motion  was  adopted.

 Clause  x—'  (Amendment  of  section  2)
 Amendments  made:
 Page  l,  line  13,—

 for  “l965”,  substitute  “1966”  (3)
 Page  2,  line  5,—

 for  “l965",  substitute  “1966”  (4)
 (Shri  8.  R,  Bhagat)

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  Clause  2,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  2,  as  amended,  was  added  to

 the  Bill,
 Clauses  3  to  l  were

 Bill.
 Clanse  Y-(Short  Title  and  Com-

 mencement)
 Amendment  made:
 Page  1  line  4,—

 for  1965"  substitute  “l966"  (2)
 (Shri  B.  R.  Bhagat)

 s
 Mr.  Deputy-Speaker:  The  question

 added  to  the

 “That  Clause  ,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  l,  as  amended,  was  added  to

 the  Bill.
 Enacting  Formula

 Amendment  made:
 Page  2,  line  l—

 for  “Sixteenth”  stubstitute—
 “Seventeenth”.  roby

 (Shri  8.  R.  Bhagat)
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 Mr,  Deputy-Speaker:  The  question
 is:

 “That  the  Enacting  Formula,  as
 amended,  stang  part  of  the  Bill.”

 The  motion  was  adopted.
 The  Enacting  Formula,  as  amended,

 was  added  to  the  Bill.
 The  Title  was  added  to  the  Bill.
 Shri  8.  R.  Bhagat:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed.”
 Mr,  Deputy-Speaker:  The  question

 is:
 “That  the  Bill,  as  amended,  be

 passed.”
 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  Shall  we  take
 up  the  adjournment  motion?  Has  he
 got  any  objection?

 Shri  Warlor  (Trichur):  People  will
 be  coming  only  at  3.

 Mr,  Depaty-Speaker:  We  will  meet
 again  at  3  O'Clock.
 १4.55  hrs,
 The  Lok  Sabha  then  adjourned  till

 Fifteen  hours  of  the  Clock.

 The  Lok  Sabha  reassembled  at  three
 Minutes  past  Fifteen  of  the  Clock.’

 MOTION  FOR  ADJOURNMENT—
 contd.
 KerALa  Foop

 श्री  प्रकाश बोर  कास्त्रो  :  अध्यक्ष  जी,
 मैं  प्रस्ताव  करता  हूं  कि  सभा  को  अन्य  कार्य-
 वाही  स्थगित  करके  केरल  में  सरकार  की
 अमफलताम्रों  से  जो  खाद्यान्नों  के  प्रभाव  की
 स्थिति  सामने  झाई  है  उस  पर  विचार  किया
 जाये  ।

 भारत  में  पिछले  is  वर्षों  से  भुखमरी
 को  समाप्त  करने  की  दिशा  में  पूरा  प्रयास
 सरकार  की  शोर  से  नहीं  हुआ  ।  उसका
 परिणाम  यह  है  कि  हमारे  देश  में  मरने  वालों
 को  संख्या  दिन  प्रति  दिन  बढ़ती  जा  रही  है  ।
 तीन  प्रकार  के  व्यक्ति  हमारे  देश  में  खाद्यान्नों

 Srruation—contd.
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 के  अभाव  से  मरते  हैं।  एक  तो  वह  जो  किसी
 उद्देश्य  विशेष  को  लेकर  मरण-श्री  रखते  हैं

 लेकिन  उनकी  संख्या  उंगलियों  पर  गिनने  लायक,
 एक  या  दो  ही  होगी  ।  अधिकांश  व्यक्ति  वह
 हैं  कि  जो  कम  खाता  मिलने  से  मरते  हैं  या
 फिर  बिना  खाये  मृत्यु  का  ग्रास  बनते  हैं  ।
 यूरोप  में  ऐसी  मृत्युएँ  एक  हजार  में  लगभग  6
 या  L0  होती  हैं  जबकि  भारतवर्ष  में  इस  प्रकार
 की  मृत्यञ्नों  की  संख्या  i9  शौर  20  तक  पहुंच
 चुकी  है  t  में  राज  अखिल  भारतीय  स्तर  पर
 खाद्यान्नों  के  अभाव  के  प्रति  पर  जो  यह
 अनुमति  की  समस्या  हमारे  देश  में  बढ़ती
 चली  जा  रही  है  विचार  न  करके  केवल  केरल
 तक  अपने  को  सीमित  करना  चाहूंगा  ।  केरल
 में  जो  भ्रान्दोलन  खाद्यान्नों  के  प्रभाव  में  कभी
 पिछले  दिनों  उठे  मैं  उसकी  पृष्ठभमि  पर  पहले
 कुछ  विचार  करना  चाहूंगा  -  केरल  के  सम्बन्ध
 में  सरकार  पहले  से  परिचित  है  कि  केरल  की
 अग्र धि कां  जनता  चावल  खाती  है  कौर  केरल
 चावल  के  उत्पादन  की  दृष्टि  से  प्रभाव  वाला
 राज्य  है।  केरल  के  प्रशासक  जब  से  केन्द्रीय
 सरकार के  हाथों  में  केरल  का  प्रशासन  प्राया
 है  बराबर  दिल्ली  के  नेतायों  को,  खाद्य  मंत्रालय
 को  पोर  प्रधान  मंत्री  को  चेतावनियां  देते  रहे
 फक  केरल  की  स्थिति  भयावह  होती  जा  रही  है
 दिल्ली  के  नेताभों  को  इसे  संभालना  चाहिए
 शौर  केरल  को  इस  विषम  स्थिति  में  जाने  से
 बचाना  चाहिए  t  मैं  खाल  मंत्रो  महोदय  से
 स्पष्ट  भाषा  में  पूछना  चाहूंगा  कि  क्‍या  यह
 बात  सही  नहीं  है  कि  जल  के  प्रारम्भ  में  केरल  के
 राज्यपाल  ने  यहां  एक  तार  दिया  और  उस
 तार  में  यह  कहा  कि  यहां  स्टाक  में  गल्ला  बहुत
 तेजी  से  समाप्त  हो  रहा  है  शोर  हमें  स्टाक
 करने  के  लिए  अ्रधिक  मात्रा  में  गल्‍ला  यहां  भेजा
 जाय  ?  क्या  उन्होंने  भ्र पने  तार  में  यह  भी  खाद्य
 मंत्री  को  कहा  कि  दक्षिण  जोन  जो  समाप्त  कर
 दिया  गया  है  उसको  फिर  से  स्थापित  किया  जाय
 जिससे  केरल  की  स्थिति  संभल  सके  शौर  मगर
 ऐसा  नहीं  होता  तो  फिर  केन्द्रीय  सरकार
 को  केरल  की  स्थिति  सम्हालने  के  लिए  स्वयं
 कोई  प्रबन्ध  करना  चाहिए  ?  इसके  पश्चात
 2375  (ai)  LS—9.
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 were  जी,  भ्रमित  के  पहले  सप्ताह  में  मुख्य-
 मंत्रियों  का  एक  सम्मेलन  हुआ  t  उस  मुख्य
 मंत्रियों  के  सम्मेलन  में  केरल  की  जनता
 को  ग्रा श्वा सन  दिया  स्वर्गीय  प्रधान  मंत्री  श्री
 लाल  बहादुर  शास्त्री  ने  कि  हम  यह  यत्न  करेंगे
 कि  i.  लाख  टन  चावल  प्रौढ़  4  लाख  टन
 गेहूं  केरल  के  लिए  यहां  से  भेजा  जाय  जिससे
 अभाव  को  स्थिति  न  आने  पाए  |  लेकिन
 वह  सम्भव  नहीं  हो  पाया.  ।  उसके  बाद  फिर
 केरल  के  प्रशासक  ने  5  नवम्बर  को  केन्द्रीय
 सरकार  को  तार  दिया  और  प्रपने  तार  में
 यह  कहा  कि  राशन  पद्धति  यहां  पर  फेल  हो
 चुकी  है  ध्रौर  यहां  पर  एकदम  विषम,  स्थिति
 होने  जा  रही  है,  केन्द्रीय  सरकार  इस  दिशा
 में  थोड़ा  सावधानी  से  काम  ले  ।  नवम्बर
 के  चोथे  सप्ताह  में  दक्षिण  के  राज्यों  के  मुख्य
 मंत्रियों  की बठक  बुलायी  गई  ।  उस  मुख्य
 मंत्रियों  की  बठक  में  भी  इस,  बात  पर  विचार
 होने  के  बाद,  जहां  तक  मेरी  जानकारी  है
 स्वर्गीय  प्रधान  मंत्री  श्री  शास्त्री  ने  यह  प्राश्वासन
 दिया  कि  60  प्राम  चावल  जो  केरल  के  लोगों
 को  मिल  रहा  है  वह  बराबर  मिलता  रहेगा  ।
 उसमें  किसी  प्रकार  की  कमी  नहीं  होगी  ।
 लेकिन  जहां  तक  मेरी  जानकारी  है  शास्त्री
 जी  के  इतने  आश्वासन  देने  के  बावजद  भी
 खाल  मंत्री  महोदय  ने  उस  दिशा  में  कोई  पम
 नहीं  उठाया  कौर  उसी  का  परिणाम  यह  है  कि
 वह  स्थिति  बराबर  बिगड़ती  ली  गई  ।  जनवरी
 के  प्रारम्भ  में  हराकर  स्थिति  यहां  तक  बिगड़
 गई  कि  फूड  कारपोरेशन  के  स्टाक  में  केवल

 Te  हजार  टन  चावल  रह  गया  t  शायद
 इन्हीं  परिस्थितियों  के कारण  फूड  कारपोरेशन
 के  चेयरमैन  मिस्टर  पाई  को  त्यागपत्र  भी  देना
 पड़ा  ।  मैं  चाहूंगा  कि  खाद्य-मंत्री  प्र पने  उत्तर
 में  इसका  स्पष्टीकरण  करें  कि  फूड  कारपोरेशन
 के  चेयरमैन  को  किन  परिस्थितियों  में  विवश
 होकर  त्याग पत्न  देना  पड़ा  ?  खास  मती
 पिछले  साल  की  स्थिति  का  विश्लेषण  करते
 हुए  स्थान  स्थान  पर  इस  बात  की  वचा  करते
 हैं  कि  पिछले  साल  हमारे  यहां  बहुत  भारी
 उत्पादन  हुआ  था  ।  ४8.  2  मिलियन  टस
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 [श्री  प्रकाशवीर  शास्त्री]
 उत्पादन  हमारे  देश  में  खाद्यान्नों  का  हुमा
 कौर  पिछले  साल  खाद्यान्नों  का  आयात  भी
 भारी  मात्रा  में  किया  गया  ।  तब  प्रश्न  यह  है
 केरल  की  जनता  का  भारत  सरकार  से
 भर  विशेषकर  खाद्य  मंत्री  से  कि जब  पिछले
 साल  उपज  भी  इतनी  मात्रा  में  हुई  शौर  बाहर

 से  रायात  भी  भ्र धिक  मात्रा  में  हुआ  तो  केरल
 के  निवासियों  ने  कौन  सा  भ्रमरा  किया  or
 कि  जो  उनके  राशन  में  किसी  प्रकार  की  वृद्धि
 नहीं  हुई  ?  अध्यक्ष  जी,  मैं  i963-64  से
 पहले  के  आंकड़े  देना  चाहूंगा  ।  1963-64

 के पहले  जबकि  भारतवर्ष  के  दूसरे  राज्यों  में
 खपत  इस  प्रकार  थी:

 मध्य  प्रदेश  हि  22.7

 पंजाब  27.2

 उड़ीसा  2.7  कौर

 राजस्थान  ढ़  22.6

 प्रति  व्यक्ति,  उस  समय  हस  ग्र भागे  केरल
 राज्य  की  प्रति  व्यक्ति  खपत  1,94  थी
 कौर  यह  963-64  %  अन्त  में  हराकर  के
 रह  गई  0.1  |  अरब  केरल  की  जनता  यह
 पूछती  है  कि  हम  भारतवर्ष  का  भाग  हैं  या
 नहीं  ?  मगर  केरल  प्रान्त  भारतवर्ष  का  भाग
 है  तो  क्या  कारण  है  कि  इन  सारी  स्थितियों
 के  वावजूद  भी  बराबर  चेतावनियां  देने  के
 बावजूद  भी,  केरल  के  राज्यपाल  के  बराबर
 लिखने  के  बावजूद  भी  जैसा.  कि  समाचारपत्न ों
 में  प्रकाशित  हुजरा  ह ैखाद्य-मंत्रालय  कौर  भारत
 सरकार के  कानों  पर  जूं  नहीं  रेंगी  ?  शौर  यह
 स्थिति  उस  समय  है  जब  60  ग्राम  से  घटाकर
 220  ग्राम  चावल  केवल  में  किया  गया  उसके
 बगल  के  जो  प्राप्त  हैं  मद्रास  भौर  झान,
 बिलकुल  उसी  से  लगे  हुए  वहां  मद्रास  में  प्रति
 व्यक्ति  चावल  200  ग्राम  दिया  जा  रहा  है
 कौर  ्ान्ध  के  विशाखापटनम  में  240
 श्राम  प्रति  व्यक्ति  दिया  जा  रहा  है  कौर  केरल
 कै  निवासी  को  जो  उसी  की  सीमा  से  सटा  हुमा
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 है,  20  ग्राम  प्रति  व्यक्ति  दिया  जा  रहा  है  +
 शब  केरल  की  जनता  भर  देश  का  प्रत्येक
 व्यक्ति  इस  समाजवादी  सरकार  से  पूछना
 चाहता  है  कि  क्या  यही  समाजवाद  का  नमना
 है  कि  आन्ध्र  के  भ्रन्दर  240  ग्राम  चावल  शोर
 मद्रास  के  इन्दर  200  ग्राम  चावल  तथा
 केरल  की  जनता  को  20  ग्राम  चावल  दिया
 जा  रहा  है  ?  क्‍या  इसी  प्रकार  से  देश  में  समाज-
 बादी.  समाज  की  रचना  होगी  ?  मेरी  एक
 शौर  जानकारी  है  ।  मद्रास  के  अन्दर  एक
 चावल  होता  है  ।  उसको  करवाई  चावल
 कहते  हैं।  उसका  स्टाक  मद्रास  के  पास  पर्याप्त
 है  -  यह  एक  मोटे  किस्म  का  चावल  होता  है,
 जिसको  केरल  के  लोग  विशेषकर  खाते  हैं
 मद्रास  में  इसकी  खपत  कम  है  t  मद्रास  में
 यह  चावल  भंडारों  में  भरा  पड़ा  है।  लेकिन
 केरल  तक  नहीं  पहुंच  पाया  1  जब  पानी  मुंह
 तक  झा  गया  शौर  केरल  के  लोगों  के  कहने
 से,  केरल  के  प्रशासकों  की  चेतावनियों  से
 किसी  प्रकार  यह  भारत  सरकार  नहीं  जगी*
 तो  परिणाम  यह  हुआ  कि  केरल  में  भ्रान्दोलत
 उठा  कौर  भ्रानदोलन  उठकर  उसमें  बसें  जलाई
 गई,  स्टेशन  लूटे  गए,  सरकारी  सम्पत्ति  को
 नष्ट  भ्रष्ट  किया  गया।  मैं  इन  बातो ंको कहकर
 यह  नहीं  चाहता  कि  इस  प्रकार  की  कोई  प्रगति
 को  देश  के  कसी  कोने  में  प्रोत्साहन  दिया
 जाये  ?  लेकिन  मैं  कहता  हूं  कि जब  सरकार
 इनके  अतिरिकत  और  किन्हीं  उपायों  से  जगती
 ही  नहीं  कौर  और  किसी  प्रकार  सरकार  को
 चेतावनी  देने  की  बात  नहीं  पाती  तो  अगर
 केरल  के  लोगों  ने  इस  आन्दोलन  का  सहारा
 लिया  तो  इसमें  उन  बचारों  ने  क्या  भ्रमरा
 किया  है  ?  फ्लोर  फिर  जब  यह  आन्दोलन
 हुआ  कौर  केरल  के  सकल  कौर  कालेज  बन्द
 हुए,  केरल  में  हड़तालें  हुईं  तो  प्रधान  मंत्री
 महोदया ने  प्रान्तों  से  यह  कहा  कि  केरल  को
 चावल  भेजो,  केरल  को  चावल  भेजो  ।  बिहार
 से  चावल  जा  रहा  है,  यू०  पी०  से  चावल  जा
 रहा  है,  पंजाब  से  चावल  जा  रहा है,  स्वयं
 उन्होंने  भी  शायद  किसी  जगह  पर  हस्ताक्षर
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 किये  हैं  कि  मैं  भी  भ्र पना  चावल  खाना  छोड़  गी।
 (ध्यान)  शायद  उन्होंने  सोचा  हो  कि  इसी

 प्रकार  से  लोगों  में  एक  ध्यान  की  प्रवृत्ति  जगेगी  ?
 लेकिन  मेरा  अपना  प्रश्न  यह  है  कि जिस  समय
 प्रधान  मंत्री  ने  प्रान्तों  की  कहा  कि  द्रमुक
 प्रान्त  इतना  भाव  भेजे,  प्रमुख  प्रान्त  इतना
 चावल  भेजे,  मैं  एक  बड़ा  स्पष्ट  प्रश्न  प्रधान  मंत्री

 कौर  खाद्य  मंत्री  दोनों  से  पूछना  चाहता  हूं  कि
 बया  कोई  एस  प्रकार  के  भी  प्रान्त  थे  जिन्होंने
 आप  का  निर्देश  जाने  के बावजद  चावल  भेजने
 से  इंकार  कर  दिया  था  ?  जबकि  उस  प्रान्त
 के  पास  चावल  था  ?.  उत्तर  प्रदेश  जैसा  प्रभाव-
 ग्रस्त  प्रान्त  प्रखर  श्राप  के  निर्देश  पर  इतना
 चावल  केरल  को  भेज  सकता  है  तो  उस  प्रान्त
 का  नाम  बतलाया  जाय  इस  संसद  में  जिसने
 कि  प्रधान  मंत्री  के  निर्देश  के  बावजूद  चावल
 नहीं  भेजा  ?  नहीं  भेजा  तो  क्‍यों  नहीं  चावल
 भेजा  गया  ?  देश  एस  बात  को  आप  से  जानना
 चाहता  है  ?  हमें  इस  समस्या  के  मूल  में  जाना
 होगा  |  समस्या  के  मूल  में  जाकर  देखना  होगा
 कि  यह  स्थिति  पैदा  क्‍यों  हुई  ?  उस  का  एक
 बहुत  बड़ा  कारण  यह  है  कि  हम  ने  जो  यह
 क्षेत्रीय  प्रणाली  (जोनल  सिस्टम)  की  दीवारें
 देश  भें  खडी  कर  दी  हैं  श्रवण  उस  का  परिणाम

 * यह  हो  रहा  है  कि  प्रान्तों  के  भ्रन्दर  संकुचित
 प्रवृत्ति  का  उदय  होता  जा  रहा  है,  स्वार्थी
 प्रवृत्ति  जन्म  लेती  जा  रही  है।  हर  एक  प्रान्त
 यह  समझता  है  कि  मेरे  प्रान्त  के  अ्रन्दर  तो  कोई
 भूखा  नहीं  मरना  चाहिए  पड़ोसी  प्रान्त  में
 कोई  भूखा  मरे  तो  भले  ही  मरे  ।  मेरे  ऊपर
 कोई  जिम्मेदारी  नहीं  है,  ऐमी  स्थिति  उत्पन्न
 होतो  जा  रही  है  t  दूसरा  क्षेत्रीय  प्रणाली  का
 (जोनल  सिस्टम  का)  सब  से  बड़ा  दृष्परिणाम
 यह  है  कि  जसे  जयपुर  कांग्रेस  में  किसी  एक
 समझदार  सदस्य  ने  चेतावनी  देते  हुए  सरकार
 को  कहा  था  कि  राज  सिपाहियों  की  जेबें
 लाखों  रुपयों  से  भर  रही  हैं  जो  सीमा  पर  हैं  t
 जहां  एक  प्रान्त  से  दूसरे  प्रान्त  में  गल्‍ला
 जाता  है।  भ्रनाण  जा  रहा  है  लेकिन  गलत
 रास्ते  से  जा  रहा  है।  भ्रष्टाचार  हो  रहा  है,
 कालाबाजार  हो  रहा  है,  गल्ला  इस  प्रकार

 से  दूसरे  अनुचित  उपायों  से  जा  रहा  है  1  तीसरे
 भावों  में  कितना  भ्रन्तर  हो  गया  ?  मैं  छोड़ता
 हूं  उस  प्रदेश  को  जो  कि  दक्षिण  के  हैं।  प्राण
 भाप  को  दिल्‍ली  की  ही  बात  कहता  हूं  1  पंजाब  के
 प्रकार  जिस  गेहूं  का भाव  56  रुपये  प्रति  क्विंटल
 है  उसी  गेहूं  का  भाव  दिल्‍ली  में  साकार  72
 रुपये  प्रति  क्विंटल  है  कौर  वही  गेहूं  दिल्‍ली
 से 11  मील  दूर  गाजियाबाद  में  जाकर  85
 रुपये  क्विंटल  है  शरीर  वही  गेहूं  बम्बई  व  कलकत्ते
 में  जाकर  140.  शरीर  50  रुपये  प्रति  विवाद
 बिक  रहा  है।  मेरे  एक  मित्र  ने  बतलाया  कि
 वह  !80  रुपये  प्रति  क्विंटल  तक  बिक  रहा  है  1
 इस  क्षेत्रीय  प्रणाली  से  देश  में  कितनी  भ्रवध्यवस्था
 पैदा  हो  गई  है।  केरल  की  जनता  का  तो  एक
 बौर  भी  प्रश्न  है।  जब  धाप  ने  दक्षिण  का  ज्ञान
 समाप्त  किया  था  तो  केरल  में  तो कोई  सरकार
 थी  नहीं  ।  इसलिए  केन्द्रीय  सरकार  जब  सारे
 प्रशासन  को  देखती  हो  तो  केरल  की  जनता
 को  भुखमरी  से  बचाने  की  जिम्मेदारी  प्रमुख
 रूप  स  केन्द्रीय  सरकार  की  है  t  अरब  मैं  केन्द्रीय
 सरकार  से  पूछना  चाहता  हूं  कि  केन्द्रीय  सरकार
 इस  बात  को  बताये  कि  जय  द  क्षण  की  जीन
 समाप्त  करने  में  प्राप्त  झपना  हाथ  लगाया
 था  तो  केरल  की  सीधी  जिम्मेदारी  श्राप  पर
 झा  गई  है  t  राज  केरल  पूछता  है  कि  सीधी
 जिम्मेदारी  श्राप  के  हाथ  भें  खाने  के बाद  हम
 को  यों  भूखों  मरने  दिया  जा  रहा  है  ?  केरल
 की  सिथति  क्‍या  है  ?  जो  इस  प्रकार  से  उन
 जोनों  के  जो  चारों  प्रान्त  हैं  सावल  उत्पादन
 करने  वाले  जब  तक  वह  चारों  मिले  हुए  थ  तब
 तक  केरल  के  निवासियों  को  किसी  न  किसी
 कीमत  पर  चावल  मिलता  तो  था  जबकि  प्राण
 चावल  का  प्रभाव  है  ?  प्राण  खले'  बाजार  में
 भ्ान्ध  प्रदेश  के  इन्दर  चावल  का  भाव  80
 रुपये  प्रति  क्विंटल  है,  मद्रास  के  धर  80
 से  लेकर  85  रुपये  प्रति  क्वीन्स  है,  मैसूर  में
 120  रुपये  प्रति  क्विंटल  कौर  वही  चावल

 केरल  में  जाकर  200  रुपये  प्रति  विशाल  हो
 जाता  है।  अरब  जाप  बतलाइये  कि  केवल  का
 गरीब  निवासी  कहां  से  उस  चावल  को  ख  खरीदेगा
 कौर  किस  प्रकार  से  अपना  पेट  भरेगा  ?
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 [श्री  प्रकाशवीर  शास्त्री]
 इस  पर  केरल  के  प्रकार  जो  यह  प्रान्दोलन
 होता  है  तो  फिर  उस  को  किस  तरह  से  रोका
 जा  सकता  है  ?  इसी  प्रकार  उस  जोनल  प्रणाली
 का  मैं  ने  कौर  भी  कई  स्थानों  में  दुष्परिणाम
 देखा  ।  श्रीनगर  महाराष्ट्र  की  जहां  सीमा
 जाकर  मिलती  है,  नामदेव  कौर  निजामाबाद
 की  सितारों  पर  भाव  पूछा  तो  जिस  ज्वार
 का  भाव  महाराष्ट्र  के  भ्रन्दर  सस्ता  है  वहीं
 ज्वार  एक  मील  चल  कर  आन्ध्र  में  चली
 जाती  है  तो  उस  का  भाव  ऊंचा  हो  जाता  है?
 चावल  का  भाव  निज/माबाद  में  क्या  है  कौर
 निजामाबाद  से  जब  नामदेव  में  चला  जाता
 हैं  तो उसी  चावल  का  भाव  क्‍या  हो  जाता  है  ?
 राज  मैं  श्राप  को  कहता  हूं  कि  भ्र भी  समय  है,
 सरकार  समझदारी  से  ब्रोकर  प्रांत  खोल  कर
 काम  करे  1  केरल  की  यह  घटना  केरल  तक
 ही  सीमित  नहीं  है  ।  प्यार  सरकार  ने  समझ-
 दारी  शरीर  बुद्धिमत्ता  क।  परिचय  नहीं  दिया
 और  दूरद/शता  से  कोई  निसार  नहीं  लिया  तो
 केरल  की  घटना  केरल  तक  ही  सीमित  नहीं
 रहेगी  देश  के  कई  प्राय  राज्यों  में  भी  इन  घट-
 हाथों  को  पुनरावृत्ति  होगी  -  यही  अभाव  की
 स्थिति  महाराष्ट्र  में  है,  बिहार  में  है,  उत्तर
 प्रदेश  के  पूर्वी  जिलों  में  है,  राजस्थान  में  है,
 गुजरात  में  है  जोर  वही  स्थिति  पश्चिमी  बंगाल
 भें  है।  कई  राज्यों  में  इसी  प्रकार  की  स्थिति
 बन  रही  है  tv  केरल  के  इन्दर  जो  उपद्रव  हुए
 उस  के  महत्व  को  वहू  यह  कह  कर  मोड़ना
 चाहते  हैं  कि  वहां  पर  जो  कम्युनिस्ट  थे  वह
 शस  आन्दोलन  के  पीछे  थे।  मैं  समझता  हूं
 कि  कुछ  व्यक्ति  उस  में  इस  प्रकार  के  हो  सकते
 हैं  जिन्होंने  कि  दस  आन्दोलन  का  लाभ  उठाया
 हो  ?  लेकिन  ड्राप  यह  बतलाइये  कि  केरल  के
 इस  प्रान्दोलन  में  कांग्रेस  के  ही  तो  ह 0.  न  थे,
 एस०  एस०  पी०  के  भी  थे,  पी०  एस०  पी०  के
 जनसंघ  शरीर  स्वतंत्र  पार्टी  के  भी  लोग  थे  ।
 जितने  भी  राजनैतिक  दल  हैं  उन  सभी  ने
 मिल  कर  एक  स्वर  से  यह  मांग  रक्खी  थी  ।
 इसलिए  एस  भागय दोलन  को  केवल  कुछ  राज-
 नीति  पारियों  का  आन्दोलन  कह  कर  नहीं
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 टाला  जा  सकता  t

 हमारी  सरकार  दूसरा  काम  यह  करती
 है  कि  वह  प्रां कड़ों  के  जादू  से  सारा  चित्र
 तैयार  करती  है  ।  झगड़ों  के  जादू  का  एक
 ही  उदाहरण  श्राप  के  द्वारा  रखते  हुए  मैं
 सरकार  से  कहना  चाहता  हूं  कि  957  में
 जब  हमारे  देश  की  जनगणना  36-37  करोड़
 के  मध्य  में  थी  तो  सरकार  के  आंकड़  यह  हैं
 कि  उस  समय  हमारे  देश  के  प्रकार  जो  खाद्यान्न
 का  उत्पादन  था  वह  पचास  करोड़  टन  के
 लगभग  था  v  शब  जब  कि  हमारे  देश  की
 जनगणना  बढ़  कर  46-47  करोड़  के  लगभग
 पहुंच  गयी  हूँ  तो  इस  समय  खाद्य  मंत्रालय  के
 आंकड़े  यह  हैं  कि  पिछले  साल  का  उत्पादन
 88.  2  मिलियन  टन  हैं  ।  अरब  जनता  पूछती

 हैं  कि  जब  88.2  करोड़  टन  का  उत्पादन
 हुमा  हैं  तो  देश  की  प्रा बादी  तो  दुगनी  हुई  नहीं
 और  उत्पादन  होगया  लगभग  दुगना  तो  वह
 शेष  खाद्यान्न  कहां  गया  ।  पह  एक  सवाल  हूं  ?
 लेकिन  यह  केवल  एक  सवाल  नहीं  है  अपितु
 यह  सच्चाई  है  कि  खाद्यान्नों  की  जादूगरी.
 में  बाप  के  मंत्रालय  ने  भाप  को  इस  तरह  से
 फंसा  रक्खा  है  कि  आप  उससे  अलग  नहीं
 निकल  सकते  t  यह  सारा  चित्र  श्राप  उस
 भ्राघार  पर  ही  कंधार  करते  हैं।  इस  तरह
 देश  की  खाद्य  समया  का  बाप  समाधान  नहीं
 कर  पायेंगे  ।  देश  की  खाद्य  समस्या  को  बाप
 कया  प्रस्ताव  पास  कर  के  समाधान  करेंगे  ?
 क्या  देश  की  खाद्य  समस्या  का  समाधान  पाप
 की  मीठी  मीठी  बातों  से  होगा  ?  क्‍या  देश  की
 खाद्यान्न  की  समस्या  भाप  भ्रश्नु  गेस  छोड़  कर
 कौर  गोलियां  चला  कर  करेंगे  ?  अगर  यह
 स्थिति  रही  तो  मैं  प्राय  को  चेतावनी  देता  हूं
 कि  केरल  की  घटना  देश  के  भ्रन्दर  न  जाने
 कितने  प्रान्तों  के  भ्रन्दर  दुहरायी  जायगी  ?
 इस  से  बड़ी  दुष्यंवस्था  पौर  कुछ  नहीं  हो
 सकती  कि  is  साल  की  स्वतंत्रता  के  बाद
 इस  देश  की  जनता  को  रोटी  के  टुकड़े  मांगने
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 के  लिए  गोलियां  खानी  पड़ें  कौर  गोलियां
 का  निशाना  बनना  पड़े  ।  इस  स्वतंत्र  भारत
 की  सरकार  के  लिए  इस  से  बड़ी  शर्म  कौर  लज्जा
 की  दौर  कोई  बात  नहीं  हो सकती  कि  उस  के
 इन्दर  यह  स्थिति  हो  -  इसलिए  मैं  इस  स्थगन
 प्रस्ताव  को  उपस्थित  करते  समय  विशेष  रूप
 से  यह  चाहूंगा  कि  केरल  में  जो  घटनाएं  घटी
 .हैं  केरल  के  जो  वहां  पर  प्रशासक  हैं  उन  के
 बार  बार  चेताबनी  देने  के  बाद  मैं  यह  जानना
 चाहूंगा  कि  कौन  व्यक्ति  कौर  कौन  अधिकारी
 इस  प्रकार  के  हैं  जिन्होंने  केरल  की  स्थिति  को
 यहां  लाकर  खड़ा  कर  दिया  ?  वहां  पर  उपद्रव
 हुए  कौर  सरकार  की  सम्पत्ति  का  नाश  हुमा  a
 इस  की  पुरी  जांच  होनी  चाहिए  ।  उपंद्रव
 जो  हुए  हैं  उन  की  भी  पूरी  जांच  होनी  चाहिए  |
 अगर  सच्चाई  भर  ईमानदारी  की  बात  वह
 करना  चाहें  तो  ज॑से  स्वर्गीय  श्री  लाल  बहादुर
 शास्त्री  एक  प्ररियल  लू  की  रेल  दुर्घटना
 की  सूचना  पर  अपने  रेलवे  मंत्री  के  पद  से
 त्यागपत्र  दे  सकते  थे  तो  ईमानदारी  कौर
 नैतिकता  का  तकाजा  यह  है  कि  श्री  सुब्रह्मण्यम
 को  भ्र पने  पद  से  त्यागपत्र  दे  देना  चाहिए  ।
 इन  शब्दों  के  साथ  मैं  सरकार  के  भ्र सफलता-
 सूचक  प्रस्ताव  को  उपस्थित  करते  समय  यह
 चाहूंगा  कि  इस  बात  पर  गम्भीरता  से  कुछ
 निर्णय  लिये  जायं  ताकि  केरल  को  ही  नहीं
 अपितु  देश  को  भी  उस  दुखद  स्थिति  में  फंसने
 से  बचाया  जा  सके  ।  धन्यवाद  t

 Mr.  Speaker:  Motion  moved:
 “The  situation  arising  out  of

 Kerala  Bandh  demanding  resto-
 Tation  of  the  cut  in  rice  ration  in-
 troduced  in  Kerala  State  from  8th
 January,  966  and  complete  col-
 lapse  of  the  administration”.

 The  Mover  has  taken—I  also  wanted
 to  give  him—l5  minutes.  He  has
 confined  himself  within  that  time.  I
 hope  the  House  will  agree  that  other
 speakers  might  take  only  ten  minutes
 each,  because  there  will  be  a  very
 large  number  of  people  who  want  to
 speak.  Shri  Ranga.
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 Shri  Banga  (Chittoor):  Mr.  Speaker, Sir  I  endorse  every  word  that  has

 fallen  from  the  lips  of  my  eloquent
 friend,  Shri  Prakesh  Vir  Shastri,  in
 the  speech  that  he  has  made  today
 with  feeling,  with  facts  and  with
 strength  behind  him.  I  happened  to  be
 in  Kerala  just  during  that  season  of
 the  bundh.  |  can  bear  testimony  to
 the  fact  that  it  was  supported  by  all
 political  parties;  the  only  one  party
 that  did  not  take  part  during  that
 bundh  on  the  first  day  was  the  Kerala
 Congress;  but  they  associated  them-
 selves  with  the  demand  of  the  bandh
 two  or  three  days  earlier  because
 they  did  not  wish  to  go  with  all
 other  politica]  parties  for  their  own
 reasons.  Therefore,  it  was  a  unani-
 mous  atmosphere  that  had  arisen  in
 Kerala,  an  atmosphere  of  distrust  of
 the  Government  of  India,  the  lack  of
 faith  in  the  Government  as  such,  and
 they  wanted  to  express  their  no-con-
 fidence  in  the  Government  that  they
 were  having  there,  whether  it  is  lo-
 cally  responsible  to  the  Governor  or
 centrally  responsible  to  thig  Parlla-
 ment  and  this  Ministry.

 What  was  the  position?  They  all  be-
 gan  to  ask  me,  and  asked  others  also,
 why  is  it  that  Kerala  is  being  punish-
 ed.  Why  should  there  be  this  discri-
 mination?  And,  therefore,  the  cry
 arose  among  them  in  favour  of  in-
 dependence  for  Kerala,  economic
 independence  as  they  call  it.  Why
 should  we  not,  they  ask,  be  free  to
 go  anywhere  we  like  in  India  and
 purchase  foodgrains  at  whatever  price
 it  might  be  made  available  and  bring
 them  down  here  in  order  to  feed  our
 own  people?
 Surely  nobody  could  expect  Kerala

 to  become  self-sufficient  in  food,
 even  if  the  government  were  to  suc-
 ceed  with  their  schemes  of  grow
 more  food  and  giving  the  biggest
 priority  for  the  production  of  fond-
 grains.  We  all  know  they  are  not
 succeeding,  but  ,even  if  they  suc-
 ceed,  nobody  could  expect  Kerala  to
 become  self-sufficient  in  food.  It
 would  always  be  a  deficit  area  on
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 {Shri  Ranga]
 the  food  front.  Whose  responsibility
 is  it  to  feed  Kerala  then?  They  say—
 and  I  agree—that  government  has
 robbed  the  people  of  Kerala  of  their
 right  to  go  anywhere,  purchase  food-
 grains,  bring  it  to  Kerala  and  distri-
 bute  it  amongst  themselves  as  best  as
 they  possibly  can  to  keep  themselves
 alive,  But  government  has  impri-
 soned,  cardoned  off  Kerala  from  the
 rest  of  India,  even  from  her  own
 neighbouring  States  like  Andhra,
 Mysore  and  Madras.  With  what  face
 would  it  be  possible  for  me  to  tell
 them  that  in  spite  of  all  this,  I  do
 believe  that  this  government  consi-
 ders  Kerala  to  be  a  part  of  India,  a
 part  of  the  economic  union  of  India?

 This  was  the  position  and  then
 they  rose  in  revolt.  It  has  been
 said  that  political  interests  are
 behind  it.  If  that  were  so,  why  is
 it  that  the  Congress  also  associated
 itself  with  this?  Indeed,  the  Con-
 Bress  took  the  lead  in  developing
 this  “‘bandh”.  Of  course,  the  whole
 of  the  people  of  Kerala,  irrespective
 of  the  political  party  they  belonged
 to,  were  interested  in  seeing  that
 something  is  done  in  order  to  force
 this  deaf,  blind  and  most  irrespon-
 sible  government  to  .come  to  their
 rescue,  The  new  Prime  Minister
 sent  out  an  SOS  to  all  the  State
 Governments,  The  various  satraps
 began  making  generous  offers  from
 Punjab  right  down  to  U.P.  and  Bihar,
 including  my  own  State  of  Andhra
 and  our  neighbour  Madras.  They  be-
 gan  to  say,  “Yes;  we  are  going  to
 speed  foodgrains  to  Kerala”.  What
 happened?  Did  they  not  have  any
 political  or  economic  conscience  at
 all  in  this  country?  Why  did  they
 not  rush  to  the  rescue  of  Kerala
 during  all  these  months?  It  is  not
 as  if  this  crisis  came  all  of  a  sudden.
 Even  in  last  June,  I  invoked  the  evi-
 dence  of  my  own  friend,  the  testi-
 mony  of  Mr.  Nanda,  who  is  Chair-
 man  of  the  Kerala  Advisory  Com-
 mittee,  to  this  effect  that  even  then
 the  Keralesn  MPs  of  this  House  and
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 the  other  House,  including  the  two
 ministers  who  happen  to  be  from
 Kerala—Mr.  Thomas  and  Mr.  Menon
 —unanimously  said,  “For  God’s  sake, tush  foodgrains  to  Kerala”.  Did  they do  so?  Why  did  they  not?  At  the
 time  of  Onam,  we  were  told,  they raised  the  quantum  of  ration  from
 2  40  4  or  from  I@  to  2  ounces.  We
 felt  glad  for  that  small  mercy.  Though the  Kerala  Advisory  Committee  re-
 Presenting  this  Parliament  unani-
 mously  passed  a  resolution—the  Home
 Minister  also  was  there—saying, “For  God's  sake,  make  jt  a  general
 thing”,  Government  did  not  do  it,  All
 these  months,  Government  had  been
 sleeping.

 My  Friend,  who  preceded  me,  in
 his  very  quiet  manner,  at  the  very
 end  of  his  speech,  said  what  the
 Food  Minister  should  do  and  what
 the  Prime  Minister  should  do  in  re-
 gard  to  the  Food  Minister.  The  same
 Food  Minister  was  there  then.  He
 continues  to  be  there.  They  had  an
 opportunity  of  making  a  change  in
 the  Food  Ministership.  But  they  did
 not  do  so,  for  their  own  reasons,
 may  be  very  good  reasons,  because
 my  hon,  friend  is  quite  an  able  man
 and  I  do  not  at  all  grudge  him  the
 opportunity  of  being  a  member  of
 this  Cabinet;  he  is  no  less  capable
 than  any  other  Cabinet  minister.
 Nevertheless,  prejudices  come  in;
 hardness  comes  in  one’s  attitudes  in
 regard  to  certain  policies  and  certain
 suggestions,  after  having  taken  a
 particular  line...

 Shri  N.  Sreekantan  Nair  (Quilon):
 Parochial  interests  come  in.

 Shri  Ranga:  It  cannot  be  that.
 Therefore,  it  is  a  well-known  prac-
 tice  in  democratic  governments  that
 when  certain  failures  come  to  the
 surface  and  the  Prime  Minister  finds
 his  colleague  not  willing  to  make
 any  change,  the  Prime  Minister
 changes  the  portfolio,  Even  that  our
 Prime  Minister  has  not  been  able  to
 do.  She  has  been  very  wrongly
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 advised  indeed  in  requesting  my
 friend  to  continue  to  shoulder  this
 onerous  responsibility  once  again,
 after  his  miserable  failure  during  all
 these  months.

 It  is  poor  consolation  to  Keraleans
 to  be  told  that  in  the  face  of  all  this
 crisis,  another  Keralean  has  been
 appointed  as  a  minister.  What  is  the
 use?  There  was  a  Keralean  minis-
 ter  on  our  committee—Mr.  Thomas
 who  was  Minister  for  Defence  Pro-
 duction—and  he  made  an_  eloquent
 plea  on  behalf  of  the  Keralean  peo-
 ple.  That  carried  conviction  with
 the  Home  Minister,  But  the  Home
 Minister  as  well  as  Mr,  Thomas  and
 others  were  helpless  vis-a-vis  this
 Great  Moghul—the  Food  Minister!
 The  Food  Minister  himself  is  a  help-
 less  man  today,  because  he  has
 accepted  the  supremacy  of  the  satraps
 who  are  behind  them  in  their  own
 party  as  the  be-all  and  end-all—the
 Chief  Ministers.  Why  should  any
 zonal  restrictions  be  there?  Who  is
 being  benefited  by  it?  Why  have
 they  imprisoned  and  robbed  the  peo-
 ple  of  Kerala  of  their  economic  free-
 dom?  They  say,  we  want  to  save
 them  from  the  profiteers.  Who  are
 the  profiteers  today?  It  is  this  gov-
 ernment  and  the  State  Governments
 who  are  profiteers,  not  the  Food
 Corporation  of  India,  because  the  poor
 thing  has  not  been  given  8  real
 opportunity  in  funds,  power,  privi-
 leges  and  freedom  to  go  to  Andhra
 and  Madras  and  purchase  foodgrains
 in  competition  with  the  merchants.

 The  proper  solution  lies  in  this.
 Let  them,  if  they  so  wish,  make  an
 experiment  by  allowing  Kerala  mer-
 chants,  Andhra  merchants  and  Madras
 merchants  to  compete  with  one  an-
 other  and  to  compete  with  the  Food
 Corporation,  Let  my  hon,  friend
 give  all  the  money  that  the  Food
 Corporation  wants  from  all  these
 various  banks.  Instead  of  providing
 money  from  the  Reserve  Bank  and
 State  Bank  for  the  ways  and  means
 of  these  inefficient,  bankrupt  State
 Governments,  let  them  place  this
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 credit  at  the  disposal  of  the  Food
 Corporation.  Let  them  all  compete

 in  speeding  foodgrains  to  Kerala,  Let
 them  withdraw  all  the  restrictions  on
 road  and  rail  communications.  Let
 them  push  in  as  many  wagotts  as
 possible  and  rush  the  foodgrains
 there.  Are  they  prepared  to  ‘do  it?
 Would  they  be  allowed  to  do  it?  This
 minister  anyhow  would  not  be  allow-
 ed  to  do  it  by  the  State  Ministers
 and  his  advisers,  because  he  has  al-
 ready  sold  himself  to  these  people
 so  far  as  economic  freedom  is  con-
 cerned.  I  used  the  word  “sold”  in
 the  sense  he  had  submitted  to  them:
 I  withdraw  the  word  “sold”.  It  is
 high  time  this  government  gives  up
 its  blissful  faith  in  its  power  to  con-
 trol  the  Kerala  people.  Kerala  is  a
 secular  State.  We  must  save  Kerala
 for  democracy.  If  we  are  to  do  it,
 they  have  to  give  up  these  policies
 and  help  the  people  of  Kerala  to
 become  once  again  economically  and
 Politically  free,  Free  them  from  this
 Governor's  rule.  Give  them  an  oppor-
 tunity  of  having  their  own  demo-
 cratic  government.  Strengthen  that
 democratic  government  by  all  means
 and  in  every  possible  manner.

 Sir,  I  have  nothing  more  to  say
 except  to  express  my  regret  at  the
 inexcusable  failure  of  this  govern-
 ment  and  the  callousness  of  its
 policies,

 Shri  Vasudevan  Nair  (Ambale-
 puzha):  Mr.  Speaker,  Sir,  in  parti-
 cipating  in  this  debate,  I  want  to
 represent  the  feelings  of  8  million
 people of  Kerala.  But  I  am  afraid
 I  will  not  be  able  to  do  that,  Our
 people  are  sad,  unhappy  and  at  the
 same  time  angry.  They  have  already
 said  that  they  are  not  prepared  to
 take  these  things  lying  down  and  that
 they  will  be  meeting  the  challenge.
 That  also  was  demonstrated  by  the
 eighteen  million  people  of  our  State
 on  the  28th  of  last  month.

 I  do  not  want  to  dea]  at  length  on
 the  historie  Kerala  Bandh.  Many
 bandhs  have  taken’place  in  this
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 country.  But,  Sir,  you  ought  to  have
 seen  that  day  in  our  State.  Not  a  fly
 was  flying,  ‘Rot,  a  rickshaw  was  plying,
 not  a  cycle  wag  to  be  seen.  That  was
 the  state  of  affairs  in  the  country-side
 and  diso  in  the  cities.  What  was
 behind  it?  I  am  sorry  we  have  got  a
 Food  Minister  without  a  heart,  who  is
 unable  to  understand  the  feelings  of
 the  people.  I  am  even  ashamed  to
 speak  in  this  House  today  when  Shri
 Subramaniam  is  still  presiding  over
 the  Ministry  of  Food  and  Agriculture
 after  this  ignoble  failure.  Even  today
 morning  he  was  trying  to  stand  up
 and  say  that  there  was  no  failure  on
 the  part  of  the  Government.  Perhaps,
 Ministers  can  say  anything  that  they
 like  in  Parliament,  and  so  he  can  get
 away  with  such  irresponsible  state-
 ments.

 But,  Sir,  I  will  quote  their  own
 Governor,  the  gentleman  who  was
 Governor  of  Kerala  till  a  few  days
 back  and  who  ran  away,  of  course,
 from  the  sinking  ship  in.  a  time  of
 danger—I  wil]  come  to  him  later.  He
 himself  in  an  open  Press  Conference
 said:  “That  Central  Government  has
 failed  me”.  He  said  that  the  Central
 Government  had  failed,  not  you  or
 me,  but  him,  the  Governor.  He  said:
 “I  am  sending  telegrams  after  tele-
 grams,  there  is  no  rice  in  the  godowns
 and  I  do  not  even  get  replies  to  my
 telegrams.”  This  was  the  statement
 made  by  the  Governor  who  was  sup-
 Posed  to  be  responsible  at  that  time.
 The  Central  Government  could  not
 send  rice,  they  could  not  send  replies
 to  his  telegrams  also.

 Sir,  the  Governor,  on  the  morning
 of  28th  of  last  month,  went  out  in  an
 open  car  with  his  wife  for  a  ride  in
 the  city  of  Trivandrum.  He  met  the
 people.  The  pcople  greeted  him.  He
 made  speeches.  But  at  4.00  in  the
 evening  the  same  Yay,  the  same
 Governor  called  a  Press  Conference
 where  he  said:  “Violence  has  broken
 out”.  In  the  “morning  the  Governor
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 was  greeted  by  our  people,  who  were
 in  the  mid®&  of  g  struggle,  with
 garlands.  There  he  could  speak  to
 thém.  This  happened  in  the  city  of
 Trivandrum.  In  the  evening  the
 same  gentleman  said:  “Now  violence
 has  broken  out.  J]  have  decideg  to
 meet  force  by  force.  Certain  people are  behind  the  curtain.  Let  them  come
 out  on  the  streets.  I  will  meet  them
 on  the  streets.”  These  are  the  words
 of  the  then  Governor.  He  challenged
 the  politica]  parties  to  come  out  in  the
 streets  and  he  saiq  that  he  would
 meet  them  in  the  streets.  Then  he
 made  a  statement:  “The  police  has
 not  done  anything  wrong.  There  will
 be  no  inquiry  about  the  police
 excesses.”  What  happened  then?
 It  is  not  possible  for  me  to  describe
 that  in  a  few  minutes.

 Sir,  our  charge  is  this,  that  it  was
 because  of  the  signal  and  nakea
 failure  of  this  Government,  of  the
 agents  of  this  Government  in  our
 State,  that  all  this  trouble  was  there
 and  all  this  trouble  ig  there.

 As  far  as  our  rice  ration  is  con-
 cerned,  I  am  not  going  to  refer  to
 those  facts  which  have  already  been
 referred  to.  I  will  only  just  place
 before  you  this  small  quantity  of  rice
 which  you  see  in  my  hands,  This  is
 the  ration  given  to  an  adult  in  Kerala.
 This  is  the  ration  we  are  suppose  to
 live  upon.  This  is  20  grams  of  rice.
 From  the  9th  January  the  people  of
 Kerala  were  asked  by  Shri  Subrama-
 niam  to  live  on  this  20  grams  of  rice.
 T  am  sure  he  is  giving  more  rice  to

 his  dogs,  he  is  giving  more  rice  to
 his  animals  (Interruption).  Do  you
 expect  our  people  to  behave  like
 sanyasins?

 This  Kerala  Bandh  was  the  most
 peaceful  demonstration  of  people  ever
 staged  in  this  country.  व  can  claim
 it  with  authority.  We  know  what
 happened  in  3942  in  the  struggle  led
 by  Mahatma  Gandhi.  Struggles  led  by
 Gandhians  we  have  seen  in  this
 country.  But  the  Government,  some
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 of  the  agencies  of  the  Government
 and  some  of  the  newspapers  pur-
 chaseg  by  the  Government  started  a
 deliberate  propaganda  from  4.00  in  the
 evening  when  the  Governor  made  this
 statement.  What  happened  at  4.00
 P.M.?  He  cajoled,  perhaps  he  pres-
 surised—we  do  not  know—and  the
 Kerala  Congress  withdrew  from  the
 struggle.  They  saiq  they  were  sus-
 pending  the  agitation.  It  was  the
 Governor  who  announced  this  decision
 of  the  Congress,  not  the  Congress
 President.  Then  the  Governor  said:
 “I  will  meet  the  people  of  Kerala  in
 the  streets”.  From  the  next  day  the
 Kerajg  police  started  their  work.  They
 have  a  record.  They  are  so  notorious.
 We  have  seen  them  in  the  past,  in-
 cluding  the  Members  on  the  other  side,
 during  the  freedom  struggle.  They
 were  in  their  full  form  from  the  next
 day,  because  nobody  was  there  to
 check  them  the  Governor  himself
 having  given  the  green  signal.  I
 charge  the  Governor,  the  topmost  res-
 ponsible  person  in  our  State,  of  this,
 Perhaps  it  was  done  with  the  bless-
 ings  of  Shri  Nanda.  He  is  now  having
 a  steam-roller  administration  in  the
 country  with  DIR  and  all  that.  There-
 fore,  with  his  blessings,  I  say,  the
 Governor  let  foose  obvious  terror  on
 the  people,  especially  on  our  boys
 and  girls  in  the  schools  and  colleges.
 Even  now  it  is  continuing  in  our
 State.

 Sir,  I  ot  t,  I  t  even
 enumerate  the  names  of  places
 where  lathi  charges”  have  taken  place
 on  students.  A  Congress  Member  of
 Parliament,  belonging  to  the  other
 House,  issued  a  statement—a
 lady  Member—eaying  that  the  police
 have  committed  excesses.  J  under-
 stand  that  the  Governor  was  after  her
 and  they  wanted  a  statement  against
 that  original  statement,  because  a
 Congress  Member  was  making  a  state-
 ment  that  police  had  committed
 excesses.  In  a  place  like  Quilon—
 the  place  from  where  my  hon.  friend,
 Shri  Sreekantan  Nair  comes—I  am
 sure  he  will  be  able  to  tell  more  about
 it—I  visited  the  hospitals  and  saw
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 many  ‘boys  there.  The  principal  of
 the  college  there  saiq  that  in  his  life
 he  had  not  seen  a  situation  like  this,
 police  rushing  into  the  college,  into
 the  library  hal!  and  all  that,  Sir,  this
 is  the  shirt  of  a  boy  who  was  reading
 in  the  library  hall.  You  can  see  that
 this  is  full  of  blood.  They  were
 exhibiting  this  shirt  when  I  visited  the
 hospital.  For  many  days  it  went  on.
 Sir,  the  Prime  Minister  is  not  there
 (Interruption).  This  is  what  happened
 to  the  boys  who  were  reading  in  the
 library  hall.  The  police  rushed  in
 there  and  the  boys  were  attacked,  At
 a  number  of  places  school  and  coflege
 boys  were  attacked  like  this  by  the
 police.  Hundreds  of  boys  were
 attacked  like  this.  Hundreds  of  boys
 are  still  languishing  in  jails.  We  are
 now  told  by  Governor  Jain—he  is  no
 more  the  Governor.......

 An  hon.  Member:  Ex-Governor.
 Shri  Vasudevan  Nair:  I  do  not  know

 what  kind  of  a  person  he  is.

 Shri  H.  N.  Mukerjee  (Calcutta
 Central):  An  unspeakable  person.

 Shri  Vasudevan  Nair:  He  said,  when
 he  departed  from  our  State  after  9  to
 40  months  of  administartion  that  he
 was  leaving  a  peaceful  Kerala  to  his
 successor.  You  can  see  this  cartoon  of
 the  great  cartoonist  Shankar.  He  has
 depicted  here  the  peaceful  Kerala  of
 Jain.

 The  Government  should  not  misread the  situation.  If  they  think  that  now
 there  is  no  bandh,  now  perhaps  on
 the  surface  there  is  some  kind  of  4
 calm,  I  should  tell  them  that  the
 people  are  living  with  wounded
 feelings.  |  Unless  something  is  done
 immediately  to  release  all  the  boys  in
 the  jails  and  to  withdraw  all  the
 cases  registered  against  hundreds  of
 students  and  public  men,  and  steps
 ure  not  taken  immediately  to  insti-
 tute  an  inquiry  into  what  has
 happened  especially  the  police
 excesses,  I  am  afraig  I  cannot  say
 what.is  going  to  happen  in  our  State.
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 I  am  afraid  of  what  is  going  to
 happen  tomorrow  in  other  States  also.

 During  this  periog  the  Government
 thought—again  I  think  Shri  Nanda
 might  have  advised  the  Kerala  Gov-
 ernment—that  it  is  now  possible  to
 explain  away  the  whole  situation  by
 saying  that  the  Communists  were
 trying  to  make  trouble,  to  fish  out  of
 troubled  waters.  Shri  E.  M.  S.
 Namboodiripad  was  arrested  on  this
 eccasion.  He  was  outside  Kerala,  in
 Calcutta,  for  two  weeks.  As  soon  as
 he  comes  back,  from  the  aerodrome
 itself  he  is  booked  ang  taken  to  jail.
 So  many  people  were  arrested  under
 DIR.  Even  now,  at  this  very  moment,
 cases  are  being  pursued  against  them.
 In  our  language  there  is  a  saying:
 Ramanum  kooteyulla  nooru  perum;
 that  is  to  say,  only  one  person  is
 identified  by  appearance;  the  other
 hundred  people  are  _  identified  as
 persons  seen  near  Rama.  Police
 registers  cases  against  people  just
 like  that.  They  make  searches  of
 houses  in  the  night  and  people  are
 harassed.  This  kind  of  thing  is  taking
 place  from  one  end  of  the  State  to  the
 other.

 On  the  28th  what  diii  we  do?  We
 wanted  to  cry  aloud  that  we  wanted
 our  rightful  place  in  the  country.  We
 did  not  want  to  be  treated  as  second-
 class  citizens  in  India,  because  we
 have  always  thought  and  still  think
 that  we  are  first  the  citizens  of  India
 and  then  the  citizens  of  Kerala.  There
 was  practically  nothing  which  Gov-
 ernment  coulg  do  on  the  28th.  The
 Government  were  helpless.  They
 could  not  do  anything.  Then  they
 wanteg  to  be  vindictive.  They
 wanted  to  wreak  vengeance  on  the
 People.  It  was  a  conspiracy  un-
 leashed  by  the  Governor,  perhaps
 with  the  blessings  of  the  Central
 Government.  For  one  week  after  jhe
 28th  these  things  have  been
 happening.

 Government  may  now  say  hat
 “they  have  restored  the  cut  and  to  the

 FEBRUARY  15,  966  Situation  (Adj.  M.)  376

 220  grams  they  have  added  40  grams
 and  after  one  month  they  will  add  20
 grams  more.  They  may  even  claim
 that  it  is  a  great  thing  which  we  have
 got  out  of  the  Jaipur  Congress  session.
 Here  I  may  say  that  we  of  Kerala  do
 not  want  to  claim  something  which
 the  people  in  other  parts  of  India  are
 not  able  to  enjoy.  J  want  to  make
 that  position  very  clear.  lg  there  is
 privation  in  this  country,  we  will  be
 the  first  to  share  the  burden  of  that
 privation.  There  need  be  no  doubt
 about  it.  But,  at  the  same  time,  we
 believe  that  it  is  detrimental  not  only
 to  our  people  but  to  the  national  inte-
 grity  to  keep  one  part  down  and  allow
 other  parts  to  énjoy  more.

 So,  it  is  a  question  of  policy.  The
 policies  of  this  Government  are
 rotten  and  bankrupt.  I  do  not  have
 the  time  to  deal  with  them;  perhaps
 I  may  get  other  occasions  to  deal
 with  them.  Unless  these  policies  are
 changed,  Kerala  cannot  be  helped,
 other  States  cannot  be  helped;  the
 other  States  will  be  forced  to  follow
 Kerala.  That  is  the  situation  in  this
 country.

 Even  in  spite  of  the  drought,  even
 in  spite  of  the  bag  season  the  problem
 can  be  solved  provided  there  is  a
 Government  with  a  backbone,  there  is
 a  Government  with  a  policy,  ‘here
 is  a  Government  with  a  heart  for  the
 people.  But  if  the  Government  is
 continuing  the  policy  of  supporting
 the  rice  smugglers  who  are  selling  rice
 in  the  city  of  Bombay  at  Rs.  250  and
 the  Minister  says  that  his  policies  are
 successful,  he  is  very  much  mistaken.
 The  real  position  is  that  he  is  leaving
 everything  into  the  hands  of  the  rice
 millers,  he  is  leaving  rice  in  the  hands
 of  the  smugglers  and  he  is  coming
 here  and  declaring  that  he  is  doing
 everything  possible  and  that  his  policy
 has  not  failed.  I  say  that  his  policy
 and  the  Government's  policy  have
 failed  all  along  the  line  and  unless
 these  failures  are  checked,  this  Gov-



 377

 ernment  will  have  to  go  or  else  the
 People  will  do  something  to  this
 Government,

 So,  my  final  request  to  this  House
 and,  through  you,  Sir,  to  this  Gov-
 ernment  is  to  “consider  immediately
 the  question  of  increasing  the  rations
 still  further  so  that  our  people  can
 80०  and  work.  People  are  now  dying
 inch  by  inch.  They  ask:  what  can
 we  do  with  this  ration?  The  Minister
 May  say  that  there  is  no  starvation
 death  but  people  are  dying  inch  by
 inch.  So,  the  rice  ration  should  be
 increased,  the  cases  should  be  imme-
 diately  withdrawn  and  proper
 inquiry  should  be  instituted  against
 Police  excesses.  Then,  coming  to  the
 students,—I  have  seen  them  in  the
 hospitals—their  examinations  are
 nearing,  only  one  month  ahead,  they
 have  to  take  their  examinations  and
 yet  now  many  of  them,  hundreds  of
 them,  are  in  jail.  They  should  be
 released  forthwith.  Sir,  I  would
 request  you  to  exercise  your  influence
 to  see  that  these  boys  are  released  and
 the  cases  against  the  students  are
 withdrawn.  If  it  is  possible  for  them,
 let  there  be  an  attempt  to  see  that
 there  is  a  new  atmosphere  in  the  State.
 Let  us  try  to  solve  the  problems.  But
 if  our  experience  in  the  past  is  any
 indication,  we  have  absolutely  no
 expectations  from  this  wooden-head-
 ed  Government.’

 An  hon.  Member:  The  Prime  Min-
 ister  should  be  present  here.

 Mr,  Speaker:  Order,  order,  She  was
 here.  She  might  have  gone  out  to
 attend  to  some  other  work.

 Shri  Kappen  (Muvattupuzha):  Mr.
 ‘Speaker,  Sir,  standing  on  this  side
 of  the  House,  it  has  become  my  pain-
 ful  duty  to  oppose  this  Adj
 Motion,  but  I  do  so  without  my  heart
 in  it  nf  ‘

 Shri  Daji  (Indore):  What  a  shame!
 Shri  Shinkre  (Marmagoa):  Sir,  tf

 van  hon,  Member  saye  that  he  wants  to
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 be  a  hypocrite,  can  he  be  allowed  to
 do  that?

 Mr.  Speaker:  That  is  the  interpreta-
 tion  of  the  hon,  Member  not  of  any-
 body  else.

 Shri  Kappen:  Much  of  what  has
 been  said  here  is  absulutely  true  and
 to  deny  them  would  be  foolish  on  my
 part.  The  food  deficit  of  Kerala  is
 not  uf  recent  origin.  From  time
 immemorial  we  were  depending  on
 other  countries  of  the  world  for  our
 food,  In  pre-independence  days  we
 were  producing  valuable  cash  crops,
 selling  them  and  purchasing  our  food-
 grains  with  that  money,  But,  after  in-
 dependence,  things  changed.  It  be-
 came  a  turning  point  for  this  State,
 During  the  time  of  the  late  Kidwai,
 when  restrictions  ang  control  over  the
 movement  of  foodgrains  were  removed
 the  food  situation  in  Kerala  eased
 and  rice  and  paddy  moved  to  Kerala
 in  plenty.  Subsequently,  Government
 found  that  in  high-priced  areas  the
 stocks  from  surplus  States  were
 moving  unevenly,  Therefore,  Gov-
 ernment  decideg  to  sct  up  zones  and
 the  Southern  Zone  was  created,  com-
 prising  of  Kerala,  Mysore,  Madras  and
 Andhra  Pradesh.  After  the  establish-
 ment  of  this  zone,  food  moved  to
 Kerala  in  plenty  and  there  was  no
 difficulty.  When  the  present  Minister
 of  Food  and  Agriculture  took  up  this
 portfolio,  he  thought  it  wise  to  abolish
 the  Southern  Zone.  What  has  happen-
 ed  since  then?  Within  a  period  of  one
 year  famine  conditions  were  created  in
 the  State  of  Kerala  twice  and  innocent
 blood  flowed  in  the  streets  of  Trivan-
 drum  and  Quilon  twice  within  the
 same  year.  When  I!  say  that  innocent
 blood  had  flowed  in  the  streets,  I  do
 not  advocate  violence  in  any  form.
 T  say  that  violence  in  any  form  must
 be  abjured,  must  be  avoided.  It  is  not
 really  the  students  who  starteq  vio-
 lence.  The  hooligans  threw  stones  at
 the  buses  and  destroyed  Government
 property.  But  who  suffered  at  the
 handg  of  the  police?  It  is  the  innocent
 boys  and  girls  from  the  schools  and
 colleges  that  had  really  to  suffer.
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 Shri  S,  M.  Banerjee  (Kanpur)  Why?
 An  hon,  Member:

 provocation.
 Shri  Kappen:  I  am  not  advocating

 violence,  When  Kerala  Bandh  was
 proclaimed,  when  boys  and  girls  from
 colleges  and  schools  came  out,  hooli-
 gans  took  the  occasion  to  throw  stones
 at  the  transport  buses  and  to  set  fire
 to  them.  When  that  situation  was
 created  and  the  police  came,  the  hooli-
 gans  escapeg  and  the  poor  boys  and
 girls,  even  those  who  were  in  libraries
 as  Shri  Vasudevan  Nair  pointed  out,
 were  beaten,

 Because  of  your

 I  will  not  want  to  apportion  the
 blame.  This  has  become  a  matter  for
 judicial  inquiry  now  and  it  would  not
 be  proper  for  me  to  speak  about  the
 responsibility  for  this  matter;  but  it
 is  a  fact—and  the  fact  has  to  be  recog-
 nised  and  the  truth  has  to  be  seen—
 that  really  innocent  boys  and  girls
 were  beaten,  that  their  blood  flowed
 along  the  streets  of  Trivandrum  and
 Quilon  and  various  other  parts  of
 Kerala.

 Stones  might  have  been  thrown—it
 may  be  true—but  I  ask  this.  Suppose,
 you  had  proclaimed  three  weeks  back
 that  this  six  ounces  ration  would  be
 given,  would  there  have  been  any
 stone-throwing  or  any  bandh?  Why
 could  you  not  do  it  three  weeks  ago?
 Stubbornness  is  no  quality.  To  insist
 upon  what  one  thinks  is  right  is  not
 a  quality.  Why  was  the  southern  zone
 abolished?  As  far  as  I  am  able  to
 understand,  it  was  because  of  a  false
 apprehension  on  the  part  of  two  sur-
 plus  States  that  the  Kerala  people
 might  go  and  purchase  all  the  paddy
 and  rice  from  their  States.  It  is  a
 fact  that  we  are  not  going  to  pur-
 chase  all  the  paddy  and  rice  from
 those  States  even  if  free  movement  is
 allowed,  It  was  simply  because  of
 that  false  apprehension  that  this
 situation  was  created.

 From  August  to  November  964  the
 same  situation  was  there  in  Kerala;
 there  was  absoli:tely  no  rice  available
 in  Kerala.  Who  is  responsible?  T  can-
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 not  say  that  my  Government  is  res-
 ponsible.  Again,  in  December  965
 and  January  966  there  was  a  great
 shortage  of  food  in  Kerala.  The  Prime
 Minister  had  promised  and  given  a
 solemn  assurance  that  the  ration  will
 not  be  cut  till  the  end  of  February,
 that  the  six  ounces  will  prevail;  but
 it  was  reduceg  to  four  ounces  imme-
 diately  after  his  sad  demise,  Who  is
 responsible  for  the  situation?  I  cannot
 say  who  is  responsible.  My  Govern-
 ment  cannot  be  responsible.  :

 Now  we  are  given  six  ounces  of  rice
 when  seven  ounces  are  given  to  others.
 Shri  Prakash  Vir  Shastri—I  could  not
 fotlow  the  whole  trend  of  his  gpeech—
 has  mentioned  that  the  Andhra  people
 are  getting  240  grammes  and  Madras
 people  are  getting  200  grammes  while
 We  are  getting  only  60  grammes.

 An  hon.  Member:  Not  “getting”  but
 “will  get’.  ‘

 Shrimati  Renu  Chakravartty  (Bar-
 rakpore):  West  Bengal  is  getting  28
 grammes!

 15:54  hrs.

 [Mr.  Deputy-Speaker  in  the  Chair]

 Shri  Kappen:  We  are  getting  40
 grammes.  In  January  we  were  getting
 much  less  than  that.  Shri  Vasudevan
 Nair  has  brought  a  bundle  and  shown
 what  we  are  getting.  That  is  not  suffi-
 cient  even  for  a  smal]  child.  And  the
 quality  of  the  thing  that  we  get  is  so
 poor!  If  even  that  small  quantity  had
 been  good.  I  would  have  been  thank-
 ful.  50  per  cent  of  the  rice  given  is
 mere  pebbles  and  full  of  sand.  Just
 analyse  it  and  you  will  find  more  sand
 in  it  than  rice.  Itis  not  from  that  sea-
 shore;  it  comes  from  somewhere  else.

 This  situation  cannot  continue  as
 pointed  out  by  Shri  Vasudevan  Nair.
 If  there  is  really  scarcity  in  the  whole
 country,  if  everybody  is  short  of  food,
 we  too  are  willing  to  share  with  them
 all  the  sufferings;  but  do  not  make
 this  discrimination.  If  some  people
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 are  getting  240  grammes,  why  should  पड़ता  है  कि  राज  हमारे  देश  का  दुर्भाग्य  हैं -we  in  Kerala  get  much  less  than  that?
 Are  we  second  rate  citizens?  कि  केरल  जैसे  प्रदेश  में  लोग  भूखों  मर  रहे  हे,

 इसका  दोष  हम  किसके  माथे  में ?  हमार
 Shri  Daji:  Third  class.  यहां  परम्परा  चली  झा  रही  है  कि  एक  भी
 Shri  Kappen:  What  is  wrong  with  फूड  मिनिस्टर  रफी  भ्र हमद  किदवई  के  सिवाय

 us?  There  is  a  wrong  impression  that  सक्सेसफुल  नहीं  हुमा  v  फाइनेंस  मिनिस्टर
 we  in  Kerala  are  not  producing  enough
 food,  that  we  are  producing  only  cash  भी  इसी

 कार  के  हमारे  यहां  भाते  हैं  ौर
 crops,  All  the  available  land  that  चले  जाते  हैं।  गालियां  खाते  हैं,  बदनाम  होते
 could  be  cultivated  with  food  crops  is  t  कौर  चले  जाते  हैं  ।  नष्ट  मिनिस्टर  की  भी
 being  cultivated  and  the  per  acre  yield
 in  Kerala  is  not  anything  below  that  यही  परम्परा  रही  है,  भाते  हैं,  बदनाम  होते
 in  any  other  State.  हैं  ,बले  जाते  हैं।  मैं  भी  इन  फूड  मिनिस्टर

 Shri  Harish  Chandra  Mathor  9  es  को  कहूँगा  कि  बाप  भी  चले  जाइए  क्योंकि
 (Jalore):  It  is  higher.  बहुत  बदनाम  हो  गए  ।  लोगों  को  खाना  नहीं

 Shri  Kappen:  It  is  true  that  we  are  मिलता  बातें  कह  दी  जाती  हैं  कि  एक्सप्लायटस
 producing  cash  crops;  but  had  we  not  हैं।  पह  हमारे  दोस्त  कम्युनिस्ट  लोग  भी  कह
 produceg  these  cash  crops,  you  would  देते  हैं  कि  एक्सप्लायटसं  फलां  फलां  हैं  कौर
 not  have  built  your  Bhakra-Nangal.
 The  foreign  exchange  that  we  earn  has  दूसरे  साहब  भी  कहते  हैं  ।  यह  एक् सप्लाय टर्स
 gone  to  build  your  Bhakra-Nangal  and  कौन  हैं  ?  धाप  जाकर  देखें  प्र पने  जोन्स  में
 various  other  projects,  Now  when  we  एक्सप्लायटसं  किससे  पैदा  किये  हुए  हैं  ?  एक are  short  of  foreign  exchange,  we  are

 दिन  में earning  that  valuable  foreign  ex-  एक  पुलिस  वाला  एक  एक  दिन  में  दस  दस
 change.  Should  we  suffer  for  that?  We  हजार  पैदा  करता  है  बोर्डर  पर  बैठा.  हुमा। are  earning  Rs.  00  crores  worth  of  9
 foreign  exchange.  Just  give  us  only  एक्सप्लायटर  कौन  है  एक  एक  पुलिस
 half  of  that  and  let  the  Centre  take  ©  सुपरिटेंडेंट  रुपया  कमाता  है  1  एक्स लाय टर
 the  rest  50  per  cent,  Give  us  only  50  कौन  है  ?  एफ  एक  गल्ले  की  गाड़ी  निकलवाने
 per  cent  of  that  and  allow  us  to  pur-
 chase  food  from  anywhere  else,  We  पर  कितना रूथ  लिया  जाता  है?  एक्स लाय टर
 would  do  that  happily  and  would  have  9  कौन  है  ?  चना  मध्य  प्रदेश  से  गुजरात  चला
 plenty  of  food  with  the  50  per  cent.  जाता  है  ।  एक् सप्लाय टर  कौन  है  ?  एक foreign  exchange  that  we  earn.  Allow

 लेने us  to  do  that  if  you  cannot  supply  us  गाड़ी  चना  ले  जाने  के  ऊपर  5  सौ  रुपया  लेने
 4००१.  वाले  वह  कोन  एक्सप्लायटर  43  हुए  हैं  ?  इन

 this  moti  एक् सप्लाय टर्स  को  कौन  नहीं  पकड़ता  है  ?  पह
 speaking sbout  be  it  ie  not  necessary  हमारे  होम  मिनिस्टर  साहब,  पह  हमारी
 to  have  an  adjournment  of  the  House.  कन्सल्टेटिव  कमेटी  के  चेयरमैन  हैं  केरल  की

 न  Date,
 and  support  all

 इन्सल्टेटिव  कमेटी  में  यह  बैठ  हुए,  हैं,  क्या  किया
 इन्होंने  ?  गजनेर  का  कसूर  क्‍या  निकाला

 ची  go  go  त्रिवेदी  (मंदसौर)  :  जाय  ?  क्यों  नहीं  वक्‍त  के  ऊपर  रखीं  खोली
 उपाध्यक्ष  महोदय  राज  सदन  में  बक्‍ताझों  से  गईं  कि  केरल  भूखों  मरेगा,  केरल  को  सावल
 बहुत  सी  बातें  कह  दी  हैं  जिनको  कि  मैं  दोहराना  भेजना  चाहिए!  मैं  प्रकाश वीर  शास्त्री  से
 पसन्द  नहीं  करता  हूं  1  श्री  प्रकाशवीर  शास्त्री.  पूछता  हूं,  छापने  सुब्रह्मण्यम  साहब  से  ही  क्‍यों

 ने  जो  प्रकाश  डाला  है रंगा  ने  जो दिल  लुभावनी  कहा  कि  श्राप  निकलिए  ?  मैं  कहता  हूं  श्राप
 बात  कही  है,  वासुदेवन  नायर  ने  जो  खाका  दोनो  निकल  जाइए  t  आपने  कुछ  काम  नहीं
 हमारे  सामने  खींचा  है,  उन  सबसे  हमें  मालूम.  किया,  लोगों  को  भूखों  मार  दिया  ।  क्‍या  ड्राप
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 [at  उ०.  मू०  त्रिवेदी]
 देख  नहीं  सकते  थैली  i220  are  चायल  में
 आदमी  भ्र पना  पेट  नहीं  भर  सकता  है  ?  जब
 दूसरों  को चावल  मिल  सकता  है,  महंगे  भाव
 पर  चावल  मिल  सकता  है  तो  क्‍या  वजह
 थी  कि  केरल  को  चावल  नहीं  दिया  गया  राज
 सब  जगह  एस०  को  एस०  भेजते  हैं।  जब
 केरल  बन्द  हो  यह  प्रान्दोलत  पैदा  हो  गया  तब
 झ्रापको  सूझा  ।  एक  नाटकीय  ढंग  से  यह
 तथ  किया  गया  कि  मैं  चावल  नहीं  खाऊंगी।
 मैं  भी  कहता  हूं  कि  मैं  चावल  नहीं  खाऊंगा,
 मेरे  घर  में  मेरी  स्त्री  भी  कहती  ह  कि  मैं  भी
 चावल  नहीं  खाऊंगी  ।  लेकिन  क्‍या  होगा  ?
 एक  दफे  मेरे  घर  शादी  हो  रही  थी  ची
 परोसा  जा  रहा  था  तो  मेरी  बहन  ने  कहा  कि
 घी  मैं  नहीं  खाऊंगी,  मेरे  बाप  का  बहुत  खच

 होगा  ।  उस  का  इतना  चावल  बचने  से  इतना
 थी  बचने  से  मेरा  घर  नहीं  बचता  है  ।  उसी
 तरीके  से  मैं  ड्राप  से कहता  हूं  कि  ड्राप  छटांक
 भर  चावल  नहीं  खायगे  तो  क्‍या  होगा  ?

 छटांक,  छटांक  चावल  जोड़ने  से  क्या  बनता
 है  ।  चावल  माना  चाहिए  था  मैं  जानना
 चाहता  हूं  कि  चावल  क्यों  नहीं  मंगाया
 गया?  सरकार  के  पास  कंवल  एक  ही  इसके
 लिए  तरकीब  होती  है  कि  जब  कभी  कुछ
 होता  है  तो  यह  कह  कर  कि  वह  चावल
 नहीं  भेजते  हैं  इस  राइसमिलस  को  बंद
 कर  दिया  कौर  उस  राइसमिलर  को  बंद
 कर  दिया  शौर  द्रमुक  को  जेल  में  इस
 दिया  t  क्‍या  इससे  चावल  झा  जायेगा  ?
 चायल  कहां  से भायेगा  ?  कब  मैं  प्राकार
 बतलाऊँ  कि  बांसवाड़ा  जिला  का  कमोद
 चावल  सारे  देश  में  बढ़िया  चावल  होता
 था  उस  कमोद  चावल  H.700  बोरे  दस

 दिन  उझन्दर  कहां  चले  गये  ?  भाष  पूछते
 हैंतो  मालूम  होता  है  कि  वह  पाकिस्तान
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 में भेज  दिये  गये।  अरब  यह  i700  बोरे
 दस  दिन  में  पाकिस्तान  कैसे  चले  गये?
 कौन  पूछने  जाता  है?  किस  ने  जाकर
 पूछा  चावल  की  कीमत  को?  कौन  इस  की

 t  हकीकत  करना  चाहता  है?  राज  चावल
 का  एक  दाना  तक  देखने  को  नहीं  मिलता
 है।  क्‍या  हो  गया  कसे  पहुंच  गया  वह
 पाकिस्तान  ?  हमारे  प्र पने  देश  में  ऐसे
 दुश्मन  बैठे  हुए  हैं  जिन्हें  अपने  स्वार्थ  के
 दागे  देश  की  तनिक  भी  चिता  नहीं  है।
 हमारे  देशवासियों  के  भ्रमर  यह  भाव  पैदा
 नहीं  हुआ  ।  खास  कर  हमारे  पुलिस  वालों
 में।  तीन-तीन  जगह  चकपोस्टस  हैं  शोर
 देखा  यह  जाता  है  कि  श्राप  और  मैं
 मोटर  पर  बैठ  कर  जाते  हैं  तो  जगह  जगह
 चेक  हमको  किया  जाता  है  श्र  पूछा  जाता
 है  कि  आपके  पास  क्‍या  है,  तीन,
 तीन,  दर्ज  दो,  दो  फर्लाग  पर  हमें  चेक
 करते  हैं  जबकि  जो  स्मगल र्स  हैं  प्रौढ़  जो
 चावल  ले  जाने  वाले  हैं  वह  साफ  खुले
 आम  निकल  जाते  हैं।  भी  थोड़े  दिनों
 को  ही  बात  हैकि  मैं  भ्र पनी  गाड़ी  पर  जा
 रहा  था,  मेरी  गाड़ी  रास्ते  में  टूट  गयी
 और  मुझे  एक  स्मगलर  की  गाड़ी  में  बैठना
 पड़ा।  जब  उस  स्मगलर  की  गाड़ी  बोर डर
 पर  पहुंचती  है  कौर  पुलिस  वाले  पूछते
 हैं  कि  कौन  हो  शौर  वह  कहता है  कि
 हम  फलांने  हैं  तो  पुलिस  वाला  कहता  कि
 भाप  जाइये,'  दूसरी  जगह  पहुंचे,  पुलिस
 वाले  ने  पूछा  कि  श्राप  कोन  हैं  प्रौढ़  उसने
 कहा  कि  मैं  फैलाना  हूं  तो  कह  दिया  जाता
 है  कि  बाप  जाइये  श्लोक  तीसरी  जगह  भी
 ऐसी  ही  चीज  होती  है  लेकिन  इसके
 विपरीत  इन  पुलिस  वालों  का  हवैय्यों
 हमारे  जैसे  भले  प्राणियों  के  संग
 झलग  ही  किस्म  का  होता  है जब  मेरा
 जैसा  भला  आदमी  मोटर  उधर
 सेले कर  जाने  लगा  तो  मुझे  भाव  घंटे
 रोक  कर  दस्तखत  करा  कर  मुझे  कहीं  भागे
 बड़ने  दिया  गया  |  जब  मैं  यह  देखता  हूं
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 तो  मेरा  सिर  शर्म  से  नीचे  झुक  जाता,है।
 अफसोस  की  बात  हैकि  वह  शक्ति  हमारे
 पास  में  नहीं  है।  इस  व्यवस्था  शक्ति  के
 प्रभाव  में  हम  लोगों  को  चावल  नहीं
 मिलता  है।  हम  लोगों  को  भूखों  मार  दिया  ।
 राज  सुबह  सुबह  तार  पाया  हुमा  है
 रतलाम  से  हमारे  गल्‍ले  में  80,000  मन
 चना  पड़ा  हुआ  है,  कलक्टर  साहब  ने
 रोक  रक्खा  है।  उस  चने  को  निकलने नहीं
 देते  ौर  वहू  चना  पड़ा  सड़  रहा  है।
 गुजरात  वाले  चने  के  लिए  चिल्ला  रहे
 हैं,  महाराष्ट्र  वाले  चने  के  लिए  चिल्ला
 रहे  हैं।  मध्य  प्रदेश  में  चना  सड  रहा  है,
 गंगा  नगर,  में  पंजाब  में  चना  सड़.  रहा  है,
 दूसरी  जगह  जाने  नहीं  देते  यह  क्या
 उत्पात  हमने  मचा  रखा  है?  मेरा
 सरकार  से  और  मंत्री  महोदय  से  कहना  है
 कि  श्राप  एसंशियल  कोमोडीटीज  एक्ट  से
 ताकत  लीजिये,  अपने  दोनों  हाथों  से  ताकत

 पड़िये।  7०८८  courage  and  decide  once
 and  for  all  that  the  zonal  system  must

 अगर  मरना  ही  है  तो  सारे  मुल्क  के  लोग
 भूखों  मरेंगे।  प्राचीन  हम  सभी  एक  देश
 के  नागरिक  हैं।  एक  भूखों  मरता  है
 हमारे  सामने  पड़ोस  में  तो  हम  कैसे  खाना
 खा  सकता  है?  राजस्थान  वाला  भूखे
 मरता  होते  मध्यप्रदेश  में  कैसे  खाना
 खा  सकेंगे  ?  मैं  दिल्ली  में  खाना  खाता  हूं
 लेकिन  यू०  पी०  वाला  भूखों  मरे  तो
 यह  कैसे  बर्दाश्त  किया  जा  सकता  है?
 कांस्टोट्यूशन  ने  फ्री  रेड  तय  किया  था
 लेकिन  यह  जोनल  सिस्टम  हो  गया  कब
 उससे  “तो.  बेहतर  था  कि  वह  जो  छोटे
 छोटे  “रजवाड़े  थे  कस्टम  लेकर  भी  माल
 लाने  [....£ अ  लेकिन  कप  कस्टम  से  भी  नहीं
 हाने  देते  पौर  भ्र  भी  नहीं  देते  प्रौढ़
 आदमियों  को  भूखों  मार  रहे  हैं।  मैं  पूछना
 चाहता हूं  कि  कब  तक  श्राप  देशवासियों
 को  भूखों  मारते  जाइयेगा  ?  यह  गलत
 बात  है  एक  गलत  तरीका  आपने  अपनाया
 सभा  है  भोर  उसको”  हम  सबको  तर्क  कर
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 देना  चाहिए  ।  इस  प्रकार  की  दुश् यवस्था
 जो  हमारे  यहां  हो  गई  है  उसने  घोर
 प्रकार  हमारे  बीच  में  मचा  दिया,  है।
 इस  ऑंघेर  को  रोकने  के  वास्ते  हम  सबको
 मिलकर  हाथ  उठाना  पड़ेंगी।  श्री  सुब्रह्मण्यम
 कौर  गुलजारी  लाल  नन्दा के  केवल  निकल
 जाने  से  काम  बनने  वाला  नहीं  है  क्‍योंकि
 इनकी  जगह  जो  प्राप्ति  आयेगा  वह  वही
 करायेगा  जोकि  उस  पचड़े  में  पड़ा  होगा
 शौर  इसलिए  वह  भी  इस  काम  को  नहीं
 चला  सकेगा।  अगर  निकालना  हो  तो  निकाला

 "जाय  लेकिन  फिर  एक  ऐसे  आदमी  को
 रखिये  जो  ताकत  से  यह  काम  कर  सके  ।
 जरूरत  तो  इस  बात  की  हैकि  सारे  देश
 का  विचार  कर  के  इस  काम  को  हिम्मत  से
 चलाये  खाली  केरल  को  ही  प्रपने  सामने
 न  रक्‍खे  |  उन्हें  देश  भर  के  निवासियों  की
 देखभाल  करनी  होगो  शौर  यह  देखना  होगा
 कि  किसी  कोने  में  भी  कोई  आदमी भूख  से
 न  मरने  पाये।  हम  किसी  कोठी  रखों
 नहीं  मरने  देंगे  1  हमारे  देश  में  प्रश्न  की
 कमी  नहीं  है।  श्राप  प्रां कड़ों  के  चक्‍कर
 में  मत  कराइये।  यह  प्रांकड़े  भ्रापको
 प्लानिंग  कमिशन  ने  दिये  हैं।  उन्होंने  इस
 देश  में  इतना  बड़ा  गडढा  पैदा  कर  दिया  है
 कि  उस  गड्ढे  को  पुर  करना  बड़ा  दुश्वार
 हो  गया  है।  ड्राप  इस  काम  को  मजबूती
 कौर  हिम्मत  से  सम्भालिये  |  मैं  फिर  निवेदन
 करूगा  कि  यह  जो  भूखमरी  हमारे  देश
 के  प्र-दर  केरल  में  उत्पन्न  हुई  है  वह  सिर्फ
 हमारी  प्रक्रमण्यता  से  ही  पैदा  हुई  है।  प्यार
 हम  ने  पहले  सोच  लिया  होता  कि  ऐसी
 चीज  पैदा  नहीं  होने  देगे  शौर  जैसे  अरब
 ‘8.0.8.  भेज  कर  चावल  भेजने  की  तैयारी
 कर  रहे  हैं  झगर  यह  चीज  पहले  हमने  कर

 सी  होती  तो  ऐसी  स्थिति  पैदा न  होती  ।
 राज  से  दढ  महीने  पहले  हमने  ऐसी  तैयारी
 क्यों  नहीं  की  बौर  चावल  क्‍यों  नहीं  भेजा
 गया  ?  गर  चावल  भेज  दिया  होता  तो
 पह  अवस्था  हमारे  सामने  वेश  न  होती।
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 [श्री  उ०  मू०  त्रिवेदी]
 उपाध्यक्ष  महोदय,  मैं  ज्यादा  लम्बी

 बात  नहीं  करूंगा  ।  यह  बड़े  शर्म  की  बात
 है  कि  मेरे  दोस्त  जीत  प्रसाद  जैन  जिन
 दिनों  केरल  में  गोलियां  चल  रही  थीं  वे
 यहां  से  चले  जाये।  आखिर  वह  दिल्ली  में
 जया  करने  क ेवास्ते  शाये  हुए  थे?  उन
 दिनों  आवश्यकता  इस  बात  की  थी  कि  वह
 यहां  पर  मौजूद  रहते  और  भ्र पनी  पोस्ट  से
 न  हटते।  यह  तो  वही  बात  हुई  कि  जब
 “गोली  चल  रही  हो  तो  मेरे  को  जुकाम  हो
 जाता  है  शौर  मैं  गोहाटी  से  भाग  कर
 यहां  प्राता  हूं,  इलाज  कराने  के  रास्ते
 जाता  हूं  भ्रोर  चीन  हमारे  मुल्क  में  घुस
 जाता  है।  इसी  तरह  से  जब  वहां  पर  गोलियां
 चल  रहीथीं  शौर  गड़बड़  हो  रहीथी  तो
 श्री  जैन  को  वहां  मौके  पर  हाजिर  रहना
 चाहिए  था।  मेरी  विनती  हैकि  गवर्नमेंट
 इस  पर  ध्यान  दगी  प्लोर  ऐसे  भ्रावश्यक
 कदम  प्र विलम्ब  उठायेगी  ताकि  हमारे  देश
 में  दुबारा  ऐसी  स्थिति  पैदा  न  हो।

 Shri  N.  Sreekantan  Nair:  Mr.
 Deputy-Speaker,  Sir  ever  since  the
 dawn  of  Independence,  ever  since  the
 inception  of  Independent  India,  the
 successive  Government  have  neglected
 the  dumb  and  mute  millions  of  Indla
 who  come  under  the  category  of  our
 peasantry.  We  have  succesfully  carried
 out  three  successive  Five  Year  Plans
 and  achieveg  great  strides  in  all  walks
 of  life  and  in  all  fields  of  productior
 except  in  the  basic  and  primary  field
 of  foodgrains,  The  honour  and  the
 prestive  of  our  great  country  have
 ‘been  tremendously  enranced  by  our
 great  administrators  going  with  the
 beggars’  bow]  to  every  country,  big
 and  small,  all  over  the  world  asking
 for  alms  and  contributions  and  loans  in
 foodgrains  instead  of  providing  good
 seeds  and  fertilisers  andi  loans  and
 other  timely  aids  to  our  peasantry!

 Sir,  we  have  wasted  thousands  of
 crores  of  rupees  in  foreign  exchange
 on  importing  second-hand  and  second-
 grade  wheat  instead  of  completing  the
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 land  reforms  and  helping  the  peasant to  stand  on  his  own  feet.  We  have  re-
 verted  back  to  the  concept  of  encour-
 aging  capitalistic  cultivation,

 To  cap  all  these  wonderful  achieve-
 ments,  we  have  handed  over  the  Food
 Ministry  to  an  arrogant  and  a  conceited
 Don  Quixote  who  has  trampled  under
 foot  the  lives  of  the  citizens  of  thr
 country  with  impunity.

 T  call  it  quivotic  to  undertake  the
 responsibility  of  meeting  requirements
 of  the  deficit  States  without  sufficient
 stocks,  of  enforcing  rationing  without
 a  buffer  stock,  of  undertaking  to  feed
 the  deficit  States  without  enforcing
 levy  and  monopoly  purchases  and
 monopoly  sales  or  at  least  effecting
 levy  from  surplus  States.  Mr.  Subra-
 maniam  justifies  giving  4  ounces  of
 rice  to  the  people  of  Kerala  and  at
 the  same  time  giving  9  ounces  to  his
 own  people  in  Madras.

 An  hon.  Member:  Shame!

 Shri  N.  Sreekantan  Nair:...  by
 pointing  out  that  in  certain  districts
 of  Rajasthan  not  even  half  an  ounce
 of  paddy  is  being  distributed.  I  am
 thankfu]  to  him  that  he  did  not  say
 that  not  even  a  grain  of  rice  is  being
 rationed  out  to  the  people  of  England
 and  Ireland.  My  hon.  friend  Mr.
 Vasudevan  Nair  has  pointed  out  that
 4  ounces  of  rice  is  not  sufficient  for
 feeding  even  a  chicken,  How  can  you
 expect  the  people  of  Kerala  to  be
 satisfied  with  that?

 Shri  Hanumanthalya  (Bangalore
 City):  How  are  they  living?

 Shri  N.  Sreekanfan  Nair:  They  are
 not  living;  they  are  dying  inch  by  inch.

 Then,  his  pronouncements  are  add-
 ing  an  insult  to  injury,  The  people  of
 Kerala  demand  that  they  be  given  12
 ounces  of  rice  ration  regularly.  We  do
 not  ask  it  as  a  charity.  As  pointed
 out  by  my  friend,  Mr.  Kappen,  we
 produce  cash  crops  which  earn  a  lot
 of  foreign  exchange.
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 Where  does  the  foreign  exchange  students;  they  would  not  do  any
 go?  It  goes  to  the  other  provinces  violence;  do  not  come  into  the  col-
 for  industrial  development.  We  are
 neglected  there  also.  It  goes  to  build
 Railways;  there  also  we  are  neglect-
 ed;  we  are  having  only  one-third  of
 the  average  percentage  of  all-India
 Tailway  lines.

 Ours  is  &  state  richest  in  water
 resources,  but  we  are  short  of  electri-
 city  and  hyde]  power.  This  neglcct
 has  been  kept  up  now  in  regard  to
 foodgrains  also.  We  are  told  that  it
 is  an  independent  zonal  system  for
 States.  Why  don’t  you  adopt  the
 independent  zonal  system  for  foreign
 exchange?  We  have  got  our  hundred
 crores  of  foreign  exchange.  Allow
 us  to  have  it  and  then  we  will  pur-
 chase  rice  from  whichever  country
 produces  rice.  We  have  done  it  in
 the  past.  We  know  _  how  to  do  it.
 You  say  that  it  is  not  possible.  I
 say  that  it  has  got  to  be  possible;
 or  else,  allow.  us  to  secede  from
 India.  This  great  nation  may  not  lose
 much  if  Kerala  goes  away.  We  know
 how  to  get  our  rice  or  foreign  ex-
 change;  or  else  we  know  how  to  die.

 A  case  has  been  taken  against  me
 which  involves  deportation  for  life.
 It.is  true  that  I  stopped  the  Madras
 Express  train  from  going  up.  It  is
 true  that  I  did  not  want  the  train  to
 reach  Madras  in  time.  Beyond  that

 did  not  do  anything.  Not  even  a
 single  passenger  wa;  put  to  any’  in-
 convenience.  Not  even  a  glass  in  any
 of  the  doors  or  windows  of  the  train
 was  smashed;  there  was  no  violence
 at  all.  But  a  case  has  been  taken
 out  against  me  which  involves  de-
 portation  for  life.  I  haye  been  charg-
 ed  with  such  criminal  cases  in  the
 days  when  I  fought  for  the  freedom
 of  India.  I  diq  not  mind  braving
 that  then  and  I  do  not  mind  braving
 it  now  also.  But  look  at  the  pour,
 innocent  students.  As  hag  been  point-
 ed  out  by  my  friend,  Shri  Vasudevan
 Nair,  in  S.  M.  College,  the  Principal
 said,  “I  take  the  responsibility  for  my
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 lege”.  But  the  Police  broke  open  the
 gates  and  rushed  in  to  the  college.
 One  Professor,  Mr.  Prasag  laid  him-
 self  down.  Can  you  imagine  what
 happened?  250  armed  reserves  stamp-
 ed  their  feet  over  him  and  rushed
 into  the  college?  (Interruptions).

 In  the  Polytechnic—the  institution
 run  by  Shri  Shankar,  ex-Chief  Minis-
 ter  of  Kerala—without  the  students
 pelting  a  single  stone,  the  Police
 rushed  into  the  institution;  they  went
 into  the  kitchen  rooms  of  the  hostels:
 the  kitchen  utensils  were  broken  up;
 the  food  that  was  prepared  was  com-
 pletely  destroyed.  What  could  the  poor
 kettles  do  against  the  policemen,  or
 against  the  nawab,  Mr.  Jain?  Of
 course,  our  Prime  Minister  did  not
 consider  it  possible  to  include  him  in
 the  Cabinet.  In  that  he  may  have
 a  grouse  against  her.  But  how  are
 the  poor  people  of  Kerala,  people  like
 me,  responsible  for  it?  We  are  not
 in  anv  way  responsible  for  ft.  Why
 should  he  wreak  the  vengeance  on
 the  poor  students?  I  say  that  this  is
 a  deliberate  effort  to  beat  up  the
 people  of  Kerala  and  create  trouble.
 This  is,  as  has  been  pointed  out  by
 Shri  Kappen,  the  se:ond  situation  in
 two  years.

 Earlier,  we  had  a  very  sympathetic
 Governor—Shri  V.  V.  Giri,  88  ycu
 al]  know.  His  heart  was  bleeding  for
 us.  He  was  forced  to  declare  thet,
 but  for  the  disturbances  in  Keruia.
 but  for  the  blood  which  flowed  in
 the  streets  of  Trivandrum,  and  Qui!cn
 the  Centre  would  not  have  opened
 their  eyes.  Look  at  the  verdict  of  a
 very  senior  Congressman,  4g  former
 Cabinet  Minister  in  this  great  House,
 and  one  who  proved  himself  greater
 than  any  Cabinet  Minister  by  resign-
 ing  his  post  and  coming  out  on  the
 question  of  working  class.  Such  a
 man  had  to  express  openly  that  the
 eyes  of  the  Government  would  not  be
 opened  unless  ang  until]  there  was
 violence,  unless  there  was  blood  flow-
 ing  In  the  streets.  If  this  is  what  the
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 Government  wants,-we  are  preparcd
 to  give  blood.  But  we  must  have
 food.  If  you  allow  the  people  to  die
 of  starvation,  we  will  take  life  for
 life  and  blood  for  blood.  (Interrup-
 tions).  The  people  of  Kerala  say,
 “down  with  Subramaniam”  ang  I  join
 my  voice  with  theirs:  “down  with
 Subramaniam”.

 Shri  A.  V.  Raghavan  (Badagara):
 Kerala  has  been  under  President’s
 rule  for  more  than  one  year.  When
 the  President’s  rule  was  introduced
 in  Kerala,  we  were  getting  eight
 ounces  of  rice  and  as  time  went  on,
 it  was  reduced  to  six  ounces;  chen
 to  four  vunves  and  then  currently  it
 has  been  enhanced  to  five  ounces.
 The  Food  Minister  of  Government  of
 India  is  telling  the  people  of  Kerala
 that  they  should  change  their  tood
 habits  and  that  they  should  take
 more  wheat;  there  was  no  scarcity  of
 wheat  and  they  were  getting  plenty
 of  wheat  from  America.  I  would  like
 to  ask  him,  is  it  possible  to  change
 the  food  habits  in  such  a  short  time
 I  would  recall  his  own  visit  to  Kerala
 sometime  back.  When  he  found  diffi-
 culty  in  getting  an  air-conditioned
 room  in  Ernakulam,  he  ran  about  the
 entire  streets  of  Ernakulam  and  found
 a  room  in  one  of  the  Government
 rest  houses.  If  he  could  not  change
 his  own  habits  for  a  day,  I  am  sure
 he  has  no  moral  courage  to  ask  the
 peop'e  of  Kerala  to  change  their
 food  habits.  (Interruptions).  I  would
 like  to  tell  him  that,  as  far  as  the
 people  of  Kerala  are  concerned,  they
 are  not  prepared  to  change  their
 habits;  they  want  food  and  that  too,
 rice.  If  you  are  not  prepared  to  do
 that,  if  you  cannot  ensure  food  for
 the  people  of  Kerala,  I  would  say
 that  the  Food  Minister  should  resign
 and  go  to  his  own  constituency  and
 teach  his  own  people  as  to  what  they
 should  do.

 28th  January,  956  will  go  down  in
 the  history  of  Kerala  as  a  Red  Letter
 Day.  On  that  day  life  in  the  entire
 State  of  Kerala  came  to  a  standstill.
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 There  was  no  activity  whatsoever;  no
 vehicle  moved  in  the  streets  of
 Kerala.  ‘Government  offices,  post
 offices,  telegraph  offices  and  even  rail-
 way  stations  were  closed.  That  was
 one  of  the  biggest  demonstrations
 which  I  have  ever  seen  in  my  life.
 From  the  29th  Jan.  onwards,  the
 Police  in  Kerala  started  hunting  the
 people  of  Kerala.  The  F.  I.  R.  was
 lodged  in  the  Police  Station
 without  mentioning  names—X  and
 hundred  others,  X  and  two  hundred
 and  others.  The  name  of  only
 one  individual  is  given  and  with
 that  200  or  300  persons  are  also
 tagged.  From  the  next  day  onwards,
 the  Police  have  been  running  about
 and  bringing  people  to  the  Police
 Station.  They  beat  them  and  after
 beating  them,  take  down  their  names
 and  then  they  are  sent  to  the  res-
 pective  stations  for  remand.  I  would
 like  to  know  how,  if  the  Police  have
 no  information  about  the  persons,
 they  could  be  arrested.  What  sis
 actually  done  in  Kerala  is  this.
 Police  parties  are  sent  out  in  the
 interior  to  arrest  people;  thereafter,
 they  are  brought  to  the  Police  Station
 where  they  are  beaten;  the  names
 and  addresses  are  taken  and  they  are
 forwarded  to  the  Police  Stations.  In
 My  own  constituency,  I  know  four
 cases  have  been  registered—X  and
 two  others.  What  is  the  crime?  Vari-
 ous  charges  have  been  included  in
 the  First  Information  Report-..44,
 379  and  many  others,  What  is  3797
 When  I  enquired  about  it,  I  was  told
 that  a  small  component  of  a  motor
 vehicle,  some  horn,  was  stolen  and,
 therefore,  379  was  included.  My  own
 infromation  is  that  the  horn  was
 thrown  in  purposely  by  the  Police
 parties  and  then  the  case  was  made.

 I  want  the  Food  Minister  to  restore
 the  food  zone.  In  Andhra  Pradesh,
 06  MLAs  are  in  control  of  mil]  in-
 dustry.  The  Governor  of  Keraia  has
 declared  openly  that  the  rice  ration
 has  been  reduced  because  Madras  and
 Andhra  refused  to  honour  their  com-
 mitments.  Why  did  they  fail  to
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 h  their  itments?  Has  not
 the  Food  Minister  of  India  the  power to  see  that  the  commitments  which
 they  had  already  made,  are  honour-
 ed?  If  he  goes  not  have  this  power,
 then  I  say  that  he  has  no  right  to
 stay;  he  must  go  out.

 I  would  then  like  to  draw  atten-
 tion  to  the  fact  that  the  Governor
 of  Kerala,  at  a  time  when  there  was
 acute  food  crisis,  was  not  present  at
 the  station.  He  was  in  Delhi  can-

 vassing  for  the  Prime  Minister's  elec-
 tion.  The  Governor
 duty.  Even  when  he  was  the  Governor
 of  Kerala,  he  continued  to  be  a  mem-
 ber  of  the  All  India  Congress  Com-
 mittee.  I  do  not  know  whether  a
 Governor  of  a  State  can  simultane-
 ously  continue  to  be  a  member  of  the
 All  India  Congress  Committee.  The
 Governor  of  Kerala  was  in  Delhi
 canvassing  for  the  Prime  Minister's
 candidature,

 I  am  sure  he  should  be  tried,  cen-
 sured  and  debarreq  from  public  jife
 for  ever.

 What  we  need  is  food;  what  we
 need  is  rice;  we  cannot  wait  till  the
 28th  March,  ‘1966;  what  we  need  today
 is  rice  and  that  rice  should  be  given
 forthwith.  If  you  are  not  prepared
 to  give  that  before  the  28th  March.
 ‘1966,  you  will  see  so  many  other
 bandhs,  and  you  will  be  responsible
 for  al)  that  takes  place  in  Kerala.
 With  these  words,  I  support  the  ad-
 journment  motion.

 Shri  Alvates  (Panjim):  I  think
 this  House  and  the  country  must  be
 deeply  indebted  to  the  people  of
 Kerala  for  having  responded  to  the
 challenge  of  starvation.  With  a  rare
 unanimity  in  Kerala,  perhaps  for
 the  first  time  in  history,  the  people
 of  Kerala  and  the  political  parties
 have  both  struggled  for  food  rather
 than  submit  to  slow  starvation  be-
 cause  of  the  low  quantum  of  rations.

 This  morning.  when  the  motion  for
 adjournment  was  put  before  the  House

 for  being  granted  leave.  the  hon.
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 Minister  of  Food  and  Agriculture  said
 that  there  was  no  failure.  It  is  rather
 surprising,  because  a  few  months  ago,
 perhaps  in  September,  1964,  the  Food
 Minister  in  this  very  House  had  ac-
 cepted  that  the  Government  had  fail-
 ed  in  ensuring  proper  distribution  of
 foodstuffs  for  Kerala.  Surely,  the
 problem  posed  by  the  recent  failure
 is  much  greater,  is  more  intense  and
 more  fundamental.  The  failure  of
 the  Government  lies  essentially  in
 not  being  able  to  assess  the  problem
 and  not  being  able  to  identify  its
 causes.  With  the  assessment  of  a
 deficit  varying  from  3  million  tons  to
 l]  million  tons  between  the  Prime
 Minister  and  the  Food  Minister  this
 Government  only  came  to  an  asseas-
 ment  that  the  deficit  was  about  2.5
 million  tons  when  the  team  of  Ameri-
 can  experts  suggested  that  it  wou!  |
 be  about  13.  million  tons.  This  Gov-
 ernment  has  no  machinery  to  assess
 it  properly.  Therefore,  how  can  we
 expect  that  they  could  ever  do
 justice  to  Kerala?

 The  other  aspect  of  the  failure  con-
 sists  in  not  being  able  to  identify  the
 causes  of  thé  failure.  Here  is  a
 country  that  has  faied  to  respond  in
 all  conscience  to  the  responsibilities
 of  an  economic  unit.  How  is  it  possi-
 ble,  in  a  country  which  says  that  it
 is  one  and  it  responds  as  one,  for  the
 various  surplus  States  to  ignore  the
 appeal  of  the  Prime  Minister  and
 deny  sending  food  to  Kerala?  Sure-
 ly,  if  the  country  is  one,  if  it  ig  one
 economic  unit,  then  the  appea]  of  the
 Prime  Minister  should  have  evoked
 the  right  response  among  the  States.
 But  this  problem  of  non-response.
 this  problem  of  resisting  the  call  for
 rushing  to  the  aid  of  a  deficit,  starv-
 ing  State  is  one  of  the  most  serious
 problems  in  our  country.  Let  us
 examine  this  question  more  deeply.
 because  this  problem  will  haunt  us.
 From  the  time  of  the  admission  of
 the  failure  in  September,  1964,  the
 deficit  in  Kerala  has  haunted  not
 merely  this  Government  but  also  the
 entire  country.  From  that  time,  no
 part  of  the  country  has  been  free
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 from  deficit.  Yet,  this  Government
 have  not  taken  adequate  measures  to
 ensure  that  poor  Kerala  would  be
 supplied  with  adequate  rations.  Jt  is
 inconceivable  that  in  a  country  that  is
 unified  and  that  responds  as  one
 there  should  be  two  discriminatory
 ration  quotas.  As  my  hon.  friend
 Shri  Prakash  Vir  Shastri  has  pointed
 out,  while  some  parts  of  the  country
 have  about  200  to  240  grams  of
 ration,  Kerala  has  to  put  up  with
 only  half  of  _  it.  Apart  from  the
 mnthematics  of  it,  how  could  it  be
 possib'e  for  this  Government  to  en-
 sure  this  king  of  rationing,  and  how
 could  it  be  expected  of  the  people
 of  Kerala  to  put  up  with  such  kind
 of  discriminatory  treatment  where
 they  would  get  only  half  of  what
 Madras  is  getting?  Therefore,  it  is
 not  a  question  of  deficit  of  0  per
 cent

 Shri  Tyagi  (Dehra  Dun):  It  was
 there  only  for  a  temporary  period,

 Shri  N,  Sreekantan  Nair:  It
 been  there  for  the  last  two  years.

 has

 Shri  Alvares:  Even  if  it  be  that
 only  for  a  temporary  period  the  peo-
 ple  of  Kerala  had  to  put  up  with
 20  grams,  the  rest  of  the  country
 should  also  have  been  askeg  to  put
 up  with  a  similar  quota.  Why  should
 the  people  of  Kerala  have  been  treat-
 ed  with  such  discrimination?  Was  it
 expected  that  the  people  of  Kerala
 would  meekly  submit  to  this  kind  of
 discriminatory  treatment?  After  all.
 if  there  is  a  deficit,  we  must  all,
 share  it  equally;  it  is  not  that  some
 people  alone  should  enjoy  the  fruits
 of  adventitious  surplus  while  the
 others  must  put  up  with  such  a
 severe  deficit.

 As  I  have  said,  this  problem  of
 deficit  was  haunting  us  from  Septem-
 ber,  1964.  But  the  Government  took
 no  adequate  measures  in  order  to
 mect  a  possible  crisis  later  on.  The
 result  is  that  we  have  the  same  pro-
 blem  today  as*  we  had  before,  and
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 it  is  bound  to  last.  The  Agricultural
 Prices  Co  ion  has  d  that
 the  deficit  would  last  for  the  next
 ten  years,  and  so,  there  would  be  a
 deficit  and  there  may  be  a_  crisis
 again  also.  What  are  we  going  to
 do?  Are  our  measures  of  such  a
 character  as  would  ensure  equality  of
 treatment  for  all  ang  will  they  ensure
 the  full  possible  surplus  being
 brought  into  the  market?

 This  morning  there  was  a  news
 item  that  the  rice  mills  would  act  as
 agents  of  the  Food  Corporation.  This
 is  a  surprising  departure  from  the
 Polizy  adopteq  that  all  rice  mills
 would  be  nationalised  in  Madras  etc.
 Why  is  this  done?  Again,  there  is  a
 suggestion  that  if  the  food  zones  are
 abolished,  the  Food  Corporation
 would  act  merely  and  only  as  a  coun-
 tervailing  agency  so  that  the  private
 trade  which  may  be  allowed  to  ope-
 ratc  would  not  be  able  to  push  up
 the  prices.

 I  would  submit  that  the  Food  Cor-
 pgration  was  established  for  the  pur-
 pose  of  monopoly  procurement.  If  the
 Food  Corporation  is  going  to  face
 competition  with  the  private  trade,
 we  can  anticipate  what  is  happening,
 as  it  has  happened  in  other  parts  of
 the  country  that  private  trade  will
 then  be  able  to  get  the  better  of  ihe
 bargain  and  push  up  the  prices  while
 it  is  necessary  for  the  prices  to  be
 kept  under  control.

 Therefore,  I  would  like  to  know
 what  is  the  policy  of  Government?
 Will  the  Government  commandeer  the
 stocks?  Will  Government  ensure  a
 uniform  ration  of  rice  for  all?  Must
 not  the  people  all  over  the  country
 be  treated  to  the  same  kind  of  aus-
 terity  or  the  same  kind  of  patronage?
 Must  not  the  people  of  Kerala  expect
 that  they  will  get  at  least  as  much  as
 what  other  people  in  other  parts  of
 the  country  are  getting?  Can  we
 ever  expect  that  such  sensitive  peo-
 ple  as  the  people  of  Kerala  put  up
 with  such  discriminatory  measures
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 and  they  should  go  about  quietly  with
 their  business?

 Ag  I  said,  we  should  express  our
 gtatitude  to  the  people  of  Kerala,  be-
 cause  they  have  focussed  attention  on
 two  main  problems,  namely  the  as-
 sessment  of  the  deficit  and  the  identi-
 fication  of  the  causes  of  the  problem.
 I  hope  that  at  least  now  we  have  been
 able  to  make  an  assessment  of  what
 the  deficit  is.  If,  as  ihe  hon.  Minister
 said  this  morning,  it  is  12:5  million
 tons,  then  let  us  be  assured  of  our
 rations  equally  so  that  everybody
 would  get  equal  ration  on  this  basis.

 As  far  as  the  identification  of  the
 causes  of  the  problem  is  concerned,
 I  am  somewhat  more  sceptical.  Gov-
 ernment  do  not  seem  to  know  what
 to  do  in  this  regard.  Are  they  going
 to  take  the  rice  mills  under  their
 control?  Or  are  they  going  to  make
 them  the  agents  of  the  Food  Corpora-
 tion?  Are  they  going  to  allow  the
 Food  Corporation  to  have  monopoly
 procurement  or  are  they  going  to
 allow  the  private  trade  to  compete
 with  the  Food  Corporation  and  use
 the  Food  Corporation  us  only  a  coun-
 tervailing  agency  to  keep  the  prices
 down?  In  September,  1964,  when  the
 crisis  in  Kerala  was  acute,  we  were
 told  that  the  private  trade  had  held
 this  Government  and  the  people  of
 the  country  to  ransom.  If  that  was
 the  experience  then,  why  are  we  to-
 day  allowing  private  trade  between
 the  States  and  permitting  them  to
 push  up  the  prices,  since  it  is  expect-
 ed  that  they  will  do  it  since  that  is
 the  dharma  of  the  private  sector?

 So,  for  all  these  reasons,  namely  the
 failure  of  the  Government  not  mere-
 ly  to  assess  the  problem  but  also  to
 identify  the  causes  thereof,  and  for
 the  reason  that  Government  have
 discriminated  against  a  section  of  our
 people,  I  support  the  adjournment
 motion.

 Shri  Mantyangadan  (Kottayam):  I
 am  glad  that  this  Motion  has  been
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 admitted  by  the  House  so  that  the
 feelings  of  a  section  of  the  peop!e  of
 India,  that  is,  from  the  State  of
 Kerala,  with  regard  to  the  policies
 adopted  by  the  Food  Ministry  could
 be  ventilated  here.  I  am  also  glad
 that  different  Members  from  various
 States  0६  India  have  expressed  their
 sympathy.  I  hope  they  will  influence
 their  respective  Governments  to
 change  the  present  policies  adopted
 by  those  Governments  in  regard  to
 this  matter.

 Reference  was  made  here  to  the
 Kerala  Bandh  on  the  28th  of  last
 month.  It  was  really  a  reflection  of
 the  feelings  of  the  people  of  Kerala.
 There  was  no  difference  on  party  or
 any  other  basis.  All  the  people,  irres-
 pective  of  group  or  party,  observed  a
 complete  hartal  that  day.  That  was
 a  clear  indicatior  of  the  feelings  of
 the  people  there.

 I  am  not  prepared  to  say  that  the
 Union  Government  or  the  Food
 Ministry  have  not  realised  the  true
 state  of  affairs.  But  I  am  sorry  that
 the  Union  Government  could  not
 have  done  so  earlier,  before  this
 bandh  was  observed.  They  should
 have  done  that.  What  is  the  history
 of  the  rationing  system  in  Kerala?  In
 October-November  1964,  there  was
 some  trouble,  and  in  November  1964,
 what  is  called  informal  rationing  was
 started.  It  was  started  without  any
 stock  of  rice  in  the  State.  Of  course,
 that  moved  on  smoothly.  But  after
 some  time,  the  8  ounce  content  was
 reduced  to  6  ounces.  Then  there  was
 protest  from  the  people.  All  over
 India  there  was  protest.  In  this
 House  also,  that  was  expressed.  But
 they  stuck  to  the  position.  Of  course,
 after  short  period,  it  wags  increased;
 but  again  it  was  reduced  to  6  ounces.

 The  atmosphere  created  in  our
 country  as  a  result  of  the  Pakistani
 aggression  made  the  people  of  Kerala
 suffer  this  cut  patiently.  There  was
 No  trouble  theres  That  does  not  mean
 that  they  were  satisfied  with  the  6-
 ounce  quota  of  rice  per  adult  per
 day.  The  emergency?  the  aggression
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 that  the  country  faced,  made  them
 bear  it  peacefully.  I  must  state  that
 here.  Subsequently,  in  last  December,
 what  happened?  There  was  a  rumour
 that  the  rice  content  was  going  to  be
 reduced  to  4  ounces.  Some  of  us  met
 the  then  Prime  Minister.  He  assured
 us  that  that  would  not  be  done.  Ina
 conference  altended  by  the  Prime
 Minister,  the  Food  Minister  and  Chief
 Ministers  of  the  southern  States,  it
 was  declared  that  the  rice  content
 would  be  continued  at  least  upto
 February.  But  in  January,  it  was  re-
 duced  to  4  ounces.

 Why  is  it  that  there  is  scarcity?
 There  is  rice  shortage  in  India.  I  am
 prepared  to  concede  that.  But  as
 several  Members  have  pointed  out,
 what  is  the  position  in  Kerala  and
 what  is  it  in  the  rest  of  the  country?
 Is  the  scarcity  condition  and  suffering
 borne  by  all  the  people  from  all  states
 equally?  If  that  is  not  so,  there  is
 no  justification  for  saying  that  there
 is  scarcity.  I  do  not  want  to  quoie
 figures  which  have  already  been
 quoted.  But  I  wish  to  say  that  the
 real  state  of  affairs  is  that  there  is  a
 feeling  among  the  people  of  Kerala
 that  they  are  being  discriminated
 against  in  this  matter.  I  do  not  want
 to  attribute  motives.  But  I  make  this
 statement.  It  was  said  even  by  the
 ex-Governor  of  Kerala.  Shri  Jain.
 I  do  not  want  to  quote  him  here.  He
 has  stated  that  on  Ist  January  the
 situation  was  that  the  stock  in  the
 godowns  in  Kerala  together  with  the
 quactity  that  was  in  transit  was  not
 even  enough  for  four  days’  distribu-
 tion.  That  was  the  case.  What  was
 happening?  He  says  telegrams  were
 sent,  there  was  no  reply.  So,  this
 state  of  affairs  was  brought  about  by
 carelessness,  callous  carelessness  on
 the  part  of  somebody.

 The  Food  Minister‘  has  announced
 in  this  House  on  various  occasions  that
 there  is  a  national  food  policy.  In
 964  itself  we  ‘nad  pointed  out  that
 abolishing  the  southern  zone  would
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 create  trouble,  but  he  was  very  sure
 that  it  would  not.  At  that  time  we
 were  also  told  that  he  was  compelled
 to  adopt  that  policy,  because  even  be-
 fore  the  southern  zone  was  abolished,
 certain  States  in  the  zone  unilaterally
 abolished  “ne  zone  and  the  tlow  of
 rice  into  Kerala  was  forbidden.  That
 created  the  whole  trouble  in  Kerala.
 I  ask:  when  the  Union  Government
 undertakes  to  supply  rice  on  some
 basis,  whatever  it  be,  to  a  particular
 area,  is  it  not  the  duty  of  the  Union
 Government  to  see  that  that  quantity
 is  made  available?  If  an  undertaking
 is  given  on  the  basis  of  some  other
 people’s  promise  which  cannot  be
 enforced  by  the  Union  Government,
 surely  this  trouble  will  come,  there
 is  no  doubt  about  that.

 The  Food  Minister  declared  here
 that  the  Government  had  decided  to
 have  a  commanding  position  in  the
 foodgrains  trade.  I  agree  to  that.  The
 Food  Corporation  was  created  and  his
 idea  was  to  procure  all  available  sur-
 pluses  from  the  surplus  States  and  see
 that  distribution  was  equitably  done.
 What  happened?  The  former  Chair-
 man  of  the  Corporation,  Shri  Pai
 made  q  statement  when  he  resigned.
 He  has  resigned  as  a  frustrated  man.
 He  has  said  that  certain  States  have
 not  co-operated  with  the  Food  Cor-
 poration  in  the  matter  of  procurement,
 and  such  States  were  very  careful,
 very  jealously  careful,  to  see  that  they
 had  stocks  of  at  least  two  or  three
 months.  When  in  Kerala  there  was
 no  stock  for  even  four  days,  there
 was  stock  of  rice  in  the  godowns  of
 other  States  for  2  to  24  months.  This
 is  the  national  outlook  of  some  people.
 As  I  said  on  8  former  occasion,  this
 sort  of  policy  will  only  lead  to  trou-
 bles  and  even  disintegration  of
 India.  This  should  not  be  allowed.

 The  Food  Minister  could  not  im-
 plement  the  policy  that  he  enunciated
 in  the  House.  The  Chairman  of  the
 Food  Corporation  has  said  that  it  has
 failed  because  he  could  not  get  the
 support  or  co-operation  of  some  of  the
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 interests  concerned.  So,  the  meaning
 is  that  it  has  failed.  I  submit  he
 should  not  bang  on  to  false  prestige.
 If  the  policy  has  failed,  he  must
 change  it.  I  do  not  want  the  Food
 Minister  to  resign.  This  policy  which
 was  found  to  be  a  failure  must  be
 qdhanged.  The  present  position  of

 State  zone  must  be  abolished  and  the
 southern  zone  re-established.  Tnen
 only  can  this  problem  be  solved,  |
 have  no  doubt  about  that.  There  is
 clamour  for  this  from  all  quarters.  |
 do  not  know  why  he  sticks  to  that
 s.ill.  I  submit  that  unless  this  sou-
 then  zone  is  re-established,  there  is
 not  going  to  92  a  solution  of  this  prob-
 Jem.

 There  is  a  question  why  surplus
 tice  in  Kerala  is  not  procured.  It  is
 going  on  there,  we  are  not  against  pro-
 curement.  You  procure  whatever
 quantity  can  be  procured,  but  there
 is  one  thing.  What  is  now  prevalent
 in  Kerala  is  informal  rationing  and
 not  statutory  rationing.  The  basis  is
 that  there  is  a  quantity  of  rice  that
 may  be  made  available  in  the  open
 market.  Otherwise,  introduce  statu-
 tory  rationing,  I  have  no  objection,
 but  give  sufficient  quantities  of  rice
 to  the  people.  Procure  the  whole
 thing,  introduce  monopoly  procure-
 ment  or  anything  of  that  sort,  I  have
 no  objection,  but  if  that  is  not  possible
 in  the  present  circumstances,  the  levy
 system  there  must  be  made  reason-
 able.  I  can  give  an  instance.  If  a
 berson  owns  0  acres  of  paddy  land,
 he  must  give  30  quintals  of  paddy  to
 the  Government—what  is  called  “A”
 class.

 If  he  owns  10: 25°  acres,  just  25  cents
 more,  he  hag  to  pay  at  the  rate  of  five
 quintals  per  acre.  It  is  the  most  un-
 scientific  way  of  levy.  I  have  sub-
 mitted  about  the  system  of  levy  pre-
 valent  there  on  former  occasions  also.
 They  have  divided  lands  into  A,  B,  C
 and  D  classes  and  the  levy  from  what
 is  classified  as  A  is  the  maximum.
 Personally  I  know  that  areas  with  the
 lowest  yield  had  been  classified  as  A.
 If  this  levy  system  ig  rationalised  and
 changed  into  a  more  reasonable  one,
 there  will  be  no  difficulty.  Let  them
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 procure  as  much  rice  as  possible  from
 the  surplus  available  and  along  with
 that,  let  them  procure  from  the  other
 States  also.  The  Food  Corporation  is
 there.  Let  the  Central  government
 bring  under  its  control  whatever  ts
 available.  The  recent  decision  is  that
 six  ounces  will  be  given  in  about  one
 month's  time.  It  must  be  given  as
 carly  as  possible  and  not  delayed  tll
 Mareh  25  or  26,  There  is  another  pro-
 vision  that  seven  ounces  will  be  the
 maximum  rice  content  which  any  per-
 80n  in  India  will  get.  What  is  the
 Position  regarding  the  statutory
 rationing?  It  has  been  proclaimed
 several  times  that  we  would  introduce
 it  in  the  cities  of  India.  The  Presi-
 dent’s  Address  mentions  only  four
 cities  where  statutory  rationing  has
 been  introduced,  In  areas  where  there
 ig  no  statutory  rationing,  there  is  what
 is  called  fair  price  shops.  Large
 quantities  of  rice  are  avail-
 uble  in  the  open  market  on  the
 borders.  In  Kerala  itself  on  the  bor-
 der  of  Mahe,  you  get  rice  at  cheap
 prices  whereas  when  you  cross  the
 border  in  Kerala  you  get  at  a  high
 price.  The  position  must  change.
 There  must  be  a  national  outlook,
 and  a  national  policy.  If  monopoly
 procurement  throughout  India  is  not
 possible,  please  re-establish  the  south-
 ern  zone;  there  will  be  no  problem,  I
 also  plead  with  the  Minister  not  to
 take  commitments  which  he  is  unable
 to  fulfil.  That  is  the  whole  trouble
 here.  There  may  be  natural  calamit-
 ies;  that  is  a  different  thing;  It  is  not
 any  natural  calamity  that  created  the
 situation  now.  So,  I  submit  that  the
 present  policy  should  be  changed  and
 a  rational  policy  should  be  adopted.

 डा०  राम  मनोहर  लोहिया  (रखा-
 बाद)  :  प्रति  महोदय,  इस  लोक  सभा  की
 या  देश  की  भावनायें  तो  उनके  सामने  रखी
 जायें  जो  अपनी  जिम्मेदारी  को  मानते  हों  t
 ara  सुबह  माननीय  झ्र  मंत्री  ने  सबूत
 दिया  इस  बात  का  “कि  उन्हें  पता  नहीं  है  कि
 उनकी  क्‍या  जिम्मेदारी  है।  इसके  पहले  भी

 वह  इसका  सबूत  दे  सके  हैं,।  उनके  मंत्रालय
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 [डॉ०  राम  मनोहर  लोहिया]
 की  तरफ  से  जो  एक  हम  लोगों  को  नोट
 भेजा  गया  था  उसके  अनुसार  जनता  को
 खिलाना  राज्यों  की  प्राथमिक  जिम्मेदारी
 है।  यह  अंग्रेज़ों  में  अपनी  अकाल  संहिता  में
 लिख  रखा  था  |  तब  से  वह  अकाल  संहिता
 चली  झा  रही  है  |  लेकिन  माननीय  अन्न
 मंत्री  को  पता  नहीं  कि  इस  नये  संविधान  की
 धारा  47  के  अनुसार  केन्द्र  की  प्राथमिक
 जिम्मेदारी  हो  जाती  है  जनता  को  खिलाने
 की  ।  तो  सबसे  पहले  तो  यह  बात  उन्हें
 समझनी  चाहिए  और  उनकी  सरकार  को  कि
 लोगों  को  रोटी  खिलाना  जिस  तरह  से  अंग्रेजी
 जमाने  में  राज्यों  की  प्राथमिक  जिम्मेदारी
 थी  बसी  राज  नहीं  है।  राज  प्राथमिक
 जिम्मेदारी  इस  सरकार  की  है  कौर  नगर
 लोग  बिना  खाये  मरते  हैं  तो  कातिल  राज्य
 सरकारें  नहीं  हैं,  कातिल  यह  सरकार  है  ।
 जब  तक  इस  जिम्मेदारी  को  माननीय  मंत्री  नहीं
 महसूस  करने  कौर  संविधान  की  धारा  47  के
 अनुसार  पने  सोचने  के  तरीके  को  नहीं
 बदलते  तब  तक  कोई  भी  बात  आगे  बढ  नहीं
 पाती।  माननीय  प्रधान  मंत्री  ने  भी ऐसे  ही  एक
 अम का  परिचय  दिया  जब  उन्होंने
 कहा  कि  व्यापार  में  किससे  क्या  खरींदा  जाय  1
 किसको  क्‍या  बेचा  जाय  ।  इससे  बया  आना
 जाना  होता  हैं  ?  मगर  हमें  जरूरत  पड़ती
 बाहर  से  प्रश्न  खरीदने  की  भ्रोर  हम  खरीद  हैं
 तो  वह  तो  स्वाभाविक  बात  है  ।  वह  भूल  गईं
 कि  वह  भ्रष्ट  खरीदने  नहीं  जातीं  बाजार  में  t
 वह  विदेशों  के  बाजार  में  या  तो  श्र  भीख
 मांगने  जाती  हैं  या  अन्न  का  उधार  मांगने
 जाती  हैं  कौर  जब  कोई  देश  भीख  के  रूप  में
 या  उधार  ले  रूप  में  झन  मंगाये  कौर  बह  भो
 हर  साल,  इस  साल  सिर्फ  नहीं  जैसा  कि  झट
 से  इन्होंने  कह  दिया  कि  इस  साल  खास  हमारे
 ऊपर  तंगी  पायी,  हर  साल  मंगाये,  तब  यह
 मान  लेना  चाहिए  कि  इस  देश  की  बुनियादी
 नीति  में  ही  कहीं  कोई  सड़ांध  झा  गई है.  भौर
 उसको  दूर  किये  बिना  कुछ  मामला  सुधर
 नहीं  सकता  है  ।  कौर  वह  सड़ांध  कहां
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 है  ?  माननीय  अन्न  मंत्री  और  माननीय
 प्रधान  मंत्री  दोनों  ने  अपनी  नादानी  का
 परिचय  दिया  और  ग्राम  यह  संसद  समझ
 जाय  कि  पिछले  सत्रह-अटपटा रह  वर्षों  में  अन्न-
 मंत्री  तो  रहा  ही  नहीं,  नाम  है  जरूर
 इनका  अन्न  मंत्री  लेकिन  असल  में  तो  यह
 हैं  प्रश्न  वसूली  मंत्री  और  यह  भी  नहीं,  वह  भी
 जरगर  अन्तरिक  वसूली  के  मंत्री  होते  तो
 बात  समझ  में  कराती,  कुछ  वर्षों  से  तो  ऐसे  लग
 रहा  है  कि  भ्रमण  मंत्री  तो खाली  बाहरी  परदेशी
 वसूली  का  अन्न  मंत्री  बन  गया  है,  पहले  पाटिल
 साहब  बना  करते  थे,  अब  भ्रच्छा  हुआ  चलो,
 सुब्रह्मण्यम  साहब  बन  गये  हैं  प्रश्न  वसूली  के.
 मंत्री  a  तो  जब  तक  नीति  में  यह  बुनियादी
 गलती  रहेगी  तब  तक  देश  को  रोटी  खिलाना
 असम्भव  है  श्र  यह  सिर्फ  केरल  का  सवाल
 नहीं  है  ।  केरल  की  बात  सामने  झा  गई,
 उसके  कई  कारण  हैं  -  एक  तो  केरल  के  लोग
 चोट  खाने  पर  चिल्लाना  जानते  हैं  ।  कुछ
 पढ़े  लिखे  हैं,  कुछ  वह  कांग्रेस  सरकार  की  नस
 को  भी  पहचान  गए  हैं  कि  इसको  जितना
 मारोगे  उतना  मिलेगा  ।लेकिन  भारत  के  ऐसे
 हिस्से  हैं  जहां  करोड़ों  लोगों  की  राज  केरल
 के  लोगों  जैसी  हालत  है  या  उससे  भी  बदतर
 है  ।  वह  है  उड़ीसा  में,  वह  है  मध्य  प्रदेश  में,
 वह  है  उत्तर  प्रदेश  में,  वह  है  बिहार  में  ।
 इस  सारे  इलाके  में  जहां  पर  कि  माननीय
 सुब्रह्मण्यम  के  भ्रनुसार  हिन्दी  साम्राज्यशाही
 चला  करती  है,  यह  हिन्दी  साम्राज्य शाही
 के  इलाके  तो  बिन  खाये  मरते  रहते  हैं,
 खाली  वह  चिल्लाना  नहीं  जानते  भ्र ौर  वह
 इतने  बेवकूफ  हैं  कि  इस  सरकार  के,  प्रति-
 निधियों  को  बार  बार  बोट  में  जिता  दिया
 करते  हैं  ।  भ्रम  वह  इस  बात  को  सीख  जायें
 कि  इनको  हरातो  तब  उसके  बाद  देखो,  मजा
 ा  जायगा,  पता  चल  जायगा  उस  इलाके  के
 मंत्रियों  को  ।  आंध्र,  उड़ीसा  कौर  चारों
 हिन्दी  के  सूबे,  इनके  अन्दर  जो  शहरों  शौर
 गांवों  का  फर्क  है,  मैं  यह  कहना  चाहता  हूं
 कि  जब  केरल  में  राशन  घटा  और  करीब
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 दो  छटांक  तक  राशन  पहुंचा  क्‍योंकि  320
 ग्राम  क ेमतलब  तो  करीब  दो  छटांक  हो  जाते
 हैं  तो  दो  छटांक  या  सवा  दो  छटांक  यह  तो
 हिन्दुस्तान  में  कम  से  कम  तो  20-25  करोड़
 आदमियों  का  रोजमर्रा  का  खाना  है  वैसे  साधा-
 रण  अवस्था.  में  और  इस  बात  को  माननीय
 प्रश्न  मंत्री  स्वीकारेंगे  भी  नहीं  क्‍योंकि  उन्हें
 तो  यह  लगता  है  कि  औसत  यहां  पर  साढ़े
 सात  छटांक  है  ।  प्रे,  औसत  साढ़े  सात
 छटांक  है  तो  उसमें  ऊपर  के  भी  कुछ  पांच  दस
 करोड़  भ्रामक  हैं  कि  जो  5  छटांक,  3
 छटांक  7  i2  छटाक  तक  पा  जाते  हैं  जैसे
 रिक्शा  चलने  वाले  हैं  या  पल्टन  में
 काम  करने  वाले  या  कारखाने  में  काम  करने
 वाले  हैं  तो  आखिर  किसी  के  खाने  से  बचाया
 जायगा  तभी  तो  उसको  खिलाया  जायगा  ?
 तो  इस  बात  को  झगर  प्रश्न  वसूली  मन्त्री
 समझ  जाते  तो  अच्छा  होता  कि  दो  छटांक  के
 हिसाब  से  करीब  20  करोड़  भ्र दमी  इस
 देश  में  हैं  जो  शब  मैं  उनको  क्‍या  कहूं,  भुख-
 मरी  यह  शब्द  इस्तेमाल  नहीं  करना  चाहता,
 कभी  भी  इस  सरकार ने  यहां  नहीं  स्वीकारा
 कि  कोई  ग्रादमी  बिन  खाये  मरा  हे,  कहते  हैं
 कि  डाक्टर  का  सर्टिफिकेट  लाओ,  अब  कौनसा
 ऐसा  डाक्टर  होगा  कि  जो  प्रमाणपत्र  में
 लिख  कर  देगा  कि  यह  आदमी  बिन  खाये
 मरा  है,  नया  कोई  विश्वविद्यालय  हो  तो
 ऐसा  निकले  तो  निकले  .

 एक  सात तोय  सत्य:  डाक्टर  लोहिया  :

 Blo  राम  मनोहर  लोहिया  :  हां,
 मेरे  जैसा  डाक्टर  हो  सकता  है।  लेकिन  मेरे
 जैसा  डाक्टर  जब  यह  प्रमाणपत्र  देने  लग
 जायेगा  तब  पह  हजरत  वहां  बढे  नहीं  रहेंगे,
 इन  सबके  पत्ते  वहां  से  कट  जायेंगे  तो
 भुखमरी  का  एक  विशिष्ट  ्य  समझता  चाहिए
 कि  भुखमरी  मरण-व्रत  नहीं,  जैसे  जैन  मुनि
 लोग  प्रण  कर  लिया  करते  हैं  कि  अरब  हम
 अपना  प्राण  छोड़  देंगे,  एक  दाना  अन्न  नहीं
 लेंगे,  एक  बूंद  पनी  न्हीं  लेंगे,  नया
 महात्मा  गांधी  का  उपवासब्रत  है।
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 भूख  से  मरने  का  मतलब  राजनीति  में  सिर्फ
 एक  होता  है  ब्रोकर  वह  यह  कि  भ्रमर  कोई  ध्रादमी
 कम  खाये  या  बिन  खाये  या  दो  तीन  दिन
 तक  उसको  खाने  को  नहीं  मिलता,  फिर  दो,
 तीन  दिन  तक  एक  छटांक  मिल  जाता  2,
 फिर  दो  रोज  कुछ  न  खाने  को  मिले  प्रौढ़
 फिर  दो  छटांक  मिल  गया  तो  इस  तरीके  से
 दो,  तीन  महीने  के  प्रन्दर-प्रन्दर  वह  मर
 जाता  है  या  चार  महीने  के  प्रन्दर-प्रन्दर  मर
 जाता  है  तो  वह  बिल्कुल  निश्चित  रूप  से
 भुखमरी  की  मौत  है  प्रौढ़ इस  बात  को
 माननीय  प्रश्न  मंत्री  धौर  उनकी  जो  प्रधान
 मंत्री  साहेबा  बनी  हैं  प्रभी  समझ  नहीं  पा  रहे  हैं
 तो  किसी  तरीके  से  उनको  गर  समझाया
 जाय  कि  देखो  इस  कदर  भुखमरी  हो  रही  है  ।
 भुखमरी  अपने  देश  में  साधारण  वर्ष  में  भी
 कम  से  कम  5-6  लख  प्राणियों  को  हो
 जाया  करती  है भीर  इस  वर्ष  में  जैसे  इस  वक्त
 बताया  जा  रहा  है  अगर  Os  लाख  तक
 पहुंच  जाये  तो  कोई  बड़े  भ्रचरज  की  बात
 नहीं  होगी  ny  मैं  माननीय  भिन्न  मंत्री  को
 बता  चू  का  हूं  कि  कैसे  वह  इस  प्रां कड़े  पर  पहुंच
 सकते  हैं  ।  खाली  यूरोप  कौर  भ्रमरी का  की
 मौत  की  दर  कौर  भारत  की  मौत  की  दर  की
 तुलना  करे  तब  वह  उससे  इस  नतीज  पर
 पहुंच  जायेगे  द्रोह  इसलिए  मैं  इस  सदन  फो
 एक  तार  भी  पढ़  कर  सुना  देना  चाहता  हूं  ।
 मेरे  साथी  जेल  में  बन्द  हैं।  लोक  सभा  के
 सदस्य  हैं।  केरल  से  चुने  हुए  हैं।  मेरा  उनके
 प्रति  कत्तव्य  है  श्री  गोपालन  ने  जो  तार
 भेजा  है  हो  सकता  है  #  चोरों  को  भी  यह  तार
 मिला  हो  लेकिन  मेरा  भ्र पना  यह  कर्त्तव्य  है
 कि  उनका  यह  तार  में  यहां  पर  पढ़  कर  सुना
 दूं।  उन्होंने  लिखा  है  :--

 “Permit  convey  Parliament
 through  you  the  serious  situation
 in  Kerala”.

 तुम्हारे  जरिए  से  संसद  को  केरल  की  गम्भीर
 अन्न  हालत  को  बताने  के  लिए  मैं  कह  रहा
 हूं  i  मैं  उनसे  अब  कह  रह]  हूँ  प्रखर  उनको
 जल  में  बैठ  बैठे  मेरी  बात  मिल  जाय  केरल
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 [sto  राम  मनोहर  लोहिया]
 की  जो  गम्भीर  हालत  है  वह  भारत  के  तीन
 चौथाई  हिस्से  की  हालत  है  ।  खाली  फर्क

 यह  है  कि  उनका  केरल  चिल्लाना  कुछ  ज्यादा
 जान  गया  है  V  नगर  किसी  तरीके  से  वह
 आकर  बिहार  और  उत्तर  प्रदेश  को  भी
 चिल्लाना  सिखा  देते  तो  बहुत  मज़े  की  बात  हो
 जाती  ब्रोकर  फिर  काहे  को  माननीय  भ्रमण  मंत्री
 और  प्रधान  मंत्री  को  यह  बाते  सुनने  को
 मिलती  t

 Shri  5.  Kandappan  (Tiruchengode):
 Gir,  I  accuse  this  government  of  com-
 mitting  a  double  blunder  in  Kerala.
 First  they  have  failed  to  supply  food
 to  Kerala  when  it  was  pointed  out  to
 them  that  Kerala  was  in  great  short-
 age  of  food  supplies.  Now  the  gov-
 ernment  is  supplying  rice  from  Mad-
 ras,  Andhra  and  Mysore  daily  to
 Kerala,  This  rice  was  already  there.
 The  ex-Governor  of  Kerala,  Mr.  A.  P.
 Jain,  who  was  responsible  for  the  ad-
 ministration  of  Kerala,  pointed  out  in
 right  time  that  the  godowns  of  that
 State  were  empty  and  rice  supply
 was  in  great  need  to  meet  the  situa-
 tion  that  might  arise  in  Kerala.  If
 the  government  had  come  forward  to
 meet  the  situation  then,  this  sorry
 spectacle  that  we  have  witnessed  in
 Kerala  would  not  have  arisen.  Per-
 haps  they  doubted  or  suspected  the
 wisdom  of  the  then  Governor.  That
 is  for  the  Government  and  the  Gov-
 ernor  to  resolve.

 After  refusing  food  supplies  to
 Kerala  at  the  proper  time,  when  the
 people  of  Kerala  with  empty  stomachs
 cried  for  a  morsel  of  food,  govern-
 ment  had  the  guts  to  meet  the  popula-
 tion  and  put  down  the  uprising  at  the
 point  of  the  bayonet  and  to  give  them
 bullets  instead  of  bread.  This  is  the
 second  serious  blunder  that  the  Gov-
 ernment  ought  to  think  twice  before
 committing.  के

 Sir,  the  Government  is  being
 praised  for  its  firmness  and  for  its
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 recklessness  in  administering  our
 country.  Fortunately,  our  Home
 Minister  Shri  Nanda  was  here  when
 Shri  Vasudevan  Nair  exhibited  a
 blood-stained  shirt.  I  hope  after
 seeing  that  the  Government,  which  is
 professedly  Gandhian,  would  at  least
 consider  and  ponder  that  it  is  not  wise
 to  rely  on  bullets  to  put  down  an
 uprising  in  their  own  land  and  that
 too  of  their  own  creation,

 The  scarcity  of  foodgrains  in  Kerala
 is  not  a  new  thing.  It  is  always  there,
 it  has  been  there  and  by  the  very  na-
 ture  of  the  State  it  is  bound  to  be
 there.  As  rightly  pointed  out  by  the
 Members  from  Kerala,  Kerala  is
 mainly  producing  cash  crops.
 Naturally,  there  is  bound  to  be
 a  shortage  on  the  food  front.  I
 would  like  to  ask  the  Govern-
 ment  whether  they  have  taken  any
 concrete  steps  so  far  to  consider  this
 problem  and  solving  this  shortage  for
 ever.  There  is  no  use  just  meeting
 out  the  demand  when  it  arises,  it  is
 the  duty  of  the  Central  Government
 to  do  something  to  solve  this  for  ever,
 because  it  is  the  non-Kerala  people
 who  are  duty  bound  to  supply  rice
 and  wheat  to  Kerala  for  enjoying  the
 fruits  of  foreign  exchange  that  is
 earned  by  Kerala’s  pepper,  cashew
 and  rubber.

 Therefore,  it  is  right  on  the  part  of
 the  people  of  Kerala  to  demand  that
 we  supply.  rice  and  other  foodgrains
 to  Kerala.  I  think  the  Government
 has  miserably  failed  to  solve  this  pro-
 blem  basically.  It  is  not  that  the  peo-
 ple  in  Andhra  or  the  people  in  Tamil-
 nad  grudge  this  supply  of  rice  to  their
 neighbours,  their  brethren,  the
 Malayalees.  Really,  I  do  not  find  any
 kind  of  opposition  to  the  food  supply
 which  is  daily  going  from  Andhra  to
 Kerala  by  the  Telugus  or  over  the
 supply  of  rice  from  Tamilnad  to
 Kerala  by  the  Tamilians.

 The  Central  Government  which  is
 responsible  for  the  administration  of
 Kerala  at  present  ought  to  have  taken
 things  in  its  own  hands  in  proper  time.
 If  they  had  done  that  this  pathetic
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 situation  would  not  have  arisen.  I
 would,  therefore,  urge  upon  the  Gov-
 ernment  to  think  of  so:ving  the  proo-
 jem  of  perpetual  scarcity  of  foodgrains
 in  Kerala.  If  the  Government  has
 failed  only  once  in  this  matter,  there
 may  be  an  excuse.  But,  Sir,  in  this
 very  House,  almost  at  this  very  time
 Jast  year,  we  took  this  Government  to
 task  for  its  failure  to  take  up  the
 language  problem  in  Tamilnad  at  the
 Proper  time.  After  everything  had
 happened,  after  all  the  chaos  and
 confusion,  after  so  many  _  selt-
 immolations,  after  so  many  burnings
 and  loss  of  lives,  the  Government  al  a
 late  hour  came  forward  to  give  some
 assurance.  The  same  thing  is  being
 repeated  in  the  case  of  Kerala  today.
 I  would  only  say  that  the  Govern-
 ment  learns  a  bitter  lesson  at  least
 now.

 Mr.  Deputy-Speaker:  How  long
 shal]  we  sit?  What  is  the  sense  of
 the  House?

 Shri  8,  M.  Banerjee:  We  discussed
 it  in  the  morning

 Mr,  Deputy-Speaker:  We  have  start-
 e@d  at  3  O'clock.  Shall  we  sit  up  to
 6  O'clock?  When  should  I  call  the
 Minister?

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  At  5:30  p.m.

 Mr.  Depaty-Speaker:  Al)  right,  I
 will  call  the  Minister  at  5.30.

 Shrimati  Renu  Chakravartty:  In  the
 morning  I  pleaded  with  the  Speaker
 that  Members  from  Kerala  should  get
 more  chances.  .

 Mr.  Deputy-Speaker:  I  will  do  that.
 I  am  now  calling  Shri  Koya.
 7  brs,

 Shri  Mohammed  Koya  (Kozhikode):
 Mr.  Deputy-Speaker,  Sir,  straightway
 I  would  say  that  the  demand  of  Kerala
 is  that  whatever  quantity  of  food  the
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 Government  distributes  for  feeding
 the  entire  country  must  be  guaranteed
 for  Kerala  also.  The  question  whe-
 ther  a  State  is  surpius  or  deficit  in
 production  of  foodgrains  is  irrelevant.
 It  is  specially  so  in  the  ९४8५९  of  Kera'a
 A  major  portion  of  its  agricultura:
 production  is  taken  for  use  in  the
 other  parts  of  the  country  for  internal
 consumption  or  for  earning  foreign
 exchange.

 For  fixing  a  certain  quantity  of  rice
 for  Kerala  it  is  no  use  showing  the
 responsibility  for  supplies  upon  other
 States.  The  Centre  must  take  up  the
 responsibility  directly  to  see  that  adc-

 and  proper  quantity  of  food quate
 reaches  Kerala  State.  For  ensuring
 that  such  a  responsibility  can  be
 properly  discharged,  if  necessary  the
 Constitution  must  be  amended.

 The  Government  themselves  have
 fixed  2  ounces  of  rationed  foodgrains
 per  head  in  Kerala.  From  this  it  is
 clear  that  2  ounces  ig  the  minimum
 required  for  a  human  being  in  India,
 though  the  World  Nutrition  Council
 has  put  the  human  need  of  food  at  a
 much  higher  level.  But  what  the
 Government  of  India  have  done  is  to
 dilute  this  ration  of  12,  ounces  with
 wheat  to  half  the  extent.  It  is  cruel
 to  speak  of  a  change  in  food  habits  at
 a  time  of  acute  crisis  as  Kerala  is  fac-
 ing  now.  Change  in  food  habits  can-
 not  be  effected  in  a  day  or  even  jn  a
 generation.  Such  a  change  must  come
 in  peaceful  and  luxurious  times  when
 people  woulg  have  more  time  and
 energy  to  think  of  effecting  such  a
 change.  In  the  case  of  the  poor  peo-
 ple  it  will  be  difficult  at  any  time.
 The  poor  and  middle  class  people  in
 Kerala,  who  form  the  bulk  of  the
 population  of  that  State,  are  asked  to
 take  to  wheat-eating.  But  these  ad-
 vocates  of  such  a  change,  the  Prime
 Minister  included,  do  not  know  that
 conversion  to  wheat-eating  would
 need  more  timfe.  more  energy  and
 more  money.  To  ask  them  to  take  to
 wheat  is  like  the  advice  of  a  grand
 lady  of  a  European  ‘country  to  the
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 {Shri  Mohanned  Koya]
 people  to  take  to  cake  if  there  is  no
 bread.

 The  whole  trouble  in  Kerala  is  the
 result  of  faulty  planning  adopted  by
 the  Government.  The  Government  of
 India  bungled  in  formulating  its  food
 policy  and  in  implementing  it.  Unfor-
 tunately,  such  bungling  and  failure  on
 the  part  of  the  Government  cannot  go
 for  long  with  jmpunity,  particularly  In
 the  matter  of  food,  which  is  an  every-
 day  necessity  for  the  people.

 Their  calculation,  imagination,  facts
 and  figures  are  all  wrong  and  they
 cannot  build  upon  such  a  thing.  The
 great  pity  is  that  the  people  have  to
 pay  for  such  mis-calculation  and  mis-
 planning  of  the  Government.  It  is  no
 wonder  that  the  people  were  forced  to
 take  to  agitation  to  save  themselves
 and  their  children  from  hunger,  star-
 vation  and  suffering.  The  people  of
 Kerala  demonstrated  their  ming  un-
 mistakably  in  this  matter  during
 Kerala  Bandh  in  which  ll  parties,
 including  the  Congress,  and  all  classes
 of  people  participated  and  which  was
 a  complete  success.  But  for  the  un-
 imaginative  and  provocative  mishand-
 ling  of  the  situation  by  the  police  and
 other  officers  and  the  tactless  tackling
 of  the  situation  by  the  then  Governor
 and  the  stubborn  attitude  of  the  au-
 thorities  concerned,  Kerala  Band
 would  have  been  an  ideal  and  peace-
 ful  demonstration  of  the  will  of  the
 people  on  a  life-and-death  question.

 Much  has  been  said  about  police
 excesses.  I  have  got  reports  from
 places  like  Beliapattam,  where  unfor-
 tunately  some  incidents  happened,
 that  people  were  arrested  every  day
 in  the  dozens  on  the  basis  of  a  list
 submitted  by  the  Congress  Committee.
 Innocent  people,  responsible  people,
 members  of  the  panchayat  and  others
 were  arrested  simply  because  they
 were  not  on  good  terms  with  the  local
 Congress  people.

 As  I  have  indicated  at  the  outset,
 the  situation  cannot  be  saved  except
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 by  giving  not  less  than  eight  ounces
 of  rice  immediately  and  increasing  it
 in  due  course  to  2  ounces  in  the
 near  future.  This  can  very  well  be
 a-hieved  if  the  Government  recognis-
 ed  their  mistakes  and  held  themselves
 directly  responsible  to  find  adequate
 quantity  of  rice  from  other  surplus
 States  or  through  imports.  Kerala,  in
 all  justice,  is  entitled  to  this  relief  at
 the  hands  of  the  Government  of  India,
 specially  as  she  has  been  enabling
 the  Government  to  earn  a  substantial
 amount  of  foreign  exchange  in  a  sla-
 ble  way.

 One  sure  way  of  tackling  the  ques-
 tion  certainly  is  abolishing  the  State
 and  district  food  zones  and  to  bring
 about  again  one  comprehensive  south-
 ern  zone.  Any  fear  of  rise  in  prices
 can  be  checkmated  by  setting  up  fair
 price  shops  and  running  them  in  an
 efficient  manner.  Another  point  in
 the  matter  of  tackling  the  acuteness  of
 the  problem  brought  about  by  the
 failure  of  the  Government  is  the  grant
 of  subsidies  so  as  to  provide  imme-
 diate  incentives  to  the  agriculturists.
 Even  at  such  an  acute  stage  of  the
 situation  the  Government’s  levy  sys-
 tem  is  full  of  anomalies  and  short-
 comings.  The  levy  system  adopted  in
 a  deficit  State  like  Kerala  is  unimagi-
 native  and  unscientific.  They  adopt
 the  same  yardstick  with  reference  to
 big  and  small  ryots.  The  small  ryots
 in  many  cases  produce  foodgrains
 barely  for  the  upkeep  of  their  family
 while  the  blind  and  mechanical  offi-
 cialdom  puts  it  at  a  much  higher
 figure  which  is  not  in  existence.  Such
 miscalculations  cannot  but  create
 trouble  and  make  the  situation  more
 acute.

 Shri  Warior  (Trichur):  Sir,  I  cannot
 add  very  much  more  to  what  has
 been  already  said  in  this  august
 House.  We  all  know  what  happened
 in  Kerala  recently  and  in  the  months
 before  that.  In  the  Kerala  Consulta-
 tive  Committee  the  present  Minister  of
 State,  Shri  Govinda  Menon,  my  hon.
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 friend,  hag  very  vehemently  attack-
 ed  the  policy  of  the  Government
 followeg  at  that  time  and  demanded
 that  we  should  not  be  treated  as
 second-class  citizens  in  India,  Now
 we  hope  that  the  Government  will
 respond  to  the  unanimous  voice  of  a
 constitutionally  constituted  body.
 But  what  has  happened  now?

 My  first  charge  against  this  Gov-
 ernment  is  that  they  have  mauled  the
 constitutional  Government  in  Kerala
 and  they  have  very  seriously  injured
 it.  Now,  the  people  ask:  Why  should
 you  go  to  Parliament?  Why  should
 yow  not  go  to  the  streets  because
 the  Government  will  heed  oniy
 those  who  are  on  the  streets?
 We  ask  this  Government  to  be
 reasonable.  We  told  the  Govern-
 ment  tocome  forward  at  an  oppor-
 tune  moment  but  they.  did  not  heed
 our  advice.  We  raised  our  voice  in
 this  Parliament  and  also  in  the  Con-
 sultative  Committee.  The  Consulta-
 tive  Committee  is  not  only  composed
 of  Members  from  Kerala  ‘but  from  all
 States.  Mr.  Nanda  who  presided  over
 it  also  impressed  upon  Mr.  Subra-
 maniam  the  necessity  of  handling  the
 food  situaion  jn  Kerala  particularly  in
 8  reasonable  manner.

 What  was  done?  This  House  should
 not  go  with  an  impression  that  what
 is  given  as  4  ounces  is  with  the  Cen-
 tral  assistance  alone.  It  is  with  the
 levy  imposed  on  the  cultivators  of
 Kerala  also.

 The  Minister  of  Food,  Agriculture,
 Cc  unity  De  ent  and  Co-
 operation  (Shri  C.  Subramaniam):
 How  much  is  it?

 Shri  Warior:  If  you  are  going  to
 have  al)  the  statistics  thrown  at  me,
 I  will  also  throw  statistics  at  you.
 But  this  is  not  a  question  of  statistics
 because  no  hungry  man  can  be  satis-
 fied  with  statistics.  The  hungry  man
 can  be  satisfied  only  with  real  food.
 That  is  the  whole  trouble.

 In  Kerala,  we  are  producing  ]  lakh
 tons  of  foodgrains  and  the  Central
 Government  is  to  supply  the  rest,  2
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 to  3  lakh  tons  of  foodgrains.  4  put
 a  very  simply  question  to  the  Govern-
 ment.  Any  layman  can  understand  it.
 Wherefrom  is  the  Government  it.

 sending  rice?  Is  this  the  new  crop,
 the  present  crop,  that  they  a-e  sending
 to  Kerala  or  is  it  the  rice  stocked  for
 smuggling  purnose;  and  for  clandis-
 tine  dealings  in  other  pockets?  Where-
 from  are  they  sending  rice  to  Kerala?
 How  did  they  get  it?  The  very  same
 thing  was  repeated  in  964  also,  When
 the  situation  became  very  hot  for  the
 Government,  only  then  they  rushed
 rice  there.

 We  had  tolg.  them  previously  that
 the  situation  was  worsening  and  that
 it  will  go  out  of  control.  The  Gov-
 ernment  is  now  sending  rice  there.  I
 am  very  glad  that  they  are  sending
 rice  there.  But  there  must  be  a  limit
 to  the  insult  and  injury  thrown  on
 the  people  of  Kerala.  J  am  very
 thankfu)  to  philanthropic  persons  like
 Mr.  Gujral  for  forgoing  rice  ration
 and  collecting  some  signatures  instead
 of  rice.

 An  hon.  Member:  That  has  become
 the  fashion.

 Shri.  Warior:  I)  am  thankful  to
 them.  But  that  can  be  done  only  to
 those  people  who  ure  beggars.  The
 people  of  Kerala  are  not  beggars.
 They  are  not  satisfied  with  such  sym-
 bolic  generosity.  That  is  not  what
 we  want.  If  it  is  in  literature  ond
 art  it  is  good,  but  not  for  eating.  For
 eating,  there  must  be  real  rice  or
 some  such  stuff.  Mr,  Subramaniam  is
 very  adamant  on  this  point  that
 Kerala  will  be  treated  only  like  this.
 I  know  the  reason.  The  political
 reason  is  that  Kerala  is  written  off
 by  the  ruling  Party.  They  can  never
 regain  the  hold  on  Kerala.  So,  they
 say.  you  starve  Kerala  and  bring  ६
 to  their  knees,  Is  that  the  policy?

 Shri  Tyagi:  That  is  wrong.
 Shri  Warto-:  They  etake  the  cue.

 That  is  why  the  Congress  also  joined
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 this  time  in  Kerala  Bandh  on  280
 January,  1966.  I  may  not  describe  all
 that.

 Mr.  Subramaniam  has  always  been
 reiterating  that  Kerala  must  have  pro-
 curement.  Whose  responsibility  is
 that?  The  Kerala  Government  is
 under  the  Central  Government.  Mr.
 A.  P,  Jain  sent  a  report  to  the  Presi-
 dent  that  there  will  not  be  a  stable
 Government  there,  Is  there  any  stable
 Governor  there?  The  Governors  are
 just  running  like  rats  in  a  sinking
 ship.  What  was  he?  He  was  here  as
 Food  Ministexy  formerty.  He  knows
 everything.  And  he  openly  comes  and
 says,  “the  Centre  has  failed  me”.  He
 comes  not  from  Kerala;  his  seat  must
 be  in  U.P.,  but  he  went  to  Mysore  to
 get  elected,  then  resigned  and  then
 came  to  Kerala.

 We  ask  this  Government  why  com-
 plete  monopoly  procurement  was  not
 introduced  in  Kerala,  Was  it  not  the
 responsibility  of  the  Centre?  They
 are  fighting  shy  because  they  cannot
 do  the  same  thing  throughout  India.
 Mr.  Pai’s  report  is  here.  The  Director
 of  the  Food  Corporation  says  that  all
 the  Governments  except  a  few  non-
 cooperated  completely  with  him.
 Poor  man,  he  has  resigned.

 I  ask  this  Government:  what  hap-
 pened  in  Kerala  after  the  28th?  I
 know  that  the  Congress  members  will
 not  speak  as  to  what  happened  after
 Kerala  Bandh.  They  now  bank  upon
 the  Police  reports  of  incendiarism  and
 violence  of  the  people.  I  ask  this
 Government  of  Mr.  Nanda,  the  Home
 Minister,  as  to  what  violence  was
 there  in  the  library  hall  of  the  col-
 lege?  The  police  rushed  into  the  col-
 lege  and  beat  the  students;  the  Pro-
 fessors  came  round  and  then  the
 Principal  protested.  Mr.  Jain  says  tnat
 no  inquiry  wil]  be  made.  Mr.  Jain,
 the  Governor.  whom  we  sent  there  or
 the  President  sent  there,  says  this.  He
 was  very  much  afraid  whether  the
 Police  would  co-operate  with  him.  So
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 he  extended  Rs,  15,000  as  bribe  for
 beating.  (Interruptions.)  He  lost  con-
 fidence  in  the  Police  and  so  he  gave
 them  this  bribe.

 Shri  Tyagi:  What  is  the  proof?
 Shri  Warior:  Mr.  Tyagi  will  not

 know  all  these  things.  He  is  in  some
 other  mood.

 Thi;  is  published  in  the  Government
 Press  Note;  I  will  produce  that,  if
 you  want.  The  Central  Government
 as  a  whole,  not  only  Mr.  Subrama-
 niam,  stands  condemned  in  the  eyes  of
 tne  people  of  Kerala.  I  would  like  to
 indict  them  for  callousness,  for  crimi-
 nal  negligence  and  for  criminaliy
 insulting  the  people  of  Kerala.  Are
 we  to  submit  to  this?  Do  you  think
 that  the  intelligent  9९०७ ९  of  Kerala—
 the  people  who  fought  the  tyranny  of
 Shri  ९.  P.  Ramaswamy  Aiyar  and  who
 fought  the  tyranny  of  the  British  Gov-
 ernment—will  submit  to  this  like
 sheep?  Mr.  Subramaniam  knows  it.
 He  is  sitting  here  now  because  the
 people  of  Kerala  also  shed  their  blood.
 The  jawans,  coming  from  Kerala—
 from  2,000  miles  away—fought  in  tg
 Pakistani  front.  Did  they  not  fight?
 Then  how  are  they  entitled  to  only
 four  ounces  where  as_  the  families
 elewhere  are  entitled  to  2  to  I6
 ounces?  The  entire  food  policy,  the
 entire  procurement  policy,  the  entire
 levy  policy,  the  entire  admin‘stration
 of  justice,  has  completely  collapsed.
 Why  should  you  remain  in  Kerala?
 Why  should  not  the  Government  order
 immediate  elections  there?  Let  the
 popular  Government  come  and  then
 ask  them  to  take  the  responsibility.
 They  are  the  responsible  people;  the
 present  Government  are  not  responsi-
 ble.  So  I  indict  that  the  Government
 must  resign;  I  indict  jn  the  name  of  the
 people  of  Kerala.  Mr.  Subramaniam,
 particularly  should  not  defend  black-
 marketeers.  Why  should  he  take  the
 odium?  Why  should  he  take  the  res-
 ponsibility  which  he  is  not  feeling?
 Why  should  he  take  the  task  of  pro-
 tecting  the  smugglers,  blackmarketeers
 and  all  other  unsocial  elements  which
 have  come  up  under  this  Government?
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 Hence  I  say  that  this  motion  is  most
 opportune  and  most  appropriate  and
 the  Government  must  be  censured  and
 censured  completely  without  any  hesi-
 vation.

 Dr,  L.  M.  Singhvi  (Jodhpur):  I  have
 very  little  to  add  to  the  vigorous  de-
 bate  that  has  already  taken  place  on
 this  subject  of  great  imporiance.  One
 reason  why  I  rise  to  participate  in  the
 debate  is  to  emphasise  the  concern  of
 the  whole  nation  and  not  merely  those
 who  hai!  from  the  region  called
 Kerala  in  this  country.  The  unity  of
 this  nation  will  be  preserved  only  if
 we  feel  one  in  times  of  sorrow  and
 Privation  in  any  part  of  the  country
 and  we  feel  that  what  has  come  to
 pass  in  Kerala  is  a  part  of  the  misery
 and  suffering  of  the  people  of  India.
 This,  I  think,  is  not  merely  a  pious
 sentiment  but  a  burning  feeling  in
 the  whole  of  India.  |  think  it  would
 be  only  appropriate  that  Government
 should  take  note  of  these  very  strong
 feelings  which  today  corrode  our  very
 devotion  to  democracy.  For,  after  all,
 the  reduction  of  the  quantum  of  ration
 in  Kerala  was  an  act  of  cussedness,
 was  an  act  of  administrative  inepti-
 tude,  was  not  on'y  an  error  of  judg-
 ment  but  was  one  of  the  gravest  lapses
 on  the  part  of  the  Government.  There
 was  no  warrant  whatever  for  this
 wilful  and  arbitrary  reduction  in  the
 quantum  of  ration  received  by  them.
 There  was  no  reason  why  Government
 could  not  have  anticipated  this  pro- blem.

 Even  in  the  best  of  years,  the  pro-
 portions  of  the  food  problem  in
 Kerala  are  not  minor  or  meagre.  In
 a  year  which  has  been  rent  by  whole-
 sale  inadequacy  of  food  and  by  a
 grave  shortage  of  food,  the  problents
 of  Kerala  should  have  been  anticipa-
 ted  by  any  far-seeing  Government,
 and  in  having  failed  to  do  so,  I  think
 Government  have  given  one  more
 Proof  of  the  fact  that  they  suffer
 from  extreme  administrative  inepti-
 tude.

 I  think  that  Keral’s  complaint  of
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 neglect  by  the  Centre  is  a  complaint
 in  which  many  other  States  would
 have  reason  to  join.  I  know  myse  f
 that  there  are,  as  my  hon.  friend  Dv.
 Ram  Manohar  Lohia  has  rightly  poin-
 ted  out,  a  large  number  of  States  in
 the  Union  of  India  where  the  condi-
 tions  of  hunger  and  privation  very
 much  approximate  to  the  conditions
 in  Kerala.  It  is  a  good  thing  that  the
 people  of  Kerala  have  risen  to  the  oc-
 casion  to  articulate  their  difficulties
 and  their  sufferings  and  in  this  arti-
 culation  I  see  at  least  a  ray  of  hope
 that  Government  will  wake  up  to
 their  responsibilities  and  they  would
 realise  that  what  has  happened  in
 Kerala  on  account  of  their  faulty  food
 policies  may  happen  elsewhere  and
 the  story  can  be  repeated  elsewhere
 in  India,  and  if  Government  would
 take  lessons,  if  they  would  be  wise
 enough  to  learn  from  their  mistakes
 in  Kerala,  they  would  at  least  be  able
 to  rectify  and  remedy  the  situation
 elsewhere.

 The  spectre  of  famine.  drought  and
 hunger  and  starvation  looms  large  on
 the  Indian  horizon  today.  There  is
 no  doubt  that  the  problem  is  of  very
 large  proportions  but  the  problem
 would  not  be  solved  by  resorting  to
 a  lathi  charge  here  or  to  strong-arm
 tactics  elsewhere.  Government  had
 no  reason  to  deal  with  the  situation  in
 the  manner  in  which  they  dealt  with
 it  in  Kerala.  It  seems  that  when  a
 full  inquiry  is  held—and  I  would  de-
 mand  that  a  full  inquiry  should  be
 held  in  order  to  set  our  doubts  at  rest
 and  in  order  to  allay  our  anxiety  in
 respect  of  what  goes  on  behind  the
 scenes  and  in  the  whole  administra-
 tive  process—such  an  inquiry  will
 reveal  that  the  Government  of  India
 have  failed  to  fulfil  their  basic  respon.
 sibilities  and  that  the  Governor  of
 Kerala  through  whom  the  Govern-
 ment  of  India  were  acting  and  are
 acting  did  not  discharge  his  obliga-
 tions  in  terms  of  good  and  proper
 administration  in  that  State.

 Kerala  figures  on  the  floor  of  this
 House  prominently  and  particularly
 so  because  it  is  entitled  to  our  atten-
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 tion  and  is  a  chcrge  on  our  attention.
 Kerala  today  is  ruled  by  the  Presi-
 dent  and  this  Parilament  is  responsi-
 ble  and  answerable  for  the  proper
 administration  of  Kerala.

 I  do  not  know  what  the  Minister  of
 State  in  the  Ministry  of  Food  had  to
 report  or  what  he  did  say  to  hon.
 Prime  Minister.  But  I  do  recall  that
 he  had  made  a  fervent  plea  to  the
 Prime  Minister  to  personally  visit  the
 State  at  the  earliest  moment.  I  do
 not  know  what  has  happencd  to  that
 suggestion.  Perhaps  in  the  wrangling
 of  power  in  our  capital,  it  was  not
 considered  important  cnough  for  the
 Prime  Minister  to  make  8  personal
 visit  to  Kerala.  I  think  that  this  Par-
 liament  and  all  of  us,  not  only  those
 from  Kerala,  are  entitled  to  expect  a
 proper  inquiry  to  be  held  into’  the
 affairs  of  Kera‘a;  we  are  also  entitled
 to  expect  that  the  Government,  the
 Prime  Minister  and  the  Food  Minister
 would  make  every  possible  effort  not
 only  to  relieve  the  present  difficulties
 of  Kerala  but  also  to  give  an  answer
 to  this  House  in  respect  of  what  has

 ‘already  transpired  in  Kerala.  I  fesl
 that  nothing  short  of  a  proper  inquiry
 would  satisfy  this  House,  and  I  de-

 ‘mand,  in  the  name  of  fairplay  and
 justice.  that  such  inquiry  be  instituted
 and  that  the  House  be  appraised  of  the
 results  of  such  inquiry.  Unless
 such  matters  can  be  properly  investi-
 gated,  unless  this  House  can  properly
 ‘take  cognizance  of  these  matters  in
 elaborate  detai!,  we  would  not  satisfy
 one  of  the  basic  obligations  to  the
 democratic  process.  I  think  it  is  only
 fair  to  demand  such  an  inquiry  in  the

 mame  of  the  democratic  process  itself.

 श्री  mo  मो०  बनर्जी  उपाध्यक्ष
 महोदय,  केरल  में  जैसी  परिस्थिति  हुई  शौर
 जिस  तरीके  से  वहां  पुलिस  के  जोर  से  भूखों
 और  नंगों  को  मारा  गया  प्रौढ़  जेलों  में  सड़ाने
 की  कोशिश  की  गई,  बेसी  ही  परिस्थिति  शायद
 कुछ  दिन  के  याद  पूरे  देश  में  होने  वाली
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 है  ।  ऐसा  मैं  इसलिये  कह  रहा  हूं  कि  केरल
 बन्द  का  जो  नारा  उठाया  गया  था  वह  किसी
 दल  विशेष  द्वारा  नहीं  उठाया  गया  था  ।  यह
 नहीं  ॥  किसी  खास  अपोजीशन  पार्टी  ने  या
 किसी  खास  पोज़ीशन  पार्टी  के  लोगों
 ने  उठाया  था  t  तमाम  दलों  के  लोगों  ने
 यह  हम्स  किया  कि  जितना  भी  चावल
 उन्हें  दिया  जाता  है  उस  से!  एक  आदमी  क्‍या
 एक  बच्चे  का  भी  पेट  भरने  वाला  नहीं  है  ।
 यही  कारण  है  कि  मैं  समझता  हूं  कि  जिस
 तरीके  से!  उसे  दबाने  की  कोशिश  की  गई
 उस  तरीके  से  यह  दबने  वाला  नहीं  है  ।

 मैं  ग्रीन  मंत्री  जी  स ंएक  बात  पूछना  चाहता
 हूं  कि  क्या  केरल  की  परिस्थिति  उस  दिन  खराब
 नहीं  थी  जब  इसी  सदन  में  श्री  ए०  के०
 गोपालन  ने  भूख-हड़ताल  की  थी  ।  उन
 को  हमारे  स्वर्गीय  प्रधान  मंत्री  श्री  लाल
 बहादुर  शास्त्री  ने  ग्राश्यासन  दिया  था  कि  केरल
 की  खाद्य  समस्या  को  हल  करने  के  लिये  जो
 भी  कार्रवाई  की  जा  सकेगी,  की  जायेगी  अर
 शायद  उसी  के  फलस्वरूप  उन्होंने  अपनी
 भूख-हड़ताल  वापस  ली  थी  ।  उस  के  बाद
 मैं  सोचता  था  कि  केरल  में  जो  स्थिति  आ  चुकी
 थी  शायद  वह  दुबारा  नहीं  आ  सकेगी
 लेकिन  इस  सरकार  को  यह  चिन्ता  नहीं  है  कि
 लोग  भूखों  मरते  हैं  ।  सत्ता  की  शराब  में
 डूबी  सरकार  परवाह  नहीं  करती  कि  किसी
 भी  हालत  में  हो  चीजों  को  सुधारा  जाये  ।
 राज  मैं  कहता  हूं  कि  केरल  में  इतना  भ्रष्टाचार
 होने  के  बाद,  पुलिस  का  दमन  होने  के  बाद,
 लोगों  को  जेलों  में  भेजने  के  बाद,  डिफेंस  साफ

 “इंडिया  र्ल्स  को  इस्तेमाल  करने  फे  बाद
 झगर  सरकार  सोचती  है  कि  चन्द  खनकते
 हुए  टुकड़े  चावल  के  बढ़ाने  के  बाद  सारी
 परिस्थिति  बदल  जायेगी  तो  यह  गलत  है  ।
 मैं  समझता  हूं  कि  ऐसा  नहीं  हो  सकता  है
 अज  बंगाल  की  परिस्थिति  क्‍या  है,
 आज  मध्य  प्रदेश  को  परिस्थिति  क्‍या  है,
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 आज  राजस्थान  की  परिस्थिति  क्या  है,  राज
 उत्तर  प्रदेश  के  पूर्वी  जिलों  की  परिस्थिति  क्‍या
 है  ?  मैं  जानता  हुं  कि  आज  भीख  मांगने  के
 लिये  हम  तमाम  देशों  के  पास  जा  रहे  हैं  प्रौर
 जानसन  साहब  की  दुहाई  दे  कर  राज  अपनी
 खाद्य  परिस्थिति  से,  जो  कि  बहुत  संकट  में  है,
 निकलने  की  कोशिश  कर  रहे  हैं।  लेकिन  ग्रामीण
 यह  सब  कब  तंक  चलता  रहेगा?  केरल  बन्द  का
 नारा  जो  दिया  गया  था,  मैं  समझता  था  कि  उस
 से  सरकार  को  होश  आयेगा  और  सरकार
 कुछ  करेगी  ।  लेकिन  उत  दिनों  में  लड़ाई
 इस  बात  की  चल  रही  थी  कि  गद्दी  पर  कौन
 बैठे,  लड़ाई  इस  बात  की  चल  रही  थी  कि  सत्ता
 की  बागडोर  किस  के  हाथ  में  जाये,  लड़ाई
 इस  बात  की  चल  रही  थी  कि  चुनाव  में  किन
 कैंडिडेट्स  को  सेटभ्रप  किया  जाये  ।  मैं
 समझ  नहीं  पाता  हूं  कि  राज  यह  हमारे
 खाद्य  मंत्री  हैं  या  अन्न  मंत्री  हैं  प्रवीण  यह  मर-
 घट  के  सरदार  हैं  v  उन्हें  यह  चिन्ता  है  कि
 मरघट  में आज  कौन  जा  रहा  है।  बजाय
 इसके  कि  सरकार  सोचे  किं  अन्न  का  कहां
 से  जुगाड़  करे  उस  को  सोचना  चाहिये  कि
 वहू  कफन  का  कहां  से  जुगाड़  करे  बौर  कफन
 का  इस्तेमाल  किस  तरीके  से  करे  ।  तो  मैं
 समझता  हूं  कि  यह  मामला  चलने  वाला  नहीं
 है  और  मदीने  दो  महीने  में  भ्रमर  केरल  की
 घर स्थिति  जैसी  दूसरी  जगह  उत्पन्न  हो  जाती
 है  तो  मुझे  यह  बताने  में  कोई  डर  नहीं  है  कि  प्यार
 राज  केरल  बन्द  हुआ  है  तो  कल  हो  सकता  है
 कि  बिहार  बन्द  हो  मीर  ऐसी  ही  परिस्थिति
 उत्पन्न  हो  सकती  है  कि  भारत  बन्द  होगा  प्रौढ़
 मैं  गृह  मंत्री  जी  को  कहना  चाहता  हूं  कि जितना
 डिफेंस  आफ  इंडिया  रूल्स  का  वह  इस्तेमाल
 करना  चाहते  हैं  वह  करें  ।  केरल  की  परि-
 स्थिति  खराब  होगी  इस  वजह  से  जान  कर  के  रल
 के  चुने  हुए  नुमाइंदों  को  जेलों  में  भेजा  गया  1
 राज  तक  बहू  जेलों  मेंड़  रहे  हैं  ।  गवर्नर
 राज्य  वहां  कायम  कर  दिया  गया  शौर  कहा
 गया  कि  हम  सारी  परिस्थिति  को  हल  करना
 चाहते  हैं  ।  तो  इस  वास्ते  हम  सोचते  हैं  कि

 (हि  फैंस  साफ  इंडिया  में  बन्द  करने  के  बाद  भी
 2375(AI)LS—Il
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 मगर  केरल  बन्द  हुमा  कौर  हमारे  गृह  मंत्री
 का  कहना  था  चाहे  वह  बम्बई  बन्द  करने  की
 बात  हो,  सूती  मिलों  की  हड़ताल  हो,  उनका
 एक  कहना  है  कि  कुछ  लेफूट  कम्युनिस्ट  करा
 रहे  हैं  या ंकुछ  विरोधी  दल  वाले  करा  रहे  हैं
 लेकिन  जब  उनसे  पूछा  गया  कि  लेफूट  कम्यु-
 निवास  तो  जेलो  में  है,  जब  कौन  करा  रहा  है,
 तो  कहते  हैं  कि  वह  उनके  समर्थक  करा  रहे
 हैं,  उसके  स्पोर्ट्स  करा  रहे  हैं  ।  इसलिए
 उपाध्यक्ष  महोदय,  मैं  समझता  कि  हुं  राज
 इसलिए  नहीं  कि  केरल  में  ऐसी  परिस्थिति
 उत्पन्न  हैं,  सारे  भारतवर्ष  में  यह  होने  वाला
 है  ।  राज  कलकत्ते  के  शहर  में  जितना  राशन
 लोगों  को  मिलता  है  उनको  i29  are  दिया
 जाता  है,  उसके  बाद  भी  3  रुपया  साढ़े  तीन
 रुपया  किलो  चावल  खूले  आम  मिलता  है  ब्लैक
 मार्के दिग  में  ।  कानपुर  में,  6  तारीख  से,
 कल  से  स्टे चू टरी  राशनिंग  होने  वाली  है  ।
 मुख्य  मंत्री  का  कहना  है  कि  जब  तक  केन्द्रीय
 सरकार  से  पूरा  राशन  नहीं  मिलता  तब  तक
 शायद  वह  कामयाब  न  हो  ।  लेकिन  केन्द्र
 का  कहना  है  कि  हमारी  सप्लाई  ठीक  हूं।  या
 न  हो,  स्टे चू टरी  राशनिंग  करनो  है  an  मैं
 एक  चीज  कह  देना  चाहता  हैं  क्योंकि  कानपुर
 के  लोगों  ने  मुझे  चुना  है,  कानपुर  में 16.  तारीख
 के  बाद  झगर  वही  परिस्थिति  उत्पन्न  होती
 है  तो  कानपुर  बन्द  होगा  शौर  उसके  बाद
 उत्तर  प्रदेश  बन्द  होगा  ।  भारत  बन्द  का  नारा
 बहुत  लोग दे  चुके  हैं  भीर  यही  हाल  भगर  रहा
 तो  भारत  बन्द  होगा  ।  मुझे  मालूम  है
 कि  भारत  बन्द  से  पहले  पहले  तो  हम  लोग  बन्द
 हो  ही  जायेंगे  ।  लेकिन  अब  की  दफा  एक  चीज
 साफ  है,  943  %  बंगाल  में  जो  हुमा  था,
 सुहराबर्दी  भ्र ौर  उस  के,साथ  बड़े  बढ़े  सरमाये-
 दारों  ने  35  लाख  लोगों  के  मरने  के  बाद  दस
 लाख  और  दस  करोड़  से  20  करोड़  रुपया  तक
 कमाया  था,  लोग  तकदीर  को  कोस  कोस  कर
 मरे  थे,  फुटपाथों  पर  ले  जाकर  मौत के  मुंह  में
 अपने  बच्चों  को  डाल  दिया  था  t  लेकिन
 943  को  हिन्दुस्तान  में  हम  लोग  प्राने  नहीं

 देंगे।  झगर  ऐसी  परिस्थिति  होती  है  कि बाल
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 [श्री  स०  मो०  बनर्जी]
 बच्चों  के  मुह  में श्रन्न  नहीं  पहुंच  सका  कौर
 रोटी  के  बदले  गोली  मिलती  है,  लाठी  मिलती
 है,  डिफेंस  श्रॉफ  इंडिया  रल  मिलता  है,  भर
 943  में  जो  परिस्थिति  बंगाल  में  हुई  थी

 बही  परिस्थिति  सारे  देश  में  होती  है  तो  मैं
 यह  साफ  कहना  चाहता  हैं  कि  लोग  अपनी
 तकदीर  को  कोसते  कोसते  नहीं  मरेंगे  ।  भूखे
 लोग  आन्दोलन  करके  मरेंगे,  गोली  खाकर
 मरेंगे  कौर  हो सकता  है  कि  गोली  चलाने  वाले
 को  बदल  कर  मरेंगे  1  यही  मेरा  कहना  है  ।

 शी  हु कस चन्द  कछवाय  (देवास)  :
 उपाध्यक्ष  महोदय,  मुझे  भी  समय  मिलना
 चाहिए  7  पांच  मिनट  मुझे  दिया  जाय  t
 यह  केरल  की  जो  खाद्य  समस्या  है  यह  बहुत
 जटिल  है  श्लोक  इस  को  हमारी  सरकार  ने
 जटिल  किया  है  t  ऐसी  परिस्थिति  जो  पदा
 हुई  उस  में  सब  से  बड़ा  हिस्सा  इस  केन्द्रीय  सरकार
 का  है  |  उसके  कारण  केरल  में  राष्ट्रपति
 शासन  लागू  है  कौर  उसी  कारण  उसकी  सारी
 जवाबदेही  इस  केन्द्र  पर  प्रति  है।  जिस
 प्रकर  से  जब  रोम  जल  रहा  था  कौर  वहां  का
 जो  राजा  या  था  वह  पहाड़  पर  बैठ  कर  बंसी
 बजा  रहा  था  उसी  प्रकार  वहां  के  जो  राज्यपाल
 हैं  वह  जब  वहां  के  लोग  भूखों  मर  रहे  थे,  तड़प
 रहे  थे  तो  वह  दिल्ली  में  श्री  कर  खुशी  के  साथ
 चुनाव  लड़  रहे  थे  इस  तराशा  से  कि  मैं  फलां
 को  प्रधान  मंत्री  बना  दूंगा,  तो  शायद  केन्द्र  में
 मुझे  कहीं  मंत्री  की  जगह  मिल  जायेगी  ।
 राज  जो  क्षेत्रीय  प्रणाली  है  कि  एक  राज
 का  गल्‍ला  दूसरे  राज  में  नहीं  जावे,  यही
 कारण  है  कि  उस  क्षेत्र  में  प्रकाश  पड़ा  है  कौर
 जब  कि  पड़ोसी  राज्य  मद्रास  शौर  झान्ध्  में
 सप्ली  कोई  बात  नहीं  है।  मद्रास  के  लोगों  को
 तो  200  प्राम  चावल  खाने.  को  दिया  जाता  है
 और  झान  के  लोगों  को  240  ग्राम  जब  कि
 केरल  के  लोगों  को  20  ग्राम,  यह  भेदभाव
 कयों ?  यह  राज्य  सरकारें  समझती  हैं  कि
 भ्रमर  मान  लो  क्षेत्रीय  प्रणाली  खत्म  हो
 जायगी  तो  हमें  जितना  मिलता  है  खाने  को
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 वह  नहीं  मिलेगा  ।  लेकिन  राज  राज्य  सन् का रें
 जो  बिजनेस  करती  हैं  वह  उसमें  कितना  मुनाफा
 कमाती  हैं  ?  मैं  उदाहरण  देता  हु  a  मध्य
 प्रदेश  में  मध्य  प्रदेश  सरकार  जब  ज्वार  खरीदती
 है  तो  32  रुपये  क्विंटल  कौर  34  रुपये  विवि टल
 खरीदती  है  ।  वही  ज्वार  वह  वहां  से  गरोबों
 को  खाने  के  देती  है  54  रुपये  शौर  56  रुपये
 क्विंटल  ।  20-20  रुपया  क्विंटल  मुनाफा
 कमाती  है  ।  उसके  लिये  कुछ  नहीं  लेकिन
 व्यापारी  मुनाफा  कमाता  है  तो  उसे  बन्द  किया
 जाता  है  ।  हम  देखे  कि  भ्राज  मद्रास  के  भ्रमर
 किस  भाव  का  चावल  है?  वहां  85  रुपये
 क्विंटल  चावल  मिलता  है  कौर  आान्धघ  में
 80  रुपये  क्विंटल  लेकिन  केरल  में  200
 रुपये  क्विंटल  ry  यह  इतना  प्रकार  क्यों  ?
 यह  इतना  भाव  केरल  के  ग्रन्दर  है  क्‍यों  ?
 केरल  की  राज  जो  स्थिति  है  राज्यपाल  ने
 कहा  था  कि  केन्द्रीय  सरकार  आपका  साथ
 नहीं  देती  है,  केन्द्रीय  सरकार  यह  नही  चाहती
 है  कि  केरल  के  लोगों  को  खाने  को  मिले,
 इसके  बाद  जब  राज्यपाल  महोदय  सड़क  से
 गुजरे  तो  वहां  की  जनता  ने  उनका  स्वागत
 किया  कौर  केन्द्र  के  खिलाफ,  केन्द्र  के  प्रति
 जो  वहां  के  लोगों  में  गलत  धारणायें  पैदा  हुई,
 जो  उत्तेजना  फैली  उसका  प्रमुख  कारण  राज्य-
 पाल  महोदय  हैं  t  प्रत्यक्ष  महोदय,  मैं  कहना
 चाहता  हू,  कि  वहां  जिन  लोगों  को  बन्द  किया
 गया  है  उन  विद्यार्थियों  को  छोड़ना  चाहिए  t
 उन  पर  जो  मुकदमे  है  वन  सब  मुकदमों
 को  वापस  लेना  चाहिए  |  पुलिस  का
 जो  वहां  पर  अत्याचार  हुआ  है,  पुलिस
 ने  जो  ज्यादती  की  है,  उनकी  न्यायिक
 जांच  होनी  चाहिए।  वहां  पुलिस  ने  किस  प्रकार
 से  विद्यार्थियों  के  साथ  अत्याचार  किया  है
 यह  एक  बड़ी  ऐसी  कहानी  है,  ऐसी  दर्दनाक
 घटना  है  कि  मगर  माननीय  मंत्री  जी  पुलिस
 की  उन  ज्यादतियों  की  छानबीन  करेंगे  तो
 मालम  होगा  कि  बिना  गुनाह  लोगों  को
 जैलों  में  भेजा  गया  है,  उन  पर  लाठियां  चलाई:
 गई,  गोली  चलाई  गई  ।
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 «  यह  जो  प्रश्न  समस्या  बिगड़ी  है  इसके
 प्रबन्ध  में  मैं  कहना  चाहता  हूं  कि  ड्राप  केरल
 की  जनता  को  क्‍या  भारतवर्ष  स  अलग  समझते
 है  ?  केरल  की  जनता  क्‍या  हमारे  देश  की
 जनता  नहीं  है  ?  यदि  आप  राज  यह  भावना
 लेकर  चलें  कि  वह  हमारे  देश  के  बाहर  के  लोग
 हैं  तो  मैं  कहना  चाहता  हूं  कि  केरल  इस  देश
 का  रंग  है  आपने  इस  भावना  से  काम  लिया  तो
 हम  इसे  बर्दाश्त  नहीं  करेंगे।  ड्राप  चाहते  हैं  कि
 वहां  लोग  भूखे  मर  जायें  ।  यदि  प्राय  भूखा
 मारना  चाहते  हैं  तो  वह  खाना  भी  जानते  हैं  ।
 जो  लोग  आज  खाना  नहीं  देते  हैं,  जिनके  हाथ
 में  ग्राम  सारा  अन्न  का  व्यापार  है,  जो  सरकार
 बनाकर  बैठे  हैं,  एक  दिन  वह  करायेगा  कि  वह
 उनको  खाकर  छोड़ें  गे।  इसलिए,  मैं  कहना  चाहता
 हूं,  कि  उपाध्यक्ष  महोदय,  कि  जितनी  जल्दी  हो
 सके  उन्हें  सहायता  पहुंचानी  चाहिए  1

 Shri  C.  Subramaniam:  Mr.  Deputy-
 Speaker,  Sir,  today  Kerala  is  sur-
 charged  with  a  tension.  That  tension
 is  based  on  a  sense  of  suspicion,  a
 feeling  of  injustice,  a  sense  of  being
 discriminated  against  and  how  that
 atmosphere  has  been  brought  about
 was  demonstrated  here,  if  I  may  say
 so,  by  the  sample  of  specches  made
 by  Shri  Sreckantan  Nair  and  Warior
 and  others,  if  this  was  the  sort  of
 speech  made  on  the  floor  of  this
 House,  we  can  very  wel!  imagine  what
 would  have  been  the  sort  of  specches
 made  in  the  public  to  arouse  the  feel-
 ings  of  the  people.

 Sbri  Vasudevan  Nair:  Have  you
 heard  the  speches  of  Congress  Mem-
 bers  in  the  maidans  of  Kerala?  (In-
 terruptions)

 Mr,  Deputy-Speaker:  Order,  order.
 We  should  hear  him  patiently.  (In-
 terruptions)

 Shri  0.  Subramaniam:  In  this  sur-
 charged  atmosphere,  if  there  is  a  cer-
 tain  amount  of  excitement,  I  am  not
 surprised.  But  what  is  fmportant
 now  is,  apart  from  the  debate  here,
 apart  from  the  adjournment  motion
 here,  how  to  bring  about  a  normal
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 situation  in  Kerala.  That  is  the  most
 important  thing.  (Interruption).

 Mr,  Deputy-Speaker:  Order,  order.
 Shri  €.  Subramaniam:  We  should

 try  by  our  speeches  and  action  to
 bring  about  that  norma)  situation  in
 Kerala.  That  is  the  most  important
 thing,  and  all  the  other  arguments,
 logic,  however  well-based  they  might
 be,—I  have  no  doubt  in  my  mind—I
 would  not  be  able  to  sell  them  in  this
 surcharged  atmosphere.  It  is  in  this
 context  that  we  considered  the  situa-
 uion  of  Kerala,  when  the  Prime  Minis-
 ter  was  present,  the  Home  Minister
 was  pfesent  and  al]  the  Chief  Minis-
 ters  from  the  various  States  were  pre-
 sent  and  the  Governor  of  Kerala  also
 was  there  to  give  an  account  of  the
 situation.  We  came  to  the  conclusion,
 first  of  all,  that  we  have  to  break  this
 tension  there  and  bring  about  a  sens:
 of  normalcy  and  an  atmosphere  of
 normalcy.  It  is  on  that  basis,  apart
 from  the  logic,  statistics  and  every
 other  thing,  that  we  took  the  decision,
 first  of  all,  how  to  sec  that  this  ration

 is  restored  there  to  60  grams  per  day
 and  how  al!  the  other  State  Govern-
 ments  could  participate  and  co-
 operate  in  this  effort.  As  a  matter  of
 fact,  when  facts  were  given,  some  of
 the  State  Chief  Ministers  from  ‘the
 various  States,  Governments  came  for-
 ward  and  said  that  they  were  in
 a  much  worse  position,  So,  even  as
 we  wanted  to  treat  a  border  situation
 with  all  the  concerted  effort  of  the
 nation,  in  the  same  way,  we  wanted
 to  treat  the  Kerala  situation  in  a  con-
 centrated  way  with  the  concentrated
 effort  of  all  the  State  Governments,
 and  I  am  glad  that  the  State  Govern-
 ments  and  the  Chief  Ministers  res-
 ponded  in  a  grand  manner  and  said,
 “Yes,  we  shall  treat  this  and  make
 them  feel  that  it  is  not  as  if  they  are
 being  ignored.”  (Interruption).

 Mr,  Deputy-Speaker:  Order,  order.
 Shri  Maurya  (Aligarh):  I  want  8

 reply  to  this  question.  Why  they  did
 not  do  this  earlier.  ,

 Mr.  Deputy-Speaker:  He  is  reply-
 ing.  Order,  order.
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 oft  बागड़ी  (हिसार)  :  वह  सवाल  पूछ
 रहे  हैं  मंत्री  जी उसका  का  जवाब  देना  चाहिए
 पहले  क्‍या  वह  सो  रहे  थे  ?

 उपाध्यक्ष  भोम
 बैठिये  ।

 ग्रुप  चुपचाप

 Shri  ©.  Subramaniam:  It  is  on  that
 basis  that  every  State  would  make
 an  effort  that  we  decided  to  restore
 this  cut  there.  We  have  already
 made  the  announcement  that  in  the
 second  half  of  March,  the  restoration
 would  be  made,  It  is  not  as  if  we  do
 not  want  to  restore  the  cut  immediate-
 ly,  because,  what  is  important  is,
 even  as  hon.  Members  have  said,  once
 the  cut  is  restored  and  we  declare  the
 supply  of  60  grams,  it  should  be  pos-
 sible  to  have  a  continuous  supply
 without  any  breakdown  whatsoever.
 Therefore,  it  is  necessary  ‘for  us  to
 build  the  stock  before  we  undertake
 this  task  of  increasing  the  ration.
 That  is  why  it  is  bound  to  take  some
 time,  and  it  is  on  that  basis  that  the
 decision  has  been  taken.  I  hope  the
 people  of  Kerala  would  realise  that
 the  Central  Government  is  trying  to
 do  its  best  to  see  that  this  supply
 position  is  kept  without  any  break
 whatsoever,  and  it  will  be  our  endea-
 vour  to  do  so.
 47.43  brs.

 [Mr.  Speaker  in  the  Chair.]
 Having  said  this,  I  would  like  to

 ‘go  back  a  little  and  try  to  explain  to
 the  House  how  this  situation  was
 brought  about  and  why  this  situation
 arose  at  all.  Naturally,  hon.  Mem-
 bers  would  be  anxious  to  know  about
 it.

 att  बागड़ी  :  जवाब  तो  सवाल  का  उन्हें
 देना  चाहिए  ।

 उपाध्यक्ष  महोदय  ca  ताईर,  ब्राइडल  ।

 Shri  ९.  Subramaniam:  Many  hon,
 Members  pointed  out  that  when  there
 wag  the  bigger  zone,  the  southern
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 zone,  there  was  almost  norma]  condi-
 tion  and  it  js  after  bringing  about
 this  State  to  State  zone  that  the  posi-
 tion  has  deteriorated.  Therefore,  it  is
 necessary  to  examine  what  was  the
 condition  that  existed  from  96l  to
 963  when  this  larger  zone  existed.
 We  have  got  facts  and  figures  to  show
 what  was  the  quantity  of  rice  which
 moved  jnto  Kerala  from  Madras,  from
 Andhra  and  from  various  other  places
 and  what  the  Central  Government
 was  supplying  at  that  time  (Inter-
 ruptions).  I  will  answer  questions  at
 the  end.  Please  let  me  proceed  with
 my  speech.

 Shri  Maurya:  We  do
 speech,  We  want  food.

 not  want

 श्री  बागड़ी  :  प्रध्यक्ष  महोदय,  मंत्री  महोदय
 गुस्से  में  हैं

 झ्रध्यक्ष  महोदय  :  स्पीचेस  हो  चुकी  हैं
 अरब  मंत्री  जी  की  बात  को  सब  को  सुनना  चाहिए
 अब  क्‍या  शाप  यह  चाहते  हैं  कि  वह  वही  कहें
 जो  कि  भाप  चाहते  हैं  या  यह  कह  दें  कि  मैं
 कसूरवार  हुं  a  इस  तरह  से  बार  बार  दखल  देना
 मुनासिब  नहीं  है  कौर  श्री  श्राप  को  श्रीराम  से
 उन  की  बात  सुननी  चाहिए  ।

 Shrj  C.  Subramaniam:  If  hi
 would  not  produce  results,  why  have
 all  the  members  spoken  and  I  have
 been  asked  to  reply?  There  need  not
 have  been  this  motion  at  all.  Having
 made  the  motion  and  members  hav-
 ing  made  their  speeches,  I  suppose  I
 have  to  reply.

 Mr.  Speaker:  Yes;  the  minister  has”
 every  right  to  make  his  speech  and  I
 will  be  a  silent  listener.  He  may  go
 on  in  spite  of  the  interruptions.

 Shri  C.  Subramaniam:  Thank  you,
 Sir.  During  1961  to  1963,  about  7  to
 8  lakh  tonnes  moved  under  free  trade
 into  Kerala.  In  addition  to  that,  the
 Central  Government  took  the  responsi-
 bility  of  supplying  to  the  poorer  sec-
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 tion  of  the  people  what  they  call  one
 adangali  and  that  used  to  be  raised
 to  two  adangalis  during  the  rainy
 season,  One  adangali  is  a  small  quan-
 tity;  it  is  much  less  than  20  or  25
 grams.

 Shri  Vasudevan  Nair:  It  is  much
 more.  (Interruptions).

 Mr.  Speaker:  Let  that  remain  as
 adangali  and  not  be  converted  into
 grams.

 Shri  A.  V.  Baghavan:  Adangali
 Means  one  Mac’clecan  measure.

 Shri  C.  Subramaniam:  |  r  be:
 some  exhibition  was  made  with  re-
 gard  to  the  distribution  there,  It  was
 about  one  fifth  or  one-fourth  of  what
 Mr.  Vasudevan  Nair  showed  to  the
 House  as  the  rice  distribution  there.
 That  was  how  I  made  the  calculation.
 If  that  exhibition  was  wrong,  perhaps
 my  calculation  is  also  wrong.

 Shri  Daji:  Is  it  not  a  confession  of
 the  minister’s  incompetence  that  he
 does  not  know  even  the  quantutn  of
 the  measure  (Interruptions).

 श्री  बागड़ी  :  मंत्री  महोदय  को  ऐसे
 गैर  जिम्मेदाराना  तरीके  से  जवाब  नहीं  देना
 चाहिए  t

 Shri  0,  Subramaniam:  We  were  dis-
 tributing  about  2  lakh  tonnes  every
 year.  Therefore,  the  total  quantity  of
 rice  which  was  moved  into  Kerala
 from  outside  sources  was  round  about
 0.5  lakh  tonnes  every  year.  That  was
 the  state  of  affwirs  when  this  free
 trade  was  being  allowed,

 In  1964,  a  situation  developed  about
 which  I  had  already  mentioned  in  the
 House.  Prices  shot  up  and  the  scar-
 city  of  rice  began  to  be  felt  in  the  sur-
 plas  States  of  Madras  and  Andhra
 Pradesh.  In  Madras  Stafe,  we  used
 to  find  at  that  time—in  October-
 Novetber,  964—mile-long  queues  in
 the  fair-price  shops  because  of  scarcity
 conditions  having  been  created  there
 and  prices  also  shooting  up.
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 Shri  Diner  Bhattacharya  (Seram-
 Pore);  Is  there  any  State  where  there
 is  no  long  queue  in  the  ration  shops
 now?

 Shri  C,  Subramaniam:  It  was  in  this
 context—I  do  not  know  how  far  it  was
 justified-—that  the  Andhra  Govern~
 ment  and  the  Madras  Government
 took  unilatera]  action,  stopping  fur-
 ther  flow  of  rice  into  Kerala.  There-
 fure,  it  created  a  very  critical  and
 embarrassing  situation  there.  The
 prices  had  already  shot  up  and  the
 critica]  situation  had  arisen  both  in
 Madras  and  Andhra  Pradesh.  This
 got  reflected  in  Kerala  also.  If  this
 situation  was  allowed  to  continue,  if
 the  Madras  State  Government  and  the
 Andhra  Pradesh  State  Government
 continued  to  have  this  unilateral  stop-
 ping  of  movement  of  rice  from  their
 States  into  Kerala  the  situation  would
 have  worsened  in  Kerala  also.  It  is
 in  this  context  that  we  had  a  confer-
 ence  of  all  the  Chief  Ministers  of  the
 southern  zone  and  we  came  to  the
 conclusion  that  instead  of  this  artifi-
 cia]  banning  we  should  recognise  this
 banning  legally  and  take  responsi-
 bility  for  the  supply  of  rice  to  Kerala.
 It  is  on  this  basis  that  the  State  zones
 were  brought  about.  On  that  basis,
 Andhra  was  to  give  the  surplus  to  the
 central  pool,  Madras  was  to  hand  over
 its  surplus  to  the  central]  pool  and
 the  central  pool  was  to  deliver  to
 Kerala  the  quantities  which  were
 moving  in  as  before  and  to  organise
 a  rationed  distribution  there.  It  is  on
 this  basis  that  rationing  was  introduc-
 ed.  Informal  rationing  was  _  intro-
 duced  with  regard  to  quantities  which
 were  moving  in  from  outside.

 As  far  as  mternal  production  is  con-
 cerned,  it  is  &  always  equal  to  what
 was  going  into  Kerala  from  outside.
 There  is  always  production  in  Kerala
 to  meet  about  50  per  cent  of  the  re-
 quirements.  So  the  balance  80  per
 cent  was  going  from  outside.  There-
 fore,  they  were  roughly  producing
 .  million  tons  and  that  AL  million
 tons  were  moving  within  the  market.
 In  addition  to  that  0.5  Iakh  tons  were
 going  from  outside.  As  I  said,  this
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 l.l  million  tons  of  internal  production
 was  still  available  within  Kerala  and
 in  addition  to  that  we  undegtook  to
 supply  to  the  people  of  Kerala  60
 grams  of  rice  per  head  to  the  entire
 Population.  In  addition  to  that  an-
 other  60  grams  of  wheat  was  to  be
 made  available  and  they  could  pur-
 chase  whatever  may  be  their  require-
 ments.  It  was  on  this  basis  that  in-
 forma]  rationing  was  introduced.

 I  want  to  make  it  quite  clear  that
 when  we  talk  about  4  ounceg  or  5
 ounces  of  rice  and  wheat  in  addition
 to  that  as  ration  in  Kerala,  it  is  not  as
 if  this  is  the  only  quantity  available.
 This  quantity  was  given  to  everybody
 under  the  rationing  system  and  in  ad-
 dition  to  that  whatever  is  produced
 internally—I  am  talking  of  rice  only
 leaving  alone  all  the  other  things—
 was  moving  within  the.  market.
 Therefore,  in  addition  to  what  we
 supplied  as  quantum  of  rice,  there  was
 about  one  million  tons  of  rice  avail-
 able  from  interna]  production  for  the
 consumption  of  Kerala.  Therefore,
 when  people  say  that  the  péople  of
 Kerala  are  asked  to  be  content  with
 only  4  ounces  or  5  ounces  of  rice,  this
 internal  production  has  to  be  taken
 into  account.  In  addition  to  what  we
 supply  there  is  an  open  market  avail-
 able,  an  un-restricted  market.  Nobody
 takes  that  into  account  (Interruption).
 Whether  there  should  be  monopoly
 procurement  or  intensive  procurement
 of  this  one  million  tons  and  it  should
 be  distributed  along  with  the  quantity
 that  we  supply  is  a  different  question
 (Interruptions).  Hon.  Members  may
 put  their  questions  later  on.

 Mr.  Speaker:  He  should  not  promise
 to  answer  any  questions  afterwards.
 I  am  the  only  listener.  He  might  go
 on.

 Shri  C.  Subramaniam:  Therefore,  if
 we  take  into  account  what  happened
 during  965  it  will  be  seen  that  on
 this  basis  we  supplied  9.3  lakh  tons
 of  rice  in  addition  to-an  equal  amount
 of  wheat  that  was  offered.  The  ave-
 rage  consumption  there  has  been
 round  about—it,  some  months  it  went
 up  to  40,000  to  50,000  tons  per  month
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 —35,000  tons  per  month.  Therefore, about  4  lakh  tons  of  wheat  has  also
 been  supplied  to  the  people  of  Kerala
 along  with  this  9.3  lakh  tons  of  rice.
 Therefore,  the  total  which  was  pumped into  the  Kerala  food  distribution  sys- tem  was,  as  far  as  the  surplus  is  con-
 cerned,  92  lakh  tons  of  rice  and  4
 lakh  tons  of  wheat.  This  quantity  of
 3.2  lakh  tons  of  foodgrains  was  the
 quantity  consumed,  not  what  we  off-
 ereq  but  was  actually  consumed.
 Therefore,  as  against  an  import  into
 Kerala  of  0.5  lakhs  the  actual  con-
 sumption  was  9.2  lakh  tons  of  rice  and
 4  lakh  tons  of  wheat.

 Then,  it  is  not  as  if  in  other  parts of  the  country  also  only  rice  and
 wheat  are  consumed.  In  other  parts of  the  country  coarse  grains  are  con-
 sumed.  Unfortunately,  the  people  of
 Kerala  do  not  consume  coarse  grains.
 But,  as  a  substitute  for  that,  they  take
 large  quantities  of  tapioca.  Even  this
 year  the  pfoduction  of  tapioca  was
 round  about  2.5  million  tons,  Out  of
 this  no  doubt  some  export  has  taken
 place,  about  5  lakh  tons  and  only
 the  rest  wag  available  ‘for  local  con-
 sumption.  Therefore,  even  after  al-
 lowing  for  exports,  2  million  tons  of
 tapioca  was  available  to  the  people  of
 Kerala,  particularly  for  the  poor  com-
 mon  people  who  take  tapioca.  I  am
 not  talking  of  other  types  of  food
 which  afe  available  in  Kerala  like,
 for  example,  fish.  In  fact,  people  of
 Kerala  take  more  fish  than  people  in
 other  parts  of  the  country.  So,  when
 we  talk  of  4,  5  or  6  ounces  we  com-
 pletely  forget  that  other  foodgrains
 are  moving  in  the  open  market  and
 they  are  available  to  the  people  of
 Kerala  for  consumption.  And  in  fact

 ‘they  are  consumed.
 Shri  Maurya:  Does  the  Minister

 know  the  rates  in  the  open  market?
 aft  बागड़ी  :  भ्रमर  वहां  पर  खला  बाजार

 है,  तो  उस  खले  बाजार  में  कीमत  क्‍या  है  ?

 अध्यक्ष  महोदय  :  उनको  कहने  दीजिए  ।
 भी  हुक्म  चार  कछवाय  :  200  रुपये

 क्विंटल  1
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 थी  बिगड़ो  :  बिल्कुल  गलतबयानी  कर
 के  हाउस  भर  देश  को  धोखे  में  रख  रहे  हैं।

 Shri  0.  Subramaniam:  Therefore,
 this  picture  wil]  always  have  to  be
 kept  in  mind  when  we  make  a  com-
 parison  with  what  is  happening  in  the
 neighbouring  State  or  any  other  State.

 In  August  964  there  was  the  Chief
 Ministers’  Conference,  to  which  a  re-
 ference  was  made  by  some  hon,  Mem-
 ber.  In  that  meeting  we  considered
 the  situation  in  Kerala,  At  that  time

 ‘we  did  not  know  that  we  are  going  to
 face  such  a  big  continued  drought.  At
 that  time  we  expected  the  production
 to  go  up  from  38  million  tong  of  rice
 to  round  about  4]  million  tons.  On
 the  basis  of  that  level  of  production
 we  estimated  that  we  would  be  able
 to  allot  9.5  lakh  tons  to  0  lakh  tons
 to  Kerala.  The  Governor  of  that  State
 also  said  that  he  would  be  satisfied
 if  10,  lakh  or  il  lakh  tons  would  be
 made  available  to  that  State.  But  the
 situation  changed  mainly  because  of
 the  drought  conditiong  affecting,  apart
 from  various  parts  of  the  country,
 particularly  Andhra  Pradesh  and
 Madras.  One  may  say  that  the  pro-
 duction  in  Madras  mainly  depended
 wpon  the  Mettur  Reservoir.  In  my
 Hving  memory  I  have  never  seen
 Mettur  Reservoir  going  to  the  level  of
 20  ft.  or  8  ft.  In  the  normal  years  in
 the  months  of  August,  September,

 ‘October  it  used  to  remain  at  the  level
 of  20  ft.  This  year  it  went  down  to

 20  ft.  Consequently,  the  water  supply for  irrigation  also  diminished  to  that
 ‘extent.  There  was  also  apprehension in  Madras  State  that  about  “4  million
 acres  of  land  would  become  dried  up. In  Andhra  Pradesh,  while  the  water
 supply  in  the  coastal  belt  or  delta
 a@rcas  remained  unaffected,  in  the
 areas  which  depended  on  minor  or
 medium  irrigation  projects  the  supply
 completely  dried  up  and  the  produc-
 tion  was  consequently  affected.

 In  addition  to  this,  another  situation
 also  arose.  In  the  early  stages  of
 39865  in  spite  of  our  good  production
 द  were  in  a  position  to  import  about
 7.5  lakh  tons  of  rice  from  foreign
 countires.  But,  as  the  House  is
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 aware,  because  of  the  Pakistani  ag-
 gression  and  the  consequent  stoppage
 of  foreign  aid,  the  foreign  exchange
 Position  became  very  acute.  There-
 fore,  we  had  to  completely  stop  the
 import  of  rice  from  abroad.  So,  in
 October,  November,  December,  we
 faced  a  situation  in  which  foreign  ex-
 ehange  was  not  available  for  the  im-
 port  of  any  rice.  In  addition  to  all
 that,  drought  conditions  continued  to
 persist  with  the  prospect  of  complete
 break-down  in  the  production,  as  far
 as  paddy  was  concerned.  That  was
 the  prospect  which  the  Southern:
 Zone  faced
 8  hrs.

 No  doubt,  the  Government  has  been
 writing  and  some  mention  was  made
 about  it.  I  have  also  been  writing
 to  the  State  Governor  saying  that  this
 is  the  position  now.  Last  year  we
 had  a  record  production  of  38  million
 tonnes  of  rice  and  in  addition  to  that
 we  imported  7.5  lakh  tonnes  of  rice.
 In  those  conditions  it  was  possible  for
 me  to  hang  over  to  Kerala  about  9:2
 lakh  tonnes  of  rice.  Now  in  the  pre-
 sent  condition  of  rice  production  being
 restricted  because  of  the  drought  con-
 ditions  and  in  addition  to  that  with  no
 prospect  of  imports  cuming  in  because
 of  the  foreign  exchange  situation,  if
 you  expect  that  I  should  continue  to
 deliver  this  9.5  lakh  tonnes  even,
 leave  alone  the  l]  lakh  tonnes  which
 was  contemplated  at  one  time,  it  wil
 be  a  very  difficult  situation  for  the
 food  economy  to  manage.  Therefore,
 if  the  supplies  should  not  break  down
 even  now,  8  phased  programme  of
 cutting  down  the  rations  will  have  to
 be  undertaken;  but,  perhaps  because
 he  was  aware  of  the  situation  arising
 there,  he  was  persistent  that  it  could
 not  be  done.  But  when  the  supplies
 were  not  there  because  of  these
 drought  conditions  and  the  prospects of  the  failure  of  the  crops  there  and
 in  addition  to  that  imports  not  being
 available,  naturally,  when  the  imports were  not  available,  the  entire  supply
 which  we  had  to  make  to  Kerala  de-
 pended  upon  the  sources  of  Andhra
 and  Madras  which,  States  completely
 got  into  a  scare  because  of  the  mon-
 soon  failure,  Naturally,  in  those  condi-
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 tions  they  tried  to  hold  on  to  as  much
 stocks  as  possible.  It  is  a  natural  feel-
 ing  any  State,  they  being  responsible
 to  feed  the  people  of  their  own  State.

 This  is  the  situation  which  led  to
 this.  But  in  spite  of  this  we  took
 every  step  to  meet  it.  The  Prime
 Minister,  the  lute  Lal  Bahadur  Shastri
 himself,  not  only  phoned  up  the  Chief
 Ministers  of  Andhra  Pradesh  and
 Madras  but  they  were  got  down  here.
 We  talked  to  them  and  in  spite  of  the
 difficulties  which  they  were  facing,
 they  had  made  commitments  that  they
 would  give  certain  quantities  during
 January  and  February  so  that,  it  was
 understood,  it  should  be  possible  for
 us  ‘to  have  a  review  of  ‘the  situation
 soon  after  his  return  from  Tashkent.
 This  is  how  a  temporary  arrangement
 was  made  for  January  und  February
 On  the  basis  of  some  deliveries  from
 Madras.  There  also,  because  of  these
 ‘monsoon  _  conditions,  procurements
 could  not  be  made  and  they  could  not
 get  at  the  stocks.  In  spite  of  doing
 everything  movements  could  not  be
 kept  pace  with  the  requirements  ijn
 Keraia.  That  is  hew  ut  a  particular
 point  it  had  to  be  brought  down  to
 20  grammes  in  order  to  avoid  a  com-
 plete  breakdown.  What  was  important
 at  that  time  was  to  consider  whether
 there  should  be  a  complete  break-
 down  of  spplies  or  whether  they
 should  be  brought  down  to  a  parti-
 cular  level  and  at  least  that  being
 ensured  for  some  time.

 As  soon  as  we  knew  that  this  was
 a  very  difficult  situation  to  face  and
 there  was  likely  to  be  discontent,  as
 soon  as  the  present  leader  was  clect-
 ed  immediately  I  made  her  aware  of
 the  situation  and  she  also  assured  that
 the  first  thing  which  the  Cabinet
 would  consider,  after  reconstitution,
 would  be  the  Kerala  situation.

 at  बागड़ी  :  तालियां  बजा भो  बहुत
 अच्छा  काम  कर  दिया  है  शर्म  नहीं  जाती
 Sbrimati  Lakkhmikanthamma

 (Khammam);  Are  they  serious  or
 are  they  simply,  laughing?

 Shri  C,  Sudyamantum:  We  knew,
 on  the  28th—it  hed  alfesdy  been
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 organised—there  woulg  be  a  Kerala
 Bandh......  (Interruption).

 Mr.  Speaker:  Order,  order.
 Shri  .C,  Subramaniam:  |  thought,  4

 was  losing  even  the  only  listener,
 Mr.  Speaker:  No.  not  at  all.  I  rather

 wanted  to  give  lim  a  respite.
 Shri  C.  Sabramahiam:  Therefore,

 having  learnt  that  there  was  going  to
 be  a  Kerala  Bandh  on  the  28th,  on
 the  27th  the  Prime  Minister  made  an
 appeal  that  she  was  quite  concerned
 with  the  situation,  that  she  was  aware
 of  the  situation  in  Kerala  and  she
 ordered  an  increase  of  the  ration  tc
 40  ‘grammes.  She  also  made  an
 assurance  that  in  February  the  situa-
 tion  will  be  further  reviewed  as  soon
 as  she  was  in  a:pogition  to  review  the
 whole  thing.  An  appeal  was  made
 that  it  was  not  necessary  to  have  the
 bandh  etc.  But,  unfortunately,  in
 spite  of  that  it  was  there.

 Hon.  Members’  might  consider
 whether  the  Central  Government  took
 notice  of  the  situation  there  and  made
 every  effort  to  avert  this  bandh.  On
 the  27th  the  Prime  Minister  made  a
 personal  appeal  saying,  “I  have  in-
 creased  it  to  40  grammes  imme-
 diately”.

 श्री  बाली  :  प्रयोग  से  भूख  नही  मिटती
 है।  चावल  महीं  है  प्रधान  मंत्री  की  अपील  |

 Shri  0.  Subramanfam:  And  that
 was  not  the  end  of  the  story.  She  said
 that  the  position  would  be  further  re-
 viewed  not  only  with  regard  to  in-
 ternal  procurement  but  with  regard
 to  imports  also  to  scrape  as  much  for-
 eign  exchange  as  possible  to  arrange
 for  further  imports.  It  was  on  this
 basis  that  she  made  the  appea]  say-
 ing  that  not  only  internal  sources  will
 be  tapped  but  outside  sources  also  will
 be  tapped  for  the  purpose  of  getting
 rice  ‘for  Kerala.  But  in  spite  of  that,
 the  bundh  went  on.  Shri  Vasudevan
 Nair  was  pleased  to  say  that  it  was
 a  peaceful  d  tration.  I  sup
 that  is  his  conception  of  what  a  peace-
 fu)  demoristration  is.  But  I  have  ‘got
 ere  ‘a  fist  of  whet  all  happened  at
 that  tite.  The  Home  Minister  has
 béen  food  enough  to  pass  on  the  list
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 to  me....  (Interruptions)  These  are
 all  the  acts  of  violence....

 श्री  रामसेवक  यादव  :  (बाराबंकी)  :
 मैं  एक  सवाल  का  जवाब  चाहता  हूं।  मंत्री
 महोदय  ने  भाषा  जैसे  महत्वपूर्ण  सवाल  को  लेकर
 इस्तीफा  दे  दिया था  इस  खाद्य  जैसे  भयंकर
 प्रश्न  को  ले  कर  भी  क्‍या  वह  इस्तीफा दे  देंगे
 जिस  में  वह  नितान्त  असफल  रहे  हैं  ?

 Shri  C.  Subramaniam:  43  State
 Transport  buses  damaged  in  one  day;
 Railway  lines  tampered  with  at  9
 places...  att  (Interruptions).

 Shri  Vasudevan  Nair:  It  is  an  utter
 lie.  We  will  not  allow  all  this.

 Shri  N.  Sreekantan  Nair:  This  is  all
 wrong....  (Interruptions)

 Mr.  Speaker:  Order,  order.  They
 will  resume  their  seats.

 Shri  A.  V.  Raghavan:  Wil)  he  give
 the  dates?

 Mr.  Speaker:  That  is  not  the  way
 to  conduct  the  proceedings  of  the
 House....  (Interruptions).  All  the
 four  Memers  are  speaking  simulta-
 neously  Order,  order.  Will  they
 resume  their  seats?  Mr,  Vasudevan
 Nair....

 Shri  Vasudevan  Nair:  You  should
 not  allow  the  Minister  to  read  out
 utter  falsehood  in  this  House.  There
 is  a  limit  to  everything.  We  are
 human  beings  and  you  may  please
 excuse  US......

 Shri  N.  Sreekantan  Nair:  Not  a
 single  bus  was  sent  out  by  the  Cor-
 poration  on  that  day.

 Shri  Thirumala  Rao  (Kakinada):  We
 have  not  got  the  means  of  verifying
 what  the  Opposition  Member  says.
 What  is  the  proof  of  what  they  say?
 (Interruptions)  You  must  allow  this
 to  go.  We  can  also  challenge  them.

 Shri  8.  M.  Banerjee:  You  can  ap-
 point  a  committee.
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 Shrimati  Renu  Chakravartty:  May
 I  suggest  that  this  House  may  set  up:

 a  committee?  Let  ug  find  out  whe-
 ther  what  he  is  saying  is  correct  or
 not,

 An  hon.  Member:  If  that  is  found.
 wrong,  he  should  be  asked  to  resign.

 Shri  Maurya:  He  is  making  a  wrong
 statement.

 aft  हुकम  शल्  कल्याण  :  प्रखर  यह  बास
 गलत  सिद्ध  हुई  तो  कया  मंत्री  महोदय  त्यागपत्र
 देखेगे?  उन  बसों  के  नम्बर  कया  हैं  क्‍या  मंत्री
 महोदय  यह  बतलाने  की  कपा  करेंगे  ?  हमारा
 ऐसा  कहना  है  कि  पुलिस  ने  सारी  बसें  ख़ुद
 तोड़ी  हैं  ।

 अध्यक्ष  महोदय  :  भाप  रख  बैठ  जायें  t

 श्री  हुकम  म्  कलुवा  :  झूठा  आरोप
 लगा  रहे  हैं  ।

 शरीयत  महोदय  :  जो  भी  हो,  उन  को  जो
 इत्तिला  मिली  है  वह  तो  सुननी  ही  होगी  ।
 बाप  चाहें  तो  मैं  उन  को  बन्द  कर  देता  हूं  t

 aft  बागड़ी  :  कमेटी  बनाये  t

 झ्रष्चक्ष  महोदय  :  यह  सवाल  दूसरा  है।
 कमेटी  बने  या  न  बने  यह  दूसरा  सवाल  है
 इस  वक्त  सवाल  तो  यह  प्राया  कि  मंत्री  महोदय
 स्टेटमेंट  दे  सकेंगे  या  नहीं  ।

 ी  बागड़ी  :  हम  को  हद  के  इन्दर  रहना
 चाहिये  |  जो  देश  की  बुनियादी  चीज  है,  उस  का
 तो  यह  जवाब  दे  नहीं  रहे  हैं  ।

 अ्रष्णक्ष  महोदय  :  कया  इस  का  श्राप  ने
 फैसला  करना  है  कि  जो  ड्राप  चाहते  हैं  ध्रौर
 जैसा  जवाब  भाप  चाहते  हैं  वही  जवाब  मंत्री
 महोदय  दे  ।

 थ्री  रामसेवक  यादव  :  बकवास  बहुत
 सुन  चुके  हैं  ?

 झष्यकष  भोज्य  :  इस  तरह  से  तो  हाउस
 नहीं  चल  सकता  है  ।  एक  हरफ  से  अगर  यह
 कहा  जाएगा कि  बकवास  है  तो  दूसरी  तरफ:
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 [nearer  महोदय]
 से  भी  इस  तरह  ही  बोला  जाएगा  तो  किस  तरह

 से  काम  चल  सकेगा  |  यह  कहा  जा  सकता  है
 कि  जो  इन  के  नालेज  में  बात  कराई  है  यह  गलत  है
 कौर  मुमकिन  हो  सकता  है  कि  गलत  भी  हो
 लेकिन  कौर  तरीके  हैं  इस  को  कहने  के  ?

 Shri  A.  V.  Raghavan:  The  Minister
 has  given  the  number  of  buses  da-
 maged.  Was  it  on  the  28th?

 Shri  S.  M.  Banerjee:  You  have  the
 :Fight  to  appoint  a  Committee.

 Shri  Vasudevan  Nair:  Will  you  not
 ‘appreciate  why  we  people  get  agitat-
 ed?  He  says,  on  the  bundh  day,  on
 one  single  day....  (Interruption).  He
 is  now  correcting...

 Shri  C.  Subramaniam:  It  is  not  00
 the  bundh  day......  (Interruptions) .

 Shri  Daji:
 to  the  House.

 Now  he  must  apologise

 Shri  Vasudevan  Nair:  I  made  a
 very  responsible  statement  and  I  feel
 that  the  Kerala  bundh  was  the  most
 peaceful  agitation  in  the  history  of
 this  country,  as  far  as  I  know.  We
 know  even  Mahatma  Gandhi's  942
 movement.  You,  Sir,  heard  my
 speech.  And  now  he  says  that  it  was
 not  on  the  bundh  day.

 Shri  C,  Subramaniam:  I  can  very
 well  understand.  (Interruptions).

 Shri  Ranga:  Sir,  you  wanted  us  to
 be  patient.  We  have  been  patient
 with  this  Minister.  He  just  flings  the
 details  which  he  wants  us  to  accept
 them  as  facts.  Here,  he  is  caught  red-
 handed.  Without  even  a  twitch  on  his
 face,  he  says,  ‘no,  no’.  First  of  all  he
 said,  “l40";  then  he  corrected  himself,
 when  he  was  challenged,  to  120,  This
 is  the  measure  of  his  accuracy.
 Secondly,  he  said,  “गा  the  day  of
 Bundh”

 Shri  C.  Subramaniam:  I  said,  “on
 one  day”.  (Interruptions).
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 Shri  Daji:  I  was  with  the  Governor
 on  the  29th.  (Interruptions)

 Mr.  Speaker:  Order,  order.

 Shi  Daji:  What  he  says
 nonsense.  It  cannot  be  allowed  in
 this  House.  The  House  has  a  right  to
 be  told  the  truth  and  not  lies.  (In-
 terruptions).

 is  utter

 Shri  Ranga:  He  is  giving  details
 about  which  he  is  not  sbsolutely
 certain.  On  the  fop  of  it,  there  is  the
 serious  situation  there,  It  was  not  a
 Bundh  for  one  day,  It  has  gone  on
 from  district  to  district.  The  whole
 emotions  of  the  people  were  there.
 Is  this  the  way  that  a  responsible
 Minister  should  be  dealing  with  a
 situation  and  throwing  all  the  things
 at  our  face?  Is  it  not  very  much  like
 what  Lord  Linlifhgow  did  when  he
 threw  charges  on  the  face  of  Indian
 nationalists  after  the  942  ‘movement?
 Is  this  a  statesman-way  of  doing
 things?

 Several  Opposition  Members:
 Shame,  shame.

 Shri  Ranga:  I  appeal  to  the  Prime
 Minister.  Has  she  been  able  to  make
 out  head  or  tail  out  of  the  details
 given  by  the  hon.  Minister?  The  taste
 of  the  pudding  is  in  the  eating.  The
 eating  is  there.  My  hon.  friend  has
 shown  a  little  bundle  of  rice.  And
 here  is  the  clarification  given
 by  the  Minister.  He  said  that
 the  Governments  of  Andhra  and
 Madras  had  taken  unilateral  action.
 What  was  the  Government  dcing  here?
 (Interruptions)  Was  there  not  any
 power  in  his  hands  under  t':e  Essen-
 tial  Commodties  Act?  Why  did  he  not
 take  any  action?  He  surrendered  his
 authority  either  knowingly  or  un-
 konwingly.  The  Government  has
 failed  here.  My  hon,  frieng  comes
 here,  goes  on  doling  this  out  and
 wants  us  to  accept  that  everything  is
 allright,  “you  be  satisfied  or  sit  tight
 in  your  place.”  (Interruptions).
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 ot  हुकम  चन्दा  कछवाय  :
 लाये  कहां  से  हैं  ny

 यह  आंकड़े

 Shrimatj  Lakshmikanthamma:  It  is
 highly  objectionable  to  say  that  the
 Prime  Minister  has  not  been  able  to
 make  head  or  tail  out  of  it....(In-
 terruptions)

 Mr.  Speaker:  Order,  order.
 Shrimati  Lakshmikanthamma:  Please

 hear  me.

 Mr.  Speaker:  She  may  kindly  sit
 down.

 Is  this  the  manner?

 af}  कस मल नयन  बजाज  (वर्धा)  :  एक
 बहन  को  मी  श्राप  नहीं  सुन  सकते  हैं  ?

 शमी  रामसेवक  यादव  :  यह  लोक  सभा  है,
 बहन  या  भाई  का  हवाल  नहीं  है,  बजाज
 साहव  |

 Mr.  Speaker:  I  do  not  know  what
 the  Leaders  of  the  Parties  want  me
 to  do  under  the  present  circumstances,

 Shri  Daji:  He  should  apologize  and
 withdraw  his  false  statement.

 Mr.  Speaker:  Not  in  this  manner.
 (Interruptions)

 ett  बागड़ी  :  यह  मेहर  का  क्या  मतलब
 है  ?  यह  सच्चाई  की  बात  है  ry
 Mr.  Speaker:  I  shall  ask  him  to  lay

 his  statement  on  the  Table  of  the
 House.

 Shri  C.  Sabramaniam:  I  will  place
 the  statement  on  the  Table  of  the
 House....

 Mr.  Speaker:  What  further  he  has
 to  say,  he  may  place  on  the  Table  of
 the  House.

 Shri  0,  Subramaniam:  I  will  place
 it,  a  list  of  what  is  given  as  the  incid-
 ents  during  that  period,  on  the  Teble

 of  the  House.  (Interruptions).
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 Shri  H.  N.  Mukerjee:  You  are  or-
 dering  something  to  be  placed  on  the
 Table  of  the  House  about  the  contents
 of  which  we  have  no  awareness.  The
 Mouse  must  be  in  possession  of  it....

 Mr.  Speaker:  If  the  House  or  a  cer-
 tain  section  of  the  House  is  not  pre-
 pared  to  listen  to  the  Minister,  the
 only  remedy  left  with  me  is  that  I
 should  ask  him  to  place  it  on  the
 Table  of  the  House.  I  have  no  other
 remedy.

 Shri  H.  N.  Mukerjee:  Is  there  any
 such  instance  in  parliamentary  _  his-
 tory?  He  has  not  made  a  speech;  he
 has  brought  out  a  list  prepared  some-
 where,  a  list  whose  correctness  is
 challenged  by  everybody  on  this  side
 of  the  House....

 Mr.  Speaker:  That  may  he  challen-
 ged.

 Shri  H.  N.  Mukerjee:....and  which
 the  people  here  are  ready  to  prove  to
 be  ‘false  in  every  particular,  and  yet
 you  are  permitting  that  statement.  be-
 fore  it  is  read  out,  to  be  made  part
 of  the  proceedings  and  to  have  it
 placed  on  the  Table  of  the  House....

 Mr,  Speaker:  Yes....

 Shri  HL  N.  Mukerjee:  We  are  nct
 even  aware  of  what  is  being  said  in
 that  statement;  otherwise  we  could
 have  reacted  to  it.  I  cannot  under-
 stand  this  kind  of  thing.

 Shri  Bade  (Khargone):  He  is  read-
 ing  out  from  gome  paper;  that  fs  al-
 lowed  to  be  laid  on  the  Table  of  the
 House  in  an  ex-parte  manner  when
 so  many  Members  on  this  side  of  the
 House  say  that  it  is  wrong;  when  they
 say  that  it  js  false,  how  could  the
 Chair  permit  him  to  lay  it  on  the
 Table  of  the  House?

 श्री  बागड़ी  :  भ्रध्यक्ष  महोदय,  भाष  मेरी
 बात  सुन  लें  ।  मैं  प्राय  से निवेदन  करना  चाहता
 हु  *
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 अध्यक्ष  महोदय  :  श्राप  बैठ  जाइए  ।
 मैं  यह  नहीं  कह  रहा  हूं  कि  मिनिस्टर  ने  जो  कुछ
 कहा  वह  सब  ठीक  है,  मैं  यह  नहीं  कह  रहा  हूं
 कि  जो  कुछ  मेम्बर  ने  कहा  वह  सब  ठीक  है  1
 गलत  भी  हो  सकता  है,  गलतफहमी  भी  हो  सकती
 है  7  हो  सकता  है  कि  गलत  हो।  या  शाप  ने
 एक्साइटमेंट  में  कह  दिया  हो  ।  मुझे  मालम  नहीं
 है  मुझे  उसे  जज  नहीं  करना  है  कि  जो  मिनिस्टर
 साहब  कह  रहे  हैं  बह  गलत  है  या  दुरुस्त  है
 जिस  तरह  ड्राप  की  तकरीर  की  बाबत  पता
 नहीं  ।  ड्राप  उसे  चेलिया  कर  रहे  हैं  कि  जो  कुछ
 बह  कह  रहे  हैं  वह  ठीक  नहीं  है  -  हो  सकता  है
 कि  जो  स्टेटमेंट  बह  दे  रहे  हैं  उस  से  बाप
 इस़्तीफा  नहीं  करते  ।  मगर  जब  श्राप  सुनने
 के  लिये  तैयार  नहीं  हैं  ताकि  स्पीच  हो  जाये
 तो  मेरे  लिए  कोई  चारा  नहीं  रह  जाता  कि

 शी  मधु  लिमये  (मुंगेर)  :  श्री  वासुदेवन
 नायर  ने  कहा  था  कि  केरल  बन्द  बिल्कुल
 शान्तिमय  था  कौर  जो  झांकने  मंत्री  महोदय
 दे  रहे  हैं  बह  गलत  हैं  ।  ऐसी  स्थिति  में  मंत्री
 महोदय  झूठ  बोल  रहे  हैं  ।

 अध्यक्ष  महोदय  :  यह  बात  बडे  अफसोस
 की  है  किसी  भो  मेम्बर  के  लिये  कि  एक  दूसरे
 की  तरफ  मुखातिब  हो  कर  कहा  जाये  कि  वह
 तू  बोल  रहे  हैं।  मगर  इस  हद  तक  नौबत
 जायेगी  तब  काम  भागे  नहीं  चल  सकेगा  ny
 बाप  को  इस  बात  पर  भ्रफसोस  करना  चाहिए
 कि  आप  ने  बिना  वजह  ऐसा  कह  दिया  !

 भी  बागड़ी  :  एक  बात  मुझे  कह.  लेने
 दीजिये  ।

 ब्रायन  महोदय  :  जब  तक  मैं  कह  रहा  हूं
 तब  तक  इन  प  नहीं  कह  सकते  ।  श्राप  बैठ  जाइये.  |
 मैं  बाप  को  बाद  में  बुला  लूंगा

 a  बिगड़ो  t  प्राप्त  महोदय,  किसी  भी
 लिखित  क  यहां  रखने  के  सम्बन्ध  में  मैं  कहना
 चाहता  हुं  कि  पहले  भो  दो  दफे  जब  यहां  प्रश्न
 पाया  कि  किसी  रिपोर्ट  को  या  किसी  बात  को
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 यहां  मेज  पर  रक्खा  जाये  तब  श्राप  ने  कहा  कि
 जब  तक  श्राप  उसे  देख  न  लें  या  पढ़  न  लें  तब
 तक  श्राप  उस  की  इजाजत  कैसे  दे  सकते  हैं  ।
 इस  लिये  मेरा  बाप  से  निवेदन  है  कि  मंत्री  जी
 के  बयान  को  न  आप  ने  देखा  न  आपने  पढ़ा,
 न  आपने  उस  पर  कोई  विचार  किया  कि  वह  क्या
 है  कौर  क्‍या  नहीं  ।  भ्रमर  श्राप  उस  के  इस  तरह
 से  टेबल  पर  रक्खे  जाने  की  इजाजत  देंगे  तो  यह
 जो  बाप  की  कूलिंग  है  उसी  के  खिलाफ
 होगा  t

 Shrimati  Renu  Chakravartty.  Prior
 to  this,  I  had  suggested  that  the  hon.
 Minister  should  apologise  to  the  House
 for  having  misled  us.  It  is  only  on
 that  basis  that  we  shall  continue  to
 hear  him.  On  the  other  hand,  we
 find  that  you  are  asking  him  to  place
 on  the  Table  of  the  House  something,
 the  very  first  item  of  which  has  been
 proved  to  be  wrong.

 Shri  N.  Sreekantan  Natr:  On  a  point
 of  order....

 Shrimati  Lakskmikanthamma:  Will
 you  allow  only  Members  from  that
 side  to  sepak?

 Shri  N.  Sreekantan  Nair:  I  am
 raising  a  point  of  order,  Sit  down.
 I  would  like  to  know  whether  it  is
 in  order  tor  a  Minister  to  read  some-
 thing  which  he  has  not  verified  or  to
 display  before  the  House  or  make  8
 statement  the  correctness  of  which  he
 is  not  aware  of.  I  want  your  ruling
 on  this  point.

 श्री  रामसेवक  यादव  :  भ्रध्यक्ष  महोदय,
 मेरा  एक  निवेदन  सुन  लें.

 धमाका  महोदय  :  अभी  भाप  ठहरिये  t

 पहले  श्री  कछवाय  अपनी  बात॑  कह  लें  ।

 श्री  हुकम  चन्द  कछ बाप:  मैं  कहना  चाहता

 हू ंकि  माननीय  मंत्री ने  अपने  वक्तव्य  में  जो

 एक  वाक्य  कहा  है  भौर  जिस  से  सदन  में
 इतनी  उत्तेजना  फैली  है  उस  शब्द  को  वह
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 वापिस ले  लें  ।  वह  बिल्कुल  गलत  बयान  है।  पता
 नहीं  उस  में  क्या  क्या  लिखा  हुआ  है  या  तो  उसे
 बतलाया  जाय  नहीं  तो  उसे  हाउस  की  टेबल
 पर  न  रक्खा  जाय  ।

 थी  रामसेवक  यादव  :  श्रीमती
 चत्रवर्ती  ने  कहा  कि  मंत्री  महोदय  ने  अभी  जो
 गलत  बयानी  की  है  उस  के  लिए  वह  दुख  प्रकट
 करें  झगर  उन  को  क्षमा  मांगने  में  शर्म  प्रति
 हो  ।  राज  हम  झपने  सामने  यह  रेख  रहे  हैं
 कि  जब  इतने  गम्भीर  प्रश्न  को  ले  कर  चर्चा
 चल  रही  है  तो  कभी  मंत्री  महोदय  बार  बार
 गृह  मंत्री  जी  स ेसलाह  कर  रहे  हैं।  उन  को  कोई
 जानकारी  नहीं  है  ।  उन्हों  ने  कुछ  अपने  को
 स्थिति  से  परिचित  नहीं  कराया  t  प्रभी  बाप
 ने  कहा  कि  चल  नहीं  रहा  है  तो  कया  करें
 तो  उस  का  यही  तरीका  है  ।  यह  नहीं  कि  श्राप
 उन्हें  कहें  कि  शाप  अपनी  स्पीच  रख  दीजिये
 या  रोक  दीजिये  उसका  सीधा  तरीका  यह
 होगा  कि  आप  सदन  को  स्थगित  करें  और
 उस  के  बाद  फिर  कार्यवाही  चले  t  लेकिन  वह
 स्पीच  रख  दी  जाय  तो  यह  कभी  नहीं  हो
 सकता  t

 श्री  बड़े  :  जब  उन्होंने  भ्र पना  एक  स्टेटमेंट
 दिया  तब  विरोधी  दल  न  उस  को  चैलेंज  किया
 था  तो  नहों  ने  उस  को  वापिस  लिया  था  ।
 अब  यह  प्वाइंट  चेयर  को  मालूम  नहीं  है
 न  हम  को  मालूम  है  कि  उस  में  क्या  क्यू  लिखा
 है  tv  यदि  इस  प्रकार  से  रक्खा  जायेगा  हो  यह
 इस  हाउस के  प्रति  अन्याय  करना  होगा  t

 Shri  C.  Subramaziam:  May  I  ex-
 plain  myself...

 Mr.  Speaker:  I  will  call  him.  Shri
 Masani.

 शाप  M.  R.  Masani  (Rajkot):  It
 seems  to  me  that  the  procedure  that

 is  adopted  is  not  proper.  .
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 भो  विभूति  मिथ  (मोतिहारी)
 भय  महोदय,  मेरा  एक  प्वांइट  प्राण  भार र
 है।

 प्रत्यक्ष  महोदय  :  मैं  भरो  भाप  की  तरफ
 भाता  हूं

 Shri  M.  R.  Masani:  With  all  res-
 pect,  a  reference  to  the  Rules  shows
 that,  in  the  present  context,  the  mate-
 rial  that  the  Minister  was  about  to
 place  before  the  House  cannot  be  laid
 on  the  Table  of  the  House.  The  rules
 in  question  are  368  and  370.  Rule  368
 says:

 “If  a  Minister  quotes  in  the  House
 a  despatch  or  other  State  paper
 which  has  not  been  presented  to
 the  House,  he  shall  lay  the  rele-
 vant  paper  on  the  Table...."

 Rule  370  says:
 “If  in  answer  to  a  question  or

 ‘during  debate,  a  Minister  discloses
 the  advice  or  opinion  given  to  him
 by  ‘any  officer  of  the  Government
 or  by  any  other  person  or  autho-
 rity’,  he  shall  ordinarily  lay  the
 relevant  document  or  partg  of
 document  containing  that  opinion
 or  advice,  or  a  summary  thereof
 on  the  Table”.

 Rule  368  goes  on  further  ¢o  say:

 “Provided  further  that  where  a
 Minister  gives  in  his  own  words
 a  summaty  or  gist  of  such  des-
 patch  or  State  paper  it  shall  not
 be  necessary  to  lay  the  relevant
 Papers  on  the  Table”.

 The  Minister  was  relaying  in  his  own
 words  some  data  about  which  we
 know  nothing  at  all.  If  he  has  got
 a  State  paper  or  opinion  or  advice
 and  if  he  divufges  the  source  on  which
 he  relies  in  making  that  statement,
 then  you  can  ask  him  to  lay  it  on
 the  Table.  But  layiig  something  on
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 the  Table  cannot  be  a  substitute  for
 reading  it  out  here.  It  is  only  after
 the  facts  are  placed  before  the  House
 that  it  can  be  so  laid.  It  is  wrong  to
 lay  on  the  Table  something  that  can-
 not  be  said.  I  think  this  is  a  wrong
 procedure  which  we  should  not  follow,

 Shrimati  Lakshmikanthamma:  The
 problem  of  Kerala  is  not  only  the
 Opposition’s  problem;  it  is  the  pro-
 blem  of  the  entire  country,  this  Gov-
 ernment  and  everybody.  Everybody
 knows  that  after  Mrs.  Gandhi  got  elect-
 ed,  the  first  and  ‘foremost  thing  that
 was  engaging  her  mind  was  Kerala.
 It  is  not  proper  for  Mr.  Ranga  to  say
 that  the  Prime  Minister  was  sitting
 here  without  knowing  head  or  tail
 about  it.  It  is  an  insult  to  the  House.
 Let  him  withdraw  those  words.  He
 must  withdraw  them,  I  request  you
 to  order  that  he  should  withdraw
 those  words.

 aft  विभूति  सिर  :  अध्यक्ष  महोदय,
 विरोधी  दल  वालों  की  तरफ  से  इतने  सारे
 चार्जेज  लगाये  गये  घ्रौर  मंत्री  जी  उन्हें  धैर्यपूर्वक
 सुनते  रहे  ।  उन  की  तादाद  बहुत  ही  कम  है
 और  उस  के  विपरीत  हमारी  बहुत  बडी  तादाद
 है  लेकिन  तो  भी  हम  लोग  घैयेपूर्वक  उन  की
 सब  बातें  और  प्रा रोप  इरादी  सुनते  रहे  कौर
 हम  ने  कोई  बा  ध।  नहीं  डाली  तो  अरब  जब  कि
 मंत्री  जी  का  चांस  पाया  है  उन  सब  को  जवाब
 देने  का  तो इस  तरह  से  बीच  बीच  में  बाधा
 पहुंचाना  कौर  घबड़ाना  उचित  नहीं  है  t
 अभी  श्री  मसानी  ने  जो  कोट  किया  शौर  यह
 गोली  चली  इरादी  सारी  बातें  यहां  पर  कही  गई
 तो  उन  के  पास  भी  उस  का  कोई  सबूत  नहीं
 है  ।  -(इंटरप्शंस)

 शब  यह  देखिये  कि  किस  तरीके  से  वे
 भाईप्रधोर  हो  रहे  हैं।  जब  उन्हों  ने  इतने  गलत
 सलत  चार्ज  लगाये  और  जिन  का  कि  उन्हों  ने
 सबूत  पेश  नहीं  किया  तो  हमने  उन  को  धैर्यपूर्वक
 सुना  लेकिन  जब  वह  हमारे  मंत्री  जी  की
 शौर  हमारी  बात  सुनने  से  इंकार  कर  रहे
 हैं।  प्रध्यक्ष  जी,  भाप  का  चाय  नसीम  है  लेकिन
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 मैं  भ्र पोजीशन  वालों  को  साफ  साफ  कह  देना
 चाहता  हूं  कि  वे  अगर  इसी  तरीके  से  गड़बड़
 मचायेंगे  तो  फिर  हम  भी  आखिर  इंसान  हैं
 कौर  हम  को  भो  उस  का  उन्हें  माकूल  जवाब
 देने  की  इजाजत  दी  जिये  कौर  श्राप  देखियेगा
 कि  शांति  हो  जायंगी  .(इंटरप्शंस)

 एक  माननीय  सदस्य  :  चैलेंज  दे  रहे  हैं  ।

 एक  मानसिक  सदस्य :  वह  तो  सारे  देश
 में  कर  रहे  हैं।  चलाइये  गोली  t

 श्री  बांगड़  :  दफा  44  यहां  पर  लगाइये  |

 श्री  विभूति  मिथ:  ड्राप  अरब  हमारी  बात
 सुनने  से  क्यों  घबड़ा  रहे  हैं  ।  हम  श्राप  लोगों  से
 काफी  सीनियर  हैं  .(इटरप्शंस)

 एक  साननीय  सदस्य  :  झाप  के  हाथ  में
 सत्ता  है  तभी  श्राप  धमकी  दे  रहे  हैं  :

 थो  रामसेवक  यादव  :  यहां  सोनियर  कौर
 जूनियर  का  कोई  सवाल  नहीं  है  ।  यह  लोक:
 सभा  है

 श्री  विभूति  सिर  :  मैं  यही  कहना  चाह
 रहा  हूं  कि  बाप  सब  लोग  भ्रपनी  अपनी
 बातें  कह  चुके  हैं  प्रय  मिनिस्टर  साहब  जब  जवाब
 देने  खड़े  हुए  हैं  तो  श्राप  उनकी  बात  घैर्य  पूर्वक
 सुनें  और  इस  तरह  से  भ्र धीर  मत  हों  t

 श्री  बागड़ी,  :  भाप  क्‍यों  हमें  धमकी
 दे  रहे  हैं

 अ्रध्यक्ष  महोदय  :  भ्राडंर,  आर्डर  |  अगर
 मिनिस्टर  साहब  को  कुछ  कहना  हो  तो  वह
 कह  डालें  ।

 Shrj  Dinen  Bhattacharya:  His  state-
 ment  is  not  correct.

 Shri  Dajj  (Indore):  What  is  your
 ruling  on  the  point  of  order  raised  by
 Mr.  Masani.  We  want  to  know  your
 ruling.
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 प्रत्यक्ष  महोदय  :  जब  मैं  यह  देखूं  कि
 किसी  मिनिस्टर  को  जवाब  नहीं  देने  दिया  जाता
 कौर  उस  को  इजाजत  नहीं  मिलती  कि  वह  बोल
 सके  तो  मेरा  भ्र धि कार  है  कि  मैं  हाउस  के
 कंडक्ट  आफ  बिजनेस  को  ठीक  से  चलाने  के
 लिए  जो  जरूरी  समझूं  उसे  करूं  1  मेरा  उन
 को  कहना  है  कि  अगर  आप  को  बोलने  की
 इजाजत  नहीं  देते  तो  वह  उसे  मेज  पर  रख  दें  ।
 उस  के  रखने  से  न  तो  यह  साबित  हो  जाता  है  कि
 जो  कुछ  रक्खा  गया  है  वह  सब  कुछ  ठीक  है
 न  ही  इस  से  यह  साबित  हो  जाता  है  कि  वह  इस
 के  जवाब  में  है  ।  दूसरा  सवाल  जो  श्री  कान्ता
 नायर  ने  उठाया  पहले  उस  को  देखना  है  कि
 इस  में  जो  लिखा  है  वह  कोई  एतराज  के
 काबिल  नहीं  सिर्फ  यह  कहना  कि  इस  को
 मेज  पर  रख  दो,  यह  पार्ट  श्राफ  प्रोसोडिग्स
 नहीं  हो  जाता  ।  उस  को  मैं  देखूंगा  |  अगर  उस
 को  एतराज  के  काबिल  समझूंगा  तो  उस  को
 निकाल  दूंगा  ।  कब  जब  उन  को  अपनी  बाकी
 स्पीच  को  खत्म  नहीं  करने  दया  जाता  है  तो
 मेरे  लए  और  कोई  चारा  नहीं  रह  जाता  कि
 मैं  उन  को  कह  दूं  कि  वह  उसे  हाउस  की  टेबुल
 पर  रख  दें  ।  (इंटरप्शंस)

 श्री  मधु  लिमये  :  वह  बयान  वापिस
 खेलें।

 Mr.  Speaker:  These  are  only  two
 alternatives.  Either  I  should  adjourn

 the  House,

 Shri  Ram  Sevak  Yadav:  Yes.
 Mr,  Speaker:  No,  I  am  not  going  to

 adjourn  it.

 मिनिस्टर  साहब  को  अगर  कुछ  प्रभी
 कहना  हो  तो  वह  कह  लें  ।

 श्री  रामसेवक  यादव  :  मैं  सिंह  एक  सफाई
 शाप  से  मांगता  हू  ।

 कम्पक  महोदय  :  भ्रम  ड्राप  बैठ  जाइये
 मुझे  सुनने  दीजिये  ।  श्राप  अरब  प्रौर  रुकाव
 मत  डालिये  ।
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 Shri  Mohammed  Koya:  I  rise  on  a:
 point  of  order.

 श्री  रामसेवक  यादव  :  प्रखर  यह  सदन
 ठीक  से  न  चले  तो  कया  श्राप  जबरदस्ती  इस
 को  पास  करवा  देंगे  ?

 Shri  H.  N.  Mukerjee:  We  want  to
 be  clear.  If  there  is  a  contested  docu-
 ment  which  you  have  permitted  to  79९९
 placed  on  the  Table  of  the  House,  it
 means  it  is  public  property,  it  can  be’
 published  in  the  papers  tomorrow...
 Without  having  a  look  at  what  the
 other  side-has  to  say  which  is  con-
 testing  the  authenticity  of  that  state-
 ment,  you  are  permitting  that  parti-
 cular  statement  to  be  put  on  the  Table:
 of  the  House  only  on  the  ground  that
 the  House  is  not  willing  to  listen  to:
 the  Minister.  I  do  not  understand.
 We  are  told  in  season  and  out  of
 season  that  food  is  a  national  pro-
 blem  and  all  that  sort  of  thing,  This
 House  is  interested  to  find  out  what
 exactly  has  happened  in  Kerala,  how’
 in  so  far  as  the  food  problem  is  con-
 cerned,  in  so  far  as  the  supply  of  food
 to  the  hungry  people  is  concerned
 what  the  government  is  going  to  do,
 what  the  government  has  gone  so  far
 and  where  the  government  has  com-
 mitted  a  default.  Instead  of  answer-
 ing  those  points,  he  is  bringing  coun-
 ter  charges....  (Interruptions).  .Can-
 not  we  expect  from  you,  Sir,  as  the
 Speaker  of  this  House,  to  regulate  the
 debate  so  that  the  Minister  behaves
 properly  and  gives  the  kind  of  infor-
 mation  which  the  country  is  hungry
 and  thirsty?  We  do  not  want  to  have
 a  debate  in  regard  to  what  happened
 in  the  demonstration  in.  Kerala,  either
 for  or  against.  That  might  be  given  at
 some  other  trme;  Mr.  Nanda  might
 bring  out  another  white  paper  why-
 the  other  day  there  was  a  big  demons-
 tration  in  Kerala.  We  are  not  inte-
 rested  in  that  for  the  time  being.  We
 are  interested  here  and  now—that  is
 why  you  have  permitted  an  adjourn-
 ment  motion—to  know  what  is  being
 done  in  order  to  rectify  the  obvious
 defects  which  the  government  perpe-
 trated  in  its  handling  ofsthe  food  situa-
 tion.  Would  you,  as  the  Speaker  of
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 this  House,  regulate  the  debate  so  that
 all  kinds  of  irrelevant  information  are
 sent  out  to  the  country  and  no  answer
 is  given  to  what  is  in  the  heart  of
 everyody,  what  ‘everyody  wants  to
 ask?  We  may  be  carried  away  by
 excitement  and  sometimes  say  or  do
 things  which  may  not  be  right.  That
 is  a  diffrent  ‘matter.  The  basic  thing
 is  that  the  country  wants  to  know
 why  Government  went  wrong,  why
 the  Government  failed  in  this  manner
 in  Kerala  and  what  the  Government
 is  doing  to  rehabilitate  the  situation.
 He  does  not  tell  us  anything  about  it;
 he  tells  us  all  kinds  of  other  things
 which  you  are,  by  allowing  _  this
 matter  to  be  placed  on  the  Table  of

 .the  House,  permitting  to  be  circulated
 to  the  country.  That  is  something
 which  goes  against  the  grain,  which
 goes  against  the  kind  of  character
 which  we  have  come  to  expect  from
 you.  That  is  why  I  beg  of  you  to
 reconsider  this  matter  not  to  have  this
 ‘document  which  is  contested  by
 everybody  in  this  House  to  be  placed
 on  the  Table  of  the  House  and  ask  the
 Minister  to  continue  to  reply  in  a
 decent  and  objective  manner  and  talk
 about  food  but  nothing  else.

 Shri  Vasu-
 some  blood-

 Shri  C,  Subramaniam:
 ‘devan  Nair  exhibited
 soaked  clothes.  It  is  not  as  if  he  was
 present  there.  He  got  it  from  some-
 where  and  exhibited  it;  it  has  .gone
 on  record  and  it  is  going  to  be  pub-
 lished  in  the  newspapers.  When  I
 give  information  of  the  violence  done
 by  the  «niscreants,  then  it  is  objected
 to.

 Shri  8.  M.  Banerjee:  Appoint  a
 committee  of  the  House  to  enquire.

 Shri  C.  Subramaniam:  If  they  had
 not  indulged  in  allegations  of  this  sort
 there  would  Have  no  necessity  for  me
 to  answer  them,  I  have  got  to  answer
 them  however  inadequate  it  may  be.

 Shri  Gauri  Shankar  Kakkar  (Fateh-
 pur):  On  a  point  of  order.

 Mr.  Speaker:  He  may  resume  his
 seat.  I  have  exercised  the  greatest
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 amount  of  pateience  today.  I  felt  that
 the  Members  were  excited.  Naturally
 they  felt  agitated  and  I  sympathised
 with  them.  There  was  no  wonder
 because  the  people  had  suffered  so
 much  and  they  have  our  sympathies.
 Therefore,  I  allowed  certain  things.

 Shri  Ranga:  Not  an  expression  of
 sorrow  from  the  government,  Sir.

 Shri  Vasudevan  Nair:  You  are  ex-
 pressing.

 Mr,  Speaker:  If  I  am  not  allowed  to
 say  what  I]  have  to  say....

 Shri  Kamainayan  Bajaj:  They  will
 regulate  you  also.

 Mr.  Speaker:  This  is  a  forum  where
 arguments  are  to  be  advanced.  It  is
 not  necessary  that  the  arguments
 might  be  to  the  liking  of  everybody.
 There  is  also  a  possibility  that  some-
 times,  many  a  time,  arguments,  some-
 times  facts,  may  be  wrong.  Thefe
 are  remedies  gy  which  they  can  be
 corrected.  But  there  is  no  reason
 why  some  Members....

 Shri  Ram  Sewak.  Yadav:  It  is  im-
 possible  in  this  House  to  remedy  that.

 Shri  A.  V.  Raghavan:  What  happened
 at  the  time  of  the  struggle?

 Mr,  Speaker:  That  is  not  relevant
 here.  (Interruptions).

 This  is  not  the  way.  I  request  the
 hon.  party  leaders  at  least  Just
 to  exercise  some  kind  of  control
 over  the  Members  who  are  be-
 having  in  that  manner.  I  have
 heard  very  patiently.  I  have  been
 listening  to  everything  that  has  been
 said.  Now,  I  am  asked  to  regulate
 the  debate.  The  only  thing  that  I  can
 do  is  to  provide  opportunities;  noth-
 ing  beyond  that.  Whether  the  facts
 given  by  the  Goverment  are  wrong
 or  right,  they  are  to  be  ascertained
 afterwards.  How  am  I  to  know  that
 the  facts  that  he  is  giving  are  wrong?
 How  can  I  check?  (Interruption).
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 थनी  बागड़ी  :  ड्राप  एक  कमेटी  बना  दें,
 जो  सब  बाते  कर  ले  ।

 Shri  Ranga:  Let  him  express  apo-
 logy  to  the  House.  (Interruption).

 Mr.  Speaker:  Order,  order.  Has  the
 Minister  anything  to  say  on  that?

 Shri  C.  Subramaniam:  I  would  say
 only  a  few  words  more,  and  that  is
 in  regard  to  this,  namely,  the  supply
 in  Madras  and  Andhra  Pradesh  was
 brought  to  the  fore  and  it  was  said
 that  what  is  being  given  in  Andhra
 and  Madras  is  not  given  to  Kerala.
 It  is  a  reosonable  demand.  (Interrup-
 tion).

 Several  hon.  Members  rose—

 Shri  Daji:  At  least  let  him  express
 regret  to  the  House.

 Mr.  Speaker:  Order,  order.  It  is  not
 for  me  to  say—(Interruption).

 Shi  Daji:  They  have  made  a  wrong
 statement;  he  himself  accepted  that
 the  statement  was  wrong.  Having
 ascertained  that  the  statement  was
 wrong,  he  must  express  regret  as  a
 matter  of  courtesy  to  the  House.  Hav-
 ing  made  a  wrong  statement,  courtcsy
 requires  that  he  expresses  an  apology.|

 थनी  रामसेवक  यादव  :  क्या  इन  को  शर्म
 नहीं  जाती  है  ?

 Shri  Daji:  He  must  express  regret.
 We  would  not  allow  him  to  proceed
 otherwise.

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  I  think  this  is  rather  side-
 tracking  the  jssue.  The  adjournment
 motion  was  allowed  by  you,  Sir,  if  I
 re  ber  aright,  be  of  the  great
 concern  for  the  people  of  Kerala.  Now,
 I  do  not  know  whether  we  are  cx-
 pressing  this  concern  in  this  kind  of
 excitement.  Shri  Subramaniam  has
 tried  to  explain  the  Government's
 policy,  what  the  Government  has  been
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 doing,  and  also  with  regard  to  the
 other  States,  Andhra  Pradesh  and
 Madras.  It  is  difficult  to  speak  when
 there  is  constant  interruption.  And
 it  is  also  difficult  for  people  to  under-
 stand  what  is  being  said  when  there
 is  constant  interruption.  I  think  if  we
 really  want  anything  to  :ome  out  of
 this,  we  have  to  think  of  it  in  a  differ-
 ent  mood,  not  this  mood  of  excite-
 ment  and  bitterness.  (Interruption).

 Shri  Daji:  Does  he  express  regret?
 That  is  all  we  want.

 श्री  मथ  लिये  :  प्रखर  वह  पहले  ही  यह
 कह  देतीं,  तो  अच्छा  होता  ।
 Shrimati  Indira  Gandhi:  We  are  all

 very  genuinely  concerned  about  the
 difficulties  of  the  people  of  Kerala  as
 well  as  the  difficulties  of  the  people
 in  other  deficit  and  scarcity  areas.
 There  is  no  doubt  about  it,  We  are
 trying  to  do  whatever  we  can;  it  may
 not  be  adequate;  there  may  be  very
 many  difficulties.  Shri  Subramaniam
 has  made  an  effort  to  try  and  explain
 all  these  difficulties.  I  beg  of  you,  Sir,
 to  see  that  he  js  allowed  to  just  finish
 and  explain  this,  and  that  we  do  not
 get  side-tracked  jm  other  matters.
 (Interruption).

 Shri  Daji:  Ask  him  to  express  reg-
 ret.  Why  not  the  Prime  Minister  ad-
 vise  the  Minister  to  express  regret  for
 the  false  statement  given  to  the  House?
 It  is  parliamentary  courtesy  ‘to  ex-
 press  regret.  (Interruption).
 +  Mr.  Speaker:  Order,  order.  The
 Minister  might  say  whatever  he  has
 got  to  say.

 Shri  Daji:  We  want  him  to  express
 regret.

 श्री  हुकम  न्य  कहलाय  :  पहले  प्रगति
 गलती  स्वीकार  करो,  तब  बोलना

 प्रारम्भ  करो  ।
 श्री  मधु  लिमये  :  खेद  प्रकट  करो  कौर

 आइन्दा  ऐसा  मत  करो  ।

 शी  बिगड़ो  :  क्षमा  मांग  लो  ।
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 Mr.  Speaker:  Order,  order,  The
 Minister  might  say  whatever  he  wants
 to  say.

 हम  वहां  60  ग्राम  चावल  देना  आरम्भ  कर
 देंगे  जबकि  खाद्य  मन्त्री  ने  उसके  भ्रन्दर  प्म्रहू
 दिन  शौर  कम  कर  दिए  हैं  और  कहा  है  कि
 लगभग  5  मार्च  60  ग्राम  चावल  देना Shri  C.  Subramaniam:  I  do  not  think

 नहीं आरम्भ  कर  देंगे  ।  मैं  नहीं  कह  सकता  कि  यह that  by  this  uproar,  we  can,  as  the
 hon.  Prime  Minister  was  pointing  out,
 discuss  these  things  in  a  dispassionate
 manner.  I  would  only  give  this  as-
 surance  that  there  is  no  question  of
 any  discrimination  against  Kerala;
 that  there  is  no  question  of  any  in-
 juustice  as  far  as  Kerala  is  concern-
 ed,  It  shall  be  the  duty  of  this  Gov-
 ernment  and  the  responsibility  of  the
 Government  to  see  that  there  is  com-
 mon  sharing  and  equitable  distribu-
 tion  of  foodgrains.  That  is  all  I  can
 say.  (Interruption).

 श्री  बागड़ी  :  जो  गीत  वचन  होंने  कहे
 हैं,  उनके  बारे  में  क्या  कहा  है  ?

 Mr.  Speaker;  Shri
 Shastri  has  to  reply.

 श्री  प्रकाशकों  शास्त्री  :  भ्रध्यक्ष  महोदय,
 बचपन  में  मैंने  एक  छोटी  सी  कहानी  पढ़ी  थी  ।
 एक  बैल  के  मालिक  ने  जो  उस  बैल  को  चारा
 नहीं  देना  चाहता  था  और  काम  लेते  रहना
 चाह  ता  था  उसके  गले  के  सामने  एक  लम्बी  सी
 बांस  की  डंडी  बांध  कर  उसके  भागे  हरी  घास
 लटका  दी  ny  इस  तरह  से  बहू  उस  बल  से  काम
 लेता  रहा  कौर  बेचारा  सीधा  सा  बैल  इसी
 साशा  में  काम  करता  रहा  कि  जब  यह  हरी
 घास  भा  जाए,  ब  यह  भा  जाए  ?  खाद्य
 मनत  का  भ्राश्वासन  भी  उसी  प्रकार  का  है  t
 इस  तरह  का  भ्राश्वासन  राज  संसद  में  कोई
 पहली_  बार  उन्होंने  नया  नहीं  दिया  है  ।  इससे
 पहले  भी  एक  दो  बार  इसी  प्रकार  के  प्रा श्वा सन
 वह  दे  बके  हैं  t  राज  के  आश्वासन  में  केवल
 एक  भिन्नता  है  ।  केरल  के  राज्यपाल  श्री  विष्णु
 सहाय  का  कहना  यह  है  कि  मार्च  के  मरम्त  से

 Prakash  Vir

 आ्राश्वासन  उनका  पन्द्रह,  मार्च  तक  पूरा  हो
 पाएगा  या  नहीं  ?  क्‍योंकि  जो  कठिनाइयां
 उन्होंने  ब  तक  पिछली  परिस्थितियों  के
 सम्बन्ध  में  बताई  हैं,  उनके  बारे  में  यह  स्पष्ट
 भाषा  में  नहीं  बताया  है  कि  थे  कठिनाइयां  आगे
 जाने  वाली  नहीं  हैं  -  लेकिन  केरल  के  लोगों  के
 लिए  उन्होंने  एक  तारीख  मुकरंर  कर  दी  है
 कि  इस  तारीख  को  वे  देखते  श्लोक  उस
 तारीख  तक  हमारे  आश्वासन  की  प्रतीक्षा  करते
 रहें  ।

 दूसरी  बात  खाद्य  मन्त्री  ने  यह  कही  है
 कि  जो  कुछ  भी  है  इसके  लिए  परिस्थितियां
 जिम्मेवार  हैं  ।  मैं  प्रापक  द्वारा स  सरकार
 कौर  सदन  को  भी  कहना  चाहता  हूं  कि  इस
 बात  की  जांच  की  जाए  कि  केरल  में  जो  यह
 विषम  स्थिति  उत्पन्न  हुई  है  इसके  लिए  परि-
 स्थितियां  जिम्मेवार  रही  हैं  या  खाद्य  मन्त्रालय
 झोर  खाद्य  मन्त्री  जिम्मेवार  रहें  हैं।  इस
 बात  की  जांच  कराई  जाए  ।  किसी  निष्पक्ष
 व्यक्तिसे  द्वारा  कराई  गई  तो  मैं  भ्रधिकार
 पूर्वक  कह  सकता  हूं  कि  इसके  इन्दर  परिस्थि-
 तियों  से  ज्यादा  खाद्य  मन्त्रालय  शौर  स्वयं
 खाद्य  मन्त्री  दोषी  साबित  होंगे  ।  जिससे  देश
 यह  कह  सकेगा  कि  इस  प्रकार  के  OT  भन्ती
 को  गद्दी  पर  बैठने  का  कोई  भ्र धि कार  नहीं  है

 स्वतन्त्र  पार्टी  के  नेता  श्री  रंगा  ने
 कहा  है  कि  जिस  दिन  केरल  बन्द  हड़ताल  हुई
 उस  दिन  केरल  बन्द  हड़ताल  के  समय  जितनी
 भी  बसें  थीं  जिनके  बारे  में  सरकार  प्रां कड़े
 दे  चुकी  थी  वे  सारी  की  सारी  झपने  डिपू  में
 पहुंचा  दी  गई  थीं  मैंने  प्र पने  भाषण  में  इससे
 पहले  भी  कहा  था  कि  थोड़ी  देर  के  लिए  झगर
 यह  मान  भी  लिया  जाए  कि  इस  प्रकार  की
 परिस्थितियां  किलो  न  किसी  रूप  में  वहां
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 यहां  पर  घटित  हुई  है  तो  भाप  स्वयं  जानते  हैं
 कि  मखा  झ्रादमी  किस  पाप  को  करने  के  लिए
 मजबूर  नहीं  होता  ।  बहुत:  किम  न  करोति
 पापा  t  दह सकी  जिम्मेदारी  तो  सरकार  की  थी
 जिसने  ऐसी  परिस्थितियां  पैदा  कीं  ।  यह
 जिम्मेवारी  भूले  लोगों  पर  जो  अपने  पेट  पर
 पटटी  बांधे  हुए  बैठे  थे,  नहीं  डाली  जा  सकती
 है  ।  उनको  इस  प्रकार  के  कदम  मजबूत
 होकर  उठाने  पड़े  होंगे  ।

 एक  विशेष  बात  मैं  यहां  यह  कहना
 चाहता  हूं  कि  दुर्भाग्य  से  केन्द्रीय  सरकार  पर
 मुख्य  मस्ती  हावी  होते  जा  रहे  हैं  ।  एक  बड़ी
 प्रसन्नता  की  बात  खाद्य  क्षेत्रों  के  बारे  में  जयपुर
 कांग्रेस  में  हुई  थी  शौर  एक  .उचित  निर्णय
 लिया  गया  था  खाद्य  मम्मी  ने  प्राश्वासन
 भी  विया  था  कि  खाद्यान्नों  के  जोन  समाप्त
 करने  का  निर्णय  हम  लेंगे  ।  इससे  देश  में
 साशा  की  लहर  दौड़  गई  थी  t  लेकिन  24  घंटे
 भी  हस  निर्णय  को  लिए  हुए  नहीं  हुए  थे  कि
 दिल्ली  कै  झज्जर  सम्मेलन  हुआ  घोर  सम्मेलन
 में  यह  निर्णय  कर  दिया  गया  कि  राज्यों  के
 मुख्य  मन्त्री  विशेष  कर  दक्षिणी  राज्यों  के
 मुख्य  मन्त्री  इस  बात  के  लिए  तैयार  नहीं  हैं
 कि  दक्षिण  के  जोन  समाप्त  किये  जायें।
 दक्षिण  के  जोन  समाप्त  करने  से  जिम्मेदारी
 केन्द्रीय  सरकार  पर  इसलिए  जाती  है  कि
 उसने  दक्षिण  का  ज्ञान  समाप्त  करके  केरल
 को  भ्र लग  किया  था।  तब  आपकी  यह  जिम्मे-
 बारी  थी  कि  केरल  को  पूरा  प्रश्न  आप  पहुंचाते
 धाप  केरल  को  पूरा  प्रश्न  नहीं  पहुंचा  सके  हैं  ny
 राज  केरल  की  जनता,  केरल  के  राज्यपाल,
 हिन्दुस्तान  की  जनता  यह  कह  रही  है  कि  दक्षिण
 के  चार  राज्यों  का  जैसे  पहले  ज्ञान  था  उसी
 प्रकार  का  जोन  कायम  किया  जाए  ।  लेकिन
 मुख्य  मन्त्रियों  के  दबाव  में  खाद्य  मन्त्री  भोर
 कैसी  सरकार  निर्णय  नहीं  ले  पा  रही  है  ।
 समता  यह  है  कि  इस  पालियामेंट  के  ऊपर  भी
 कोई  सुपर-पार्लियामेंट  बन  गई  है  जो  इन
 शमीम  चीज़ों  के  बारे  में  निर्णय  लेता  है  कि
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 किस  प्राकार  पर  देश  की  खाद्य  नीति  कायम
 की  जाए  |

 एक  प्रति  बात  मैं  यह  कहना  चाहता
 हुं  कि  केन्द्रीय  खाद्य  मन्त्री  ने  वही  प्रां कड़ों  की
 जादूगरी  दिखा  कर  साबित  करने  की
 कोशिश  की  है  कि  जो  समस्या  है  उसके  सिए
 वह  जिम्मेदार  नहीं  हैं,  सरकार  जिम्मेवार
 नहीं  है,  प्रावधान  जिम्मेवार  है,  कुदरत
 जिम्मेवार  है  नदियां  जिम्मेवार  हैं,  नाले
 जिम्मेदार  हैं  a  मैंने  प्रारम्भ  में  कुछ  प्रांगण  दिये
 G95.  में  इसी  सरकार  के  प्रां कड़े  है  जो
 यह  कहते  हैं  कि  36-37  करोड़  की  आवादी
 हस  देश  की  थी  शौर  खाद्यान्नों  का  प्रोडक्शन
 50  मिलियन  टन  था  i  ore  जबकि  देश  को

 ग्रा वादी  46.47  करोड़  के  करीब  है,
 प्रापक  आंकड़े  यह  कहते  हैं  कि  खाद्यान्नों  का
 प्रोडक्शन  पिछले  साल  88.4  मिलियन  टन
 हुआ  है  ।  अरब  कप  देखें  कि  प्रा वादी  ड्यौढ़ी
 भी  नहीं  हुई  है  कौर  खाद्यान्नों  का  उत्पादन
 दुगुने  से  कुछ  ही  कम  है।  तो  वह  खाद्यान्न  कहां
 गया  है,  यह  केरल  की  भूखी  जनता  का
 भी  सवाल  है  भौर  देश  का  भी  सवाल  है  ?  हस
 आ्रांकडों  की  जादूगरी  पर  जो  सारा  चितर
 खड़ा  करने  की  कोशिश  की  जाती  है  तो  इससे
 पता  लगता  है  कि  खाद्य  समस्या  का  समाधान
 नहीं  हो  पाया  ।  इसके  लिए  जिम्मेवार  सर्वथा
 सरकार  है  इस  काम  में  सरकार  और  खाद्य
 मिस्री  सर्वथा  प्र सफल  रहे  है  कौर  मैं  निवेदन
 करूंगा  कि  जो  स्थगन  प्रस्ताव  मैंने  रखा  है
 इसको  पास  किया  जाए  शौर  इस  पर  मतदान
 कराया  जाए  ।

 ली  हुकम  जल्द  कछवाय  :  भ्रध्यक्ष  महोदय,
 मैं  एक  जानकारी  लेना  चाहता  हूं  -  जो  वक्तव्य
 मन्त्री  महोदय  ते  टेबल  पर  रखा  है,  उसको
 रखने  को  क्‍या  आपने  प्रयुक्ति  दे  दी  है,  क्‍या
 उसको  देख  लिये  ?

 Mr,  Speaker:  The  question  is:
 “That  the  House’do  now  adjourn.”
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 Those  jn  favour  may  say  “Aye”,
 Some  hon.  Members:  “Aye”.
 Mr.  Speaker:  Those  against  may  say

 “No”.
 Several  hon.  Members:  No.
 Mr.  Speaker:  I  think  the  “Noes”

 have  it.
 Some  hon.  Members;  The  “Ayes”

 have  it.
 Mr.  Speaker:  Let  the  lobbies  be

 cleared.  (Interruption).  There  can
 be  no  point  of  order  when  the  lobbies
 are  being  cleared.

 The  lobbies  have  been  cleared.  I
 shal}  now  put  the  motion  to  the  vote
 of  the  House.

 श्री  मु  लिमये  :  मेरा  निवेदन  यह  है  कि
 आलापने  जब  यह  फरमाया  कि  “तावीज़  साफ  की
 जायें”  तो  उसका  उद्देश्य  यह  है  कि  कोई  गैर
 सदस्य  या  पराया  व्यक्ति  सदन  में  या  लाबी
 में  न  रहे  ।  मैं  निवेदन  करना  चाहता  हूं  कि
 संविधान  की  88वीं  धारा  को  बाप  पढ़  लें
 प्रौढ़  इसके  साथ-साथ  74वीं  ब्रोकर  75वीं
 घारा  को  भी  ।  एक  व्यवस्था  का  प्रश्न  तो  यह
 है  कि  हस  सदन  में  कोई  भो  जो  गैर  सदस्य  है  वह
 मतदान  के  समय  नहीं  बैठ  सकता  है।  88वीं
 धारा  में  कहा  गया  है  कि  जो  गैर  सदस्य  हैं,
 राज्य  सभा  का  मनवरी  हो  या  एटर्नी  जनरल  हो
 वह  इस  सदन  की  कार्रवाई  में  हिस्सा  तो  ले
 सकता  है  या  भाषण  दे  सकता  है  लेकिन  जब
 कार्रवाई  केवल  मतदान  की  हो  तो  मतदान  के
 समय  वह  हिस्सा  नहीं  ले  सकता  है  |  इस  वक्‍त
 कौर  कोई  कारंवाई  सदन  के  सामने  नहीं  है
 भ्र ौर  न  बाद  में  कोई  होने  जा  रही  है  ।  इसलिए
 मेरा  ग्राक्षेप  है  कि  प्रधान  मंत्री  यहां  इस  वक्‍त
 नहीं  बेठ  सकतीं  t

 दूसरा  व्यवस्था  का  प्रश्न  सरकार  की
 संवैधानिक  जौर  कानूनी  जो  स्थिति  है  उसके
 बारे  में  है  -  संविधान  की  धारा  74  में  कहा
 गया  है  कि  प्रधान  मन्त्री  मन्त्रिमण्डल  का
 प्रमुख  होगा  .
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 अध्यक्ष  महोदय  :  वह  इस  वक्त  नहीं
 जाता  ।

 श्री  मधु  लिमये  :  जाता  है  हां,  मगर
 आप  मेरी  बात  नहीं  मानते  तो  बात  दूसरी  है।
 घारा  75  में  कहा  गया  है  कि  “मन्त्रिमण्डल
 सामुदायिक  रूप  से  जिम्मेदार  रहेगा  इस  सदन
 के  प्रति  ।”  एक  बात  मैं  निवेदन  करना  चाहता
 हूं  कि  चालीस  सालों  से  इंग्लैंड  में  यह  परम्परा
 रही  है  कि  जो  छोटा  सदन  है  अर्थात्  हाउस  श्राफ
 कॉमन्स  जो  जनता  के  द्वारा  चुना  जाता  है,
 उसी  का  सदस्य  प्रधान  मन्त्री  बन  सकता  है
 कर्जन  भर  वाल्डविन  का  मामला  श्राप  जानते
 हैं  ।  सन्‌  940  में  जब  चैम्बर  ने  इस्तीफा
 दिया  तो  वह  चाहते  थे  कि  है लि फैक्स  प्रधान
 मन्त्री  बनें  ।  लेकिन  हेलिक्स  ने  कहा  कि  चूंकि
 मैं  हाउस  श्राफ  लार्ड्स  का  सदस्य  हूं  इसलिये
 मैं  नहीं  बन  सकता  ।  तब  चचिल ,को  प्रधान
 मन्दी  बनाया  गया  ।  अ्रलेक  डगलस  हाम  जब
 शाये  तब  उन  को  भी  हाउस  साफ  लाइंस  से
 इस्तीफा  देकर  साधारण  व्यक्ति  बनना  पड़ा  ।
 उसके  बाद  ही  वह  प्रधान  मन्त्री  बने  ।

 मेरा  निवेदन  है  कि  हस  कारण  से  इस
 सरकार  का  कोई  कानूनों  या  संवैधानिक
 अस्तित्व  नहीं  है  जो जब  तक.कि  इस  सदन  का
 सदस्य  प्रधान  मन्त्री  नहीं  बनता  ।  इन्दिरा  जी
 बन  सकती  हैं  ।  उनसे  मुझे  कोई  व्यक्तिगत
 दुश्मनी  नहीं  है,  लेकिन  इस  सदन  की  सदस्य
 बन  कर  वह  जायें  भर  प्रधान  मन्त्री  बनें
 यह  इसलिये  व्यवस्था  का  प्रश्न  बन  जाता  है  कि
 इस  सरकार  का  कानूनी  भोर  संवैधानिक
 अस्तित्व  तब  तक  नहीं  हो सकता  जब  तक  कि
 इस  सदन  का  सदस्य  प्रधान  मन्त्री  नहीं  बनता
 है।

 दूसरी  बात  घारा  88  के  प्रतिशत  है  ।
 जब  कार्रवाई  केवल  मतदान  की  है,  भौर  कोई
 कार्रवाई  इस  वक्‍त  नहीं  है  प्रौढ़  न  चरागे  होने  वाली
 है  राज  के  दिन,  तब  इस  समय  जो  व्यक्ति  इस
 सदन  के  सदस्य  नहीं  हैं  वह  न  मतदान  की  कार-
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 बाई  में  हिस्सा  ले  सकते  हैं पौर  त  इस  सदन
 में  बेठ  सकते  हैं  I

 Some  hon.  Members  rose—

 Mr,  Speaker:  Order,  order.  I  do  not
 require  any  other  discussion  on  it.

 माननीय  सदस्य  ने  जो  घारा  74  कौर
 75  की  बात  कही  है  वह  यहां  लागू  नहीं  होती  ।
 कौर  वह  मिसाल  लेते  हैं  इंग्लैंड  की  ।  इंग्लैंड
 में  जो  मिनिस्टर  जिस  हाउस  का  मेम्बर  होता
 है  उसी  में  भाग  ले  सकता  है,  दूसरे  में  नहीं  ।
 लेकिन  यहां  वह  चीज  इस  वक्‍त  लाग  नहीं
 होती  |  उन्होंने धारा  75  को  पढ़ा

 शी  सु  लिसये  :  मैं  न ेमतदान  की  बात

 अध्यक्ष  महोदय  :  मतदान  की  बात  अलग
 लेंगे  ।  भाटिया  75  में  है  :

 “The  Prime  Minister  shal]  be
 appointed  by  the  President  and  the

 इस  में  कोई  ऐसी  चीज़  नहीं  है  जो  कि
 कानून  के  मुताबिक  न  हो  ।  जो  कुछ  किया  गया
 है  वह  ठीक  है।  बाकी  रही  बात  स्फाटिक  88
 की  जिस  में  मतदान  की  बात  कही
 गई  है।  भप्राटिकल  88  में  बिल्कुल
 साफ  है  कि  जो  मिनिस्टर  हाउस
 का  मेम्बर  नहीं  है  वह  बहस  में  भी  हिस्सा
 ले  सकता  है  पौर  बोल  भी  सकता  है।  सिर्फ
 प्रिया  मत  नहीं  दे  सकता  ।  कार्रवाई  भ्रम  भी
 जारी  है।  भ्रमर  फैसला  हुआ  कि  यह  मोशन
 नामंजूर  कर  दिया  गया  तो  उस  के  बाद  भी
 कार्रवाई  होनी  है,  जिस  से  उन  को  हक  है  कि
 जो  लोग  राज्य  सभा  के  मेम्बर  हैं  वह  बराबर
 यहां  मौजूद  रहें,  लेकिन  वह  मत  नहीं  दे  सकेंगे  t

 कमी  धगड़ी  :  प्रगर  उन्होंने  मत  दे  दिया
 तब  भाप  क्‍या  करेंगे  ?

 Mr.  Speaker:  The  question  ts:

 “That
 adjourn”.

 the  House  do  now
 other  Ministers  ghall  be  appointed
 by  the  President  on  the  advice  of
 the  Prime  Minister”.

 Division  No.  r]
 Alvares,  Shri
 Aney,  Dr.  M.S.
 Bade,  Shri
 Bagri,  Shri
 Banerjee,  Shri  S.M.
 Bhattacharys,  Shri  Dinen
 Bheel,  Shri  P.H.
 Buta  Singh,  Shri
 Chakravartty,  Shrimati  Renu
 Chaudhuri,  Shri  Tridib  Kumar
 Daji,  Shri
 Deo,  Shri  P.K.
 Gulshan,  Shri
 Gupta,  Shri  Indvajit
 Himmatsinbji,  Shri
 Kachhaviys,  Shri  Hukam  Chand

 Achuthan,  Shri
 Akkamuma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.S.
 Alva,  Shri  Joschim

 AYES
 Kakkar,  Shri  Gauri  Shanker
 Kandappan,  Shri  S.
 Kepur  Singh  Shri
 Koya,  Shri  Mohammed
 Kumaran,  Shri  M.K.
 Limaye,  Shri  Madhu
 Masani,  Shri  M.R.
 Maurya,  Shei
 Mira,  Dr.  Us
 Muhsmmad  Ismail,  Shri
 Mukerjee,  Shri  H.N.
 Nair,  Shri  N.  Sreekantan
 Nair,  Shri  Vasudevan
 Pattnayak,  Shri  Kishen
 Pottekkatt,  Shri
 Raghavan,  Shri  A.V.

 NOES
 Ankireedu,  Shri
 Arunachalam,  Shri
 Arad,  Shri  Bhagwat  Jhe
 Bajaj,  Shri  Kamalnayan
 Walakrishnan,  Shri

 Lok  Sabha  Divided:

 [8.55  hrs.
 Ranga,  Shri
 Reddi,  Shri  R.N.
 Reddy,  Shri  Eswara
 Reddy,  Shri  Narasimha
 Reddy,  Shri  Yallamands
 Sen,  Dr.  Ranen
 Shastri,  Shri  Prakash  Vir
 Singh,  Shri  J.B.
 Singh,  Shri  Y.D.
 Swemy,  Shri  Sivamurthi
 Trivedi,  Shri  U.M.
 Vishram  Prasad,  Shri
 Warior,  Shri
 Yadev,  Shri  Ram  Sewak
 Yachpal  Singh,  Shri

 Barve,  Shri  R.
 Rasumatari,  Shri
 Bhagat,  Shri  BR.
 Bhegavat?  Shri
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 Bhanja  Deo,  Shri  L.N.
 Bhanu  Prekash  Singh,  Shri
 Bhargava,  Shri  M.B.
 Borooah,  Shri  P.C.
 Braje  shwar  Prasad,  Shri
 Chendrabhan  Singh,  Shri
 Chandriki,  Shri
 Chaudhry,  Shri  Chandramani  Lal
 Chava,  Shri-Y.B.
 Chavda,  Shrimati  Joraben
 Chuni  Lal,  Shri
 Das,  Shri  B.K.
 Dass,  Shri  com
 Deo  Bhanj,  Shri  P.C.
 Dighe,  Shri
 Dorai,  Shri  Kasinatha
 Dubey,  Shri  R.G.
 Dwivedi,  Shri  M.L,
 Ghosh,  Shri  Atulya
 Guha,  Shri  A.C.
 Hatsda,  Shri  Subodn
 Hem  Raj,  Shri

 Jagijivan  Ram,  $  rf
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jena,  Shri
 Jyotishi,  Shri  J.P.
 Kamble,  Shri
 Kappen,Shri
 Karuthiruman,  Shri
 Kedaria,  Shri  C.M.
 Khanj  Dr.  P.N.
 Kisan  Veer,  Shri
 Kotoki,  Shri  Liladhar
 Krishna,  Shri  M.R.
 Lakshmikénthamma,  Shrirati
 Laskar,  Shri  N.R.
 Laxmi  Bai,  Shrimati
 Mahadeo  Prasad,  Shri

 adeva  Prasad,  Dr.
 Malaichemi,  Shri
 Malaviya,  Shri  K.D.
 Mali  Mariyappa,  Shri
 Maneen,  Shri

 The  Minister  of  Finance
 Sachindra  Chaadhburi)  :
 is  some  defect  in  the  ‘machine.  My
 vote  has  not  been  recorded.
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 Mandal,  Dr.  P.
 Mandal,  Shri  Yamuna  Prasad
 Maniyangadan,  Shri
 Masuriya  Din,  Shri
 Mathur,  Shri  Harish  Chandra
 Mathur,  Shei  Shiv  Charan
 Mehrotra,  Shri  Braj  Bihari
 Menon,  Shri  Govinda
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Misra,  Shri  Sham  Dhar

 B.A.  Comm.
 Report

 Ray,  Shimat!  Renuka
 Reddiar,  Shri
 Reddy,  Shri  Linga
 Reddy,  Shri  Surender
 Reddy,  Shrimati  Yashoda"
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shei
 Saha,  Dr.  S.  K.
 Sabu;  Shri  Remeshwar
 Samanta,  Shri  S.C.
 Sanji  Rupji,  Shri

 joht  Shri  Gi  di  ibhema  Devi,
 Morarka,  Shri  Sen,  Shri  P.G.
 More,  Shri  K.  L.  Shah,  Shrimati  Jayaben
 Mukerjee,  Shrimati  Sharda  Sharma,  Shri  8.7.
 Muthiah,  Shri
 Naik,  Shri  D.J.
 Nanda,  Shri
 Naskar,  Shri  P.S.
 Nayar,  Dr.  Sushila
 Paliwal,  Shri
 Pandey,  Shri  R.S.  *
 Pandit,  Shrimati  Vijay  Lakshmi
 Panna  Lal,  Shri
 Pant,  Shri  K.  C.
 Patel,  Shri  Chhotubhai
 Patel,  Shri  N.N.
 Patel,  Shri  Rejeshwar
 Patil,  Shei  V.'T.  है
 Pattabhi  Raman,  Shri  C.R.
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Rai.  Shrimati  Sahodra  Bai
 Raju,  Shri  ‘DAB,
 Ram  Sewak,  Shri
 Ramkrishnan,  Shri  P.R.
 Rane,  Shri
 Ranga  Rao,  Stel
 Rao,  Shri  Jaganatha

 Shri  Krishnamoorthy
 hri  Muthyal

 Shri  Rajagopala
 Rao,  Shri  Remapathi
 Reo,  Shri  Thirumala
 Raut,  Shri  Bhola

 (Shri
 I  think  there

 Mr.  Speaker:  It  would  be  recorded.
 The  result  of  the  division,  as  indicated
 by  the  machine,  is:  Ayes  47,  Noes  149,
 The  motion  is  Tost.

 The  motion  was  negatived.

 8.54  hrs

 Shri  Shree  Narayan  Das
 phanga):

 Shastri,  Shri  Ramanend
 Shree  Narayan  Das,  Shri
 Siddananjappe,  Shri
 Siddiah,  Shri
 Singh,  Shri  D.N.
 Singha,  ShttG.K,
 Sinha,  Shri  Satya  Naryan
 Snatak,  Shri  Naradco
 Sonavane,  Shri
 Soundaram  Earachancrem ati §
 Subaramar.,  Shri
 Subramaniam,  Shei  C.
 Subramanyam,  Shri  T.
 Sumat  Prased,  Shri
 Swamy,  Shri  M.P.
 Swaran  Singh,  Shri
 Thengel,  Shri  Naottakoya
 Thomas,  Shri  A.M.
 Tiwary,  Shri  D.  N.
 Tiwary,  Sbri  K.N.
 Tiwary,  Shri  R.S.
 Tripathi,  Shri  Krisbna  Beo
 Uikey,  Shri

 a,  Shri  Shiva  Dott
 a)

 Venkatasubbaiah,  Shri  P.
 Vidyalonkar,  Shri  A.N.

 FOoRTY-THIRD  RgvoRT
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 BUSINESS  ADVISORY  COMMITTEE

 (Dar-
 Sir,  I  beg  to  present  the

 the  Forty-third  Report  of  the  Business
 Advisory  Committee.
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 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 SEVENTY-SEVENTH  REPORT

 Shri  Krishnamoorthy  Rao
 (Shimoga):  Sir,  I  beg  to  present  the

 P.MB.  Comm.  406
 Report
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 Seventy-seventh  Report  of  the  Com-
 mittee  on  Private  Members’  Bills  and
 Resolutions.

 ‘18:55,  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Wednesday,  the
 l6th  February,  966/Magha  27.  687
 (Saka).
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